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LOK SABHA DEBATES

LOK SABHA

Friday, February 25, 2011/Phalguna 6, 1932
(Saka) :

The Lok Sabha met at Eleven of the Clock
[Mapam Speaker in the Chairj .
[Translation]

MADAM SPEAKER: Question No. 61 — Shri Raju
Shetty.

...(Interruptions)

SHRI SYED SHAHNAWAZ HUSSAIN ' (Bhagalpur):
Madam Speaker. Yesterday in Delhi atrocities were
* committed on B.J.P. workers...(Interruptions)

'MADAM SPEAKER: Please sit down.
..z(Interruptions)

SHRI TUFANI SAROJ (Machhlishahar): Madam, what
is the U.P. Government is doing?...(Interruptions)

MADAM SPEAKER: Please keep quiet. What are you
holding? '
...(Interruptions)

MADAM. SPEAKER: Please sit down first.

...(Interruptions)
[English]

MADAM SPEAKER: This is not the way.
...(Interruptions)
[Translation]

MADAM SPEAKER: Please sit down. You will be given
time. What do you want to say?

...(Interruptions)

" THE MINISTER OF PARLIAMENTARY AFFAIRS,
MINISTER OF ‘SCIENCE AND TECHNOLOGY AND
MINISTER OF EARTH SCIENCES (SHRI PAWAN KUMAR

'BANSAL): You please speak one-by-one. You are not

allowing him to speak. ...(Interruptions)
MADAM SPEAKER: Please sit down.

_ ...(Interruptions)
[English]

MADAM SPEAKER: Please sit down. You must first
sit down. Please take your seat.

...(Interruptions)
[Translation]

MADAM SPEAKER: Please sit down. What paper
are you showing, please do not show it. Please put it
down. ’

[English]
Nothing will go on record.

(Interruptibns);..
[Translation]

MADAM SPEAKER: Why are you standing. Please
sit down.

' ...(Interruptions)
[English]

MADAM SPEAKER: Please sit down. Please take your
seats. You must first sit down.

...(Interruptions)
11.01 hrs.

SUBMISSION BY MEMBERS

(i)' Re: Reported Police atrocities on B.J.P.
demonstrators in Delhi

[Translation]

SH§| SYED SHAHNAWAZ HUSSAIN: Madam,

*Not recorded.



3 Submission by

yesterday B.J.P. workers were demonstrating against the
corruption in Delhi as Jantar-Mantar demonstration was
peaceful. In democracy it is our duty to raise our voice.
Exercising their democratic right, B.J.P. workers were
demonstrating peacefully. Police lathicharged brutally on
the B.J.P. workers. They were so brutally beaten that more
than 40 party workers sustained iﬁjuries and were
admitted in Ram Manohar Lohia hospital. ...(Interruptions)

MADAM SPEAKER: Please don't show the paper.

Please put it down.
...(Interruptions)

SHRI SYED SHAHNAWAZ HUSSAIN: Madam, police
were throwing stone on the public they sustained injuries

in their eyes. Even the women were beaten up. Many

party workers got their collar bone and backbone

fractured. ...(Interruptions)
[English]

MADAM SPEAKER: Please cohclude. Let us take up
the Question Hour.

...(Interruptions)
[Translation]

SHRI SYED SHAHNAWAZ HUSSAIN: The Govern-
ment should respond on the police action. The manner
in which the Delhi Police took action in Delhi. Action
must be taken against the guilty Delhi Police officials.
The peaceful demonstrators were beaten up brutally by
the police. The . leader of opposition in the house
Smt. Sushma Swaraj and Chairman of our Parliamentafy
Party Shri Advani Ji visited the hospital yesterday to see
injured ones. This act of atrocity and barbrism reminds
of emergency. Is demonstration a crime in democracy?
Not only action should be taken on it but the Government
should alsg,respond to it.

SHRI L.K. ADVANI (Gandhinagar): Madam Speaker,
I was expecting the Hon'ble Minister of home will come
to the House by himself and will make an statement

FEBRUARY 25, 2011

Members 4

in order to apprise in as to what happened in Delhi
yesterday and how it happened. | came to know about
this incident when I'wa.s on my way to my house after
the House adjourned. | rushed to the hospital immediately.
I was shocked to see the situation there. | am acquainted
with the system of Delhi since 1957. | came to Délhi,
first time, in 1957, since then Delhi is my base. It was
in 1958 when the first MCD election was held. | think
it was first time in the history of Bharatiya Jansangh and
Bharatiya Janta Party that they got the status of main
opposition party in the country and it was only in Delhi.
There were 27 members of Congress and 25 members
of our party who got elected to this corporation election.
From 1957 till date | do not remember that the police
acted in such a barbaric manner as they did yesterday.
It was only protest against corruption and without any
provocation the police acted in a manner against party
workers. | hope that the Government would give a detailed
statement as to what happened and how it happened.
Such barbaric excesses had never taken place wherein
bones of so many people were fractured. Whereas some
of them got major injuries. | was astonished to see it
yesterday. Normally what happens when ever | visit such
a place doctor himself comes and explains the situation
but nothing happened as such. It seems that nobody was
bothered. They were being treated as if they were
terrorists. The scene was so horrible there.

I request the leader of the house that the Government
should come out with a statement on this matter as to
what happened and why it happened whether making
a peaceful demonstrations against corruption a crime
therefore, subjected to such barbaric attack? it must have
been done at the instance of somebody because | don't
think that the police can dare to commit excesses without
any order. Therefore, action should be taken against such
persons. Who asked the Police to do so. We want that
the Government should come out with a statement in
this regard.

[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS,



5 Oral Answers

MINISTER OF SCIENCE AND TECHNOLOGY AND
MINISTER OF EARTH SCIENCES (SHRI PAWAN KUMAR
BANSAL):“Madam, | take not of what Shri Advani and
"Shri Shahnawaz Hussain have said with all the serious-
ness their words demand and | assure the House that
1 will just get in touch with the hon. Home Minister and
convey this to him immediately. ‘ ‘

[Translation]

MADAM SPEAKER: Now, why have you stood up,
Ganesh Singh Ji, please sit down.

...{(Interruptions) -

MADAM SPEAKER: This is not the way. Please take
your seats respectively and let the Question Hour
continue.

...(Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions)...*
11.06 hrs.
ORAL ANSW.ERS TO QUESTIONS
[Transiation]
Tourism Policy

+
*61. SHRI RAJU SHETTL:
SHRI P.L. PUNIA:

Will the Minister of TOURISM 'be pleased to
state:

(a)  whether there has been a rise in the number

of domestic and foreign'tourist arrivals in the country,

) i so, the number of domestic and foreign

*Not recorded.

PHALGUNA 6, 1932 (Saka)

to Questions 6

tourists that visited different tourist spots in the country
and revenue earned therefrom during each of the last
three years and the current year, State-wise;

(c)  whether the Government proposes to formulate
any new tourism policy to boost tourism;

(d) if so, the details thereof, and

(e) the other steps taken by the Government to
increase the flow of domestic as well as foreign tourists
in the country?

THE MINISTER OF TOURISM (SHRI SUBODH KANT
SAHAY): (a) to (e) A Statement is laid on the Table of the
House.

Statement

(a) and {b) The Foreign Tourist Arrivals (FTAs) in india
during 2010 were 5.58 million as compared to the FTAs
of 5.17 million during 2009, showing a growth of 8.1%.
State-wise break up of FTAs is not available.

The Domestic Tourist Visits (DTVs) to different States
and UTs during the year 2009 were 650 million as
compared to 563 million in 2008, showing a growth of
15.5%. |

The total number of domestic. tourist visits (DTVs) and
foreign tourist visit (FTVs), which is different from FTAs,
to different States and UTs during 2007 to 2009 are given
in the enclosed Annexure.

The foreign exchange earnings from tourism for the
country as a whole during 2008, 2009 . and 2010 are .
estimated at US$ 11.75 billion, US$ 11.39 billion, and Us$
14.19 billion respectively. The Ministry of Tourism does not.
compile “State-wise estimates of revenue eamed from
tourism.

(c) and (d) The current Tourism Policy of the
Government was formulated in 2002 after detailed
interaction with industry associations, concerned Ministries

and Departments of Central Government, State Govern-



7 Oral Answers

ments and other stakeholders. The Tourism Policy provides
broad framework for the following:—

(i) Positioning and maintaining tourism develop-
ment as a national priority activity;

(ii) Enhancing and maintaining the competitiveness
- of India as a tourism destination;

(i)  Improving India's existing tourism products and -

expanding these to meet new market require-
ments,

(iv) Creation of world class infrastructure; and

(v)  Developing sustained and effective marketing
plans and programmes.

Ministry of Tourism is implementing number of
schemes for improvement of tourism infrastructure, capacity

FEBRUARY 25, 2011

to Questions ‘8

building, incredible India Campaign, development of
various niche products such as medical and weliness

tourism, golf tourism etc.

(e) To attract more tourists to India, Ministry of
Tourism has taken number of steps including advertising
in India and abroad, participation in travel fairs, exhibitions,
road shows, India evenings, seminars and workshops,
publication of brochures, offering incentives to inbound
travelers, and inviting media personalities, tour operators
and opinion makers to visit the country under the Hospitality .
Programme of the Ministry. The Marketing Development
(MDA) Ministry
of Tourism has also- been expanded so as to provid:e

Assistance Scheme of the
financial assistance to service providers for the promotion
of domestic, medical and weliness and Meetings,
Incentives, Conferences and Exhibitions (MICE) Tourism in
the country.

Annexure

Domestic and Foreign Tourist visits to States/UTs dun'hg 2007-2009

Si. State/UT 2007 - 2008 2009
No. :
Domestic ' Foreign Domestic Foreign Domestic Foreign
1 2 3 4 5 6 7 8
-1 . Andhra Pradesh 127933333 769724 132684906 789180 157489927 . 795173
2. Arunachal Pradesh 91100 2212 149292 3020 195147 3945
3. Assam 3436833 12899 3617306 14426 3850521 . 14942
4, Andaman and Nicobar 136015 10975 123914 12512 142042 ' 13684
Islands '
5.. Bihar 10352887 177362 11889611 345572 15685581 | 423042
6. Chandigarh 928159 26567 908569 34762 - 914742 37967
7. - Chhattisgarh* 414322 1235 442910 1314 511561 ‘ 1277
8. Dadré and Nagar Haveli 473489 5625 505380 5719 506625 7109




9 Oral Answers PHALGUNA 6, 1932 (Saka) to Questions 10
1 2 3 4 5 6 -7 8.
9. Daman and Diu 446490 5315 465033 5266 563461 5748
10. Delhi** 2388330 2018848 2132070 2339287 2041173 1958272
11. Goa 2208986 388457 2020416 351123 2127063 376640
'12i Gujarat 13477316 104158 15505264 110702 15909931 | 162747
13. Haryana 6252945. 64711 5973123 87172 6408423 137094
14. Himachal Pradesh 8481988 339409 937269.7 376736 11036572 400583
15. Jammu and Kashmir 7915271 52754 7638977 54697 9234862 54475
16. -Jharkhand 4906394 4004 6030028 5803 76io1eo aéos
17. Kamataka 37825953 534563 12797937 174040 32701647 229733
18. Kerala 6642941 515808 7591250.'. 598929 7789378 548737
19. - Lakshadweep 16642 2933 1571 1699 6553 4309
20. Madhya Pradesh 13894500 234’éo4 22088927 261733 | é31oezoe. 200819
21. Maharashtra* 19226716 1933189 20553359 2056913 23739130 19993éo
22. Manipur 101484 396 1121‘51 354 124229 ,537
23. Meghalaya 457685 5267 549936 4519 591398 4522
24. Mizoram 43161 669 55924 902 56651 513
25. Nagaland 22085 936 21129 1209 ‘. 26553 1423
26. Orissa 5944890 41880 6358445 43966 R 6891510 45684
27. Punjab 368593 5470 509428 6869 457246__ 3184
28. Puducherry 798528 57682 7.82,7,799 60309 851192 »54039
29. Rajasthan 25920529 1401042 28358918 1477646 .255586:91‘ © 1073414
30. Sikkim 329075 17498 460564 19154 547810 17730
31. Tamil Nadu - 70254972 1753103 98285121 2029410 115755800 . 2369050 |
32. Tripura | 244795 3181 245438 3577 317541 4246




11 Oral Answers FEBRUARY 25, 20?1 to Questions 12

;——“ B 2 3 4 5 6 7 8

33. Uttar Pradesh 116244008 1524451 124843242 1610089 134831852 1532573

34. Uttarakhand 19803280 95976 20546323 99910 21934567 106470

35. West Bengal 18580669 1154770 19314440 | 1133671 205285?4 1180418
Total 526564364 13267273 562982298 14112590 -650638673 13717522

‘Estimated using all-India growth rate.

“*Estimated using tourist visits figures of sample hotels furnished by Delhi Government.

[Translation]

SHRI RAJU SHETTI: Madam Speaker, tourism policy

has been formulated to promote tourism in the country.
Hon'ble M>inister in his reply has stated that number of
tourists has increased during the last three years. But there
is no mention in the tourism policy about the development
of infrastructure and about the amount likely to be invested
for promotion of the same. Some areas of Maharashtra,
particularly the hilly areas between Konkan and Western

Ghats region are very important with tourism point of view. -

There are some forts belonging to Chhatrapati Shivaji
Maharaj's era alongwith some pilgrim places and reserved
forests. |, therefore, like to know as to how much investment
has been made till date to attract the tourists here and
what does the Government intends' fo do in this new pact.

SHRI SUBCDH KANT SAHAY: Hon'ble Speaker,

Madam, the hon’ble Member has pointed about the Konkan
area. The usual procedure in this new pact is whenever
any prioritization is accorded by the Sté,te, we hold a
meetinc with them here. The official of our Ministry and
the officers of that concerned State sit together and decide
priority on the proposals sent by the State. Then on the
basis of this, ény schemes are implemented and we provide
financial assistance therefor. The Konkan area is a very
important region related to the life of Shivaji and | do feel
that priority should be giveh t6 it. But we would not prioritize
it if it is sent by the State Government. This is my

N

contention.

SHRI'RAJU SHETTI: Hon'ble Speaker, Madam, the
Union Ministry of EnvironAment and Fdrests has propos_ed
some eco-sensitive zones in° Western Ghats. The people
of Shravasti hills and the people rearing goat live in the
area and there ts an urgent need to bring them under this
policy as this area does not havé any industry nor any
commercial infrastructure. What would be the role of the
this tourism policy with regard to the unemployed people
of that area. What action is being taken by the Government
in this regard. The pebple living in forests and hilly -areas
do not have road-connectivity to transport themselves. What
do the Government do for the development of these
people?

SHRI SUBODH_KANT SAHAY: Madam Speaker, the
hoﬁn'b[e Member has raised two points: the first one is
related to environment as to what kind of -policy be
formulated for the natives of that area. Our Ministry has
a rural tourism programme and the motive behind this rural
tourism is to make people aware of our ethnic culture. If
any rural tourism prop63al is sent from the concerned
State, the Ministry would accord priority to it. ‘

SHRI P.L. PUNIA: Hon. Madam Speaker, first of all,
I would like to thank the hon’ble Minister that he has given
such detailed reply to the question. It-has been saidv in
your policy that infrastructure facilities would be provided
on thé basis of integrated circuit and these facilities would
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be world class. The Central Government should provide
financial assistance to the State Governments for this and

infrastructural facilities would be available at all destina-

tions. There is an important Buddhist circuit in Uttar
Pradesh wherein pilgrims from China, Japan and Korea
visit frequently through Chartered flights but there from they
do not find proper means to reach the destinations. Earlier,
the road connecting that area was with Japanese
assistance and it was good but the said road is one of
the worse roads in Uttar Pradesh in the absence of proper
maintenance. There was a demand to establish a rail-circuit
connecting Kushinagar, Shrawasti, Lumbini, Kaushambi
and Sarnath via Bahraich. It is a very old demand.

| would like to know from the hon'ble Minister that will
he take any steps to lay the said rail line and also to éonvert
the. said ‘road into a good road by coordinating with the
concerned Minisiries.

SHRI SUBODH KANT SAHAY: Madam Speaker, |
appreciate the hon'ble Member's point that the Buddhist
circuit of Uttar Pradesh is a very important place for the
tourism around the world and we have been making efforts
for that. The road in the Buddhist circuit of Uttar Pradesh

will be constructed with Japanese- aid. We are-trying our

best and the said work is under process.

As far as the matter of coo'rdinating with the different
Ministries is concerned, | will talk to the Ministry of Railways
in this regard, as for the _quéstion pertains roads are
concern, they will be sanctioned on priority basis in this
Buddhist circuit. | hope that the said work may start in the

coming financial year.

SHRI NISHIKANT DUBEY: Madam, when the meeting
of World Travel and Tourism held in Delhi in December,
2010, this concern was raised. And, it was the time when
the Commonwealth Games were held. You are showing the
ﬁgureé that the tourist inflow was 8.1 per cent then but
you are equally concerned about the receding inflow also.
As per the letter of your Ministry dated 21 June, 2010,
about which Puniaji was asking his question, you have said
that there would be convergence in sectors like Civil
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Aviation, Railways, Transport, Highways and Food Pro-
cessing. Your Ministry mentions 46 Mega destinations.
Both you and me come from State where a destination
like Dedghar is situated. Whether convergence meeting has
been held for those 46 locations? Whether any meeting
was held with the States or other Ministries after the letter
dated 21st June. If so, the number of meetings held and
the progress made in this regard.

SHRI SUBODH KANT SAHAY: Madam Speaker, as
| said earlier, there are 46 destinations related to each of
the States, the situations are different in States. The State
Government brings up a Motion for the prioritization in the
meetings so organized for it. A -consensus is arrived on
the basis of that in the Ministry. Schemes are undertaken
on the basis of priorities in States in the beginning of
financial year in April, 201 1-12. This is our process of which
we add inputs to our developmental schemes.

SHRI REWATI RAMAN SINGH: Madam Speaker,
hon'ble Minister in his reply has said that arrival of foreign
tourists has increased as a result of this the revenue of
the country has also increased. But this is not clear whether
you have selected tourist places other than the traditional
tourist destinations or not? In reply to part — ‘C’ of my
question you have told that yo(j would consider the
proposal when it is received from the Staté Government.

Ai\lahabad is known as the King of all pilgrim plaées
in the country. Millions of devotees visit Allahabad during
the Ardh Kumbh and Kumbh ‘Mela’. Millions of Devotees
come here ffom the country and abroad during and Magh
Mela. | would like to know whether the Government should
send any proposal to you for inclusion of ‘Allahabad as a
tourist destination in the next scheme?

SHRI SUBODH KANT SAHAY: As the hon’ble Member
has proposed, Allahabad per se is not a question of debate.

"Allahabad is such a destination where everybody visits. |

would like to assure the hon'ble Member that if we do not -
receive proposal from the State Government, we shall write
a letter to the State Government to indicate potential of
the above destination and put up a proposal to the Ministry
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in this regard, because we set of procedure wherein
proposal received from the States are taken on priority
basis, in this case, the Ministry will take initiative.

SHRI JAGDISH SHARMA: Madam Speaker, there are
two important tourist destinations in Jahanabad district of
Bihar. One of them is Shrine of Bibi Kamal at Kako who
was the first woman Sufi Saint in the world and another
is an ancient site at Wanaran mountain which is a true
representétion of these religions namely — Hinduism,
Buddhist, and Jainism. Therefore, through you, | would like
to know from the Union Government whether both the
above tourist destinations are proposed to be developed
by taking up them on priority basis.

- SHRI SUBODH KANT SAHAY: Madam, -again | would
like to tel! about the process of prioritizing. ...(Interruptions)

MADAM SPEAKER: Let him reply first. You first listen
to him.

...(Interruptions)

SHRI SUBODH KANT SAHAY: As | said earlier, Bihar
is the birth place of three or four religions. | cén assure
you, we will do whatéver our- Ministry can do. Normally a
Minister does not disclose like this as they are taught to
reply in 2 different way but | can assure you Deogarh circuit
of Deogérh and Sarnath circuit of Varanasi, all of these
~ are on our priority list and we will definitely take up them.

[English]

" SHRI SUDIP BANDYOPADHYAY: Madam Speaker,

West Bengal has a very broad prospect to develop tourism _
areas because in Bengal, there are places like Digha and

entry for North-Eastern region. There are sea beaches like
Digha and areas like Sunderbans where Royal Bengal
Tigers are available. Recently, we had been to Sunderbans
to see the Royal Bengal Tigers but by the grace of the
Left Front Government “Wahan bhi bagh.nahi dikhaya nahi
jaata, chakh nahi dikhaya jaata.” '

So, | propose one ihing. There are lion safaris in South

Africa which mobilise the whole tourists in South Africa
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who walk with the lions.” Three weeks back, | was in
Mauritius and | saw the way they walk with the lions in
the garden and the way they were walking like friends.

~ In Sunderbans where Royal Bengal' Tigers are most

famous, why not tiger safari is proposed to be arranged
there? If lion safaris can mobilise the tourists from the -
whole of the world to earn foreign exchange, why not tiger
safari- here, Darjeeling hills followed by Sandakphu and
North-Eastern region on one side and Sunderbans on the
other side? Why can it not.be given a proper attention

-and proper outlook?

With more Central investment, it can be made a much
more attractive tourist spot. Of course, Jammu and Kashmir
is beautiful. But Darjeeling is no less beautiful. It is known
as Queen of Hills. Why not include Darjeeling in the world
tourist map so that tdurists from all 'overvthe world can
come and West Bengal can emerge as the tourist centre
of the country? '

SHRI SUBODH KANT SAHAY: | must appreciate the
hon. Member for rightly poihting out the potential of West
Bengal because West Bengai is one of the highest
attraction for the domestic tourists as well as the foreign
tourists. So, these three destinations are the ultimate
ones from the tourist point of view. We will také up the
case with the State Govemment either before or after
election, as per your con\}enience. But we will take up

~ this issue.

MADAM SPEAKER: Hon. Members, | have a very loﬁg )
list and | do not think | will be able to make all of them
speak. Let us have a Half-an-hour discussion on this. i
think we can have a Half-an-hoﬁrdiscu*ssiqn, it- you give
a notice. This is a fit case for having” a Half-an-hour
discussion. There are SO 'many Members who want to
speak on this. | .

Adverse Drug Reaction

*62. SHRI JOSE K. MANI: Will the Minister of HEALTH
AND FAMILY WELFARE be_ple_ased to state:

(a) whether the Government has set 'up any
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mechanism to monitor, record and report Adverse Drug
‘Reaction (ADR) in the country; :

(b) if so, the details (Qereof alongwith the ndmber
of ADR monitoring centres in the country, State/UT-wise;

‘()  the number of ADR cases reported during the
last three years and the current year;

(d) whether the Drugs Controller General (India)
has imposed any market withdrawal, regulatory restrictions
or cancellation of authorisatioh of medicines and drug
formulai.ons due to ADR problems; and -

(e) if so, the details thereof indicating)the list of
medicines withdrawn from the market or regulated with
restrictions or cancelled authorisation during the said
'peﬁod?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) to (e) A Statement is laid on the Table of the House.

Statement

(a) A National Pharmacovigilance Programme .
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(NPVP) was undertaken on projéct basis in 2004
which came to an end in Juhe, 2008: A revised
pharmacovigilance programmé was initiated on 14.7.2010
under the nomenclature Pharmacovigilance Programme of
India (PvPI) with the All India Institute of Medical Sciences
(AHIMS), New Delhi, as the National Coordination Centre
for monitoring adverse -drug reactions (ADR) in the
country. ' ) o

(b)A Currently there are 22 ADR monitoring centres
including AlIMS, New Delhi, under this Programme, the
details of which are given in the enclosed Annexure.

(©)  Under the earlier National Pharmacovigilance
Programme. 11633 cases of ADRs were reported during
the period 2006 to 2008. Under the new Pharmacovigilance
Programme of India, 1394 number of ADRs have been
reported since September, 2010.

(d)  None of the ADRs as in (c) above has led to
any restriction/prohibition on-any drug in”the country so
far. '

(e) Does not arise.

Annexure

List of Adverse Drug Reaction (ADR) Monitoring Centfes in India

Si.No.

'State/Union Territory

ADR Monitoring Centre

1 2 3
1. All'india Institute of Medical Sciences, New Delhi New Delhi

- 2. Lady HardingevMedicaI College, _Ne\& Delhi New . Delhi -
3. School of Tropical Medicine, Kolkata - Wes_t'. Bengal
4, R.G. Kar- Medical Coilege, .‘Koikata . | West 'Be-héaf
5 Gu.waha,ti Medical College, Guwahati Assam
6. Post Graduate Institute of’ Medical Education and Research, Chz-ind.iga\"rh

Chandigarh
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1 ' 2 3
7. J.8.S. MedicaI’College, Mysore Karnataka
v8. ‘ JIPMEﬁ, Puduchérr_y Puducherry
9.  Madras Medical Collegé, Chénnai Tamil Ngdu
10. Christian. Medical College, Vellore Tamil Nadu
. Maharashtra

11. Séth G.S.'MedicaI’JCollege and KEM. Hospital, Mumbai
12. Shri Aurobindo Institute of Medical Sciences, Indore

13. G.S.V.M: Medical College, Swaroop Nagar, Kanpur, Uttar Pradesh

14. " Santosh Medical University, Ghaziabad

"15.  Pandit Bhagwat Dayal Sharma Post Graduate Institute of Medical

Sciences, Rohtak, Haryana

16. SMS Medical-College, Jaipur

17. Dayanand Medical College and Hospital, Ludhiana, Punjab

18.  SKIMS, Sri Nagar, Jammu and Kashmir

19. Government Medical College, Jammu

20. Himalayan Institute of Medical Sciences, Jolly Grant,

Dehradun, Uttarakhand
21.  VSS Medicat College, Burla, Orissa

22. SCB Médical College, Cuttack, Orissa

Madhya Pradesh
Uttar Pradesh
Uttar Pradesh

Haryana

Raja‘sthan

Punjab

Jammu and Kashmir
Jammu and.Kashmir

Uttarakhand

Orissa

Orissa

SHRI JOSE K. MANI : While recognizing the need
for essential and life-saving medicines in public health,
there is an urgent need to recognize the health implications
-of their irrational use. There are‘many irrational and
potentially hazardous drugs available in the market which
have a questionable b-enefit-risk ratio, that is 'the risk is
much hlgher than the benefit when much safer, cheaper
and effective alternative medicines are available. What we
have now is the pharmaceutical poliéy. But what we need
is a health-oriented rational drug policy.

. My question to the Minister, through you, is whether the

Government will take steps to formulate a rational drug
policy. '

SHRI DINESH TRIVEDI: | am very happy to reiterate

~that the policy of the Government is rational and is

benefiting-the peopie at large. But to maké'suré:that the,
contihuity continues, we have checks and balances. One
of such checks and balances is the new Programme,
National Pharmacovigilance Programme.
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SHRI JOSE K. MANI: | am not satisfied with the
answer of the hon. Minister. Actually if you look at the
production of vdrugs in relation to disease burden, it is not
only the production of drugs but-also the distribution and
storage of drugs which are irrational. They are not at the
rational drug policy level.

My second supplementary question is this: What steps
the Government has taken to ensure that the post-

marketing surveitlance is undertaken by the manufacturers,

' especially for drugs which involve a higher risk?

SHRI DINESH TRIVEDI; We have this Drug Technical
Advisory Board. Post-marketing surveillance is an on-
going process. That is why the National Phannabovigilance
Programme aims to enhance the post-market surveillance.
Whenever a drug is introduced in the market, it cannot
be introduced without a proper clinical trial. But.the clinical
trial is always done in an atmosphere which is conditioned.

In other words, we do not have too many people and
too many data base. To ensure that the drug, which is
coming in the market, hés more benefit than risk, it is
only after the clinical trial that the drug is\ allowed to be
manufactured or used. This is a world-wide phenomenon
and after the drug is introduced, this Pharmacovigilance
Programme will ensure continuity of the benefit. Suddenly,
you find that when it is introduced in a larger section of
society, there are some side-effects. That is why this
programme has been reintroduced in India to. ensure to
take care of all these side effects as and when it comes.

[Translation]

DR. JYOT! MIRDHA: Madam, the Minister has just

replied that a new program of Pharmacovigilance was -

started in September, 2010+ want to tell the Minister that
we had run on Pharmacovigilance programme with the aid
of world bank during 2004 to 2008 but the net tesult of
was zero. Because, when you talk of drug reaction, there
. is a litmus test for it. You get it registered for international
monitoring at Uppsala, Sweden and then they jddge your
complaints on the basis of merit, with their due diligence
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thereof. ‘And if they find any merit therein, they issue an
international advisory in which they State that they then
have come to know about an hitherto unknown side-effect
of the drug monitored by them and now here is an advisory -
for change under the monograph. But, we have not come
across any such single adverse drug-reaction in India till
date. What | mean to say is that we are playing farce
in the name of Pharmacovigilance. | want-to know from
the Minister that the drugs which are in vogue in Indié,
are they reaction-free? For example, Latrojol is a medicine
used worldwide for breast-Cancer treatment. It is a
medicine manufactured by M/s Novartis but India is the
only country among 192 countries where it is used for
the treatment of infertility. M/s Novartis -has advised dll
the Gynecologists world-over not to utitize it for treatment
of fertility. Novartis had also written at least five hundréed
Gynecologists in India advising them not to use that drug..

- Madam, this may be called the first rqgulatory lapse
i.e. regarding Latrogel and the second lapse in which -
he has just spoken about in the DTAP. '

MADAMV SPEAKER: You ask the question, piease.

DR. JYOTI MIRDHA: Madam, it is very difficult to ask
the question without mentioning about the background as
it is a matter related to the lives of hundreds of thousands
of people. '

MADAM SPEAKER: Please do not unnecessary
stretch your question. | understand the point you want to
make.’ B

DR. JYOTI MIRDHA: Madam, It is a matter relating 7
to the lives of hundreds of thousands of people. A
committee constituted to look into this matter has recently
stated that the Latrogel trials would be conducted for two
years adverse reaction if any, is found therein, Latrogel
would be banned in India for the treatment of infertility.

| want to know from the Minister whether we are not

initializing new programmes in the guise of
Pharmacovigilance in India in order to encourage the use

and life of such dangerous drugs, which are not in use

- anywhere also in the world except India at present?
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[English]

SHRI DINESH TRIVEDI: The answer is absolutely no.
The Pharmacovigilance Programme is a very positive
programme. The hon. Member herself is a Medical Doctor
and also an expert in this field. We, the hon. Ministers
in the Ministry of Health, would always welcome
suggestions by such expert hon. Members and people at
large. Having said that there are two questions asked.

First question is about the programme of
Pharmacovigilance which was aided by the World Bank
from 2004 to 2008. The hon. Member is perfectly right.
That programme did not achieve its basic objective and
that programme was not the programme of the country
in the sense that we were not financing it. There were
a lot of lacunae. A country like India, which we are very
proud of, has the best of brains, the best of experts and
the best of doctors in the world. That is why we have
so0 many doctors of Indian origin all over thé world. Having
said that as far as Letrozole is concerned, it is a generic
drug and in the beginning also, we have said, every drug
is based on risk and benefit. | can assure the hon. Member
that no drug in India will ever continue if it is found that
the risk is more than benefit, does not matter even if it
continues elsewhere in the world.

Now | come to the basic point. | have a long history
of Letrozole. If you permit me, | can give you a lengthy
answer on that but the short answer would be that
technical experts have gone into the details and the depth
of it. This drug is basically used for breast cancer. That
is what Novartis had ventured into. But, in the literature,
it says the other uses also could be this. We have a lot

-of unfortunate couple who would want to have babies but
because of various medical problems and otherwise, they
do not have it. So, it was found that this particular drug
also can induce whatever is required to have babies in
women. The use of this drug has gone through a proper

clinical trial. In the Experts Committee, it has been '

deliberated for a very long time from 1998. But still | can
tell you that if the hon. Member can give certain details
which can be proved that if the risk is more, then, we
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are always open to suggestions and have this looked into
again. But | can assure you at the moment that the experts
have gone into it and they have cleared this drug. ...
(Interruptions)

MADAM SPEAKER: Nothing will go on record except

Dr. Kirit Solanki's question.
(Interruptions)...*

DR. KIRIT PREMJIBHAI SOLANKI: Madam, | thank
you for allowing me to speak on this important issue.

The Adverse Drug Reaction is a very serious, issue
as far as medical fraternity is concerned. The National
Pharmacovigilance Programme is there. Under this
Programme, some 11,633 cases have been registered so
far. What | say is that so many unregistered cases are
there. This figure is the tip of the iceberg. | would like
to highlight a recent case in Rajasthan which took place
a few days back. There was a side-effect of the intravenous
glucose. Some 13 pregnant women died. | think this is
a very serious matter. The known-drugs which are causing
drug reaction afe all right. We can moﬁitor aspecf. But
the .drugs which are inert 'should not have reaction after
their administration. This issue is a very important issue.
! would like to ask the hon. Minister to make necessary
inquiry and monitor that for this intravenous fluid, why there
should be the fatal drug reaction. | would also like to say
that known-drug reaction should be labeled in a different
manner so that even the layman, an illiterate patient who
is consuming it can read because of different colour code.

Will the Government consider it?

SHRI DINESH TRIVEDI: Anything which benefits the

,'patient is always accepted and it is always implemented.

In regard to this particular, specific question, | can assure
you that if the hon. Member can give me the specifics
of this particular drug, this drug can be given to the
Pharmacovigilance Committee. It is done under the
auspices of the All-india Institute of Medical Science.

*Not recorded.
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Today, AlIMS is one of the best Institutions in the world.
We are very happy that in India we have such an
Institution. | can assure you that if you' give the details,
I will. have them examined by the peopie in AlIMS. This
can always go before the Committee. ...(Interruptions)

[Transiation]

SHRI ARJUN RAM MEGHWAL: Madam Speaker, 13
pregnent women have died in Jodhpur due to infected
intravenous Dextrose and Ringer Lactose Fluid during few
days. ...(Interruptions)

MADAM SPEAKER : You please sit down.
Shrimati Paramijit Kaur Gulshan.

SHRIMATI PARAMJIT KAUR GULSHAN: Madam
Speaker, | am greatful to you for giving me an opportunity
to speak. | would like to taik about those dangerous drugs
and medicines that are being frequently used all over the
country. Such medicines and leaving their bad affect on
youths and they are dying. Parents are rolling in_agony.
The relationship between husband and wife are breaking
due to the use of such dangerous medicines. Like lodex,
there are many medicines the use to which induce drug-
addict. | would like to know from the hon’ble Minister about
the medicines being widely used in the whole country
alongwith the action being taken and measures adopted
to check the use thereof.

[English]

o SHRI DIN_ESH TRIVEDI: Madam; drugs always have
some specific hse. If some people use a drug which is
prescribed for something and use for something else, then,
| think, they are not following the prescription ahd advice
of the medical practitioners. Drugs are also prescribed

under cerlain' restrictions and again the hon. Member can

give some specific example because it was genefalised.
We are always open to look into it. As you understand,
Health is a State Subject and many a time it is the Centre
which can give advisories to the States. | would suggest
to the hon. Member that if -he has some specific case,
he can kindly give it to me and I assure him that | will
have it looked into. - '
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[Translation]
Money Stashed in Switzerland

*63. SHRI MAHENDRASINH P. CHAUHAN:
DR. KIRODI LAL MEENA:

Wiill the Minister of FINANCE be pleased to state:

(a)  whether the Government of India requested the
Government of. Switzerland to provide details of Indians
who have stashed alleged black .money in their banks;

(b) if so, reaction of the Government of Switzerland
thereto; ’

{c) the steps proposed to be taken/being taken by
the Government. to bring ' back stashed money in
Switzerland banks illegally; and

(d) the total black money unearthed as a result
thereof, so far? '

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d) A
statement is laid on the Table of the House.

Statement

Efforts have been made from time to time to seek
details of the bank accounts held by Indians in Swiss
Confederation under the existing Double Taxation Avoid-
ance Agreement (DTAA) between: India»and. Switzerland.
However, the Swiss Federal Tax . Administration has
expressed - is inability to exchange: the information
regarding bank deposits of ‘Indian citizehs as : the

information was not necessary for the application of the

DTAA between India and Swiss Confederation but was
required only for the enforcement of Indian internal laws.
They also replied that such information was not at their

* disposal under Swiss laws in the normal course of tax

administration.

Since in terms of existing DTAA between India and

'~ Swiss Confederation, it has not been possible to obtain
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information regarding bank deposits in Switzerland,
Switzerland was approached in April, 2009 for re-
" negotiation of the Article concerming Exchange of
Information in our existing DTAA so that we can have
access to banking information. Switzerland agreed for re-
~négotiation of this Adicle as well as other Articles of
the existing DTAA and the Protocol amending the
AAgreement and Protocol between the Government of
Republic of India and the Swiss Confederation for the
avoidance of double taxation with respect to taxes on
income (Amending Protocol) has beén signed at New
Delhi on 30th August, 2010. One of the salient-features
of this Amending Protocol is that the Article on Exchange
of Information has been amended to specifically provide
for exbhange of banking informétion as well as inforrﬁation
without domestic iﬁterest. The Amending Protocol ‘shall
enter into force on completion of internal proceduré by
Switzerland. Upon entry into force, India would be able
to ‘get banking information from Switzerland in specific
béses for any period beginning with 1st April, 2011 or

thereafter.

SHRI MAHENDRASINH P. CHAUHAN: Madam Speaker,
the reply given by the Minister of Finance is not
satisfactory. Today the ‘whole country is discussing the
money stashed in Swiss Banks and raising demand to

bring back that money. The entire country want to know

the names of those corrupt people who have plundered
the country and also want that severe punishment should
be giverto them. Madam, it was told earlier that the money
deposited in the Swiss Bank is confidential and no
infdrmation could not be disclosed about is to anybody.

But now the system has been changed. Countries like

USA, France, England have obtained the information about A

names of person money stashed in Swiss Banks by
pressuring them. | want to say what> is that which is forcing
us for not obtaining such information from Swiss banks.
The Government says repeatedly that it is committed to
bring back that black money, but it is not evident from
its way of WOfking. It seems it is mere a pretence of the

Government.
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MADAM SPEAKER: You please ask your question

now.

SHRI MAHENDRASINH P. CHAUHAN: Madam, the
Government does not seem to be serious about it. So,
| would like to ask the Hon’ble Minister of Finance whether
it will disclose the names of such people who have
deposited their Back Money in Swiss Banks and will make
e%forts to bring it back in interest of the country by
pressuring the Swiss Bank as USA, England, France and
other countries have already done. If so the time by when.
...(Intérruptions)

[English]

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): Madam Speaker, the hon. Member is
correct that the whole country is interested about it and
agitation is going on in several fora, including the media
and even certain Public Interest Litigation cases are also
filed. This is, no doubt, a serious issue. But the queétion
was limited to Switzerland, but | can expand it a little bit

and there is no harm.

Actually the Member is correct that the Swiss
authorities have stubbornly refused to disclose the identity
of the depositors in the Swiss Banks and till recent
devélopments, in only one case they disclosed the names
and that was in' 1946 when the Nuremberg Trials were
taking place. The money which was deposited by the Nazi
leaders for the consideration of the judges of Nuremberg
Trials was disclosed and that was the first and ‘last
instance. But there has been a development since Pittsburg
Summit. In Pittsburg Summit, on 24th September, 20089,
the world leaders suggested to all the countries to
cooperate with each other to locate the funds kept in their
jurisdiction and even those which are not sovereign
countries, .but are considered for tax purposes as tax
havens or independent jurisdictions, they were also
brought in.

Taking advantage of that, we have been able to enter

into an agreement amending the relevant clause in the
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Double Taxation Avoidance Agreement with Switzerland
recently. We have signed the agreement. The agreement
has been signed by me as the representative of the Swiss
Government in last August in Delhi. But it is not yet ratified

as far as the laws of the Switzerland are concerned.

They will give us information, but that information will
be prospective from the 1st of April, 2011 and thereafter
we. shall be able to trace back. It would be our job and
once we get a clue then it would be possible for us. With
your permission, Madam, | can also share that we are
having the wide-pronged strategy to unearth the black
money.

First is that india has. become a member of the global
crusade and the international organisation, FATS. India has
become the 34th member of that group because of efforts
. continuing for several months, particulafly, since these
developments in the G-20.

Second is that we are entering into the 'legislative
arrangement by avoidance of double taxation agreement
with those countries which are sovereign, with which we
have Double Taxation Avoidance Agreement. There are as
many as 79 countries with which we have DTAA. We have
initiated and 23 negotiations are comﬁlete; some of them
have been signed, some of them are waiting to be signed.
in addition to that we have also entered into negdtiations

“for entering into Tax Information Exchange Agreement and

up to now 10 such negotiations have been completed;
some of them have been signed and others are waiting
to be signed. Therefore, these are the legal measures
which we have taken.

Another mechanism through which money is being
transferred to other countries: is the transfer pricing, when
export-imports or external transactions take place. Now-
a-days, economy has become expanding. People are
investing there and from there also money is coming as
dividend, as part of profit in different forms. Transfer pricing
is also an instrument through which money is being stored
abroad. We are trying.to make our people expert and we
have deployed about 30 senior officers at different levels
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belonéing to the Ministry who are dealing-with this transfer
pricing operation. They have:been trained and we are
constantly in touch with different countries and different
agencies.

In this effort, | can assure the hon. Member that we
will be able to get the information, but at the same time,
even wherever we have got the information, particularly, .-
in AGT Bank — | mentioned it in my Press Conference
earlier and | mentioned it in the court, | have given the
list of the names:in the sealed cover to the court and
even if the courts were to decide in their wisdom, they
can do whatever they like — but as per the terms of
agreement, | cannot disclose unless these persons are
proseéuted. As and when these persons will be' prosecuted
in the open court then it would be in the domain of the
public knowledge. '

[Translation]

SHRI MAHENDRASINH P. CHAUHAN: Hon'ble Madam
Speaker, United Nations organisation has passed a
convention against corryption, which is known as UN
Convention Against Corruption. 140 countries of the world
have signed this convention. India ié one of the countries. .
To implement this convention in any country, that country
has to approve it. In some countries this approval is taken
through Parliament. In our country, the cabinet empowers
to approve it. But it is sorry to say that there are 'still
14 countries left to approve this convention and
unfortunately India is one of them My query to hon’ble
Finance Minister is when India will‘approve fectification

of this convention and the reasons for not approving it.
[English]

SHRI PRANAB MUKHERJEE: We are ratifying and
definitely when we will ratify, and if there is a separate
question, | will answer that as to what are the reasons.
It is not that. In all international conventions which “are
entered into, every country wants to look into its own
national interests. There are certain areas on which we

wanted to have clarifications. We - have received the
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clarifications. That is why we had to wait. Otherwise, once
we sign, we bind ourselves. That is why, it took some
time. But we are going to do it. ...(Interruptions)

[Translation]
MADAM SPEAKER:. Please keep silence.
...(Interruptions)

DR. KIRODI LAL MEENA: Madam Speaker, the
Supreme Court of the country had said that no one should
left-the country who has got deposited his black ‘money
in foreign banks. Whereas Hasan Ali who has gat
deposited huge amount of black money in foreign banks
ma'néged to escape from the country. | would like to know
the reason of Government's failure in this regard. |

[English]

'SHRI PRANAB MUKHERJEE: Directions of the
Supreme Court will be observed.

'MADAM SPEAKER: Shri Sanjay Nirupam,
e (Interrubtiqns)
[Trahslation]

SHRI SANJAY. NIRUPAM: Madam Speaker, Minister
of Finance in his reply has said. ...(Interruptions)

DR. KIRODI LAL MEENA: Madam Speaker, my
question has not been answered. ...(Interruptions)

MADAM SPEAKER : You all please sit down.
...(Interruptions)
[English]

MADAM SPEAKER: The hon. Minister is giving his
reply.

e (Interruptions)

SHRI PRANAB MUKHERJEE: Then why are you
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shouting? Tell me, what you want to know. The hon.
Member asked me vthat the Supreme Court has given
directions in respect of Hasan Ali Khan so that he
cannot leave this country. In response to that, | have
said that directions of the Supreme Court will be
observed.

They will be observed means he will not be allowed
to go. ...(Interruptions) Please do not interrupt me. ...
(Interruptions) What is this?...(Interruptions) | am answer-
ing the question. It is not fair, Madam. ...(Interruptions)

Are you not ashamed that one of your comrades was
raided by the Income Tax Department? You are talking
of black money!...(Interruptions)

'MADAM SPEAKER: Please sit down. Let him reply.
.o (intarruptions)

'SHRI PRANAB MUKHERJEE: Mr. Hasan Ali Khan has
not left the country. ...(Interruptions)

MADAM SPEAKER: It is a very serious matter. Please
sit down. ‘

...{Interruptions)
[Translation]

MADAM SPEAKER : Please |isien to the leader of

the House.

...(Interruptions)

MADAM SPEAKER : Why are you standing? Please
sit down. The leader of the House is speaking, this is
a serious issue.

...(Interruptions)
[English]

SHRI PRANAB MUKHERJEE: | am informing that
direction has been observed means Hasan Ali Khan has

not been allowed to leave the country. Income Tax
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Assessments have been made; the Department is _

prosecuting. But there is a law of the land. My Department
has raided one of the Ieaders of the CPM but | cannot
hang her. It will ‘\go as per the law of the land. Law of
the land is there. You should be ashamed of your own
conduct. ..

.(Interruptions)

MADAM SPEAKER: Shri Sanjay Nirupam.
...(Interruptions)

MADAM SPEAKER: Nothing will go in record. _
(Interruptions)...* |

MADAM SPEAKER: Shri Sanjay Nirupam.

...(Interruptions)

[Translation]

SHRI SANJAY NIRUPAM: Madam, | would like to -

say to the Minister of Finance...(Ir;terruptions) do not turn
Question Hour into Zero Hour. ...(Interruptions)

MADAM SPEAKER: Please go to your seats.
11.54% hrs.

At this stage, Sk. Saidul Haque and some other
_hon. Members came and stood near the Table.

"WRITTEN ANSWERS TO QUESTIONS
[English]
. Electrification of Remote Villages

*64. - SHRI UMASHANKAR SINGH:
SHRI DEVJI M. PATEL:

Will the Minister of NEW AND RENEWABLE ENERGY

be pleased {o state:

(a) the details of the schemes/programmes . for

*Not recorded.
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providing electricity using renewable energy sources
including solar energy in remote and rural areas in the
country;

(b) the total number of such villages identified for
electrification in the country, State-wise;

(¢) the total funds sanctioned and utilized
by various State Governments for the purpose during
the last three years and the currerit year, State-wise;

.

(d) the time by which all such remote villages in
the country are likely to be electrified?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) to (c) The
Ministry is implementing. Remote Village Electrification
Programme for providingv financial support for lighting/

. basic electrification using renewable energy sources

including solar energy, in those remote unelectrified

- census villages and unelectrified hamlets of electrified

census villages where grid extension is not found feasible
by the State Governments and hence are not covered
under_the Rajiv Gandhi Gramin Vidyutikaran Yojana.
Central Financial Assistance of upto 90% of the costs
of the system subject to pre-specified maximum amount

- for each technology is provided for approved projects

for coverage under the Programme. A total number of
10677 remote villages/hamlets have so far been shortlisted
by the concerned State Governments which have also
been endorsed by the Rural Electrification Corboration

for non-inclusion under - the “Rajiv Gandhi Gramin

Vidyutikaran Yojana, for coverage under the Remote
Village Electrification . Programme. Stete-wivse details are
given in Statement-I. State-wise -details of funds released
for utilization in approved -projects by various Staie
Governments dunng the last three years and current year
are given in Statement-Il. '

(d) Coverage of all such villages is dependent on

the State Governments shortlisting them and submitting

proposals for support under the Programme:
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List of remote unelectrified census villages/hamliets

Statement-I

FEBRUARY 25, 2011

as endorsed by Rural Electrification Corporation

(REC) (As on 31.01.2011)

Sl.  State - Number of villages/hamlets.

No. | verified by Rural

' Electrification Corporation
Villages Hamlets

1 2 3 4

1. Karnataka 23 150

2. Madhya Pradesh 972

3. Assam ‘2232‘

4.  Maharashtra 362

5. Meéhalaya 158

6. Arunachal Pradesh 145

7. Himachal Pradesh 1

8. Rajasthan 417 90

9. Manipur 166

10. West Bengal 93

11. éujarat 49

12. | Orissa 1581

13. Jharkhand 703

14. Chhattisgarh 1112

15. Uttarakhand 178 52

16. Uttar Pradesh 63 138

17. Tamil Nadu 0 73

to- Questions 36

1 2 3 4

18. Nagaland 11

15. Jammu and Kashmir 391 620

20. Haryana 0 149

21. Kerala 0 73

22. Bihar 80

23. Andhra Pradesh 0 112

24. Tripura 23 460
Total 8760 1917
Grand Total 10677

Statement-ll

State-wise details of Funds released for utilization

by the Implementing Agencies during the last

3 years and the current year

Sl State Funds released
No. (Rs. lakhs)
1 2 3

1. Andhra Pradesh 24.07
2. Arunachal Pradesh 476.09
3. Assam 10213.80
4. Bihar 0

5. Chhattisgarh 1621.34
6. Delhi 14.96
7. Goa 9.74

8. Gujarat 0
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1 2 3

9. Haryana 68.55
10.  Himachal Pradesh 0
11.  Jammu and Kashmir 4981.69
12. ' Jharkhand 3030.99
13.  Karnataka 116.16
14, Kerala 339.04
15.  Madhya Pradesh 2733.97
16. Maharashtra 2056.95
17.  Manipur 420.59
18.  Meghalaya 229.73
19.  Mizoram 0
20. . Nagaland 60.32
2t.  Orissa 2523.22
22. Rajasthan 2128.01
23.  Sikkim 8.04
24. Tamilb Nadu 66.76
25.  Tripura 2295.57
26. Uttarakhand 451.16 |
27.  Uttar Pradesh 1342.46
28. West Bengal 12475.40
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Health Care

*65,. SHRI RAOSAHEB DANVE PATIL:
SHRI PURNMASI RAM:

‘

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state: -

to Questions 38

(@) the salient features of Government policy on
health care of citizens and the measures taken for its
implementation;

(b) whether the Government has formulated any
programme for modernization of Government hospitals
including Safdarjung Hospital, New Delhi;

(c) if so, the details thereof;

(d)  whether the Government proposes to improve
facilities to CGHS bgneﬁciaries particularly due to lack of
adequate facilities in the Government hospitals; and

(e) if so, the details thereof and the action taken/
being taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) The main objective of the National Health Policy (NHP),
2002, is to achieve an acceptable standard of good health
amongst the general population of the country. The NHP
recognizes that:

1. The health needs of the country are enormous,
continuously changing and that the financial
résources and monitoring capacity available to
meet them are not adequate;

2. Equitable access.to health care is extremely
important accordingly, great emphasis is laid on
expanding and improving primary heaith facili-
ties;

3. Enhanced fundiné the organizational restructur- v
ing of national .public health initiatives will

facilitate equitable access to health facilities;

4. Increased contributions from the central budget
will be necessary to improve delivery of public
health services in the States; and

5. ' The attainment of improved health levels would
_depend significantly on population stabilization
" as also on complementary efforts leading to



39 Written Answers

improved drinking water supply, basic sanita-
tion, minimum nutrition etc.

With a view to achieve major objecti\),es of the National
Health Policy, 2002, Government launched the National
Rural Health Mission in 2005 through out the country with
special focus on 18 States with weak health indicators
and infrastructure. The main aim is to provide accessible,
affordable, accountable, affective and reliable health care,
especially to poor and vulnerable sections of population.
The strategy is to undertake architectural correction- of the
health syétem and promote polices that strengthen public
health management and service delivery in the country.

The other measures taken by the Government to
achieve the objectives of the National Health Policy, 2002,
inter-alia, include:— '

. Effective implementation- of programmes for
control of communicable. and non-communi-
cable diseases.

. Mainstreaming of Indian Systems of Medicine
and Homeopathy.

. Making available specialized tertiary health care
services through strengthening of hospitals.

e  Implementation of programmes/schemes for
Human Resource development in health sector.

° Increased ' public allocation for health
programmes.

(b) and (c) Modernization of Central Government

.hos_bitals inélUding .Safdarjung Hospital, New DQ.Ihi, is an

ongoing procéss and is undertaken as per the requirement
of the hospitals, patient needs and available resources.
A ‘proposal for setting up of a S'up.er-Sp‘eciaIty Wing in
'Safdarjung Hospital . is under consideration and at a
preliminary stage of examination in the Ministry. The salient
features of the proposal include new services like tele-
medicine facility, solar panels, Hospital Information System,
iainv harvesting system, provisions for corﬁputer and IT
* infrastructure etc. A modern Sports Injury Ce}wtre (SIC) at

FEBRUARY 25, 2011

to Questions 40

Safdarjang Hospital has been set up in September, 2010
with an objective to provide comprehensive -surgical,
rehabilitation diagnostic services under one roof for
specialized treatment of Sports and Joint Disorders. As
part of modernization programme, at Dr. RML Hospital,
a 287 bedded new emergency care building is under
construction. The first phase of the compret;ensive
redevelopment programme of the Lady Hardinge Medical
College (LHMC), New Delhi, for creation of additional
infrastructure facilities and manpower requirement to
implement the recommendations of the Oversight Commit-
tee regarding 27% reservation for OBC is already under
progressf

(d) and (e) To supplement the facilities available in
Government hospitals for CGHS beneficiaries, the Gov-
ermnment has empanelied private hospitals and diagnostic
centres in various CGHS cities Wherever it is felt that
CGHS city does not have adequate number of private
hospitals and diagnostic centres on CGHS panel, ak
constant effort is made to empane! more hospitals and
diagnostic centres in such cities under the continuous
empanelment scheme. While undertaking this exercise, the
Government also takes care to notify package rates for
new procedures/conditions so that CGHS beneficiaries are
able to receive the latest available medical treatment.

[Translation]
Demand and Supply of Power

. *66. SHRI RAJIV ‘RANJAN SINGH ALIAS LALAN
SINGH:
SHRI NARAYAN SINGH AMLABE:

" Will the Minister of POWER be pleased to state:

(@)~ whether the demand. of poWér in the country

is constantly increasing leading to acute shqrtége in the

country;

-

(b) if so, the demand and supply of power in the
country during the last three years and the current year,
year-wise and State-wise; '
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(¢) the details of power generation from various
sources in the country during the last three years and
the current year, year-wise and source-wise;

(d) the details of structural reforms undertaken to
improve power situation alongwith the success achieved
as a result thereof; and

(e) the other steps being taken or proposed to be
taken by the Government to augment the power situation
in the country?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) During the first three years of the
11th Plan, the demand of power in the country has grown
at a Compounded Annual Growth Rate (CAGR) of 6.4%

in terms of energy and 5.8% in terms of peak. The energy .
and peak requirement vis-a-vis availability in the country -

during the 11th Plan was as under.—

Year Energy
Requirement  Availability Deficit
(MU) MU MU) (%)
2007-08 739,345 666,007 73336 _ 99
2008-09 777,039 691,038 86,001 111
2009-10 830,594  7,46,644 83,950  10.1
2010-11*#  7,13,903 61,657 8.6

6,562,246

*Upto January, 2011. MU = Million Unit

#includes provisional figures for the month of January,
2011.

Year Peak
Demand Met Deficit
MW) (MW) (MW) (%)
1 2 3 » 4 o
.2007-08 1,08,866 90,793 .18,ov73 16.60
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" *Upto January, 2011.

to Questions 42
1 2 3 4 5
2008-09 1,09,809 96,785 13,024 11.86
2009-10 1,19,166 1,04,009 15,157 12.72
201 O-11*# 1,22,470

1,08,901 13569  11.1

MW = Mega Watt

#includes provisional figures for the month of January,
2011. '

The State-wise power supply position during the last

three years (2007-08, 2008-09 and 2009-10) and current

- year (April, 2010 to January, 2011) is given in the enclosed

Statement.

(¢)  The gross electricity generation in thé country
from various conventional energy sources, namely thermal,
hydro, nuclear and import of hydro power from Bhutan
during 2007-08, 2008-09, '2009—10 and 2010-11 (upto
January, 2011) was 7,04,469 Million Unit (MU), 7,23,794
MU, 7,71,551 MU and 6,69,030 MU respectively. The year-
wise, source-wise details of grass electricity generation are

given 'below:—’

Source Gross Energy Generation (Mill_ion 'Unit)
' 2007-68 - 2008-09 2009-10 56.10-11'#

Thermal 5,58,990 5,90,101 6,40,877 ?,45.233

Hydro | 1.23.424 1,13,081 1,06,680 97,722

Nuclear | 16,777 14,713 18,636 20,618

éhqtan Irr-lpo'rt 5,278 5,899 A5,35'8 . 75,}457

Total . 7,04,469 7,23,794 7,71,561 . 6,69,030

*Upto January, 2011.

#Includes provisional figures for the.month of January,
2011. ’ ‘

(d) The major structural reforms undertaken to
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improve power situation in the country include de-licensing
of thermal generation, introduction of ultra-mega power
projects (UMPP), investors friendly New Hydro Policy,
2008, initiatives for augmentation of domestic manufactur-
ing capacity of power plant equipment, adoption of super-
critical technologies, liberalization of mega power policy,
instituting a’ robust monitoring mechanism, enhancing
avaitability of skilled and trained manpower.

As aresult, a capacnty of 32,762 MW has been added .

ttll 21st February, 2011 in the 11th Plan, which is highest

every in any Five Year Plan and is more than 150% of

the total capacity added in the 10th Plan.

(e) The other steps taken/bemg taken by the
Government to augment the power situation in the country
include the following:—

(i) Rigorous monitoring of capacity addition of the
on-going generation projects.

(i) Development of Ultra Mega Power Projects of
4000 MW each to reap benefits of economies
of scale. '

(i)  Advance planning of generation capacity addi-
tion project for 12th Plan.
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(iv)

| v

(vi)
(vii)

(viil)

(ix) -

(x)

(xi)

Statement

to  Questions 44

Coordinated operation and maintenance of
hydro, thérmal, nuclear and gas based power
stations to optimally utilize the éxisting genera-
tion capacity.

Thrust to import of coal by the power utilities
of meet the shortfall in coal supplies to thermal
power stations from indigenbus sources.

Allocation of gas from KG Basin (D6) for gas
based power stations in the country.

Renovation, modernization and‘life extension of
old and inefficient. generation units.

Strengthening of inter-state and .inter-regional
transmission capacity.

Strengthening of sub-transmission and distribu-
tion network as a major step towards foss
reduction. :

Thrust to Rural Electrification through Rajiv

Gandhi Grameen Vidyutikaran Yojana.

Promoting energy conservation, energy efficiency
and demand side management measures.

Power Supply Position for 2007-08 (Revised)

State/System/ Energy Peak
Region .April, 2007 - March, 2008 Apnl 2007 - March 2008 -
Requirement Availability Surplus/Deficit (-) Peak Peak ' Surplus/Deficit (-)
(MU) (MU) Demand Met
(MU) (%) ~(MW) (MW) (Mw) (%)
g 2 3 4. 5 6 7 8 9
Chandigarh - 1,446 1,446 0 0 275 275 0 0
Delhi 22,439 22,301 -138 06 4,075 4,030 -45- -1.1
Haryana 29,353 25,652 -3,701 -12.6 4,956 4,821 -135 2.7
Himachal Pradesh 5,992 5,814 -178 -3.0 1,061

1,010 51 48,
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2 3 5 6 7 8 9
Jammu and Kashmir 11,782 8,362  -3,420 -29.0 1,950 1,439 511 -26.2
Punjab | 42,372 38,795  -3,577 -8.4 8,672 7,340 1,332 -154
Rajasthan 36,738 35597  -1,141 -3.1 6,374 5,564 -810 127
Uttar Pradesh 62,628 61,335  -11,293 -18.0 11,104 8,568 -2,636° 228
Uttarakhand 7,047 6,845 202 29 1,200 1';1 50 -50 4.2
Northern Region 219,797 196,147  -23,650 10.8 32,462 29,495 -2,967 -9.1
Chhattisgarh 14,079 13,409 670 4.8 2,421 2,168 -233 '-9.6
Gujarat 68,747 57,614  -11,133 -16.2 12,119 8,885 -3,234 -26.7
Madhya Pradesh 41,560 35700  -5,860 141 7,200 6,436 -764 106
Maharashtra 114,885 93,646 -21,039 -18.3 18,441 13,575 -4,866 -26.4
Daman and Diu 1,774 1,580 -194 -10.9 240 215 -25 -10.4
Dadr,é and Nagar ‘3,388 ' 3,372 -16 - -0.5 460 424 -36 -7.8
Haveli -
Goa 2,740 2,707 -33 1.2 457 408 -49 -10.7
Western Region 247,173 208,228 -38,945 <158 - 38,277 2‘5,3‘85 | -8,892 -23;2
Andhra Pradesh 64,139 61,511  -2,628 -4.1 10,048 9,162 -886 -8.8
Kamaiaka 40,320- 39,230  -1,090 27 6,583 5,567 -1,016 -15.4
Kerala 15,663 15,284 -379 2.4 2,918 2,730 -188 -6.4
Tamil Nadu 65,780 63,954  -1,826 2.8 10,334 8,696 -1,644 -15.9
Puducherry 1,841 1,841 0 0.0 276 278 0 0.0
Lakshadweep 24 24 0 0 6’ 6 0 0
Southern Region 187,743 181,820 5,923 3.2 26,777 24,368 -2,409 - 9.0
Bihar _ - 9155 7,933 -1,222 -13.3 1,882 1,243 -639 -34.0
- DvVC 13,387 13,039 -348 -26. ;;852,, 1,803 -49 26
Jharkhand 5,139 4,458 -681 -13.3 865 787 -78 -9.0
Orissa 18,846 18,500  -346 -1.8 3,142 2,905 -237 75
V\{est'vBengal 29,020 27,902 *1318 -3.9 - 5,283 4,987 -296 -5.6
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1 2 3 4 5 6 7 8 9
Sikkim 284 267 -17 -6.0 69 66 -3 4.3
Andaman and Nicobar 240 180 -60 -25 40 32 -8 -20
Islands )
Eastern '_ Region 75,831 72,099 -3,7321 -4.9 12,031 10,699 -1 ,332 -11.1
Arunachal Pradesh 391 - 302 -89 _ -22.‘8 101 ¥5 -26 -25.7
Assam : 4,816 4,412 -464 -84 848 766 -82 9.7
Manipur 530 501 -29 -5.5 119 97 22 -18.5
Meghalaya 1,620 1,232 -388 -24.0 455 279 -176 -38.7
Mizoram 288 246 -42 -14.6 97 58 -39 -40.2
Nagaland : 377 334 . -43 114 91 88 3. 33
“Tripura 777 686 ] oy 17 141, -30 <175
North-Eastern Regit;n 8,799 7,713 4 ,086 -12.3 1,742 1,347 -395 - =227
All India ’ 739, 343 16.366 007  -73,336 -9;9.' | -108 866 90,793 -1:8 073: , -16.é

#Lakshadweep and Andaman and Nicobar Islands are stand-alone systems, power supply posmon of these does not
form part of reglonal requirement and avallablhty

State/System/ .Energy I5eak
Region April, 2008 — March, 2009 April, 2008 — March, 2009
Requirement Availability Sufplus/Deﬁcit () Peak Peak Surplus/Deficif ).
(MU) (MU) * ) - Demand Met ’

(MU) (%) (MW) ~(Mw) (MwW) (%)

1 2 3 4 a 5 6 7 8 . 9
Chandigarh =~ - 1,414 1,414 0 0 279 279 0 0
Delhi 22,398 22,273 -125 -0.6 4,036 4,034 -2. ' 0.0
Haryana : 29,085 26,625 -2,460 .85 5,511 4,791 -720 - -13.1
Himachal Pradesh 6,260 6,241 -19 -0.3 1,055 1,014 -41 -3.9
Jammu and Kashmir 11,467 - 8,698 -2,769 241 2,120 1,380 -740 -34.9
37,238 -4397  -10.6 7,309 -1,381 159

8,690

Punjab ) 41,635
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1 > 3 4 6 | 7 8 9
Rajasfhan 37,797 37,388 -409 6,303 6,101 -2_62 3.2
Uttar Pradesh 69,207 54:309 -14,898 10,587 8,248 -.2_-,3‘39 -22.{
Uttarakhand 7,841 7,765 . -76 1,267 1,267 0 0.0
Northern Region 227,104 201,951  -25,153 33,034 29,564 -3,530 -10.7
Chhattisgarh 14,866 14,475 -391 2,887 2,830 -57 2.0
Guijarat 67,482 60,851  -6,631 11,841 8,960 -2,881 -24.3
Madvhya Pradesh 42,054 34,841 7,213 7564 6,810 -754 -10.0
‘Maharashtra - 121,901 95,761.  -26,140 18,049 13,766 5'4,283 f -‘23.7:
Daman and Diu +1,797 1,576 -221 240 215 '~‘25 -,1().4:‘
Dadra and Nagar 3,574 3,457 -117 504 443 -61 -12.1
- Haveli o .
Goa 2,801 2,754 -47 466 413 -53 114
wégiern Region 254,475 213,715  -40,760 37,240 30,153 7,087 -19.0
Andhra Pradesh 71,511 66,673  -4,838 11,083 9,997 -1,686 -9.8
Karnataka 43,168 40,578 -2,590 - 6,892 6,548 -344 -5.0
Kerala 17,645 15562  .-2,083 3,188 2;751 h -437 -137
Tamil Nadu 69,668 64,208  -5,460 9799 9,211 ;588' -6.0
Puducherry 2,020 1,773 -247 304 275 >' -29 95
Lakshadweep 24 24 0 6 6 0 0
Southern Region - 204,012 188794  -15218 28,958 26,245 2,713 -9.4
Bihar 10,527 8,801 -1,726 1,842 1,333 -509 -27.§
DVC 14,002 13,699 -303 2,217 2,178 -39 18
Jharkhand 5,361 5,110 -251 889 }887 2 -0.2
Orissa 20,519 20,214 -305 3,062 2,987 -75 2.4
West Bengal 31280 30200 999 5387 5379 . 8 0.1
Sikkim 343 330° 13- 97 95 -2 2.1




51 Written Answers FEBRUARY 25, 2011 to Questions 52

1 2 3 4 5 6 7 8 9
Andaman and Nicobar 236 184 -52 -22 .40 38 -2 -5
Islands '

Eastern Region 82,041 78,444 ?3,597 -4.4 12,901 11,789 . -1,112 -8.6
Arunachal Pradesh 426 271 -155 -36.4 130 79 -51 -39.2
Assam | 5,107 4,567 -540 -10.6 958 797 -161 -16.8
Manipur 556 477 -79 -14.2 128 95 | -33 -25.8
Meghalaya 1,713 - 1,386 -327 -19.1 ' 457 293 -164 -35.9 |
Mizoram 330 269 -61 -18.5 100 64 -36 -36.0
Nagéland 475 436 -39 82 95 86 V-9 9.5
Tripura _ 800 728 | -72 -9.0 167 156 -11 -6.6
North-Eastern Region 9,407 | 8,134 1,273 . -13.5 1,820 1,358 .-462 -25.4
All India 777,039 691,038 -86,001 -11.1 109,809 96,785 -13,024 -11.9

#Lakshadweep and Andaman and Nicobar Islands are stand-alone systems, power supply position of these, does not
form part. of regional requirement and availability.

State/Systerm/ o : Energy ' : Peak
Region April, 2009 - March, 2010 April, 2009 -~ March, 2010
Requirement Availability Surplus/Deficit (-) Peak Peak Surplus/Deficit (-)
(MU) (MU) Demand Met

(MU) (%) (MW) (MW) (MW) (%)

1 2 3 4 5 6 7 8 9
Chandigarh _ 1,576 1,528 -48 -3 308 308 0 0
Delhi - 24,277 24,094 -183 -0.8 4,502 4,408 -94 -2.1
Haryana 33,441 ' 32,023 -1,418 -4.2 6,133 5,678 -455 -7.4
Himachal Pradesh 7,047 6,769 - -278 -3.9 1,118 1,158 40 3.6
Jammu and Kashmir 13,200 9,933 -3,267 -24.8 2,247 1,487 -760 -33.8
Punjab 45,731 39,408 6323 . -138 9,786 7,407 -2,379 243

Rajasthan 44,109 43,062 -1,047 24 6,859 6,859 0 0.0




53 Written Answers PHALGUNA 6, 1932 (Saka) to Questions 54
1 2 3 4 5 6 7 8 9

U&ar Pradesh 75,930 59,508 -16,422 -21.6 10,856 8,563 -2,293 211
Uttarakhand 8,921 8,338 -583 -6.5 1,397 1,313 -84 -6.0
Northern Region 254,231 224,661 . -29,570 -11:6 37;159 31,439 -5,720 -15.4
Chhattisgarh 11,009 10,739 -270 -2.5 2,819 - 2,708 -116 -4.1
Gujarat 70,369 67,220 -3,149 -4.5 10,406 9,515 -891 -8.6
Madhya Pradesh 43,179 34,973 -8,206 -19.0 7,490 6,415 -1,075 -14.4
Maharashtra 124,936 101,512 -23,424 -18.7 19,388 14,664 -4,724 -24.4
Daman and Diu 1,934 1,802 -132 -6.8 280 - 255 -25 -8.\9
Dadra and Nagar 4,007 3,853 -154 -3.8 529 494 -35 66
Haveli 2
Goar . 3,092 3,026 -66 2.1 485 453 -32 -6.6 -
West;rn Region 258,528 223,127 -35,401 -13.7 39,609 32,586 -7,023 -17.7
Ahdﬁra Pradesh 78,996 }3,765 -5,231 | -6.6 12,168 10,880 -1,288 -,10.6_
Karnataka | 45,550 42,0:11 .-3,509 | 77 - 7,942 6,897 -1,045 ~-13.2
Kerala 17,619 17,196 -423 24 3,109 2,982 127 4.1
Tamil Nadu 76,293 71,568 -4,725 -6.2 11,125 9,813 -1,312 -1j‘8
Puducherry 2,119 1,975 -144 -6.8 327 294 -33 | -10.1
Lakshadweep 24 24 0 0 _ 6 6 0 0]
Southern Region 220,576 206,544 -14,032 -6.4 32,178 29,049 -3,129 -9.7
Bihar 11,587 9,914 -1,673 -14.4 2,249 1,509 -740 -32.9
DVC ‘15,199 14,577 -622 -4.1". 1,938 1,910 -28 -1.4
Jharkhand 5,867 5,;107 -460 -7.8 1,088 947 -141 -13.0
Orissa 21,136 20,955 -181 -0.9 3,188 5,120 -68 2.1
West Bengal 33,750 32,819 -931 -2.8 6,094 5,965 -131 2.t
Sikkim ' 388 345 -43 -11.1 96 94 -2 -2.1
Andaman and Nicobar 240 180 -60 -25 40 32 -8 -20
Islands

87,927 84,017 -3,910 ‘ 44 13,220 12,384 -836 -6.3

Eastern Region




55 Written Answers FEBRUARY 25, 2011 to Questions 56
1 2 3 4 5 6 7 8 9
Arunachal Pradesh 399 325 -74 -18.5 95 78 -17 -17.9
Assam E 5,122 4,688 -434 -8.5 920 874 | -46 : -5.0
Manipur 524 430 -94 -17.9 111 99 | -12 -10.8
Meghalaya 1,560 ‘ 1,327 -223 -14.4 280 250 -30 -10.7
vMizoram  352 288 -64 -18.2 70 64 -6 -8.6
Nagaland 530 466 -64 -12.1 100 96 -4 -4.0
Tripura 855 771 -84 -9.8 176 173 -3 1.7
North-Eastern Region 9,332 8,296 -.1,036 1141 1,760 1,445 -315 -17.9 |
AII India 830,594 746,644 -83,950 -10.1 119,166 104,009 -15,157 -12.7

#Lakshadweep and Andaman and Niéobar_ lslands are stand-alone systems, power supply position of these, does not
form part of regional requirement and availability. .

State/System/ Energy Peak
Region ' April, 2010 — January, 2011 April, 2010 - January, 2011
Requirement Availability Surplus/Deficit (-) Peak Peak Surplus/Deficit (-)
(MU) (MU) v Demand Met

(MU) (%) (MW) (MW) (MW) (%)

1 2 3 4 5 6 7 8 9
éhandigérh ' 1,313 1,313 0 0 301 - 301 0 0
Delhi 22,380 é2,31 6 -64 -0.3 4,810 4,739 -71 -1.5
Haryana 29,476 27,684 -1,792 -6.1 6,142 5,574 -568 -9.2
Himachal Pradesh 6,357 6,127 -230 -3.6 1,284 1,278 -6 -0.5
Jammu and Kashmir 11,148 8,491 -2,657 -23.8 2,369 1,560 -809 -34.1
Punjab 38,710 36,271 . -2,439 -6.3 9,399 7,938 -1,461 -16.5
Rajasthan . 37,017 36,640 =377 -1.0 8,137 7,116 -1,021 -12.5
7Uttar Pradesﬁ ;64,286 54,185  -10,101 -15.7 10,897 10,672 -225 ‘-2.1
Uttar.akhand 8,284 7,729 -555. -6.7 1,548 1,420 -128 -8.3
Northern Region 218,971 200;756 -18,215 -8.3 37,431 34,101 -3,330 -8.9

~



57 Written Answers PHALGUNA 6, 1932 (Saka) to Questions - 58
1 2 3 4 5 6 7 8 9
Chhatﬁsgarh 8,451 8,312 -139 -1.6 2,913 2,759 -154 -6.3
Gujarat 59,498 55,727 -3,771 -6.3 10,786 . 9,947 -839 . -7.8
Madhya Pradesh 39,177 31,365 -7,812 -19.9 8,864 7,650 -1 '2‘1'4 -13.7
Maharashtra 104,752 87,218  -17,534 -16.7 19,766 15,402 -4,364 221
Daman and. Diu 1,802 1,654 -148 -8.2 353 328 -25‘ -71
Dadra and Nagar 3,675 3,672 -3 -0.1 594 594 - 0 0.0
Haveli ' ’
Goa 2,608 2,561 -47 -1.8 544 453 -91 -16.7
Western Region 219,963 190,509  -29,454 -13.4 39,825 33,171 6,654 -16.7
Andhra Pradesh 64,218 62,005 -2,213 -3.4 12,018 10,848 ;1 ,170 -9.7
Karnataka 40,292 37,138 . -3,154 -7.8 8,009 7,815 -194 2.4
Kerala 14,826 14,634 -192 -1.3 3,052 2,916 -.136 -4.5
Tamil Nadu 66,059 61,954 -4,105 -6.2. 11,728 10,048 -1,680 -14.3
Puducherry 1,776 1,697 -79 -4.4 319 300 -19 -6.0
Lakshadweep 20 20 0 0 6 6 0 0
Southern Region 187,171 177,428 -9,743 -6.2 32,214 29,931 - -2,283 71
Bihar 10,810 9,305 -1,505 -13.9 - 2,149 1,659 -490 -22.8
DVC 13,806 12,672 -1,134 8.2 2,059 2,046 -13 -0.6
Jharkhand 5,146 - 4,994 -152 -3.0 1,012 1,012 0 0.0
Orissa 18,688 18,630 -58 03 3,761 3,727 -54 -0.9
West Bengal 30,678 30,055 -623 -2.0 6,162 6,112 - -50 -0.8
Sikkim 306 306 | 0 0.0 98 98 0 0.0
Andaman and Nicobar 200 150 -50 -25 40 3é -8 -20
Islands
Eastern Region 79,434 75,962 -3,472 4.4 13,767 13,085  -682 -5.0
Arunachal Pradesh 426 360 -66 -15.5 101 85 -16 -156.8 .
Assam 4,615 4,306 -309 -6.7 971 937 . -34 -3.5




59 Written Answers FEBRUARY 25, 2011 to Questions 60
1 2 3 4 5 6 7 8 9
Manipur 474 423 -51 -10.8 118 115. -3 25
Meghalaya 1,301 1,129 -172 -13.2 281 244 -37 -13.2
Mizoram 299 253 -46 -15.4 . 76 70 -6 7.9
Nagaland 498 445 © -583 -10.6 118 110 -8 -6.8
Tripura 751 675 -76 -10.1 220 197 -23 -10.5
North-Eastern Region .8,364 7,591 -773 9.2 1,913 1,560 -353 -18.5
All India 713,903 652,246  -61,657 -8.6 122,470 108,901 -13,569 -11.1

#lLakshadweep and Andaman and Nicobar Islands are stand-alone systems, power supply position of these, does not

form part of regional rehuirement and availability.

Hydro Power Generation

*67. SHRI AT. NANA PATIL:
SHRI ADHIR CHOWDHURY:

Will the Minister of POWER be pleased to state:

(a) whether despite huge potential of hydro power
generation, the desired quantum of power is not being
generated from this source in the country;

(b) if so, the details of the hydro power generation
potential identified and exploited in the country at present,
State-wise;

{c) the present status of hydro power generation
alongwith the details of hydro power projects in the
country, project-wise and State/UT-wise;

(d) the total amount of investment/funds invested
by the Government in hydro power sector during the last
three years and the current year; and

(e) the details of the steps being taken or proposed
to be taken by the Government for augmenting hydro
power generation in the country?

THE MINISTER OF POWER (SHR! SUSHILKUMAR
SHINDE): (a) to (c) As per the re-assessment studies made
by Central Electricity Authority, the total hydro-power

potential in the country is 145320 MW (from hydro schemes
having capacity above 25 MW). As on 31.1.2011, the hydro-
power capacity developed in the country is 37367.40 MW
(above 25 MW) including 4785.6 MW from Pumped Storage
Schemes. The details of hydro-power potential excluding
pumped storage scheme identified and being exploited at
present, State/UT-wise is given in the enclosed Statement-
I. The details of hydro-power projects in the country
project-wise and State/UT-wise is given in the enclosed
Statement-ll. From these hydro-electric projects, 106.68
billion units (BUs) were generated during 2009-10 and
97.72 BUs in the current financial year upto 31.01.2011.

(dy The capital expenditure incurred by Central
Public Sector Undertakings under Ministry of Power in
hydro power sector during 2007-08, 2008-09, 2009-10 and
2010-11 (upto 31.01.2011) is given in the enclosed
Statement-lI.

(e) The Government has adopted multi-pronged
strategy for augmenting hydel capacity addition and hydro
power generation in the country. Some of the policy
measures and initiatives taken by the Government are
finalisation of investor-friendly New Hydro Policy, 2008,
50,000 MW Hydroelectric Liberal
Rehabilitation and Resettiement Policy, revised Mega
Power Project Policy, renovation, modernization and life
extension of old hydel generating units, incentives for
cbmpletion of projects ahead of schedule and for highei
generation/availability of plants, etc.

Initiative, National



Statement-|

Status of Hydro Electric Potential Development
(In terms of Installed capacity — Above 25 MW)

(As on 31.01.2011)

(exes) 2€61 '9 YNNOTIVHJ

Madhya Pradesh

Region/State Identified Capacity as per Capacity Developed *Capacity Under Capacity Developed + Capacity yet to be
reassessment Study Construction .Under Construction developed
Total Above 25 MW
(MW) (MW) (MW) % (MW) % (MW) % (MW) %
1 2 3 4 5 6 7 8 9 10 11
Northern
Jammu and Kashmir 14146 13543 2340.0 17.28 1109.0 8.19 3449.0 2547 10094.0 74.53
Himachal Pradesh 18820 18540 6193.0 33.40 4408.0 23.78 10601.0 57.18 7939.0 42.82
Punj.ab 971 971 1é06.3 100.00 © 0.0 0.00 1‘206.3 100.00 0.0 0.00
Haryana 64 64 0.0 0.00 0.0 0.00 | . 0.0 0.00 64.0 100.00
Rajasthan 496 | 483 411.0 85.09 0.0 0.00 | 4110  85.09 72.0 14.91
Uttarakhand 18.175 , 17998 3026.4 | 16.81 2025.0 11.25 5051.4 28.07 12946.7 71.93
Uttar Pradesh 723 664 501.6 75.54 0.0 0.00 501.6 75.54 162.4 24.46
Sub-Total (NR) 53395 52263 13678.3 26.17 7542.0 14.43 21220.3 40.60 31042.8 59.40
Western
2243 1970 2395.0 100.00 400.0 20.30 - ‘ 2795.6 : 100.00 0.0 0.00

19
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1 2 3 4 5 6 7 8 9 10 11
Chhattisgarh 2242 2202 1200: . /545 0.0 0.00 | 126.0 5.45 2082.0 94.55
Gujarat 619 sé;d 550.0 0322 Io‘.o,_ 0.00 5500 93.22 1400 6.78
Maharashtra 3769 3314 2487.0 75.05 00 0.00 4870 7505 827.0 24.95
Goa 56 55 00 0.00 0.0 0.00 0.0 000 55.0 100.00
Sub-Total (WR) 8928 8131 5552.0 68.28 400.0 4.92 5952.0 73.20 2179.0 26.80
Sowthern
Andhra Pradesh 4424 4360 2138.8 49.05 449.0 10.30 2587.8 59.35 © 17723 . 4065
Kamataka 6602 6459 13585.4 55.51 0.0 0.00 3585.4 55.51 2873.6 44.49
Kerala 3514 3378 18815 55.70 1000 2.96 19815  58.66 1396.5 41.34
Tamil Nadu 1918 1693 1722.2 100.00 60.0 354 17822  100.00 0.0 0.00
Sub-Total (SR) 16458 15890  '9327.9 58.70 609.0 3.83 9936.9 62.54 5953.2 37.46
Eastern
Jharkhand 753 582 233.2 40.07 0.0 0.00 2332 . 40.07 348.8 59.93
Bihar 70 40 0.0 0.0 0.00 0.0 40.0 100.00
Orissa 2999 2981 20275 68.01 0.0 0.00 2027.5 68;01' 953.5 31.99
West Bengal 2841 2829 77.0 272 2920 10.32 369.0 13.04 24600 86.96
Sikkim 4286 4248 570.0 13.42 2162.0 50.89 2732.0 64.31 1516.0 35.69

€9
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1 2 3 4 5 6 "8 9 10 1
Andaman and Nicobar O 0 0.0 0.0
Islands
Sub-Total (ER) 10949 1o§éo - 29077 2723 2454.0 2298 5361.7 50.26 5318.3 49.80
Nc:’rti\ Eaéteirh‘
Meghalaya | 2394 2é98 1560 6.79 166.0 7.22 322.0 14.01 1976.0 85.99
Tripura 15 0 0.0 0.0 0.0 0.0
Manipur 1784 1761 105.0 5.96 0.0 0.60 105.0 5.96 1656.0 94.04
Assam 680 650 375.0 57.69 0.0 0.00 375.0 57.69 275.0 42.31
Nagaland 1574 i452 750 . 517 0.0 o.o;) 75.0 5.17 1377.0 94.83
Arunachal Pradesh 50328 50064 405.0. ' 0.81 " 27100 .5.41 3115.0 6.22 46949.0 55.78
Mizoram 2196 2131 0.0 0.00 0.0 0.00 0.0 0.00 | 21310 100.00
Sub-Total (NER) 58971 58356  1116.0 1.91 2876.0 493 3992.0 6.84 54364.0 93.16
All India- 148701 }145320 32581.8 22.42 13881.0 9.55 46462.8 31.97 98857.2 68.03

Note: In addition to above 4785.6 MW Pumped Storage Scheme (PSS) are under operation.

* “Including 96 MW Rongnichu H.E. Project which has recently been taken up.

S9
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67

Details of -H.E.- Stations in Operation in the Country State/Utility/Statibn5wise with capacity above 25 MW

Written Answer.

FEBRUARY 25, 2011 ‘0 Questions

Statement-ii

(As on 31.01.2011)

Si.  Name of Station Execut-ing State Capacity
No. Agency (Mw)
1 2 3 4 5
1. Bhakra-L BBMB Himachal Pradesh 540.00
2. Bhakra-R BBMB Himachal Pradesh 785.00
3. Dehar BBMB Himachal Pradesh 990.00
4. Pong BBMB Himachal Pradesh ' 396.00
5. Baira Siul NHPC Himachal Pradesh 198.00
6. Chamera-| NHPC Himachal Pradesh 540.00
7. Chamera-l NHPC Himachal Pradesh 300.00
8. Néthpa Jhakri SJVNL . Himachal -Pradesh 1500.00
9. Giri Bata HPSEBL Himachal Pradesh 60.00
10.  Bassi HPSEBL Himachal Pradesh 60.00
11.  Sanjay HPSEBL Himachal Pradesh " 120.00
12. Largi HPSEBL Himachal Pradesh ' 126.00
13. . Malana MPCL Himachal Pradesh 86.00
14. Baspa-Ii JHPL Himachal‘ Pradesh 300.00
15.  Allian Duhahgan ADHPL Himéchal Pradesh . 192.00
Total Hiniachal Ptadesh 6193.00
1 Salal-| NHPC Jammu and Kashmir 345.00
2. Salal-ll NHPC “Jammu and késhmir 345.00
3. Dulhasti NHPC "~ Jammu .andv Kashmir - 390.00
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Written Answers

PHALGUNA 6, 1932 (Saka)

to Questions

70

1 2 3 4 5
4. Sewa-ll NHPC Jammu and Kashmir 120.00
5. Uri NHPC Jammu and Kashmir 480.00
6..  Lower Jhelum - J&KSPDC Jammu and Kashmir 105.00
7. Upper Sindh-Ii J&KSPDC Jammu and Kashmir 105.00
8. Baglj‘lihar | J&KSPDC Jammu and Kashmir 450.00
Total Jammu and Kashmir 2340.00
1. Ganguwal - BBMB | Punjab 77.65
2. Kotla BBMB Punjab 77.65
3. Shanan PSPCL Punjab 1 1b.§o
4, Mukerian Stage-l Phase-| PSPCL Punjab . 4500
5. Mukerian Stage-l Phase-ll PSPCL Punjab 4500 _
6. Mukerian Stage-I Phase-Ili PSPCL Punjab >‘58.50
7. Mukerian Stage-l Phase-IV PSPCL Punjab 58.50
8. AP. Sahit; Stage-| PSPCL Punjab 67.00
9. AP, Sahib Stage-l PSPCL Punjab 67.00
10.  Ranjit Sagar DAM PSPCL Punjab 600.00
Total Punjab | 1206.30
1. H..P. Sagar . RRJVUNL' vRajasth_an 172.00
2. J. Sagar H:l;fiJleJ_Nl;_\- Rajast‘han' 99.00
3 Mahib"éj_’ajl-l ' 'RFUVUNL' ' Réjasthan 50.00
4. Mahib;jéj-u; RRJVUNL Rajasthan 90.00
.-.To;éi ﬁajasthan o v. 411.00
1. A Rihand. (l‘JPJ-VNL' | Uttar Pradesh 3(.)0.00"
2 | UPJVNL Uttar Pradesh 99.00

Obra’
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Written Answers

FEBRUARY 25, 2011

to Questions

72

1 2 3 4 5
3. Matatilla UPJVNL Uttar Pradesh - 30.60
4. .Khara - UPJVNL Uttar Pradt-;sh 72.00
Total Uttar Pradesh 501.60
1. Tanékpqr NHPC Utta.rakh:and 94.20
2, Dhauliganga - NHPC Uttarakhand 280.00
3. Theri THDé Uttarakhand 1000.00
4 Dhakrani UJUNL Uttarakhand 33.75
5. Dhali'pur UJVNL . Uttarakhand 51.00
6.  Kulhal . UWAL Uttarakhand 30.00
7. Chibro UJVNL Uttarakhand 240.00
8. Khodri : UJVNL Uttarakhand 120.00
9. Ramg;nga . UJUNL Uttarakhand 198.00
10.  Chilla "UJVNL Uﬁarakhand 144.00
" Maneribhali étage-l _ UJVNL Uttarakhand 90.00
12. Maneribhali Stagé-il UJVNL Uttarakhand 304.00
13,  Khatima i Uttarakhand 41.40
14. Vishnuprayag - JPVL - Uttarakhand 400.00
Total Uttarakhand 3026.35
Total Northern Region 13678.25
Weétem Region
1. Ukai GSECL Gujarat 300.00
2. Kadana (PSS) GSECL Gujarat 240.00
3. Sardar Sarovar-CHPH SSNNL Guj_araf 250.00




73 Written Answers PHALGUNA 6, 1932 (Saka) to Questions 74
1 2 3 4 5
;1. Sardar Sarovar-RBPH SSNNL Gujarat 1200.00
Total Gujarat 1990.00
1. Indira Sagar NHDC Madhya Pradesh 1000.00
2. Omkareshwar NHDC Madhya Pradesh 520.00
3. Gandhi Sagar MPGPCL Madhya Pradesh 11.5.00
4. Bargi MPGPCL Madhya Pradesh 90.06
5. Pench MPGPCL -Madhya Pradesh 160.00
6. Ban Sagar Tons-| MPGPCL Madhya Pradesh 315.00
7 7. Bansagaf Tons-H MPGPCL Madhya Pradesh 30.00
8. Bansagar Tons-lll MPGPCL Madhya Pradesh 60.00
9. Bajghat MPGPCL Madhya Pradesh 45.00
10 Madhikhera MPGPCL Madhya Pradesh 60.00
"Total Madhya Pradesh 12395.00
1. Hansdeo Bango CSPGC Chhattisgarh 120.00
Total Chhattisgarh 120.00
1. Koyna-i and |l MSPGC Maharashtra 600.00
2. Koyna-ll] MSPGC Maharashtra 320.00
3. Koyna-tV MSPGC . Maharashtra 1000.00
4, Koyna DPH MSPGC Maharashtra 36.00
5. Vaitarna MSPGC Maharashtra - 60.00
6.‘ Bira Tail Race MSPGC Maharashtra 80.00
7. Tillari MSPGC Mahara;htra R 60.00
8. MSPGC Maharashtra 250.00

Ghatghar PSS
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Written Answers

FEBRUARY 25, 2011

to Questions

76

1 2 4 5
9. Bhira Tata Hydro Maharashtra 150.00
10. Bhivpuri Tata Hydro Maharashtra '75.Cv)0‘ |
1. Khopoli Tata Hydro Maharashtr_a : 72.60
12. Bhira PSS Tata Hydro . Maharashtra 150.00 -
13.  Bandhardhara-Il DLHPL - Maharashtra 34.00
Total Maharashtra 2887.00
Total Western Region ?392.00
1. Machkund APGENCO Andhrav Pradesh 11_4.75 .
2. | Upper Sileru Stage-I APGENCQ . Andhra Pradesh 120.00
3. Upper Sileru Stage-ll APGENCO Andhra Pradesh 12000
4. Lower Silery APGENCO' Andhra Pradesh 460.00
5. T.B. Dam APGENCO _Andhra Pradesh 36.00°
6. Hampi APGENCO Andhra Préqes_h 36,00
7. N.J. Sagar APGENCO Andhra Pradesh 815.60 |
8. Srisailam APGENCO Andhra Pradesh 776.00
9. N.J. Sagar RBC APGENCOV ' Andhra Pradesh 60.00
10. N.J. Sagar RBC Ext. APGENCO Andhra Pradesh 30.00
1. © N.J. Sagar LBC APGENCO Andhra Pradesh >60.(‘)0 |
12.  Pochampad APGENCO Andhra Praqesh 27.00
13. Srisailam LBPH APGENCO Andhra Pradesh. 900.00
14. Priydarshni Jurala APGENCO Andhra Pradesh 195.00
Total Andhra Pradesh 374435
1. Sharavathy KPCL Karnataka . 103500




PHALGUNA 6, 1932 (Saka)

77 Written Answers fo Questions
1 2 3 4 5
2. Lingnamakki KPCL Karnataka 55.00
3. Badhra KPCL Karnataka 39.20
4, Kalinadi KPCL Karnataka 855.00
5.  Supa DPH KPCL Karnataka ioo.oo
6.  Varahi KPCL Kamataka 460.00
7. Ghatpyabha KPCL . Karnataka 32.00
8. Kadra KPCL Karnataka 150.00
9. Kodasali KPCL Kamataka 120.00
10.  Sharavathy Tail Race KPGL Karnataka 240.00
11.  Almatti Dam KPCL ‘Karnataka © 290,00
12, Jog KPCL Karnataka 139.20
13.  Sivasamudram KPCL Karnataka 42.00
14, Munirabad KPCL Kanataka 28.00
Total Kamataka © 3585.40
1. {dukki . KSEB Kerala 780.00
2. Sabarigiri KSEB Kerala 300.00
3. Kuttiyadi and K. Extn. KSEB Kerala 125.00
4. Kuttiyadi Addn. Extn. KSEB Kerala 100.00
5. - Sholayar KSEB Kerala 54.00
6. Sengulam KSEB Kerala 48.00
7. Nariamanglam KSEB Kerala 70.00
8. Pallivasal KSEB - Kerala Y 37.50
9. Poringalkuttu KSEB Kerala 32.00
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1 2 3 4 5 >.
10. Panniar KSEB Kerala 30.00
1. Idamalayar KSEB Kerala | 75.00
12. Lower Periyar KSEB Kerala 180.00
13 Kakkad KSEB Kerala 50.00
Total Kerala ;I881._50
1. Kundah-I TANGEDCO ‘Tamil Nadu 60.00
2. Kundah-Ii TANGEDCO Tamil Nadu 175.00
3. Kundah-li TANGEDCO Taﬁil Nadu 180.00 -
4. Kundah-IV “TANGEDCO Tamil Nadu '1ob.oo ’
5. Kundah-V TANGEDéO Tamil Nadu 40.00
6. Parson's Valley (K-V) TANGEDCO Tamil Nadu 36.09
7. Mettur Dam TANGEDC&) Tamil Nadu 50.00
8. Mettur Tunnel TANGEDCO T}m{n Nadu ._2(’_)0..00
9.  Periyar TANGEDCO Tamil Na&u 140.00
10.  Kodayar-| TANGEDCO Tamil Nadu 60.00
11. Kodayar-|l‘ TANGEDCO " Tamil Nadu £ 40.00
12.  Sholayar TANGEDCO Tamil Nadu 95.00
13.' Pykara TANGEDCO Tamil Nédu 59.20
14.  Aliyar TANGEDCO Tamil Nadu 60.00
15.  Sarkarpathy TANGEDCO Tamil Nadu 30.00
16.  Papanasam TANGEDCO Tamil Nadu 32.00
17. Moyar TANGéDcp Tamil Nadu 36.00
18.  Suruliyar TANGEDCO Tamil Nadu- " ssoo .
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WBSEDCL

1 2 3 4 5
19. . L.MET. Phase-1 TANGEDCO Tamil Nadu 30.00
20. LMET. Phase-2 TANGEDCO Tamil Nadu 130.00
21.  LMET. Phase-3 TANGEDCO - Tamil Nadu 30.00

22 LMET. Phase- TANGEDCO Tamil Nadu 30,00
123, Kadamparai- TANGEDCO _ Tamil Nadu 40000
24.  Pykara Ultimate '[ANG‘E.DCO’ _ Tamil Nadu '1‘50.00;
25.  Bhavani Barrage-| TANGEDCO | Tamil Nadu | 30.00 _>

Tptal Tamil .Nadu 2122.20

Total Southern Region 11333.45
1. Panchet D.v.C. ~ Jharkhand 80.00
2. - Subemnrekha-| JSEB Jharkhand  65.00
3. Subemrekhal JSEB Jharkhand 65.00

Total Jharkhand Y
1. Hirakud- OHPC Orissa 27550
2. HirakugI OHPC Orissa - 72.00
3. Baliméla OHPC .(_)rissa 510.00
4. Rengali OHPC Orissa - 250.00
5.~ Upper Kolab OHPC " Orissa 320.00
6.  L]pper ‘Indravat » "Of-IPC. B ~ Orissa - 60000

Total Orissa 202_7.56
1. Maithon DVC. - West Bengal .esv.zo
2. . Jaldhaka-l. WBSEDCL West Bengal 27.00
3. Rammam-|! ) ‘West Bengal

50.00
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2 3 4 5
Purulia PSS WBSEDCL West Bengal 900.00
Total West Bengal 1040.20
Rangit-li NHPC Sikkim 60.00
Teesta-V NHPC Sikkim 510.00
Total Sikkim 570.00
bTota| Eastern Region 3847.70
North Eastern Region
Ranganadi NEEPCO Arunachal Pradesh 405.00
Total Arunachal Pradesh 405.00
Karbi Langpi APGCL Assam 100.00
Kopili NEEPCO Assam 200.00

Total Assam 300.00
Khandong NEEPCO Meghalaya 75.00
Kyrdemkulai MECL Meghalaya 60.00
Umiam Stage-| MECL Meghalaya 36.0.0
| Umiam Stage-IV MECL Meghalaya 60.00
fotal Meghalaya 231.00
Doyang NEEPCé Nagaland ~ 75.00
- Total Nagaland 75.00
Loktak NHPC Manipur 105.00
Total Manipur ’ 105.00
Total NER 1116.00
Total All India 37367.40
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Statement-liI

to Questions 86

Capital expenditure incurred by Central Public Sector Undertakings (CPSU) under

Ministry of Power in hydro Power sector

(Rs. in -crores)

Sl CPSU _
No. =
2007-08 2008-09 2009-10 2010-11 .
(upto 31.01.11)

1. . NHPC 2568.01 3677.86 3708.25 2646.64
2. SJVNL 219.23 -672.57 438.00 422.53”‘
3. NEEPCO 175.37 223.56 292.27 324.78
4, THDCIL | 586.21 616.90 610.51 502.99
5. NTPC (only hydro 753.47 1064.39 930.37 470.02

projects)

Total - 4302.29 6155.28 5979.40 3366.96

~

Laboratpries for Detection of Diseases

*68. SHRI PONNAM PRABHAKAR:
SHRI PARTAP SINGH BAJWA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a)  whether there is adequate infrastructure and
laboratories for timely detection, diagnosis and manage-
ment of outbreak of various communicat\;le diseases in the
country; / '

(b)  if so, the details thereof and if not, the reasons .

therefor; '

(c)  whether the Government proposes to set up a
' number of laboratories with latest medical equipment for
the early detection of communicable diseases across the
country; ’

(d) if so, the a'ct_ion vpla;n ch'alke_& out for _the burpose
alongwith the locations selected therefor, State/UT-wise;

(e)  whether the Government has identified new -
testing methods for the communicable diseases including
Influenza A H1N1, Crimean-Congo Hemorrhagic Fever
(CCHF) which have recently spread in the country; and

) if s0, the details theredf alongwith their present
status of implementation in the country?

_ THE MINISTER OF STATE IN. THE MINISTRY ‘OF
HEALTH AND FAMILY WELFARE (SHRI. DINESH TRIVEDI)
(a) to. (f) Laboratories are an integral part of health
mfrastructure for timely detection, diagnosis and marlage-
ment of communicable dlseases in the country. - In every
district hospital and at most of the sub-district health
facilities, laboratories are established for the diagﬁosis of
major communicable dlseases like Tuberculosns Malaria,
Kala-Azar and Leprosy.
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Specialised Laboratory facilities have been set up/
strengthened for diagnosis and management of Multi-Drug
Resistant Tuberculosis (MDR-TB). Influenza A HIN1, HIV/
AIDS, Polio, Measles, Japanese Encephalitis, Dengue and
Chikungunya. Further, Public health laboratories have been
strengthened and networked with identified medical
colleges under Integrated Disease Surveillance Project
(IDSP) to support timely detection of and response to
'disease outbreaks. The laboratory capacity in the private
sector is also utiized as in the case of MDR-TB and
influenza A HiIN1.

Strengtheﬁing of laboratories and modernization of lab
equipment is an ongoing process and never diagnostic
tools are incorporated into the laboratory network from time
to time.

As fegards diagnosis of Influenza A HiN1 and
Crimean-Congo Hemorrhagic Fever (CCHF), molecular
techniques of diagnosis are available in the country and
are used by the identified labs.

Rural Tourism

*69. RAJKUMARI RATNA SINGH:
" SHRI GORAKH PRASAD JAISWAL:

Will the Minister of TOURISM be pleased to
state:

(a) the details of the schemes for promoting rural
tourism in the country;

. (b) the number of proposals received and
sanctioned by the Union Government for grant of
financial assistance to promote rural tourism in the country
at_jring ‘the last three years and the current year, State-
wise;

(c)  the number of tourist spots identified and tourist
cgntfes Set up inrural areas during each of the last three
~ years and the current year, State-wise; -

"(d) the number of such tourist centres operational
at present; and '
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(¢) the other steps being taken by the Government

to promote rural tourism in the country?

THE MINISTER OF TOURISM (SHRI SUBODH KANT
SAHAY): (a) Ministry of Tourism is implementing Rural
Tourism Scheme with the main objectives of showcasing
rural life, art, culture and heritage in villages which have
core competence in art and crafts, handloom, textiles,
natural environment, etc. Central Financial Assistance
(CFA) upto ¥ 50 lakh for infrastructure development for
activities like improvement of roads, landscaping, com-
pound walls, illumination, solid waste and sewerage
management, and tourist accommodation is provided to
State Governments/UT Administrations for each identified
rural site. T 20 lakh is made available for capacity building
activities like baseline survey, awareness and capacity
building.

(b) and (c) Ministry of Tourism provides CFA to State
Governments/UT Administrations on the basis of proposals -
received from them, subject to adherence to scheme
guidelines, availability of funds and inter-se priority. Upto
31st December, 2010, Ministry of Tourism has sanctioned
rural tourism projects for 168 sites in 28 States/UTs. The
State-wise details of rural’ tourism projects sanctioned
during the fast three years and the current year are given
in the enclosed Statement.

(d) Out of the 168 sites, projects at 41 sites have
been completed and commissioned.

{e)  Other steps taken by Ministry of Tourism to
promote rural tourism include:—

(i) Promotion in important domestic and interna-
tional events.

(i) Publicity under the ‘Incredible India’ campaign
including Creation of dedicated website for rurai
tourism.

(i)  Sanction of CFA of ¥ 693.64 lakh in December,
2010 for a tourist circuit in Himachal Pradesh
for integrated development of rural areas.
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to Questions 90

No. of Rural Tourism projects and amount sanctioned during 2007-08, 2008-09, 2009-10 and 2010-11

(Amount in ¥ lakh)

State/UT 2007-08 2008-09 2009-10 2010-11 upto
' 31.12.2010
No. of Amount No. of Amount No. of ‘Amount No. of Amount
projects sanctioned projects sanctioned projects sanctioned projects  sanctioned
sanctioned‘ sanctioned sanctioned sanctioned
1 2 3 4 5 6 7 8 9
Andhra Pradesh 7 220.37 1 ©39.90
Arunachal Pradesh 2 64.66
Chhattisgarh 2 62.05
Gujarat 4 106.84
Jammu and Kashmir 6 - 133.89 15 488.28 12 374.82 ) 3 _ 116.74
Jharkhand 4 134.77
Kerala 1 49.60 1 18.00
‘Madhya Pradesh 4 125.51 2 69.45
Manipur | 1 | 16.33
Meghalaya 1 20.00
Nagaland 13 413.85 4 134.20 6 205.1
Orissa 4 99.25 |
Punjab 1 50.00
Sikkim 4 138.67 6 179.07 5 146.76‘ 5 18!.27_
Tamil Nadu. 2 37.00 3 86.45
Tripura 6 182.91 6 163.22 4 16490
Uttarakhahd 1 20.00 1 16.50
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1 2 3 4 5 6 7 8 9

Uttar Pradesh 1 50.00 1 40.51

West Bengal 2 68.30 1 19.00

Puducherry 1 50.00 1 15.17

Total 51 1536.04 33 1043.10 45 1365.71 10 558.49

[English] Cases of Crimean-Congo Haemorrhagic Fever (CCHFi

Crimean-Congo Hemorrhagic Fever

*70. SHRI ANTQO ANTONY:
SHRI R. THAMARAISELVAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a)  whether cases of Crimean-Congo Hemortrhagic
Fever (CCHF) have been reported in the country;

(b) if so, the details thereof alongwith the number
of deaths occurred due to the disease;

{c) the facts regarding the presence of CCHF virus
across the country and the medicine or vaccing-available
to cure the disease; -

(d)  whether the Union Government has sent a team
of specialists from the National institute for Communicable
Diseases (NICD) to the affected areas;

(e) if so, the details alongwith the findings thereof;
and

)] the action taken so far and proposed by
the Government to assist the affected patients and
control the outbreak of CCHF in other parts of the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVED!):
(a) and (b) Yes, Madam.

have been reported from the State of Gujarat in January,
2011. As on 20.02.2011, there have been 9 laboratory-
confirmed cases of which two died.

(c) There is no recent virological or. serological
evidence across the country for the presence of Crimean-
Congo Haemorrhagic Fever virus in humans. The anti-viral
drug Ribavirin is found to improve the mortality outco'me
in Crimean Congo Haemorrhagic Fever. Oral Ribavirin is
available in India. There is no safe vaccine available for
this disease.

(d) and (e) Yes, Madam. A six member team was
deputed to the State of Gujarat by Ministry of Health and
Family Welfare. The team visited the affected areas from
20-23 January, 2011. Based on the laboratory report of
National Institute of Virology, Pune, the central team
concluded that the outbreak is caused by Crimean -
Congo Haemorrhagic Fever (CCHF) virus and it is present
in the environment in ticks and cattle. The team
recommended isolation and treatment of cases following
universal precautions, management of cases as per the
clinical case management protocol, surveillance in the
affected area to detect new cases, surveillance among
domestic animals, residual spray and other anti-tick control
measures including bersonal protection measures.

0] Community based Surveillance has been taken
up in a zone of 5 km. radius covering a population of
about 19,000. Hospital based surveillance is also in place
.in Gujarat for early detection of suspect Crimean Congo
Haeiiwrrhagic Fever cases. State Animal Husbandry
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Department has taken up surveillance among domestic
animals. Laboratory tests are carried out at National
Institute of Virology, Pune, Anti-tick measures have been
instituted and risk communicated to the public. The
identified treating hospitals follow universal precautions
and use Personal Protection equipment. Availability of oral
Ribavirin has been ensured. All the States/Union Territory
Administrations have been alerted. Treatment protocol and
public health guidelines have also been provided to all
the States.

Central Government monitors the situation on a
regular basis. '

Goods and Services Tax (GST)

*71.  SHRI SURESH KUMAR SHETKAR:
SHRI HANSRAJ G. AHIR:

Will the Minister of FINANCE be pleased to
state:

(a) the salient features of the proposed Goods and
Services Tax (GST);

(b)  whether some States and Union Territories have
expressed reservations/ differences of opinion over GST

and consensus is still alluding;

(c) if so, the main points of differences among
States and UTs over GST,

(d)  whether the Committee of Finance Ministers of
States has rejected the proposal of GST;

(e) if so, the details thereof anngWith the main

objections raised by it; and

(") the efforts made by the Union Government to
evolve consensus on GST and to implement it within a

stipulated time period?

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) The salient features of the proposed
Goods and Services Tax (GST) are given below:—

PHALGUNA 6, 1932 (Saka)

(i)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

to Questions 94

The GST shall have two components: one
levied by the Centre called Central GST
(CGST), and the other levied by the State cailed
State GST (SGST).

While the Centre would legislate for CGST,
each State would have its own legislation for
SGST. Efforts will be made to ensure uniformity
in the basic features in Central and State
legislations, such as chargeability, definition of
taxable event and taxable person, valuation
provisions, basis of classification, etc.

Both CGST and SGST would be levied on every
transaction of supply of goods and services
(including imports into India) for a consideration,
except on exempt goods and services or goods
kept outside the purview of GST. Both the
Centre and the States would have concurrent
jurisdiction for the collection and administration
of these taxes.

Central Excise duty (including Additional Excise
Duty), Excise duty on Medicinal and Toilet
Preparations, Service tax, CVD on imports
(Additional duty of customs) Special CVD (4%),
and Central cesses and surcharges would be
subsumed within GST.

VAT/Sales Tax, Entertainment tax (unless
levied by local bodies), Luxury tax, Entry Tax
not in lieu of octroi, and taxes on lottery,
betting and gambling would also be subsumed
within GST.

There will be a common exemption list for
goods and services between Centre and the
States.

Tobacco and its products would be leviable to
both CGST and SGST but the Centre could levy
Excise duty over and above GST.

Petroleum crude, Motor spirit, Diesel, Natural
Gas and Aviation Turbine Fuel (ATF), and
Alcoholic liquor for human consumption would
be kept out of GST to begin with.
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(ix) . Centre would levy and collect a tax called

" Integrated GST.(IGST) on inter-State supply of

goods or services. This will enable passing of

input tax credit séamlessly across State

boundaries. 1GST would be equivalent to the

slum of CGST and SGST. Such transactions

" would, therefore, bear only IGST and not CGST
“and SGST.

(x) The IGST would follow the destination principle
with the revenue accruing to the State where
the goods or the services in which tax is paid

is finally consumed.

(xi) ‘ 'I:herev thuld be a thréshold’exemption for
goods and serviceé so0 as to keep the small
dealers out of the tax net both under CGST
and SGST. -

_,(xii)‘ Registration of taxpayers would be PAN based.

. Return formats for CGST and SGST should be

‘common to the extent possible. Functions such
as asséssment. enforcement, scrutiny and audit
would be undertaken by the authority which is
collecting the tax, with information sharing

between the Centre and the States.

(b)’ and (c) A broad consensus over design of dual
GST ‘has been achieved between the Centre and the
States. However, there are some issues on which such
convergence of views between the Centre and States is
yet to be arrived at. Some, of such issues are listed
below:—

(i) Some States want Centre to exempt all the
goods currently ekempted under Central Excise
regime, under CGST also. Centre, however, is
of the view that the exemption list for CGST
and SGST should be common.

(i) Some States have requested that Centre should

have gross annual turnover of Rs. 1.5 crore
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as thfeshold for CGST. Centre has however,
consiéte_ntly maintained that the threshold for
CGST and SGST should be same.

@iy A few States have demanded total autonomy
to fix tax rates in GST regime, whereas Centre
‘has suggested that both Centre and States
should follow recommendations of GST Council

while fixing GST rates.

(d) to (f) Empowered Committee of State Finance
Ministers has not rejected the proposal to introduce GST
but is working on GST for past few years. EC has prepared
and publishéd on 15th November, 2009 “First Discussion
Papef on GST” Central Government is closely engaged
with Empowered Committee of State Finance Ministers.

(EC) to evolve consensus on all issues related to GST.

A meeting to discuss early introduction of Constitutional

Amendment Bill required for rolling out to GST with

members of EC was held on 11th February, 2011.

Artificial Ripening/Growth of Fruits and
Vegetables

*72. SHRI UDAY SINGH:
SHRI UDAY PRATAP SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state: )

(a) whether usage of health hazardous chemicals/
hormones such as calcium carbide and oxytocin for early
ripening/growth of fruits, vegetablés and milk production

has been reported in the country;

(b) if so, the details of such cases detected and

the action taken against the guilty during the last three

'years and the current year, State/UT-wise;

(¢)  whether any study has recently been cbnducted
to ascertain the adverse affects of such chemicals on
human health;
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(d) if so, the details thereof; and

(e) the corrective measures taken/proposed by the
Government to ensure strict vigil to check the use of such
chemical agents and compliance of laws in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) to (e) There have been reports in Media
~ that some hazardous chemicals are being used for early
ripening and increasing the size and weight of fruits and
vegetables and milk production. Rule 44AA of the
Prevention of Food Adulteration (PFA) Rules, 1955,
prohibits the sale of fruits which have been artificially
ripened by use of acetylene gas commonly known as
carbide gas produced from Calcium Carbide.

- There is no provision of use of ripening hormones
under Prevention of Food Adulteration Rules, 1955.
However, the Ministry of Agriculture has recommended use
of ethylene gas in low concentration exogenously to trigger
ripening of fruits. '

Implementation of PFA Act and Rules rests with State/
UT Governments. The Commissioner Food Safety/Food
(Health). Authority of States/UTs who are responsible for
implementation of PFA Act, 1954, and PFA Rules, 1955,
in their State/UTs have been requested to keep a strict
vigil on use of carbide gas and other hazardous chemicals
for ripening of fruits and take legal action for violation of
the provision of the Act/Rules. The State Governments
have also been advised to educate the public through
mass/electronic media against consumption of such
anificially ripened fruits. The details of cases, persons
booked/convicted in the States specially for artificiélly
ripening and increasing the size and weight. of fruits and
vegetables and increasing milk production by use of
calcium carbide and oxytocin are not maintained centrally.

However, as per the information provided - by
Government of Uttar Pradesh, 35 FIRs have been field
and 39 persons in 17 districts have been arrested for use
of hazardous chemicals for artificial ripening of fruits in
2010. ‘
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The Ministry has not conducted any study to ascertain
the adverse effects of such chemicals on human health.
Howe\_/er, Ministry of Health and Family Welfare has
constituted a Core Committee under Co-Chairmanship of
DG, ICMR and DG ICAR to evolve a strategy to tackle
this issue on a long-term basis and identify researchable
issues pertaining to detection of the agents.

[Translation]
Micro Finance Institutions

'73. SHRIMAT! MEENA SINGH:
SHAR! L. RAJAGOPAL:

Will the Minister of FINANCE be pleased to state:

~ (a) whether the Government has urged the banks
to provide loans to the poor_directly in the rural areas
in-order to bridge the huge gap of interest being charged
by the Micro. Finance Institutions (MFis);

(b) if so, the details thereof;

(c) whether the Government has received com-
plaints against MFIs for their malfunctioning and default
on repayment of loans to banks in the recent past; and

(d) if so, the details thereof and the action taken
thereon alongwith the steps taken/being taken by the
Government to regularize, stabilize and to check the
functioning of MFls?

THE MINISTER OF FINANCE (SHRI PRANAB -

MUKHERJEE): (a) to (d) The poor in rural india are being
provided micro-finance méinly through the Self-Help Group
(SHG) — Bank linkage model and the Micro Finance
Institution (MF1} — Bank Linkage Model.

SHG Bank Linkage Model: Self Help Groups (SHGs)
are economically homogeneous groups of upto 10-20
members belonging -of poor families that are formed to
save small amounts of money on a regular basis. The
savings of the SHGs are utilized by them for on lending

to group members. SHGs are free to determine the rate
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of interest to be charged-on the loans extended by them.
The SHGs are financed directly by the banks. As on
31st March, 2010, 69.53 lakh SHGs have Saving Bank
accounts with banks and the amount of saving with the
Rs. 6,199 crore. Under the. SHG — Bank
Linkage model thrift and savings precede credit. About

banks was

9.7 crore rural households have been covered under this
scheme. As on 31st March, 2010, 48.51 lakh SHGs had
loans outstanding with the banks in the country with an
average loan outstanding of Rs. 57,795 per SHG.

The Government of India and the Reserve Bank of
India (RB!) have taken several steps to encourage
SHGs:—

(i) To give an impetus to micro-finance the
Reserve Bank of India (RBIl) has categorized
micro-finance under priority sector lending and
lending to SHGs has been brought under
advances to weaker sections in priority sector
lending. Once SHGs attain maturity in handling
their own resources, Banks grade them and
extend credit to the qualified groups in multiples

of their savings.

(i) RBI has permitted banks to use the services
of Non-Governmental Organizations (NGOs)/
SHGs, Micro Finance Institutions (MFis) and
other Civil Society Organisaﬁons as intermedi-
aries in providing financial and banking services
through Business Facilitator (BF) and Business
Correspondent (BC) models.

(i) RBI has advised banks to provide adequate

incentives to their branches for financing SHGs.

(ivi The National Bank for Agriculture and Rural
Development (NABARD) extends refinance to
Banks for on lending to SHGs at a rate of
8.25% p.a. to commercial banks [7.75% p.a.
for financing in NER including Sikkim] and at
7.75% p.a. to RRBs and Cooperatives (subject

to periodic revision).
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(v) NABARD has introduced training and capacity
building of SHGs/grading of SHGs, etc.

(vi) A Microfinance Development and Equity Fund
has been set up in NABARD with a corpus of
Rs. 200 crore. This corpus has been enhanced
by another Rs. 200 crore in the Financial Year
2010-11.

The other type of lending is the MFI — Bank Linkage
model which has been growing in the last few years.
However, there have been complaints, including in the
media about certain bad lending practices indulged in
by some MFIis. In view of the recent developments in
the Microfinance sector, particularly in Andhra Pradesh,
the RBI had in October, 2010 set up a Commitiee to
study the issues and concerns of the micro-finance sector
including ways and means of making interest rates
charged by the micro-finance institutions reasonable. The
Committee submitted its report to the RBI in January,
2011. The Reserve Bank of India has placed the
Report in the public domain, and based on the
feedback received from all stakeholders, it will take a
considered view on the sector. Further, the Department
of Financial Services will consider introducing a Micro-
Finance (Development and Regulation) Bill after taking
into account the views of RBI on the Committee’s

recommendations.

In addition, the Indian Banks Association (IBA) based
on the feedback received from the banks had proposed
to the RBI in December, 2010 that there was a need for
extending certain relaxations in the restructuring guidelines
of RBI for the MFI sector. The IBA requested RBI for
these relaxations in the restructuring guidelines of RBI for
the MF| sector as the bank loans to MFls are mostly
unsecured. in January, 2011, RBI extended the 'special
regulatory asset classification benefit to restructured MFI
accounts which are standard at the time of restructuﬁng
even if they are not fully secured. This relaxation was
granted as a temporary measure and would be applicable
to Standard MFI accounts restructured by banks upto
March 31, 2011.
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[English]
Tourism Development Proposals

*74. SHRI K.P. DHANAPALAN:
SHRI NISHIKANT DUBEY:

Will the Minister of TOURISM be pleased to state:

(a) the number of proposals received, sanctioned/
approved, heid in abeyance and rejected for providing
central financial assistance for the promotion and
development of tourism infrastructure, State-wise and

project-wise during the last three years;

{b) the amount sanctioned, State-wise and project-
wise during the above period;

(c) whether the Union Government has any
monitoring mechanism to ensure proper and timely
utilization of funds by the State Governments in this

regard;
(d) it so, the details thereof; and

(e) the role of public-private partnership in promot-
ing tourism alongwith the steps taken by the Government
to boost tourism in the country?

THE MINISTER OF TOURISM (SHRI SUBODH KANT
SAHAY): (a) and (b) Developm‘ént and promotion of tourism
projects are primarily  the responsibility of the State
Governments/Union Territory Administrations. However,
Ministry of Tourism provides financial assistance for
tourism projects based on the proposals received
which are complete in all respects as per the Scheme
Guidelines, inter-se priority and subject to availability of

funds.

The project proposals submitted by the State
Governments/UT Administrations are finalised through a
system of prioritization meetings with the concerned State

Governments/UT Administrations.

A list of projects and amount sanctioned to various
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States/UT Administration during the last three years for
promotion and development of tourism infrastructure is
given in the enclosed Statement. ’

(c) and (d) Timely completion of tourism projects is
primarily the responsibility of the State Governments/UT
Administration. Ministry of Tourism also monitors the
implementation of projects through Regional Conferences,
field inspections by the officers of the Ministry, periodidal
review meetings with the State/UT officers. State Govern-
ments/UT Administration are required to submit reports of
the State Level Monitoring Committees to the Ministry of

Tourism periodically.

(e) Ministry of Tourism assists public-private part-
nership for development of tourism through the scheme
of Large Revenue Generating Projects.

To boost tourism in the country, Ministry of Tourism
has taken number of steps including advertising in India

“and abroad, participation in travel fairs, road shows, inviting

media personalities and tour operators 10 visit the country.
The Marketing Development Assistance Scheme has been
expanded to provide financial assistance 1o service
providers for promotion of domestic, medical, wellness and
MICE (Meetings, Incentives, Conferences and Exhibitions)
sector in the country.

Statement

Tourism projects sanctioned during the Eleventh
Five Year Plan (2007-08, 2008-09, 2009-10 and
2010-11 upto 30.9.2010)

(Rs. in crore)

Sl State Number of Amount
No. Projects Sanctioned
1 2 3 4

1.  Andhra Pradesh 32 160.87
2. Arunachal Pradesh 46 131.96




Nagaland

97.11
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1 2 3 4 1 2 3 4
3. Andaman and Nicobar 0 0.00 26. Orissa 32 102.70
Islands
27. Puducherry 15 29.34
4.  Assam 18 66.07 i
28. Punjab 19 65.46
5. Bihar 17 53.99 :
’ 29 Rajasthan 21 88.90
6.  Chandigarh 13 22.83
30. Sikkim 73 167.26
7. Chhattisgarh 7 28.32
31. Tamil Nadu 39 116.54
8. Dadra and Nagar Haveli 3 0.24
32. Tripura 40 68.33
9. Daman and Diu 1 0.12
33. Uttar Pradesh 34 117.39
10. Delhi 22 75.19
34. Uttarakhand 13 75.94
11, Goa 6 67.92 )
35. West Bengal - 34 120.32
12. Gujarat 12 34.47
Grand Total - 875 2758.99
13. Haryana 25 92.25
[Translation]
14. Himachal Pradesh 33 104.72
Health Services in Country
15. Jammu and Kashmir 88 202.45
: *75. SHRI PRADEEP MAJHI:
16. Jharkhand 8 11.56
SHRI ANANTKUMAR HEGDE:
17. Kerala 31 137.43 . .
Will the Minister of HEALTH AND FAMILY WELFARE
18. Karnataka 23 109.94 be pleased to state:
19. Lakshadweep 4 782 " (a) whether health services in the country have -
undergone an all. round expansion during the last decade;
20. Maharashtra 12 68.90
(b}  if so, the percentage of growth recorded in the
21.  Manipur 25 71.51 said services in the country in 2010-11 vis-a-vis 2000-
2001;°
22. Meghalaya 17 41.44 7
. (c)  the contribution of public and private sector in
23. Mizoram 19 54.53 the said growth separately;
. h '
24. Madhya Pradesh 45 165.17 (d)  whether the constant decline in contribution of
05, 51 public sector has resulted in rapid commercialisation of

the said sector; and
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(e) if so, the reasons therefor and the steps taken

by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVED!):
(a) to (c) “Health” being a State subject, is primarily the
responsibility of State Governments to ensure adequate,
affordable and accessible health care to its citizens.
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However, to improve access to primary and secondary
health delivery services, Government of India provides
financial assistance to State Governments for up-gradation
of health infrastructure development as .per need.

The percentage of growth recorded in the number of
Sub Centres, Primary Health Centres and Community
Health Centres, during 2001 and 2009 is given below:—

Sl. Description - Year ‘ v %Change in 2009 -

No. : - with reference
2009 to 2001

1. Sub Centre (SC) 137311 145894 . 6.3

2. Primary Health Centre (PHC) 22842 23391 ‘ 4 24

3. Community Health Centre (CHC) 4510 48.2

N

Data on growth of health services -in private sector is not available from official statistics.

(d) and (e) The public health services in India are
perceived to be inadequate. This had led to the
emergence of a large private sector in Health that
contributes towards commercialization of the health
sector. Government of India launched National Rural
Health Mission in 2005 to provide accessible, affordable,
accountable, effective and quality healthcare services
especially to the poor and vulnerable sections of the
popuiation. The major thrust of National Rural Health
Mission (NRHM) is to build the public health system
by way of strengthening the health infrastructure,

augmentation of human resources, flexible financing and

encouraging involvement of community to improve
service delivery. The Mission covers the entire country
with special focus on 18 indentified States with weak
public health indicators and weak health infrastructure.
These include the hilly and north-eastern States amongst
others.

The other steps taken to improve the public health
© system in the country inter-alia, include:— '

. Increased public allocation for health programmes

e Implementation of programmes for control of
communicable and non-communicable diseases.

] Mainstreaming of Indian Systems of Medicine
and Homeopathy. '

] Making available specialized health care. ser-
vices through strengthening of hospitals.

Plight of Handloom Weavers

*76. SHRI SANJAY SINGH CHAUHAN:
SHR!I MANOHAR TIRKEY:

WiII"the Minister of TEXTILES be pleased to state:

(a) whether the Government is aware of the plight
of the handloom weavers due to the shortage of raw
material, I'ac>k of credit facilities, inadequate labour welfare
measures and increase in the prices of cotton yarn;

(b) . if so, the details thereof, and

(c) the remedial measures taken by the Govern-
ment to ensure adequate availability of cotton yarn at
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affordable prices to the weavers and also to improve
handloom clusters and extending health insurance cover
for them?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): (a) to (c) The Government of India is aware about
the problems being faced by handloom weavers due to
increase in the prices of cotton yarn and choking of credit
lines. The factors responsible for increase in cotton prices
are the delay in the market arrivals of the crop due to
heavy rains and extending cold waves condition, low
domestic stocks, low global stocks, uptrend in world cotton
prices, increase in global consumption and good economic
recovery globally. To address the issue of increase in
cotton and cotton yarn prices and to restore domestic
supply lines, the Government of India has initiated multi-
pronged actions which include:—

1. Capping of cotton exports for cotton season
2010-11 (October to September);

2. Hank Yarn Obligation expended from 40s
counts to 80s counts w.e.f. 31.03.2010;

3. ' Stringent checking of Hank Yarn Obligations on
spinning mills;

4, Withdrawal of DEPB incentive of 7.67% on
cotton exports w.e.f. 21.4.2010;

5. Withdrawal of duty drawback on yarn w.e.f.
29.4.2010;

6. Constitution of a Cotton Yarn Advisory Board
to monitor domestic and international prices of
cotton yarn; and

7. Capping cotton yarn export for financial' year
2010-11. '

In order to ensure uninterrupted and timely supply. of
yarhr at reasonable prices to handloom weavers, the
Government of India is ‘i'mplementing Mill Gate Price
Scheme (MGPS) since 1992-93 throughout the country.
Under the scheme, the expenditure for transportation of
yarn from the Mill Gate to the godown of the handloom
agencies as well as expenditure on depot operations are
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being reimbursed by the Government of India. 3512.3 lakh
kg. yarn worth Rs. 3274.57 crore has been supplied during
11th plan period so far,

The Government of India is implementing Integrated
Handiooms Development Scheme which provides need
based inputs to clusters of 300 — 500 handlooms or
Groups of 10 - 100 weavers for 'n?gking them self-
sustainable by providing them financial assistance for
margin money, new looms and accessories, skill upgradation,
marketing opportunities and for construction of worksheds
etc. So far, 510 cluster projects and 1500 Group approach
projects have been sanctioned during the 11th Five Year
Plan. In addition, Comprehensive Handloom Cluster
Development Scheme (CHCDS) has been introduced in
2008-09 with an objective to empbWer handloom weavers
and build their cabacity to enhance competitiveness of their
products in the domestic as well as global market in a
sustainable and reliant manner. The scheme covers clearly
identifiable geographical locations with at least 25,000
looms in which Government of India’s financial support
would be upto Rs. 70 crore. Four-such Mega Handloom
Clusters have been sanctioned so far at Varanasi (Uttar
Pradesh), Sivasagar (Assam), Virudhunagar (Tamil Nadu)
and Murshidabad (West Bengal).

The Government of India is concerned about the
welfare measures of the Handloom weavers and is
implementing Handloom Weavers Comprehensive Welfare
Scherﬁe, which includes Health Insurance Scheme for
providing Health Insurance cover to the Handloom
weavers. 16.11 lac families of handloom weavers and
workers were covered during the policy period of 2009-
10. During the policy period of 2010-11, it is proposed to
cover 18.56 lac families of handloom weavers and workers. -

[English]
Shortage of Doctors and Paramedical Staff

*77. SHRI HAMDULLAH SAYEED:
SHRI C.R. PATIL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whether a number of posts of doctors and
paramedical staff are lying vacant in the Central
Government run hospitals across the country including the
All India Institute of Medical Sciences;

(b) - if so, the details thereof alongwith the reasons
therefor;

{c) whether the Government has issued any
instructions to the hospitals for special recruitment drive
in order to fill up these vacant posts; and

(d) if so, the details thereof and the time by when
these posts are likely to be filled?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) and (b) Yes, Madam. The details of posts that are lying
vacant in various Central Government Hospitals and
Institutions such as AlIMS, New Delhi, PGIMER, Chandigarh,
. JIPMER, Puducherry, Dr. RML Hospitals, New Delhi,
Safdarjung Hospital, New Delhi and LHMC and its
associated hospitals, New Delhi on account of new
creation, promotion, retirement, death, termination, etc. are
as under—

SI.  Name of Hospital Vacancy position

PHALGUNA 6, 1932 (Saka)

No.
Doctor Paramedical
Staff
1. Safdarjung Hospital 21 42
2. Dr. RML Hospital 35 69
3. Kalawati Saran Hospital 12 122
4. LHMC and Shrimati Sucheta 83 72
Kriplani Hospital
5. PGIMER, Chandigarh 177 412
6. JIPMER, Puducherry 99 18
Total ' 427 735

to Questions 110
Faculty Non-faculty
Group Group  Group
A B Cc
7. AIMS 196 29 673 455
Total (AIIMS) 1353

(c) and (d) Filling up of vacant post of doctors and
paramedical staff is a continuous process. All the
Institutions/Organisations under the Central Government
have been given permission by the Ministry of Health and
Family Welfare to fill the vacant posts of Non-Teaching
Specialists Sub-Cadre of CHS on contractual basis for the
period of one year or till the regular incumbents join duty,
whichever is earlier as a stop-gap arrangement so that
patient-care may not suffer. In addition, paramedical staff
is alsb allowed to be appointed on contractual basis for
certain period on the requests of the Hospitals if the
process of filling up of their posts is delayed due to some
unavoidable circumstances.

Solar Power

*78. SHRI HEMANAND BISWAL.:
SHRI JAYANT CHAUDHARY:

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) whether the Government has chalked out any
programme for dissemination of information regarding solar
power- potential in the country with specific reference to
its long term benefits;

(b) if so, the details thereof,

(c) whether micro-institutions and banks in ‘the
country extend loans for procurement of solar lighting
systems; )

(d) if so, the details thereof, State-wise, and

(e) the action taken by the Government to promote '
solar power in the country?



111 Written Answers

THE MINISTER OF NEW AND RENEWABLE EN-
ERGY (DR. FAROOQ ABDULLAHY): (a) and (b) Yes,
Madam. Government has been supporting conferences,
workshops, business meets, publication of reports and
documents in electronic and print media to disseminate
information about the solar energy applications and their

benefits.

(¢) and (d) 15
extended loans to consumers for ’purchase of solar
lights in 2009-10 and 2010-11. A State-wise list of banks
and loans sanctioned by them are given .in enclosed

regional rural banks have

Statement.

(e) The Government has launched the Jawaharlal
Nehru National Solar” Mission to develop solar energy
technologies to make solar power competitive to conven-
tional grid power by 2022. The Mission aims at setting
- up of 20,000 MW érid solar power and 2,000 MW of off-
grid solar applications including 20 million solar lights. In
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addition, it aims at installation of 20 million square metre
solar thermal collector area by 2022. The Mission will be
implemented in three phases. Government has approved
the target to set up 1,100 MW grid connected solar plants,
including 100 MW capacity plants as .rooftop and
small solar plants for the first phase of the Mission till
March, 2013. The projects are to be set up on build, own
and operdte basis, involving the private and public
sector. Another 200 MW capacity off-grid solar
applications will also be supported in the first phase of
the Mission.

During 2010-11 a total of 802 MW capacity grid solar
power projects have been allotted so far under the Mission.
About 30 MW capacity grid connected solar power plants
have been set up in the country. 35 MWp equivalent of
Off-grid SPV systems have been sanctioned by the
Ministry in different States and UTs during 2010-11. Solar
thermal collector area of 5 lakh sq. meter was installed
for various applications during the year.

Statement

Financial details of micro-financing by Regional Rural Banks for solar PV lighting systems

Sl. Banks Lending Amount Lending Amount
No. (Rs. in lakhs) (Rs. in lakhs)
during 2009-10 during 2010-11
(April, 10 to Dec., 10)
1 2 3 _ . 4
1. Gurgaon Gramin Bank 918.37 '500.83 .
2. Haryana Gramin Bank 9.26 27
Haryana 92763 527.94
- 3. Karnataka Vikas Gramin Bank 1419 , 731.3.
Kamataka 1419 731.3
4. Kashi Gomti Samyut Gramin Bank 197.57 3_72.8(
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’j 5. Prathama Bank h 1004.05 . 103476
6: Purvanchal Gramin Bank - 9403 ' 33.39
7. Shreyas Gramin Bank ' .61.97 ‘ Si .05 ~
8. Allahabad Gramin Bank (earlier Triveni 1438.06 853.94

Kshetriya -Gramin Bahk‘qfnd Lucknow
Kshetriya Gramin '_Bank)

9.  Baroda Uttar Pradesh Gramin Bank 140.28 1749

10.© Aryavart Gramin Bank " 891 - 23031 -
11. Ballia Kshetriya Gramin -Bank 11.85  0
. Uttar Pradesh 3838.81 2751.15
12 Uttar Bihar Gramin Bank 44.2 | _. _ 8.59
Bihar - | 44.2 8.59
.13. Jaipur Thar Gramin Bank _ ' 5168 * 311
Rajasthan ' , ' .' 51.68 ' ~3.11‘ '
14, Jhar\khand Gramin Bank 527.96 513.66
Jharkhand ' ' 527.96 513.66
15. . Wainganga Krighna Gramin Bank 14.28 | ) v9.11 .,J
_ . S
 Maharashtra : . 1428 \ 9.11
_Grand Total o _ 682856 454486
[7" ranslation] , - : Intér-Ministeriél Group to dev'e;lop the concept of :inclusive ‘

Inclusive Banking _ba_mking in 'the rgcent past;

*79. SHRI DHANANJAY SINGH: Will the Minister of 7 (b) if S0, the details thereof a|ongwi't.h the main}
FINANCE be pleased to state: : recommendations of the said group and the action taken

(a). whether the Government has constituted an _ thereon;
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(c) the ratio of bank density and loan disbursement
in rural areas; and

(d) the action taken/being taken by the Government
to improve the said ratio and to keep a check on big
loans disbursed by such banks?

THE MINISTER OF FINANCE (SHRI . PRANAB
MUKHERJEEY): (a) and (b) An Inter-Ministerial Group (IMG)

" under the Chairmanship of Secretary, Department of .

Iinformation Technology (DIT) was constituted in Novem-
ber, 2009 to work out the relevant norms and modalities
for the introduction of a mobile based delivery model for
the delivery of basic financial services. The members of
the IMG included the Telecom Regulatory Authority of India
(TRAI), the Reserve Bank of India (RBI) and Department
of Financial Services (DFS). The report of the IMG was
accepted by the Government of India in April, 2010 and
circulated to all the concerned Departments. The brief
details of the recommendations made by the IMG and the
action taken thereon are enclosed as Statement-l.
Thereafter, a Monitoring Group has been constituted under
the chairmanship of the Cabinet Secretary to resolve any
. inter agency issues and to ensure timely implementation
- of the recommendations of the Report. Many of the
recommendations of the Committee have since been
complied with.

(c) and (d) The RBI has reported that the Average
Population per Bank Branch Office (APBBO) in India as
on September 30, 2010 is 13,800 and there are 85,938
bank branches in the country. The ratio of bank density
to loan disbursement in rural areas so sought for is not
centrally maintained or monitored. However, the Credit
Deposit Ratio (CDR) is taken as a measure of the
a_véilability of credit in relation to the deposits mobilized
by Banks in a particular geographical area. The RBI has
set standards for achievement of CDR by Banks. At the
all india level, the CD Ratio of all Scheduled Commercial
Banks (SCB;) as on September, 24, 2010 stood at 73.6
per cent. The State-wise CDR, including details of the rural
CDR"vare:enclosed in the enclosed Statement-il.

RBI is regularly monitoring the efforts being made to
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improve the CD Ratio. In this regard, the Public Sector
Banks were advised by the RBI in 1980 to achieve a CDR
of 60% in respect of their rural and semi urban branches,
separately, on all India basis and to ensure that wide
disparity in the ratios between different States/Regions is
avoided in order to minimize regional imbalances in credit
deployment. RBI had also advised the State Level Bankers
Committee (SLBC) convenor banks to take up the issue
in the SLBC meetings for identifying measures for
enhancing the CD ratio and the level of CD ratio is
regularly monitored in these meetings. Banks have also
been advised to set up a Special Sub-Committee (SSC)
of District Level consultative (Committee (DLCC) for those
districts having CDR less than 40, to monitor and draw
up Monitorable Action Plan (MAPs) for improving CDR on
a self set graduated basis and to initiate necessary action
for improving CDR.

Further, while .sanctioning loans to large corporates
the Banks in India are required to comply with the RBI's
exposure guidelines to ensure that big loans are

sanctioned as per RBi norms.
Statement-|

1. Mobile linked No-Frills Accounts will be created by the
Banks. The mobile linked no-frilis accounts will have

daity and Amonthly transaction limits.

Action taken: Some Banks like State Bank of India

are already implementing this recommendation.

2. The following common infrastructure will need to be
created to enable real time transaction processing, to

ensure interoperability and to reduce costs:

(a) An account mapper that provides linkages
between UID No, mobile number and the mobile

linked no-frills account.

(b) An interopera‘ble central payments switch that
) will facilitate real time trar'Isaction routing
amongst BCs (or sub-agents of BCs), Banks
(or associated FIs and outsourcing partners of
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Banks), UIDAI, account mapper and mobile Action taken: Banks are complying with this .
service providers. recommendation while providing mobile = banking

facilities for financial inclusion.
(c) Interoperable repositories at the national level

for hosting and'managing mobile linked no-frills 4. The IMG recommends that “for profit” corporate entities

account that may be created and managed ;by should be allowed tc become BCs of. the banks..
ir;‘dependent third party service -providers/ H-o‘wever, it recognizes that the -cureent RBI guidelir_les -

organisations on behalf of the participating do not allow such a facility nor is RBI in favour of.

Banks. N permitting the same. It nevertheless recommends that

RBI may consider allowing “for profit” corporate entitiés

Action taken: The Indian Banks Association (IBA), to become BCs of the banks since in the mode being

RBI and the National Payments Corporation of India proposed by the IMG, the BC does not have custody

(NPCI) are taking action on the above recommenda- of the customers funds in his account even

tion. momentarily. Hence no dilution of the role of the banks

was possible in this model even if “for-profit” corporate

3. In the interim period, mobile linked no-frills accounts .
P entities were to become BCs.

may be opened by banks as per the existing

guidelines on “No Frills” accounts. Mobile linked No- Action taken: For Profit Corporate Entities (except
Frills Account services will be made available on the | NBFCs) have been permiﬁed by Reserve Bank of
existing “No Frills” Report of the Inter-Ministerial india in September, 2010 t‘o be engaged as Business A
Group. Cdrrespondents by he Banks. '

Statement-ll

State and population group-wise distribution of CD Ratio-All Scheduled
Commercial Banks — September, 2010

Sl.  Region/State/Union Rural Semi-Urban Urban/Metfopolitan , Percent
No. | Territory ’ ' Total
CD Ratio (%) CD Ratio (%) CD Ratio (%) CD Ratio (%)
1 2 3 4 5 -6
1. Northern Region 590 5209 : 80.3 ‘ 75.8
Haryana 67.1 637 - 65.9 ‘65.)._7
Himachat Pra(:iesr; | 38.0 " 47.2 36.9 .39.6A
_Jammq and Kashmir 35.8 | 37.8 0. 20
Punjab ‘ ' 552 54.9 v96.2 | 734

Rajasthan ) 84.1 51.8 100.3 85.9
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2 3 4 5 6
Chandigarh 713 32.0 126.6 124.3
Delhi 86.4 156.5 77.5 77.3
North-Eastern Region 420 36.4 32.2 354
Arunachal Pradesh 21.7 29.7 26.8
Assam 46.7 39.3 353 38.5
Manipur 76.2 58.1 /34.4 441
Meghalaya 29.2 23.0 22.8 24.3
Mizoram 52.7 85.8 37.1 47.4
Nagaland 65.3 271 30.2
Tripura 36.6 348 2241 28.5
éastem Region 37.4 29.1 60.0 50.2
Bihar 37.0 é7.1 240 28.2
Jharkhaf_\d 27.2 | 28.8 39.6 33.7

- Orissa 52.8 345 60.9 51.9
Sikkim ) 51.7 35.0 39.&5
West 'Bgmgal 33.0 25.3 713 62.0

'Andafnan»and Nicobar lélands 40.7 - 36.1 37.2
ICentraI Region 49.9 447 44.4 455
Chhgnisgam 36.5 39.9 51.6 46.9

‘ Madﬁya Pradesh | - 74.0. 51.9 59.1 595
Uttar Pradesh 47.9 39.7 40.0 415
Uttarakhand> 36.0 -53.7 224 33.8
Western Reglon 55.9 41.0 83.2 79.1
‘Goa 17.1 26.8 24.9
Gujarat 46.4 ' 36.8 70.4 62.1
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1 2 3 4 5 6
Maharashtra 75.3 63.2 85.1 | 85.7
Dadra and Nagar Haveli 10.7 43.9 ' ' 39.9
Daman and Diu 18.6 18.6
6. Southern Region ‘ 105.0 714 : 99.4 94.0
Andhra Pradesh 136.3 ' 8-9.1 112.0. 110.5
Karnataka 92.1 70.1 74.0 75.0
Kerala . 76.0 56.3 83.3 ) 68.6
Tamit Nadu 96.2 820 124.6 113.6
Lakshavdv\'/veep 12.2 5.2 : ' 6.9
Puducherry 74.8 45.0 59.8 58.0
All India 59.4 51.5 79.2 73.6
Source: REI
[English] lying -untested in the d-rug testing laboratories in the

Drug Testing Laboratories

*80. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state: '

(a) the number of drug testing laboratories in the
country, State/UT-wise;

(b)  whether the existing laboratories are well
equipped to control the menace of spurious- and
substandard drugs in the country;

(c) if so, the number of drug samples collected and
checked by them during each of the last three years and
the current year, State/UT-wise;

(d) whether there is shortage of drug testing
personnel and a number of drug samples collected are

country; and’

(e) if so, the details thereof alongwith the corrective
measures taken/proposed in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) A Statement containing the list of Central and State
Drugs Testing Laboratories is given in the _e'nclosed
Statement-1.

(b) to (e) The Central drugs testing laboratories are
well equipped. These laboratories are, however, continu-
ously being upgraded to ensure availability of equipments
latest start-of-the-art techniques. Their manpower position
is also continuously reviewed and additional manpower is
provided as and when required. A Statement containing
the details of samples tested by these Iaborétorieé during
the last three years in Laboratories given in the enclosed
Statement-Il.
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Statement-1 1 2
(1) List -of Central drug testing laboratories ‘
. Haryana 1
Si.No. Name and Place of the Laboratory Himachal Pradesh 1
1. Central Drugs Testing Laboratory, Mumbai, Maharashtra Jamm-u and Kashmir 2
2. Central Drugs Laboratory, Kolkata, West Bengal Kerala 1
3. Central Drugs Testing Laboratory, Chennai, Tamil Karnataka 3
Nadu :
Madhya Pradesh 1
4. Regional Drugs Testing Laboratory, Guwahati, Assam
, Orissa 1
5. Regional Drugs Testing Laboratory, Chandigarh
Puducherry 1
6. Central Drugs Laboratory, Kasauli, Himachal Pradesh
. Punjab 1
7.~ Central Drugs Testing Laboratory, Hyderabad, Andhra
Prad_esh (yet to become functional) Rajasthan 1
(2)’ List of States’ Drug Testing Laboratories:— Tamil Nadu !
Tripura 1
Name of the State Number of the
- Laboratories Uttar Pradesh 1
1 2 West Bengal 1
Andhra Pradesh 2 Chhattisgarh 1
Delhi 1 Jharkhand 1
- Goa v 1 Uttarakhand 2
Gujarat 1 Maharashtra 2
AN
~ Statement-Il
A.- ' Details of samples tested during the last 3 years invthe Central Drug Testing Laboratories
- Name of the - 2007-08 2008-09 2009-10
- laboratory
Collected Tested Collected Tested Collected Tested
1 2 ' 3 4 5 6 7
CDL, Kolkata 4151 4231 2386 2503 2765 2609
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1 2 3 4 5 6 7
CDTL, Mumbai 2809 2621 1615 1764 2992 ' 2017
CDTL, Chennai 941 905 506 573 1300 1179-
RDTL, Chandigarh 07 07 768 604 1445 1331
RDTL, Guwahati 1204 437 1147 524 1144 871
B. Details of samples tested in the States’ Drugs 1 5 3 4 5
Testing Laboratories

16. Mizoram 4 156 75
Sl. State/UTs 2007-08 2008-09 2009-10
No. 17. Nagaland 46 147 4
1 2 3 4 5 18. Orissa 1133 1969 1657
1. Andhra Pradesh 3962 ‘- 4839 4647 19. Punjab 914 922 1968
2. Arunachal Pradesh Nil 200 32 20. Rajasthan 1805 1622 1194
3. Assam 237 277 549 21. Sikkim 20 20 4
4. Bihar 1471 4372 2955 22. Tamil Nadu 1988 2543 3770
5. Goa 164 434 656 23. Tripura 381 497 352
6. Guijarat 1984 1837 373 24. Uttar Pradesh 3548 1489 1403
7. Haryana 1913 2517 1517 25. West Bengal 855 899 1040
8. Himachal Pradesh 623 717 953 26. Puducherry Nil Nil Nil
9. Jammu and Kashmir 696 921 1245 27. Andaman and Nil Nil ~Nil

Nicobar Islands

10. Karnataka 3094 3311 3100

28. Chandigarh 90 67 - 13
11. Kerala 4228 4866 4506 )

29, Delhi 52 588 539
12. Madhya Pradesh 1848 2183 477 ' O

30. Dadra and Nagar 19 7 10
13. Maharashtra 7038 7060 5877 Haveli
14. Manipur Nil . 26 Nil 31. Daman and Diu 41 47 51
15. Meghalaya 276 42 1 32. Lakshadweep Nil Nil 7 Nil
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1 2 ) 4 5
33. Chhattisgarh 283 67 26
34. Jharkhand 15{ 383 186
35. Uttarakhand = - 273 120 _
Total B 39117 45145 39248

Mobile Wireless Technology for
Disease Detection

691. SHRI P. BALRAM NAIK: Wil the Minister
of HEALTH AND FAMILY WELFARE be pleased to

state:

(a) whether the mobile wireless technologies have
the potential to. help in speedy disease detection,
treatment and monitoring of remote communities which
can prevent communicable diseases from turning into

epidemics; -

'(b) Iif so, the details thereof;

(c)  whether'the Government has drawn any action

plan to use mobile wireless technologies to detect and
check the spread of the diseases, particularly in remote
areas; and

(d)’ if so, the details thereof alongwith the funds
earmarked and allocated for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a)- to- (d). Department of Information Technology has
- informed that Mobile Wireless Technologies in combination

o with telemedicine facilities can help in speedy disease

detection, treatment and monitoring of remote communities.
It can also be used to spread awareness among remote
communities on precautions to be taken which can prevent
communicable diseases from turning into epidemics. They
have further infprméd that they have funded pilot
eﬁnﬁor;strations prdjects for implementation of Telemedicine
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in Kerala, Tamil Nadu, West Bengal, Himachal Pradesh,
Punjab, Tripura, Mizoram and Sikkim which also includes '
a Mobile Telemedicine project which is equippéd with
medical equipments for speedy disease detection and
treatment.

Under Integrated Disease Surveillance Projeét (IDSP),
Ministry of Health and Family Welfare, SMS based
reporting through' mobile phones was pilot\ed'in 6 districts
of Andhra Pradesh for transmission of weekly surveillance
data by Health workers. Besides, under OncoNet India
Project, Ministry of Health .and Family Welfare has releaéed
Rs. 1.43 crores for setting up of Regional Cancer Centres
and Peripheral Centres for faciIitating\telemedidine services
in Cancer treatment, follow up consultation, early cancer
detection and cancer awareness generation thr\ough
network and Rs. 3.37 crore was release for Tele-
ophthalmology for the elimination of preventable blindness
from the rural, tribal and unserved area in the country and
recently a scheme has been approved for establishing
National Medical College Network for Rs. 60 crore.

Functioning of MCI and NBE

692. SHRI K. SUGUMAR:
SHRI R. THAMARAISELVAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state: :

(a) whether the Government proposes to recast
functioning of the Medical Council of India MCI and the
National Board of Examination (NBE):

(b) if so, the details thereof;

() whether the Government proposes to bring
them under the ambit of Prohibition of Unfair Practices.
Bill;

‘(d) if so, the details thereof;

(e) whether the Government has received any
recommendations in this regard; and

(f) if so, the details thereof?
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' THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(@) ‘and (b) The Ministry is considering setting up of an
overarching regutatory body viz. National Commission for
Human Resources of Health (NCHRH) with a dual purpose
of reforming the current regulatory framework and
enhancing the supply of skilled manpower in the health
sector. The proposed Commission would subsume the
Medical Council of India and the National Board of
Examination (NBE).

() No.
(d) to (f) Does no arise.
Loans to unemployed persons

693. SHRI P.C. MOHAN: Wil the Minister of
FINANCE be pleased to state:

(@) whether the Government is formulating any
scheme to provide loans to unemployed persons to
promote "Khadi"; '

(b) if so, the details thereof and the time by which .

the same is likely to be implemented; and

(c) " if not, the steps taken/proposed to be taken
by the Government in this regard? ’

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRINAMO NARAIN MEENA): (a) and (b) The
nodal Ministry for Khadi and Village Industries i.e. Ministry
_ of Micro, Small and Medium Enterprises (MSME), has
reported that there is no such scheme under formulation
at present. '

(¢}  The -Ministry of Micro, Small and Medium
Enterprises has been facilitating promotion and develop-
ment of khadi through various schemes of financial
assistance which-inter-alia include the following:—

(i) Workshed Scheme for khadi Arisans for
providing assistance for construction of
worksheds for better work environment;
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() Scheme for enhancing productivity and competi-

. tiveness of Khadi Industries and artisans by

replacement of obsolete old machinery and
equipment;

(i)  Strengthening Infrastructure of existing Weak
Khadi institutions and Assistance for Marketing
Infrastructure;

(iv) Incentivize production and sale of khadi and
Polyvastra by introducing the new scheme of
Market Development Assistance (MDA);

(v)  Funding from Asian Development Bank (ADB)
to re-vitalise the khadi sector by implementing
Khadi Research and Development Programme
(KRDP); ’ '

(vi)  Scheme of Fund for Regeneration of Traditional
Industries (SFURT!) for development of clusters
inter-alia in khadi; and

(vii) Product Devel'opmentf Design Intervention and
Packaging (PRODIP) for improved design and
packaging of khadi garments.

_Effects on GM Food on Health

694. SHRI G.M. SIDDESHWARA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has made any
scientific study to ascertain the negative effects of the ‘
introduction of Genetically Modified (GM) food stuffs
induding Bt. Brinjal on hurfian body;

(b) if so, the details alongwith the findings of the
study; and ' '

(c) the action taken/proposed to be taken by the
Government thereon?

THE M|NISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): (a) to (c) Ministry of Health and Family
Welfare has not conducted any stud'y‘in this regard.
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Prices of Cotton

695. SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

Will the Minister of TEXTILES be pleased to state:

(a)  whether the prices of cotton in the country are

higher than that some of its neighbouring countries;
(b) it so, the details thereof;

{c) whether the Indian mills are fulfiling their
requirement by purchasing cotton from abroad in view

of its lower price;
(d) if so, the details thereof; and

(e) the manner in which it has affected purchase

of cotton in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAAKA LAKSHMI): (a) No,
Madam.

(b) Does not arise in view of a (a) above.

(©)  No, Madam.

(d) and (e) Do not arise in view of (c) above.
Compensation under CST

696. SHRI S. PAKKIRAPPA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Union Government has received
any proposal from the State Government of Karnataka
for release of compensation for the quarter ehding
30 June, 2010 under Central Sales Tax (CST);

(b) if so, the details thereof;

() the reasons for delay in release of this
compertsation; and

(d) the time by which it is likely to be released?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM‘): (a) to (d)
Government of Karnataka has submitted a proposal for
release of compensation related to loss in Central Sales
Tax (CST) revenue in financial year 2010-11. This proposal
has been received only on 11th February, 2011. The
compensation package for loss in CST revenue for the
financial year 2010-11 has not yet been finalized.
Empowered Committee of State Finance Ministers (EC)
has been requested to suggest an appropriéte formula
to be adopted for working out the compensable amount
for loss related to CST revenue in 2010-11. Central
Government, in the meanwhile, has decided to make on
account/adhoc payment of compensation to States,
pending finalization of the formula. Such on account/adhoc
compensation to Karnataka would be made in March,
2011.

RBlI on KYC Norms

697. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India has
asked banks to apply proper Know Your Customers (KYC)
norms to avoid issues of money laundering and terror

financing;
(b) if so, the details thereof; and
(c) the response received so far?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) In
order_to prevent banks from being used, intentionally or
unintentionally, by criminal elements for money laundering
activities, Reserve Bank of India (RBI) had advised the
banks to frame their Know Your Customer (KYC) policies
as per guidelines on 'Know Your Customer Guidelines —
Anti Money Laundering (AML) Standards' issued by RBI.
This circular has been revised from time to time and
consolidated in the form of Master Circular. In terms of
these circulars of RBI, banks are required to pay special

attention to all complex, unusually large transactions and
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all unusual patterns which have no apparent economic or
visible lawful purpose. Detailed instructions have been
issued to banks vide RBI b-circular dated September 17,
2009 indicating their obligations for implementation of the
Unlawful Activities (Prevention) Act, 1967. As reported by

RBI, several bank accounts have been frozen by Ministry®

of Home Affairs under the provisions of Unl:awful Activities
(Prevention) Act, 1967.

The Master Circular of RBI aims at consolidating all
the instructions/guidelines issued on KYC norms/AML
Standards/Combating Financing of Terrorism (CFT)/Obliga-
tions of banks under Prevention of Money Laundering
(PML} Act, 2002. The Master Circular has been placed on
the RB! website (http:/www.rbi.org.in).

[Translation]
Interest subsidy on Loans to farmers

. 698. SHRI TARACHAND BHAGORA: Will the Min-
ister of FINANCE be pleased to state:

(a)  whether the Government proposes to convert
short-term loans into mid-term loans and provide three
per cent subsidy on interest to the farmers of backward

areas; and
(b) if not, the reasons therefor? .

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRi NAMO NARAIN MEENA): (a) and (b) No
such proposal is under consideration of the Government
of India. The Government of India has since 2006-07 been
subsidizing short term crop loans to farmers in order to
ensure the availability of crop loans to farmers for loans
up to Rs. 3.00 lakh, at 7% p.a. This interest Subvention
Scheme has been further continued for 2010-11 for Public
Sector Banks, Regional Rural Banks and Cooperative
Banks. This year an additional subvention of 2% to farmers,
who repay on time has been provided. Thus, the effective
rate of interest for such farmers is five per cent per annum
for 2010-11. B '
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[English]
Nomadic Tribes

699. SHRI M. SREENIVASULU REDDY: Will the
Minister of TRIBAL AFFAIRS be pleasec ic state:

(a) whether there is a demand for special
constitutional rights for all nomadic tribes in the country;

(b) if so, the details thereof; and

(c) the action taken by the union Government in

this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH KHANDELA):
(a) Yes, Madam.

(b) and (c) To consider various demands of nomadic
tribes Ministry of Social Justice and Empowerment consti-
tuted a Commission, namely, the National Commission for
Denotified, Nomadic and Semi-Nomadic Tribes which
submitted its report on 2nd July, 2008. The recommenda-
tions of the Commission are under consideration.

Konkan Region tourist destination

700. SHRI NILESH NARAYAN RANE: Will the
Minister of TOURISM be pleased to state:

(a) whether the Governmént has taken any steps
to convert some world renowned tourist destinations like
Ganpatpule, Péwas, Welneshwar, Panhadkaji, Thiba Palace,
Machad of the Konkan Region into "A" category;

(b) if so, the details thereof;

() whether any funds have been given by the
Government for the development of the Konkan Region

as tourist spot; and
(d) if so, the details thereof?.

THE MINISTER OF STATE IN THE MINISTRY OF
TOURISM (SHRI SULTAN AHMED): (a) and (b) The
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Ministry of Tourism does not have any scheme for
categorization of world renowned tourist destinations into

different categories.

(c) and (d) The development and promotion of various
tourism destinations are primarily undertaken by the
reépective State Government/Union Territory (UT) Admin-
istration. The Ministry of Tourism, however, provides Central
Financial Assistance (CFA) for tourism infrastructure
development projects identified in consultation with them,
subject to availability of funds, inter-se-priority and

adherence to scheme guidelines.

The Ministry of Tourism during the 10th Plan period
has sanctioned" six projects at an estimated cost of
Rs. 24.88 crore in Konkan Region.

[Translation]
Compassionate Appointments in Banks

701. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of FINANCE be pleased to state: '

(a) the policy for compassionate appointment in.

public sector banks;

(b) whether the Government has advised the
banks to implement the said policy in a time-bound

manner;
(c) if so, the details thereof;

(d) the number of applications pending with the
banks for compassionate appointments, as on date and
bank-wise including State Bank of india, Punjab National
Bank and Syndicate Bank; and

(e) - the corrective steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) The
Scheme for appointment on compassionate basis or ex-

gratia in lieu thereof is as per the scheme circulated by

FEBRUARY 25, 2011

to Questions 136

Indian Banks' Association to the banks vide letter dated '
19.07.2007. As per the Scheme, the appointment on

compassionate basis is applicable in Public Sector Banks

in the following type of cases:—

(i)  The employees dies while performing his/her
official duty as a result of violence, terrorism,

robbery or dacoity; or

(i)  Employee dying within five years of his/her first
- appointment or before reaching the age of 30
years, whichever is later, leaving a dependent

spouse and/or minor children

(d)  The information is being collected and will be

laid on the Table of the House.

(e) The proposals for improvement in the Scheme

are under consideration.
Excess circulation of money

702. SHRI OM PRAKASH YADAV: Will the Minister
of FINANCE be pleased to state:

(a) whether the prices of essential commodities

are soaring because of excess circulation of money;
(b) if so, the details thereof;

()  whether counterfeit currency is also circulating

in the country;
(d) if so, the details thereof; and

(e) the steps being taken by he Government to
check the circulation of counterfeit currency?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
According to Reserve Bank of India (RBI), the essential
commodities inflation with weight of 14.4 per cent in
Wholesale Price Index (WPI), moderated and was placed
at 4.1 per cent in January, 2011. High inflation of essential
commodities during 2009 and first half of 2010 was mainly
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due to supply side factors, particularly, high food prices,
both primary as well as manufactured food products such

as sugar.

(c) to (e) The problem of smuggling and circulation of
counterfeit Indian currency notes has gained significance

over the past few years. As per the information furnished

by National Crime Record Bureau (NCRB), the value of .

counterfeit currency (seized and recovered) during the last
three years is as follows:—

{(in %)
Denomination 2008 2009 2010

1000 597,46,000 5,30,01,000  7,22,16,000
500 17,52,44,000 15,38,01,500 17,18,64,000
100 2,22,64,000. 2,16,43,600 1,33,80,800
50 16,11,000 15,91,650 7,92,750
Others 14,722 59,617 19,339
Total 25,88,79,722 23,00,97,367 25,82,72,889

The steps taken by the Government to curb circulation
of Fake Indian Currency Notes (FICN) in the country
include stepping up of vigilance by the Border Security
Force and Custom authorities to prevent smuggling of fake
notes; dissemination of information on security features
through print and electronic media and formation of
Forged Note Vigilance Cells in all the Head Offices of the
banks. Additional security features have also _been
incorporated in the bank notes in 2005 and further
strengthening of security of bank notes is underway. A
High Level Committee headed by the Union Home
Secretary comprising officials from Central agencies and
other - senior police officials has been constituted to
monitor and draw a comprehensive strategy to combat
FICN. Similar bodies have also been set up in the States.
In addition, Government of India have nominated the

Central Bureau of Investigation as the Nodal Agency to-
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monitor investigation of fake currency note cases. The RBI
has also strengthened ‘the mechanism for detection of

counterfeit notes by the Banks.
Fees charged by Private Clinics/Hospitals

703. SHR! MAROTRAO SAINUJI KOWASE: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether exhorbitant fees are being charged

from the patients in various private clinics/hospitals;
(b) if so, the details thereof;

(¢) whether the Government is contemplating to

formulate rules/guidelines in this regard; and

(d) if so, the details thereof?

N

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):

" (a) to (d) Health being a state subject, no such information

is maintained centrally. In so far as Central Government
Hospital located in Delhi, namely, Safdarjung Hospital, Dr.
Ram Manohar Lohia Hospital and Lady Hardinge Medical
College and its Allociate Hospitals are concerned, no fees
are charged by the doctors for consultation, examination,
operation and medicines except for Nursing Home patients
and Maternity Nursing Home patients for investigation,
room and diet. These hospitals are providing treatment to
BPL patients free of cost.

[English]

Funding - interest burden for
Sardar Sarovar Project

~ 704. SHRI KUNVARJIBHAI MOHANBHAI BAVALIYA:
Will the Minister of FINANCE be pleased to state:

(a) whether a fequest for furiding the additional
interest burden has been received by the .Unioh
Government from the Government of Gujarat for- Sardar '
Sarovar Project; and
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(b) if so, the time by which decision on the
proposal is ‘expected in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Information is being collected from various sources.

Out of Court Settlement of Tax/ Cases

705. SHRI P.K. BIJU: Will the Minister of FINANCE
be pleased to state:

(a) the total amount of taxes outstanding against
the corporates and persons due to cases pending in
courts as on date;

(b)  whether there is any non-judicial system for
out of court settlement of such cases; and

(c) if so, the details thereof?

THE MINISTER OF STATE.IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The total
amount of direct taxes outstanding in the cases pending
in the Income Tax Appellate Tribunal (ITAT), High Court and
Supreme Court, as on 30.9.2010 is as follows:—

Name of Court/Tribunal Amount

(in Rs. crores)

TAT 96,876.43
High Court 12,498.14
Supreme Court 997.23

Total 110,371.00

The breakup between corporate and non-corporate
dues is not maintained.

(b) and (c) Yes, Sir. The mechanisms for out of court
settlement within Income Tax Act, 1961 (the Act) is as
follows:—

0] As per Chapter XiX-A of the Act, the Settlement
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Commission is competent to settle those cases
for which application is filed by the assessee
in terms of the statutory provisions.

(i) As per Chapter XIX-B of the Act, advance
rulings on issues can be given by the Authority
for Advance Rulings in terms of the statutory

provisions.

(i) As per Chapter XIV of the Act, Dispute
Resolution Panels (DRPs) have been consti-
tuted for resolving disputes pertaining to
Transfer Pricing Cases following insertion of
section 144C in the Act by the Finance Act,
2009 w.e.f. 1.4.2009.

[Translation]
Promotion of Handloom Sector

706. .SHR! HARISH CHAUDHARY:..
SHRI IJYARAJ SINGH:
SHRI BADRI RAM JAKHAR:

Will the Minister of TEXTILES be pleased to state:

(a) the details of scheme being implemented by
the Government for the development of handloom sector
in the country and funds allocated/released and utilised
thereunder during each of he last three years and the
current year, State/UT-wise; '

(b) the employment opportunities generated by the
handloom sector in the country, State/UT-wise; and

(c) the steps taken/to be taken by the Government
to boost handloom sector, increase ‘'employment oppor-
tunities .and achieve the target set for the sector?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI PANABAAKA LAKSHMI):.(a) and (c) In
order to promote the Handloom Sector, the Government
of India has taken-a number of new initiatives such as
training programmes for skill up-gradation and technical
development, aggressive marketing efforts, 'strengthening of
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Apex handloom organizations and by taking unique social
security measures like providing Health Insurance and Life
Insurance to thé weavers and their familiés. During the XI
Plan period the Government of India is implementing
following schemes:— |

1. Integrated Handloom Development Scheme
(IHDS)

2. Handloom Weavers' Comprehensive Welfare
Scheme (HWCWS)-comprises of two

components: (a) Health Insurance Scheme;
(b) Mahatma Gandhi Bunkar Bima Yojana.
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4. Mill Gate Price Scheme (MGPS)

5. Diversified Handloom Development Scheme

(DHDS).

State-wise releases are made under two schemes i.e.
Scheme (IHDS)
and Marketing and Export Promotion Scheme (MEPS).

Integrated Handloom Development

Details of State-wise releases for the last 3 years and
2010-11
Statement-| and |l.

current year are given in the enclosed

(b) As per Third Census of Handloom Weavers
(2009-10), the State-wise handloom weavers and allied

3. Marketing . and Export Promotion Scheme workers employed in the handloom sector is given in the
(MEPS) enclosed Statement-ill.
Statement-|

Details of releases made during 2007-2008, 2008-09, 2009-10 and 2010-11 (upto 20.02.2011)
to various States under different Handloom Plan Schemes

(Rs. in crores)

Sl Name of the

Integrated Handloom Development

Marketing and Export Promotion

No. ‘State Scheme Scheme

2007-08  2008-09  2009-10  2010-11  2007-08  2008-09  2009-10  2010-11
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 16.78 6.22 11.11 10.08 0.95 1.87 2.10 2.00
2. Arunachal Pradesh 1.50 3.21 14.76 1.28. ' 0.03 0.02 0.00 174
3. Assam 7.85 3.12 4.54 7.54 1.43 2.10 4.11 3.76
4. Bihar 0.88 1.04 0.00 1.8 0.02 0.02° 0.05 0.04
5. Chhattisgarh 092 - 0.61 0.00 0.29 0.42 0.17 0.37 0.78
6. Delhi 0.00 0.00 0.16 0.00 0.49 0.37 0.61 01
7. Goa 0.00 0.00 0.00 0.00 000 000 0.00 0.00
8. Guijarat ) 114 0.75 - 0.97 0.77 0.27 0.26 0.76 0.20
9. Haryana 0.05 0.00 0.43 0.00 0.13 0.37 0.28 0.28
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1 2 3 4 5 6 7 8 9 10
10. Himachal Pradesh 077 0.76 1.39 1.72 0.17 0.26 0.51 _6.53‘
11. Jammu and Kashmir 0.00 1.43 1.32 129 0.06 \‘ 0.00 0.00 0.25
12. Jharkhand 1.69 2.83 4.11 1.13 0.00 0.04 0.02 0.17
13. Karnataka 876 5.74 0.74 124 070 1.44 120 106
14. Kerala 6.24 6.43 2.30 1.24 0.18 .0.2:5 © 0.0 0.00
15. Madhya Pradesh | 1.46 2.13 0.54 195 086 012 . 068 o.aé
16. Maharashtra 0.00 0.00 0.16 2.94 109 1.89 1.37 071,
17. Manipur 6.02 2.86 0.00 509 0.10 0.35 0.47 0.71
18. Meghalaya 0.83 0.55 3.42 188 017 0.06 0.89 0.27
19. Mizoram 0.00 0.00 0.90 0.16 051 . 034 0.00 0.00
'20. Nagalandﬂ 1.94 2.43 10.58 5;55 087 2.06 3.73 2.10
21. Orissa 3.98 5.70 5.27 515 - 115 i.o7 ' 6.74 075
22. Puducherry ~0.00 0.00 0.00 000 0.0 0.00 000 000
23. Punjab 0.00 0.00 000 0.0 0.05 0.00 0.00 0.00
24. Rajasthar; 026 054 0.15 0.64 0.64 0.44~ 0.73 0.38
25. Sikkim 000 037 000 047  0.04 0.03 . 0.04 0.13
26. Tamil Nadu 29.77 4175 . 5015  47.78 0.62 1.54 0.80 1.10
27. Tripura _‘ 1.36 1.28 | 085 1.85 004 ~ 009 _ 036 0.44
' 28. Uttar Pradesh 236 428 <3.c.>6 1'1.80.- 1.35 | 2.36 173 1.61
29. Uttarakhand | 0.90 1.57 - 0.15 | 2l57 | 0.15‘ . 046 o{45;’ 0.34
30. West Bengal 4.05 s.oi 2.94 8.26 0.51 1.06 060 064
Total 99.51 100.61 107.00 12545 13.00 19.02 2260  20.92
Other Organisations  10.99 8.37 . 857 983 - 10.44 2597 2700 2375

 Grand Total 11050 10898 11557 13528  23.44 44.99 4960 - 44.67
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Details of releases made under during 2007-08, 2008-09, 2009110 and 2010-11 (upto 20.02.2011)
to various States under different Handloom Non-Plan Schemes
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(Rs. in crores)

SI.  Name of the

Implementation of the HL (Reservation of

10% Special Rebate

No. State Articles for Production) Act, 1985
2007-08  2008-09 200910 -~ 2010-11 2007-08  2008-09  2009-10
1 2 3 4 5 6 7 8 9
1, Andhra Pradesh o.7é 0.18 096 0.35 | 5.87 6.27  2.27
2. Arunachal Pradesh 0.00 0.05 0.00 0,60
3. Assam 0.00 0.00 6.40 0.03
4. Bihar 0.00 0.00 0.00 0.00
5. Chhattisgarh ° 0.00 0.20. 0.00 0.98
6. Delhi 0.00 0.00 0.00 0.00
7. Goa 0.00 0.00 0.00 10.00
8. Guijarat 056 058 0.24 0.54 0.52 0.88_:‘
9. Haryana: 0.28 0.16 5.15 0.00 - 0.00
10. Himachal Pradesh 0.00 0.00 2.20 "1.96‘
1. Jammu gnd Kashmir 0.00 0.00 0.00 0.00
12. Jharkhand 0.00 0.00 .0.00 0.93\
13. Karnataka 0.00 2.48 1.66 0.61
14. Kerala 000 -~ 057 830 3.50 252
15, Madhya Pradesh 0.12 0.13 | o._od_, Q.oo 0.00
) : ' .. . N
16. Maharashtra 0.00 023 016 0.00
17. Manipur 0.00 0.89 0.00 a‘oo
18. Meghalaya 0.00 | 0.00 0.00 0.0d
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1 2 3 4 5 6 7 8 9
19. Mizoram 0.00 0.00 ‘. 0.00 0.00
l20. Nagaland -0.00 1.89 2:31 3.47
21. Orissa 0.00 4.80 7.64 1.00
22. Puducherry 0.00 0.00 0.00 0.00
23. Punjab 0.00 0.00 0.04 0.11
24. Rajasthan 0.29 0.26 0.00 7.34 0.00
25. Sikkim 0.00 0.00 0.00 0.00-
26. Tamil Nadu 0.39 0.24 1.33 1.07 6.49 5.29 1.89
27. Tripura 0.00 0.20 0.00 0.00
28. Uttar Pradesh 0.00 0.29 0.00 . 7.03 1.35
29.. Uttarakhand 0.00 0.00 0.00 0.20
30. West Bengal 011 0.11 0.08 0.17 1.91 2.65 1.20

Total 1.50 1.50 3.50 ] 2.69 39.00 53.01 18.50

Statement-lli 1 5 3
Number of Handloom Weavers and Allied Workers as
per Third Handloom Census (2009-10) 6. Delni 2738
. 7. Goa 0

Sl State No. of Handloom Weavers
No. and allied workers 8. Guijarat 11009
1 2 3 9.  Haryana 7967
1. Andhra Pradesh 355838 10. Himachal Pradesh 13458
2. Arunachal Pradesh 33041 11.  Jammu and Kashmir 33209
3.  Assam 1643453 | 12.‘ “ Jharkhand 21160
4. Bihar 43392 13. karnataka 89256
5. Chhattisgarh 8191 14. Kerala 14679
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1 2 3
15. Madhya Pradesh 14761
16. Maharasr;tra 341 8
1;. Manipur -~ 21'8753 .
18. Mizoram 43528
19. rMeghé‘Iaya 13612.
20. Nagaland 66490
21. Orissa 114106
22. Puduche;ry 2803
23. Punjab 2636
24. Rajasthan 31958
25.  Sikkim | 568
26‘ Tamil Nadu 352321
27. Tripura 137177
28. - Uttar Pradesh 257783
29. Uttarakhand 15468
30. West Bengal 779103
Total 43,31,876

[Translation]
Non-compliance of electricity Act, 2003

707. SHRI MANSUKHBHAI D. VASAVA:
SHRI ANJAN KUMAR M. YADAV:

Will the Minister of POWER be pleased to state:

(a) whether several State Governments are not
éomplying with the provisions of the Elec_'tricity Act, 2003
resulting in the exploitation of electricity consUmér_s'by
the private companies;

PHALGUNA 6, 1932 (Saka)
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(b) if so, the details thereof alongwith the reasons:
therefore; and

(c) the steps taken or proposed to be taken by
the Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (c} As per

. information. available with the Ministry of Power, no instance

of non-compliance of the provisions of the Electricity Act,
2003 by the State Governments resulting in the exploitation
of eIéctricity consumers by the pfivaté combanies has been
reported. The Electricity Act, 2003 makes comprehensive’
provisions seeking to protect the interests of consumérs.
The need for safeguarding consumers' interests has been

. articulated in the preamble of the Act which reads as

follow:—

"An Act to consolidate the laws relating to generétio_n,
transmission, distribution, trading and use of electricity
and generally for taking measures conducive to
development of electricity industry, promoting compe- -
tition therein, protecting interest of consumers and
supply of - electricity  to all "areas,” ratiohalizationnot
electricity taﬁff, ensuring transparent policies regarding
subsidies, promotion of efficient” and environmentally
benign policies, constitution of Central Ele&tricity
Authority, Regulatory Commissions and\establiéhment
of Appellate Tribunal and for matters connected
therewith or .incidental thereto.” '

The tariffs to be charged from the consumers by the
distribution companies are regulated by the Appropriate
Commission. The Act also provides  for Consumer
Grievance Redressal Forum and Ombudsman for redressal
of gri_evancés. The Standards of performance of licensees

~-are specified by the Appr'op‘fiate Cbmnii"ssion. Fa'ilgretto

comply with the standards makes the distribution._iicénséés N
liable to pay compénsation to the cohsur_ners17péréon',s
affected. Section 43 of the Act mandates tr;e distribution
Iicenseés to - give .connection to éupply électriéity to
consumers W_ithin the specified time period, falling which
they are liable to a penalty. Section 50 of the Act requires

‘the Regulatory Commissions to specify the electricity

sUppIy_ code.
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Interest subsidy on Educational Loans

708. SHRI GHANSHYAM ANURAGI: Will the Min-
ister of FINANCE be pleased to state:

(a)  whether the Government have decided to grant
100 per cent subsidy on the interest of education loan
to the poor students;

(b) if so, the details thereof alongwith the number
of students likely to be benefitted;

“(c)  whether the income criteria has been fixed so
as to identify the poor students;

(d) if so, the details thereof;

() whether the time period of such subsidy
scheme has been prescribed; and

4] if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
Ministry of Human Resource Development (HRD) has
formulated and circulated to banks for implementation on
25th May, 2010, a Central Scheme to provide full interest
subsidy for the period of moratorium on educational loans
taken by the students from economicaily weaker sections
from scheduled banks under the Educational Loan Scheme
(ELS) of the Indian Banks' Association (IBA). The Scheme
is applicable only for study in recognized technical/
professional courses in India.

As per information available in Department of Financial
Services, the increase in total number of accounts of
Educatioh loans in Public. Sector Banks in 2009-10 over
2008-09 is about 3.35 lakh.

(c) and (d) The benefit under the Scheme are
applicable to the students belonging to economically
weaker sections having annual parental income (from all
sources) with upper limit of Rs. 4.5 lakh.

(e) and (f) The Scheme is applicable from the
academic year 2009-10 starting 1st April, 2009.

FEBRUARY 25, 2011
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[English]
Availability of Coins

709. SHRI P. VISWANATHAN:
SHRI E.G. SUGAVANAM:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has any proposal to
do away with the production of some smaller denomination
coins and to reshape some of them,

(by if so, the details thereof and time for
implementation of the same alongwith the reasons

_therefor;

(c)  whether any problem has been experienced in
the process;

(d) if so, the details thereof and the reaction of
the Government thereto;

(e)  whether it is proposed to make easy availability
of new coins/currency notes in all major nationalized
banks in the country besides RBI; and

] if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! NAMO NARAIN MEENA): (a) to {(d) Yes,
Madam.

in exercise of section 15A of the Coinage Act, 1906,
the Government has decided to call in from circulation the
coins of the denomination of 25 paise and below. These
coins will cease to be legal tender after 30.06.2011. There
is no proposal to reshape the coins, the coins will remain
in circular shape.

(e) and (f) The Reserve Bank of India (RBI) has
informed that a system is already in place to ensure easy
availability of coins/currency notes in all major nationalized
banks in the country besides RBI.

Mining Projects

710. SHRI RAMSINH RATHWA: Will the Minister of
MINES be pleased to state:
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(a) the total number of mining project that are 9 2
going on in the State of Gujarat, location-wise;
o ) . Mehesana 2
(b)  whether he mining companies are following the
guidelines of the Union Government; and Panchmahals : 8
(c) if not, the steps taken by the Union Govern- Patan 5
ment in this regard?
Porbandar 136
THE MINISTER OF STATE OF THE MINISTRY OF : —
MINES (SHRI DINSHA PATEL): (a) As per available Rajkot 22
information, the total number of mines for major minerals Sabarkantha 7
in the State of Gujarat in the year 2009-10 is given below:—
Surat 1
District No. of Mines
L Surendranagar 8
(provisional)
1 2 Vadodara 13
Amreli 4 Total 427
Baruch 11 (b) and (c) The iBM conducts regular inspection of the
Mining Leases as per the provisions of the Mineral
Bhavnagar 1 . i ’
vnag Conservation and Development Rules, 1988 (MCDR) and
Jamnagar 115 points’ out the violations to the lease holders under
intimation to the State Government, from time to time.
Junagarh 54 Details of inspection taken, violation pointed out and action
; I |
Kutch 40 taken by IBM in Gugarat State for the last three years are
given below:—
Information on the Compliance of MCDR, 1988
Year No. of No. of No. of “No. of No. of No. of No. of
mines violations violations show cause violations prosecution cases
inspected  pointed rectified notices rectified after cases where mining
out issued issue of launched operations
show cause suspended
notices
2007-08 128 247 138 32 81 07 Nil
2008-09 191 165 124 22 37 01 Nil
2009-10 201 421 97 45 75 Nil 33
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Textile Workers' rehabilitation
Fund Scheme

711. SHRI A. SAMPATH: Will the Minister of
TEXTILES be pleased to state:

(a) thq objectives of the Textile Workers' Rehabili-
tation Fund Scheme (TWRFS); '

(b) the number.of mills identified or become
eligible alongwith the number of workers rehabilitated/
benefited and amount disbursed as relief .under the
" scheme during each of the last three years and the

current year, State/UT-wise;

. {¢)  whether the Government has any proposal to

.establish any committee for monitoring the said scheme;
(d) if so, the details thereof, and

(e) the measures taken by the Government to
ensure the proper working of the said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAAKA LAKSHMI): (a) The
objective of the Textile Workers' Rehabilitation Fund
Scheme (TWRFS) is to provide interim relief to textile
" workers rendered unemployed as a consequence of
permanent closure of textile units. The Textile Workers'
Rehabilitation Fund Scheme (TWRFS) is in operation with
effect from 15th Septerﬁber, 1986. Relief under the Scheme
is available only for three years on a tapering basis.

,(b) The details are given in the enclosed Statement.
(c) and (d) No, Madam.

(e)  Constant efforts were/are made by the Govern-
ment to provide relief to displaced workers of closed textile
mills expeditiously by organizing various Grievances
Redressal Meetings, which- are presided over the Textile
Minister/Textile Commissioner/Joint Textile Commissioner
etc. Such meetings have representatives from various
State/Central Government Departments/Organisations/
LLabour Associations and from workers.

FEBRUARY 25, 2011
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Staterpent
' 2007-08
Sl State No. of No. of Disbursed
No. milis workers amount
covered benefited (Rs. in crore)
1 2 3 4 5
1. Gujarat 24 8776 29.40
2. Madhya Pradesh 2 361 1.49
3. Tamil Nadu 2 350 0.51
4. Karnataka 3 1352 6.56
5. West Bengal 2 1163 1.88
Total 33 12002 39.84
2008-09
1. Guijarat 28 3214 8.23 |
2. Madhya Pradesh 1 75 0.21
3. Maharashtra 1 778 291
4. Tamil Nadu 1 437 2.47
5. Karnataka 7 2430 7.58
6. West Bengal 2 66 0.10
7. Punjab 3 | 1408 5.61
Total 43 ' 8408 27.11
2009-10
1. Gujarat 11 91 0.24
2. Madhya Pradesh 3 363 193

3. Maharashtra 3 3586 12.25




157 Written Answers

1 2 3 4 5
4. Tamil Nadu 2 88 0.35
5. Karnataka 5 490 1.356
6. Andhra Pradesh 3 624 2.55
7. West Bengal 2 718 3.14
8. Punjab 3 698 2.60
Total 32 6658 24.45

2010-11 (upto January, 2011)

1.  Gujarat 4 8 0.02
2. Madhya Pradesh 2 486 2.62
3. Maharashtra 2 489 1 40
4. Tamil Nadu 1 9 0.04
5. Karnataka 12 1332 6.10
6. Punjab 3 157 0.57

Total 32 6658 10.75

Promotion of renewable energy use

712. SHRI .NA CHELUVARAYA SWAMY: Will the
Minister of NEW AND RENEWABLE ENERGY be pleased
to state:

(a) whether the Government has announced sev-
eral technology missions to promote alternative and

renewable energy use in the country;

(b) if so, the details of the targets set under the

mission, mission-wise;

(¢)  whether the Government has announced that
tariff would be fixed for the solar power to be exported
to Grid,

PHALGUNA 6, 1932 (Saka)

to Questions 158

(d) if so, whether the tariff has been fixed;
and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) Government has
announced Jawaharlal Nehru National Solar Mission to
develop and deploy solar energy technologies in the
country.

(b)  Jawaharlal Nehru National Solar Mission aims
to set up 20,000 MW grid solar power, 2,000 MW of off-
grid solar applications and 20 million square metre of solar
thermal collector area by 2022. Under the first Phase of
the Mission upto March, 2013, targets of 1100 MW of grid
solar power, 200 MW equivalent of off-grid solar
applications and 7 million square meter of solar thermal
collector area have been fixed.

(c) to (e) The tariff for purchase of solar power is fixed
by the Central Electricity Regulatory Commission (CERC)
and the State Electricity Regulatory Commissions (SERCs).
CERC had fixed a tariff of ¥ 17.91 per unit for solar
photovoltaic (PV) power projects during 2010-11. CERC
tariff for solar PV projects during 2011-12 has been fixed
as ¥ 15.39 per unit. So far 20 SERCs have also fixed tariff
for solar PV power in the range of ¥ 14.5 per unit to
T 18.52 per unit. CERC has also fixed tariff of ¥ 15.31
and T 15.04 per unit for purchase of solar-thermal power
in 2010-11 and 2011-12 respectively.

Restriction of tax sops on forex earning
of telecome firms

713. SHRI K.J.S.P. REDDY: Will the Minister of
FINANCE be pleased to state:

(a) whether the Union Government restricts tax

sops on forex earnings of telecom firms;
(b) if so, the details thereof; and

(c) the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c)
Section 80-1A(4)(ii) of the Income-tax Act, 1961 allowed for
a deduction of hundred per cent of the profits and gains
for the first five assessment years and thereafter, thirty per
cent of such profits and gains for further five assessment
years to any undertaking which has started of starts
providing telecommunication services whether basic or
cellular, including radio paging, domestic satellite service,
network of trunking, broadband network and internet
services on or after 1st April, 1995, but on or before 31st
March;2005. Thus, any undertaking which started providing
telecommhnibatio,n services during this period is eligible to
. claim deduction in computing the total income commencing
at any time during any ten consecutive assessment years
out of fifteen years beginning from the year in which the
undertaking starts providing telecommunication service.

Guidelines for Banking Licence

714. SHRI ANANTHA VENKATARAMI REDDY: Will
the Minister ‘of FINANCE be pleased to state:

(a) whether the guidelines to grant new banking
licenses have since been issued;

(b) if so, the details thereof; and

{c) the details of number of applications received
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) The
final guidelines on licencing of new banks in private sector
" have not yet been issued by Reserve Bank of India (RBI).
RBI has informed that the draft guidelines are under
preparation which would be placed in RBI website shortly
for public comments. Thereafter the final guidelines will be
issued and applications from the interested parties will be
invtad for issuing banking licences.

“[Translation]
Accounts closed by Foreign Banks

715. SHRI MAHESHWAR HAZARI: Will the Minister
of FINANCE be pleased to state:
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(a)  whether certain foreign banks operating in the
country close the accounts at any time and debit a
substantial amount from the accounts of such persons
who fail to maintain minimum balance in their accounts,

(b) if so, the details thereof;

(c) whether any written warning or prior intimation
is given to such consumers before closing their accounts;

(d) if not, the reasons therefor, and

(e) the details of the amount debited by the said
banks from the accounts of said ‘consumers alongwith
the number of accounts closed during the vyear
2009-10?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE {SHRI NAMO NARAIN MEENA): (a) and (b)
Reserve Bank of-|ndia (RBI) has not stipulated any
minimum balance to be maintained in savings bank
accounts and also not stipulated levy of any service charge,
if the minimum balance is not maintained in such accounts.
Such stipulations are made by individual banks theméelves.
However, in terms of RBl's circular on ‘Customer Service',
banks have been advised to display on their websites
information relating to interest rates and service charges
i~ncluding information on the minimum balance in deposit
accounts to enable customers to obtain the desired
information at a quick glance.

(c) and (d) in terms of RBI's Master Circular on ‘Interest
Rates on Rupee Deposits held in Domestic, Non-Resident
Ordinary (NRO) and Non-Resident External (NRE) Ac-
counts', banks have been advised that they should inform
customers in a transparent manner regarding the
requirement of maintenance minimum balance and levying
charges, etc. if the minimum balance is not maintained at -
the time of opening sa\)ings bank accounts. Any
subsequent change with regard to maintenance of minimum
balance and the charges should aiso be in(timated to the
account holders.

(e') RBI has informed that their information manage-
ment system does not collect data in this manner. -
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Mega Destination Development Scheme

716. SHRI JITENDRA SINGH BUNDELA: Will the
Minister of TOURISM be pleased to state:

(a) the names of the tourist places of the country
included or proposed to be included in the Mega
Destination Development Scheme;

(b)  whether the Government proposes to include
more world famous tourist sites including Khajuraho,
Madhya Pradesh under the said scheme; and

(c) if so, the details thereof, State-wise and project-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TOURISM (SHRI SULTAN AHMED): (a) to (c) The Ministry
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of Tourism, at present has identified 38 mega destinations/
circuits. The details of these mega destinations/circuits,
including the one for Madhya Pradesh, are given in the
enclosed Statement.

For each identified mega destinations and circuits, the
Ministry of Tourism contribution, as Central financial
assistance, is capped at Rs. 25.00 crore and Rs. 50.00
crore respectively under the scheme “Product/Infrastructure
Development for Destinations and Circuits”.

The Project proposals submitted by the State
Govemrﬁents/UT Administrations, including Mega Destina-
tions/Circuits, are prioritized through a system of prioritization
meetings with the concerned State Governments/UT
Administrations and processed further as per the scheme
guidelines, inter-se-priority and subject to availability of
funds.

Statement

List of Mega Destinations/Circuits Identified for different States/UTs

Sl State/UTs Name of the Mega Status
No. Projects/Circuits
1 2 3 4

1. Andhra Pradesh

2.

3.

4, Assam
5. Bihar

6. Chhattisgarh

Charminar area of Hyderabad -

Destination

Tirupati Heritage Circuit -

Kadapa Heritage Tourist Circuit

National Park Mega Circuit
covering Manas, Orang, Nameri,
Kaziranaga, Jorhat, Sibsagar and
Majouli

Bodhgaya-Rajgir-Nalanda-Circuit

Jagdalpur-Tirathgarh-Chitrakoot-
Barsur-Dantewada-Tirathgarh
Circuit

Sanctioned for an amount of Rs. 994.75 lakh.

Sanctioned for an amount of Rs
Sanctioned for an amount of Rs

Identified. .

Sanctioned for an amount of Rs

Sanctioned for an amount of Rs

. 4652.49 lakh.

. 3692.89 lakh.

. 1922.42 lakh.

. 1133.82 lakh.
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1 2 3 4
7. Delhi lllumination of monuments-Circuit Sanctioned for an amount of Rs. 2375.09 lakh.
8. Goa Churches of Goa Circuit Sanctioned for an amount of Rs. 4309.91 lakh.
9. Gujarat Dwarka-Nageshwar-Bet Dwarka Sanctioned for an amount of Rs. 798.90 lakh.
Circuit
10. Shuklatirth-Kabirvad-Mangleshwar- Identified.
Angareshwar Circuit
11. Haryana Panipat-Kurukshetra-Pinjore Circuit Sanctioned for an amount of Rs. 3175.25 lakh.
12.  Himachal Pradesh Eco and Adventure Circuit (Kullu- Identified.
Katrain-Manali)
13. Haryana and Panchkula—Yamunanagar (Haryana) Identified.
Himacha Pradesh — Ponta Sahib B
14. Jammu and Mubarak Mandi Heritage Complex, Identified.
Kashmir Jammu — Destination
15. Naagar Nagar Circuit (Watlab via - Identified.
Hazratbal, Tulmullah, Mansbal and
Wullar Lake), Srinagar
16. Spiritual and Wellness Destination Identified.
Leh — Ladakh
17. Karnataka Hampi Circuit Sanctioned for an amount of Rs. 3283.58 lakh.
18. Kerala Muziris Heritage Circuit connecting Sanctioned for an amount of Rs. 4052.83 lakh.
historically and archaeologically
impdiﬁnt places of Kodungalloor
19. Madhya Pradesh Spiritual and Weliness Destination Sanctioned for an amount of Rs. 2401.98 lakh.
of Chitrakoot
20. Maharashtra Vidarbha Heritage Circuit Sanctioned for an amount of Rs. 3738.19 lakh.
21. Aurangabad Destination Identified.
22.  Manipur INA Memorial Identified.
23. Orissa Bhubaneshwar-Puri-Chilka-Circuit Sanctioned for an amount of Rs. 3022.80 lakh.
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1 2 3 4
24.  Puducherry Pudpcherry Destination
25. Punjab Amritsar Destination Sanctioned for an émount of Rs. 1585.53 lakh.
26. Rajasthan Ajmer—Pushkar Destination Sanctioned for an amount of Rs. 1069.68 lakh.
27. Desert Circuit (Jodhpur-Bikaner- Identified.
Jaisalmer)
28.  Sikkim Gangtok-Destination Sanctioned for an amount of Rs. 2390.70 lakh.
29. Tamil Nadu Mahabalipuram-Destination Sanctioned for. an amount of Rs. 1312.69 lakh.
30. Pilgrimage Heritage Circuit Sanctioned for an amount of Rs. 3647.95 lakh.
(Madurai-Rameshwaram-
Kanyakumari
31. Thanjavaur Identified.
32.  Uttarakhand Haridwar-Rishikesh-Munikireti- Sanctioned for an amount of Rs. 4452.22 lakh.
Circuit |
. 33. Nirmal Gangotri Identified.
34. Uttar Pradesh Agra Circuit Sanctioned for an amount of Rs. 4254.13 lakh.
35. Varanasi-Sarnath-Ramnagar Circuit - -~ Sanctioned for an amount of Rs. 2202.30 lakh.
36. West Bengal Ganga Heritage River Cruise Sanctioned for an amount of Rs. 2042.35 lakh.
Circuit '
37. Dooars (Jalpaiguri District) Identified in 2010-11.
38.  Tripura Mega Lake Circuit including Identified in 20.10"11'

Janani Suraksha Yojana

717. SHRI ANJAN KUMAR M. YADAV: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a)

whether the Janani Suraksha Yojana (JSY) has

(b)

Fal

if so, the main features of the guidelines of the

scheme alongwith the details of funds allocated/utilised for

(©)

scheme are beyond comprehension; and

been implemented in all the States particularly in Andhra
Pradesh;

(d

year, State-wise;

whether contents of certain guidelines of the

if so, the reaction of the Government thereto?

the purpose during the last three years and the current

-
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) Yes.

(b) The main features of the guidelines of the
scheme élong with details of funds aliocated/utilised for
the purpose during last three years and upto December,
2010 of the current financial year State-wise are given
in the enclosed Statement-I, I '

(c) and (d) No.
Statement-I

Jénani Suraksha Yojana

Janani Suraksha Yojana (JSY), a conditional cash
transfer scheme under the National Rural Health Mission
(NRHM), was launched on 12th April, 2005 to promote

institutional delivery among the poor pregnant women. The

Yojana is being implemented in all.States and Union
Territories.

The scheme focuses on the poor pregnant women
with special dispensation for States having low institutional

Cash Assistance for Institutional Delivery (in Rs.)
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delivery rates, namely, the States of Uttar Pradesh,
Uttarakhand, Bihar, Jharkhand, Madhya Pradesh,
Chhattisgarh, Assam, Rajasthan, Orissa and Jammu and
Kashmir, While these States have been classified as Low
Performing States (LPS), the remaining States fall in the
category of High Performing States (HPS) for the purpose
of this scheme. ‘

The scheme has identified ASHA, the Accredited
Social Health Activist as an effective link between the
health facility and the community.

Eligibility for Cash Assistance

LPS All pregnant women delivering in Government
Health Centers, such as Sub Centers (SCs)/
Primary Health Centers (PHCs)/Community
Health Centers (CHCs)/First Referral Units
(FRUs)/general wards of district or State
hospitals or accredited private institutions.

HPS BPL Pregnant women, aged 19 years and
above and the SC/ST pregnant women deliv-
ering in the above institutions.

Category Rural area ‘Total ' Urban area Total
Mother’s ASHA’s Mother’s ASHA’s
package package package package
LPS _ 1400 600 2000 1000 200 1200
HPS 700 200" 900 600 200** 800
N.E. States HPS o 600*
(Notified tribal area) 600** .

*w.e.f. 31st October, 2006.
“w.ef. 01st April, 2009.

***w.e.f. 15th June, 2010.
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Conditions for cash Assistance for institutional
deliveries:—

In LPS  All Births, delivered in a health center —

Government or Accredited Private Health Insti-
tutions.

HPS Upto 02 (two) live births.

Availing services of private sector’'s specialist for
Caesarean Section.

The Yojana allows the Government health facilities to

1932. (Saka) to Questions 170

avail the services of a private sector health specialist to
perform Caesarean Section or for the management of
obstetric complications, by giving a cash incentive of
Rs. 1500/- per delivery wherever Government specialist are
not in position. |

Assistance for Home Delivery:

All BPL pregnant women aged 19 years and
above, préferring to deliver at home are entitled to
cash assistance of Rs. 500/- per delivery upto 02 live
binhs. ' '

Statement-ll

Statement showing NPCC approval and Expenditure Reported under JSY for the
F.Ys. 2007-08 to 2010-11 (till 31.12.2010)

(Rs.v in Crores)

| SIT State 2007-08 2008-09 2009-10 2010-11

No. ' (till Dec., 2010)
NPCC Exp. | -NPCC Exp. NPCC Exp. NPCC ~  Exp.

Approval ' Approval Approval "Approval ‘

1 2 3 4 5 6 7 8 | 9 10

A. High Focus States

1. Bihar 6.00 130.91 173.60 170.23 229.96 236.90 249.97 174.78

2. Chhattisgarh 8.50 16.42 | 34.87 24.54 57.40 34.93 74.67 20.11

3. Himachal Pradesh 1.00 0.59 1.03 0.79 1.01 1.07 2.18 1.09

4. Jammu and '2.00 2.64 28.07 0.04 . 27.81 16.41 20.80 | 10.79

Kashmir

5. Jharkhand 4.00 5.65 50.00 33.10 57.69 30.25 70.22 41.57

6. Madhya Pradesh 35.00 203.06 160.00 - 208.06 248.32 210.47 200.78 - 152.78

7. (;rissa 18.00 69.94 105.51 83.93 104.44 96.74 126.54 75.07

8. Rajasthan 30.00 119.68 150.00 150.80 140.01 167.59 143.68 13'8.7.8
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1 2 3 4 5 6 7 8 9 10
9. Uttar Pradesh 13.00 109.40 260.93 270.03 3i0.28 387.24 400.01 31_9.82
10. Uttarakhand 1.00 7.85 13.02 13.24 13.56 13.64 20.31 9.79
Sub Total 118.50 666.14 977.03 954.76 1190.4é 1195.23 -~ 1309.15 944.59
ﬁ. NE States
11. Arunachal Pradesh  0.25 0.51 1.70 0.88 1.60 1.52 1.64 0.64
12. Assam 15.00 53.98 88.95 56.85 92.83 68.52 101.50 60.14
13. Manipur 0.75 0.59 1.15 0.82 1.18 1.23 1.32 0.84
14. Meghalaya 0.50 0.65 1.81 1.15 ] 1.96 1.22 | 228 0.73
15. Mizoram 0.80 0.89 1.33 1.46 1.47 0.00 1.64 1.03
16. Nagaland 0.50 0.36 7 4.02 1.60 2.36 1.32 4.44 2.02
17. Sikkim 0.15 0.21 0.20 0.43 0.22 0.42 0.53 0.22
18. Tripura 0.60 1.156 1.80 -1.41 2.29 240 - 3.17 161
Sub Total 18.55 5834 10095 6460  103.91 76.é4> 11651 67.24
C. Non-High Focus States - ~ T
19. Andhra Pradesh 35.00 38.50 -47.88 44,05 , 45.50 40.86 '50.36 9.86
20. Goa 0.05 0.02A 0.15 0.00 0.08 0.05 0.10 . . 0.06
21." Gujarat _10.06 9.55 18.08 13.64 16.12)4 21.28 22.38 13.28
22. Haryana 3.50 3.70 5.00 3.14 6.00 4.41 6.99 © 312
23. Karnataka 11.00 22.17 30.00 - 28.50 27.40 33.00 46.03 _ . 35.107
24. Kerala_ 5.00 14.85 A - 9.36 12.82 14.79 16.66 9.66 ) 733
25. Maharashira 8.50 1880 2000 22.5l9' 28.90 ) 26.81 2259 26.97
26. Punjab 1.45 1.74 1.86 395. 490 5.70 6.1é | 4.99
27. Tamil Nadu 16.00 14.85 29.18 30.93 -31.68 -28.83 35.30 16.23
28. West Bengal 17.00 30.67 40.00 39.41 43.39 43.84 '54.18 37.73
- Sub Total 107.50 -164.83 201.50 199.03 218.74 221.44 253.69 148.68
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1 2 3 4 5 6 7 8 9 10

D. Small States/UTs

29. Andaman and 0.10 0.04 0.05 0.02 0.11 0.00 0.12 0.01
Nicobar Istands

30. Chandigarh 0.05 0.15 0.51 0.08 0.08 0.05 0.08 0.02

37. Dadra and Nagér 0.09 0.00 0.40 0.00 0.14 0.00 0.14 0.06
Haveli '

32. Daman and Diu 0.05 0.00 0.02 0.00 0.00 0.00 - 6.00 0.00

33. Delhi 0.20 0.45 0.72 114~ 1.69 1.50 . 2.40 .11

34. Lakshadweep 0.06 0.02 | 0.00 0.09 0.09 0‘.12 0.05 1.05 |

35. Puducherry 0.25 0.30 0.30 0.32 023 - 0.33 0.33 0.22
Sub Total 0.80 0.96 1.99 1.64 2.33 .2.00 3.12 247
Grand Total 245.35 880.27 1281.47 1220.03 151540 1495.31 _ 1682.48 1162.98

[English] the Hospitality program, etc.

Promotion of Tourism Amongst South
Asian Countries

718. SHRI CHANDRAKANT KHAIRE: Will the Minister
of TOURISM be pleased to state:

(a) whether the Government has taken any steps
for promoting tourism amongst South Asian countries;

(b) if so, the details thereof?

D

THE MINISTER OF STATE IN THE MINISTRY OF
TOURISM (SHRI SULTAN AHMED): (a) and (b) Promotion
of iIndia tourism overseas including in South Asian

countries is an ongoing activity of the Ministry. The Ministry
~ of Tourism undertakes various promotional activities for .

promoting Indian tourism destinations and products which
include media campaigns in electronic, print and on-line
media; outdoor branding; participation in various events
overseas; organizing Seminars, Workshops, Road Shows
and Food and Cultural Festivals; inviting media person-
alities, tour operators and opinion makers to India under

[Translation]

Settiement of Loans through One
Time Settlement Scheme

719. SHRI HUKUMDEV NARAYAN YADAV: Will the
Minister of FINANCE be pleased to state:

(@) the details of the applications received by the
public sector banks for settlement of loans through one
time settlement scheme during the last three years and
the current financial year alongwith number of such
applications settled duririg the same period;

~

(b)  whether the loan defaulters whose loans have
been declared non-performing assets and written off had
applied for settlement of their loan through the said
scheme; '

(c) if so, the details thereof alongwith the details

of such loan defaulters who have defaulted for more than
Rupees one crore; and
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(d) the corrective steps taken/being taken by the
Government in this regard?

THE MlNlSTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
present information system of Reserve Bank of India (RBI)
does not capture data on one-time settlement of loans
by banks. However, data on amount written off and Gross
NPAs of the public sector banks for the last three financial
years is as under.—

' (Amount Rs. in crore)

Year Gross Total Write Off during
NPAs : the year
2007-08 40,598 , 8,021
2008-09 " 45,918 7,217
» 2009-10 59,924 10,966

7

Source: Off-site returns (Global Operations).

(c) RBI disseminates list of non-suit filed borrowers
of banks and Financial Institutions (Fis) with outstanding
aggregating Rs. 1 crore and above as on 31st March and
30th September each year for their confidential use. Further,

Credit Information Bureau (India) Limited (CIBIL) is

maintaining a database on suit-filed accounts of Rs. 1 crore
and above. As on 31.03.2010, the details of defaulters of
banks and Fls of Rs. 1 crore and above are as under-—

No. of Amount

accounts (Rs. in Crore)
Non-suit filed - 2577 27,550
Suit filed 6288 49,741

() To improve the health of financial sector, to
reduce the NPAs, to improve asset quality of the. banks
and to create a good recovery climate, Reserve Bank of
India (RBI) and the Government have already taken
various steps over the years, which, inter-alia, include
prescribing prudential norms for provisioning énd classi-
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fication of non-performing assets, guidelines for prevention
of slippages, Corporate Debt Restructuring and other
restructuring schemes, One Time Settlement schemes,
enactment of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest
(SAREAESI) Act, 2002, the Credit Information Companies
(Regulation) Act, 2005 and the Recovery of Debts due
to Banks and 'Financial Institutions (DRT) Act, 1993 etc.

[English]

ATMs

720. SHRI MUKESH BHAIRAVADANJI GADHVI: Will
the Minister of FINANCE be pleased to state:

(a) whether the Government proposes to regulate
the installation of Automated Teller Machines (ATMs) in
rural areas by Commercial banks and prescribe a minimum
obligation on them;

(b) if so, whether this would ease the, pressure on
Ng
State Bank of India (SBI) to cater to rural areas; and

(c)  the bank-wise and State-wise details of ATMs
installed till now by commercial banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) As per thé
extant authorization policy general permission has been
granted to all the scheduled commercial banks to install
ATMs/Mobile ATMs at the location of their choice. Thus
banks are not required to take prior permission of Reserve
Bank of India (RBI) for sétting up of ATMs. However, the
banks have been advised to report full details of the off-

-site ATMs. installed by them.

{b)  ‘Setting up.of ATMs by other banks will certainly
reduce the burden on State Bank of India (SBI) which
has the largest presence in the country. However, banks
will setup ATMs primarily to cater to the needs of their
own customers only. '

(c) As of March, 2010 commercial banks had a
network of 60,153 ATMs. The bank-wise details are given
in the enclgsed Statement.



Statement

Branches and ATMs of Scheduled Commercial Banks and State Bank Group as, at end Marqh, 2010

SIl.  Name of the Bank

Branches ATMs Per cent  Per cent
No. of Off-site of ATMs
'. Rural Semi- Urban . Metro- Total On-site Off-site Total to total to
| urban politan ATMs Branches
1 2 3 4 5 6 7 8 9 10 11 12 .
Scheduled Commercial 20,773 17,638 16,007 14,742 69,160 v32,67'9 27,474 60;153 | 45.7 87.0
Banks ’
Public Sector Banks 19,567 14,595 12,920 11,743 58,825 . 23,797 16,883 40,680 415 69.2
Nationalised Banks 13,652 9,376 9,607 8,961 41,596 12,655 7,047 19,702 35.8 47 .4
1.  Allahabad Bank 956 403 469 403 2,231 126 85 211 40.3 9.5
. J
2. Andhra Bank 399 408 . 429 313 1,549> 370 489 859 ) 56.9 55.5
3. Bank of Baroda 1,126 724 574 664 3,088 494 821 1,315 62.4 426
4. Bank of India 1,236 634 566 588 3,024 500 320 - 820 39.0 271
5.. Bank 6f Maharaéhtra 523 - 266 280 366 1,435 259 86 345 25:.9 24.0
6. Canara Bank 758 786 747 754 3,045 1,270 745 2,015 37.0 . 66.2
7. Central Bank of India 1,361 910 690 624  3,585 304 98 402 244 11.2
8. Corporatidri Bank 190 236 .320 -333 | 1,079 : 585 - . 494 1;079 _45.87 100.0
9. Dena 'Bla"nk‘ T - 358 233 231 “301 1,123 297 99 396 - 25.0 353
10. In“dia;\ Bank 487 435 435 346 1,703‘ 716 289 1,005 28.8 59.0
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1 2 3 4 5 6 7 8 9 10 11 12
11. Indian Overseas Bank 549 479 514 473 2,015 590 . 181 771 235 38.3
12. Oriental Bank of Cor;'lmerce 296 346 478 - 390 1,510 704 276 980 28.2 64.9
13.. Punjab and Sind Bank 283 127 228 226 864 59. — 59 — 6.8
14. Punjab Naiional Bank 1,947 1,005 968 793 4,713 2,404 1,140 5,544 322 75.2
15. Syndicate Bank 657 565 583 521 2,326 992 195 1,187 16.4 51.0
16.. UCO Bank 779 420 4681 438 2,105 330 148 478 31.0 227
17.  Union Bank of India 796 743 672 621 2,832 1,548 778 | 2,326 334 82.1
18. United Bank of India 625 an 339 289 1,524 192 82 274 29.9 18.0
19. Vijaya Bank 258 244 351 301 1,154 348 87 435 20.0 37.7
20. IDBI Bank Ltd. 68 141 265 217 691 567 634 1,201 52.8 173.8
State Bank Group 5,915 5,219 3,313 2,782 17,229 11,142 9,836 ‘20,978 46.9 121.8
21. State Bank of India 4,678 3,636 2,236 1,887 12,437 7,913 8,381 16,294 51.4 131.0
22. State Bank of Bikaner and 299 241 157 169 866 571 379 950 39.9 109.7
Jaipur
23. State Bank of Hyderabad 284 355 282 204 1,125 823 243 1,066 228 94.8
24? State Bank of Indore 120 140 89 122 a7 308 299 607 493 128.9
25. State Bank 61 Mysore 211 140 149 187 687 474 134 608 220 88.5
26. State Bank of Patiala 274 239 237 140 890 548 179 727 246 81.7
27. State Bank of‘Travancore 49 468 163 73 753 505 221 726 304 96.4
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siamsuy uelLM

LLOZ ‘G2 AHVNHE3d

suonsany o}

08l



Branches and ATMs of Old and New Private Sector Banks as at end March, 2010

Sl. Name of the Bank Branches ATMs Per cent Per cent
No. = ' ' of Off-site  of ATMs
! Rural Semi- Urban Metro- Total On-site " Off-site Total to total to
urban ' politan ATMs Branches
1 2 3 4 5 6 7 8 - 9 10 1 12
Private Sectof. Banks 1,201 3,037 3,027 2,762 10,027 8,603 9,844 18,447 53.4 184.0.
Old Private Sector Banks 861 1,626 1,435 '1,030 4,952 2,266 1,124 3,390 33.2 68.5
i ' : o
1. Bank of Rajasthan lLtd. 99 92 142 125 458 101 - 26 127 205 27.7
2. Catholic Syrian Bank Ltd. 18 193 100 49 360 95 . 52 147 354 40.8
3. City Union Bank Ltd. ° 38 63 78 45 224 142 10 152 6.6 67.9
4.  Dhanalakshmi Bank Ltd. 26 92 70 55 243 128 152 280 54.3 115.2
5. Federal Bank Ltd. 47 340 172 1IN 670 413 319 732 43.6 109.3
" 6. ING Vysya Bank - 83 83 < 154 154 474 180 ' 177 357 49.6 753
] , o , ;
7. Jammu and Kashmir Bank 220 83 124 64 491 200 . 92 292 315 . 595
Ltd. ‘ ’ ‘ " '
8. Kamataka Bank Ltd. 88 ' 95 148 138 469 170 47 217 21.7 463
9. Karur Vyéya 'Bank;-'Ltd. 34 106 . 120 75 335 307 - 69 376 18.4 112.2
10. Lakshmi Vilas Bahk Ltd. 39 8 . 8 46 265 129 46 175 26.3 66.0
11.  Nainital Babk Ltd. | 25 29 25 22 101 - - - - - {
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1 2 3 4 5 6 7 8 9 11 12
12. Ratnakar Bank Lid. 24 26 18 19 87 19 - 19 - 218
13.. SBI Commercial and intl. - - - 2 2 2 - 2 - 100.0
- Bank Ltd. '
14, South India Bank Ltd. 69 250 145 92 556 288 85 373 22.8 67.1
15. Taminad Mercantile Bank 51 79 54 33 217 92 49 141 34.8 65.0
Ud. '
New Private Sector Banks 340 1,4i1 1,592 1,732 5075 6,337 8,720 15,057 57.9 296.7
16. Axis Bank Ltd. 44 252 378 292 966 1,245 3,048 4,203 71.0 444.4
17. Development Credit Bank 4 13 13 52 82 76 34 110 30.9 134.1
Ltd. |
18. HDFC Bank Ltd. 95 456 520 644 1,715 2,311 1,924 4,235 454 2469
19. ICICI Bank Ltd. 151 566 481 500 1698 2,49 3,070 5,219 58.8 307.4
20, Indusind Bank Ltd. 10 43 96 64 213 199 208 497 60.0 233.5
21. Kotak Mahindra Ltd. 16 a4 58 132 250 240 252 492 51.2 196.8
22, Yes Bank Ltd. 20 37 46 48 151 117 94 211 445 139.7
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Branches and ATMs of Foreign Banks as at end March, 2010

Sl. Name of the Bank Branches ATMs Per cent  Per cent
No. v of Off-site  of ATMs
Rural Semi- Urban Metro- Total On-site Off-site -Total to total to
urban politan ATMs Branches
1 2 3 4 5 6 7 8 9 10 1" 12
Foreign Bank 5 6 60 237 308 279 747 1,026 72.8 333.1
1. AB Bank Ltd. - - - 1 1 - - - - _
2. AbL_J Dhabi Commercial - - - 2 2 - — - - _
Bank Ltd.
3. American Express Banking - - - 1 1 - - - - -
Corporation
4. Antwerp Bank Ltd. - - - 1 1 - - - - -
5. Bank Internasional Indonesia - - - 1 1 - - - - -
6. Bank of America NA - - - 5 5 - - - _ -
7. Bank of Bahrain and Kuwait - - - 2 2 - -~ - - -
" B.S.C.
8. Bank. of Ceylon - - - 1 1 - - - - -
9. Bank of Nova Scotia - - 1 4 5 - - - - _
10. Bank of Tokyo—Mitsubishi - - - 3 3 - - - - -
UFJ Ud.
11. Barclays Bank PLC - 1 3 3 7 7 10 17 58.8 2429
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1 2 3 5 6 7 8 9 - 10 11 12
12. BNP Paribas - - 9 9 = - - - _
13. Calyon Bank - - 6 6 - - - - -
14. Chinatrust Commercial Bank - - 1 1 - - - - -
15. Citibank N.A. - .12 29 43 56 401 457 87.7 1062.8
16. CommonWealth Bank of - - — 1 1 - - - - —
Australia
17. DBS Bank Ltd. 2 - 6 10 - - - - -
18. Deutsche Bank AG - 6 7 13 12 18 30 60.0 230.8
19. First Rand Bank Ltd. - - 1 1 - - - - -
20. HSBC Ltd. 1 10 38 50 73 82 1565 52.9 310.0
21. JP Morgan Chése Bank - — 1 1 - - - - —
22. JSC VTB Bank Ltd. - - 1 1 - - - - _
23. Krung Th_ai Bank Public - - 1 1 - - - - -
Co. Ltd.
24. Mashregbank PSC - - 2 2 - - - - -
25. Mizuho Corporate Bank - - 2 2 - - - - -
Ltd.
26. Oman Intl. Bank S.A.d.G. - 1 1 2 1 0 1 0.0 50.0
27. Shinhan Bank - - 2 2 - - - _ _

18}
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1 2 3 4 5 6 7 8 9 10 11 12
28. Societe Generale - - - 2 2 - - - - -
29. Sonali Bank - - 1 1 2 - - - - -
30. Standard Chartered B.ank - - 16 78 94 94 149 243 61.3 258.5
31. State Bank of Mauritius Ltd. - .— - 3 3 - - _ — _
32. The Royal Bank of Scotland 2 - 10 19 31 36 87 123 70.7 396.8

33. UBS AG - -

34. United Overseas Bank Ltd. - -

Note: Nil/Negligible.

Source: Master Office file (latest updated version) on

commercial banks.
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Regulation for Womb-for-Rent

721. SHRI ANANDRAQO ADSUL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a)  whether India is fast emerging as a rent-a-
womb hotspot;

(b) if so, whether there is an urgent need to enact

a law to regulate wombs-for-rent; and

{c) if so, the steps taken or proposed to be taken
by the Government to regulate wombs-for-rent?

) .JHE MINISTER OF STATE IN THE MINISTRY
OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): (a) There is no systematic collection of

national data on this issue.

(b) and (¢) To accreditate, supervise and regulate the
Assisted Reproductive Technology Clinics in India, the
Indian Council of Medical Research (ICMR) developed
National Guidelines for Accreditation, Supervision and
Regulation of ART Clinics in India which were accepted
by the Government in 2005. A draft Assisted Reproductive
Technology (Regulation) Bill which also includes the issue

of surrogate mothers has been drafted. .
[Translation]
Balkrishna .Ranke Commission

722. SHR! GANESH SINGH: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(@) whether the Government has constituted a
commission under the Chairmanship of Shri Balkrishna
- Ranke to study the denotified, nomadic and semi-nomadic
tribes;

(b) if so, the details thereof;

(c)  whether the said commission has submitted its
report to the Government;

(d) it so, the details thereof; and
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(e) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH KHANDELA):
(a) Yes, Madam.

(b) to (e) The National Commission for Denotified,
Nomadic and Semi-nomadic Tribes headed by Shri Bal
krishna Ranke and submitted its report on 02.07.2008,

which is under consideration of the Government.
[English]
Budget Consultation

723. SHRI ASADUDDIN OWAISI: Will the Minister of
FINANCE be pleased to state:

(a)  whether the Union Government includes large
section of people like Dalit Entrepreneurs and Muslim
Minorities in the budget consultation process; and

(b)  if so, the details thereof for the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Union Government holds pre-budget discussions with
select groups of stakeholders like Agriculturists, industri-
alists, Trade Union Leaders, Economists, Bankving‘and
Financial. Institutions, NGOs and Others. These group inter-
alia in.clude;people of different communities, castes and
religions.

Medical and Health Tourism

724. SHRI RAVNEET SINGH:
SHRI E.G. SUGAVANAM:

Will the Minister of TOURISM be pleased to state:

(a)  whether the Government proposes to promote
medical and health tourism in the country;

(b) if so, the details thereof;

(c) ~ -the number of proposals received and sanc-
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tioned in this regard for seeking central financial
assistance, State-wise; and

-
(d) - the estimated revenue likely to be earned

therefrom through domestic as well as foreign tourists?

THE MINISTER OF THE STATE IN THE MINISTRY
OF TOURISM (SHR! SULTAN AHMED): (a) and (b) The
Ministry of Tourism has initiated several measures to
promote Medical and Health Tourism which include
promotion in overseas markets and p.roduction of publicity
materials like brochure, CDs and films etc. and their
distribution in target markets.

A workshop on promotion of Weliness Tourism was
organized in New Delhi in association with Department
of AYUSH, Government of India and National Board for
Accreditation of Hospitals and Healthcare Services on
15.02.2011. '

(c) Under the Market Development Assistance
Scheme (MDA) of the Ministry of Tourism, financial support
is provided only to abproved Medical Tourism Service
Providers, ie. representatives of hospitals accredited by
~ Joint Commission. for International Accredited Hoépitals
{(JCI) and-National Accreditation Board for Héspitals and
Healthcare Providers (NABH) and Medical Tourism
facilitators (Travel Agents/Tour Operators) apbroVed by
Ministry of Tourism, Government of India and engaged in
Medical Tourism subject to adherence to scheme

guidelines as availability of funds.

(d)  The foreign exchange earnings from tourism for
the.country as a whole including medical tourism during
2008, 2009 and 2010 are-estimated at-¥ 50730 crore,
T 54960 crore and T 64889. crore respectively.

Coal Mines by NTPC

725. SHRI E.G. SUGAVANAM: Will the Minister of
POWER be pleased to state:

(a) whether the National Thermal Power Corpora-

tion Limited (NTPC) proposes to develob coal mines; .
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(b) if so, the details thereof alongwith the estimated
cost of projects; and '

(c) the time by which the above projects are likely
to be developed?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (c) NTPC has
been allocated six coal blocks by the Ministry of Coal
namely, Pakri-Barwadih, Chatti-Bariatu, Kerandari, Dulanga,
Talaipalli and Chatti-Bariatu (South).

The development of the coal blocks is at various
stages. Mine Developer Cum Operator (MDO) has been
appointed in the Pakri-Barwadih coal block. Mining
operation is likely to commence from this block in March,
2012. Mining Operation from the remaining blocks is
expected to start during 12th Plan subject to availability
of necessary statutory clearances including forestry
clearance, physical possession of iand and avatlability of
railway links for evacuation of coal. Dulanga coal block
has been declared as a ‘no go’ area by the Ministry of
Environment and Forests.

[Translation]
Cases of Autism

726. SHRI! IJYARAJ SINGH:
RAJKUMARI RATNA SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE

‘be pleased to state:

(a) whether there is a rise in the cases of Autism
in the country; -

(by if s0, the details thereof alongwith the number
of such cases, State/UT-wise;

(c) whether any financial assistance has been
provided to the Non-Governmental Organisations (NGOs)

for the care and treatment of autism patient;

(d) - if so, the details thereof during the last three

years and the current year, State/Union Territory-wise; and
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(e) the steps taken/proposed to be taken by
the Government for the proper treatment of such
patients?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR!I DINESH TRIVEDL):
(a) and (b) Data on autism, which is a neuro —
developmental disorder, is not maintained.

(c) and (d) National Trust under the Ministry of Social
Justice and Empowerment runs several schemes like
Samarth (Residential centre), Niramaya (Health Insurance
Scheme), Aspiration (Day Care Centre), Gyan Prabha
(Scholarship Scheme), Uddyam Prabha (Interest Subsidy
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Scheme), Sahyogi (Caregivers Training Scheme),
GHARAUNDA etc. all over the country for the welfare of
four disabilities i.e. Autism, Cerebral Palsy, Mental
Retardation and Multiple Disabilities.

The funds are release by Ministry of Social Justice
and Empowerment under all of the above schemes for
all four disabilities. Details of funds released are given in
the enclosed Statement.

(c) No cure or treatment is available for Autism.
However, with early detection and intervention it can be
managed. Therefore steps have been taken for creating
awareness, diagnosis and early intervention.

Statement

Funds released under Samarth Scheme

Fund Released (in Rs.)

Sl State Sanctioned 2007-08 2008-09 2009-10 2010-11 till
No. : project December’ 10
1 2 3 5 6 7
1. Andhra Pradesh 7 4574985 4973220 1446870 1104278
2. Arunachal Pradesh 1 500000 114400 317420
3. Assam 3 1053200 1034000 630795 97740
4. Bihar . 6 1925725 1660750 1822210 268800
5. Chandigarh 1 227504 498780 224100'( ?5296
6.  Chhattisgarh 3 1381734 2201380 338796 _ 329928
7. Daman and Diu 1 v ‘404000 262599 593454
8. ' Delhi ) 3 1359486 | 1801497 455670. 179280
9.  Gujarat v 7 2210625 3372500 955008 400048
10. Haryana : >3 1310890 2636240 754080 471105
11.  Himachal Pradesh 3 415890 108000

1027700

1234500
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1 2 3 4 5 6 7

12.  Jharkhand 4 1499230 1994060 817440 216480

13. Karnataka 7 1740304 5428093 l 1126410 492000

14. Kerala 3 197600 2648610 144540 36000

15. Madhya Pradesh 9 3001062 5114680 1673814 432120
16. Maharashtra 8 | 1935207 6196519 1269384 850920
17. Manipur 3 1v403000 1571400 378000 351900

18. Mizoram 1 749004 548576 121770 32400

19. Orissa 7 1726708 6762458 1259270 1170600
20. Puducherry 1 356600 609600 313200 | 502512
21.  Punjab 2 990552 1061190 412920 66240

22. Rajasthan 7 2757531 4138377 906450 387748

23. Sikkim 1 0 430301 164400 140800

24. Tamil Nadu 7 2399539 5482701 975866 422280
25. Tripura 2 295700 1044920 415280 450240

26. Uttar Pradesh 12 3898056 7145116 2045490 1088160
27. Uttarakhand 1 1192631 1985760 277560 342240

28. 'West Bengal 6 2603645 4767960 1822400 440640

Total 19 42722218 76720187 21485033 11051209
Funds released under Aspiration Scheme
Fund Released (in Rs.)
sl State Sanctioned 2007-08 2008-09 12009-10 2010-11 Hill

No. project December’ 10
1 2 3 4 5 6 7

1. Andhra Pradesh 6 245000 782500 952125 180375
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1 2 3 4 5 6 7
2. Arunachal Praaesh 2 245000 349000 6875 73125
3. Assam 3 245000. 590899 178750 185927
4. Bihar | 4 490000 912500 416677
5.  Chandigarh 1 0] 245000
6.  Chhattisgarh 3 245000 407500 465073
7. Gujarat 3 122500 440000 574687 169136
8. Hayana 3 367500 595000 268125 213552
9. Himachal Pradesh A 122500 203060 84500 140427
10.  Jharkhand 4 367500 832875 375301 344176
11. Kamataka | 1 0 155000 122500 231255
12. Kerala 4 0 465000 647625 165723
13. Madhya Pradesh 8 735000 1756750 735631 417308

14 Maharashva 3 367500 595000 150132 138938

15, Manipur | ' 4 245000 805250 537740 237927
16.  Mizoram B 122500 . - 157500

17. Orissa - -7 612500 1018800 1333118 294938
18. Punjab 1 122500 155000 186875

19. Rajasthan 5 245000 692500 624646 440287
20. Uttar Pradesh 10 ~ 857500 1764713 1481699 541335
21. - Uttarakhand 2 122500 310000 45839 73125
22, West Bengal 3 245000 596948 216125 132573

Total 79 6125000 13615795 9828943 3980127
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State 2007-08 2008-09 2009-10 2010-11
' Amount Amount Amount . {as on December,'2010)
released released reléased Amount reléased
1 2 3 4 5
Andhra Pradesh 880000
Assam 220000 220000
Bihar
Chhattisgarh 220000 220000
Delhi 220000
Gﬁjarat | 220000
Haryana 440000
'Himéchal Pradesh 220000
Jharkhand 220000 220000
Karnataka 220000
Kerala 220000
Madhya Pradesh 220000
Maharashtra 220000
Manipur 220000
Meghalaya
Mizoram - 220000
Orissa 220000 660000
220000
Rajasthan 220000
Sikkim
Tamit Nadu 440000
220000 220000

Tripura
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1 2 3 4 5
Uttar Pradesh 880000
Uttarakhand ' - 220000
West Bengal 220000 | 220000

Total ’ 1540000 6600000 440000

Funds released under Gharaunda Scheme

Sl State Amount Amount Released
No. Sanctioned
2007-08 2008-09 2009-10 2010-11 (til
December'10)
1. Chhattisgarh 10000000 3000000
2. Haryana 10000000
3.  Tripura 10000000 : ' 3000000
2 .
4.  Uttarakhand. 10000000 ®
’ o
c i
5.  Delhi 4000000 ; 1200000
[}
=
6. Karnataka 4000000 % 1200000 1200000
] .
£
7.  Maharashtra 4000000 2 1200000
. 3 ‘
8. Orissa 4000000 1200000
9.  West Bengal 4000000 1200000
10. West Bengal 4000000 1200000
Grand Total ~ 64000000 - 2400000 - ~ 6600000 2400000
[English] (a)  whether Government has received representa-

tions from the United States Embassy and U.K. High
Commission at New Delhi and European Union Secretariat
expressing concems about capital gains taxation being
applied retrospectively and on an unprécedented basis to
foreign investors in India: and

Concerns about Capital Gains Tax

727. SHRI SARDAR SUKHDEV SINGH: Will the
Minister of FINANCE be pleased to state:
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© (b)

taken by Government in the matter?

if so, the broad outlines thereof and the action

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): -(a) and (b)
Yes, Madam. The Government had received a joint
representation from the United States Embassy and U.K.
High Commission at New Delhi and European Union
Secretariat expressing concern that
authorities have asserted the unprecedented view that
India is entitled to capital gains on transaction taxing place
wholly outside India and that they have imposed retroactive
taking jurisdiction in transactions involving the transfer of
shares in a company not resident in India, in which both
the buyer and seller are also non-residents of India.

In response to their letter the Government has in its
reply explained its position and basis of taxation.

[Translation]

Guidelines regarding Mining of Minerais

Indian Revenue
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(b)

if so, the detail thereof;

(©

to by these companies,

whether the said guidelines are being adhered

(d)

against the erring companies?

if not, the action taken by the Government

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI DINSHA PATEL): (a) and (b) in the interest
of conservation and systematic .development of minerals
and for the protection of environment by preventing or
controlling of any pollution which may be caused by
prospecting of mining operations, the Central Government
has framed the Mineral Conservation -and Development
Rule, 1988. As per these Rules, all the mining lease
holders for major minerais are required to do mining as
per approved Mining Plan and guidelines issued by the
Indian Bureau of Mines (IBM) from time to time.

(c) and (d) The IBM conducts regular inspection of

728. SHRI BHARAT RAM MEGHWAL: Will the the Mining Leases and points out the violations to the
Minister of MINES be pleased to state: leases under intimation to the State Government, from time
(a) whether the Government has issued any to time. Details of inspection taken, violation pointed out
guidelines to public/private companies for mining of and action taken by IBM for the last three years are given
minerals; below:—
Information on the compliance of MCDR, 1988
Year No. of No. of No. of No. of No. of No. of No. of No. of
mines violations violations show violations  prosecution prosecution cases
inspected pointed rectified cause rectified cases cases where
out notices after issue  launched decided in mining
issued of show favour of  operations
cause IBM suspended
_ hotices
2007-08 2793 2032 846 279 406 32 18 -
2008-09—~ 2645 1963 818 276 270 56 29 -
2009-10 2371 1896 790 404 276 42 17 73
2010-11 1581 1129 298 144 182 7 1 46
(upto

Jan., 11)




207 Written Answers

Manpower Shortage in Solar 'Industry

" 729. DR. SANJAY JAISWAL: Will the Minister of NEW
AND RENEWABLE ENERGY be pleased to state:

(a) whether shortage of manpower in the solar
power industry including Research and Devélopment
(R&D), manufacturing, project commission and Operation
and Maintenance (O&M) in the coming years is likely to
defeat the ambition of the Jawaharlal Nehru National Solar
Mission;

(b) if so, the details thereof; and

(c) the steps taken by the Government to create
a competent and adequate manpower pool for making the
country one of the global leaders -in the field of solar

power?

THE MINISTER OF NEW AND RENEWABLE EN-
ERGY (DR. FAROOQ ABDULLAH): (a) to (c) The
Government, taking into consideration the anticipated
manpower requirement in solar power industry, including
Research and Development (R&D), manufacturing, project
commiséioning and operation and maintenance (O&M) in
coming years have evolved a comprehensive plan of action
for human resource development in solar energy sector.

The plan includes, inter-alia, incorporation of solar PV -

lighting systems and solar thermal into the regular syllabus
of seven trades of two years. IT! courses, training of
peopl.e, from villages where solar lights as installed,
National Renewable Energy Fellowship scheme for
encouraging students to take renewable energy at post
graduate and Eesearch level, providing support to
educational institutions to upgrade their lab and library
facilities for quality education in renewable energy area,
creation of Renewable Energy Chairs in selected higher
education institutes/ universities to give a boost to
renewable energy education in these institutes/universities,
developing centres of excellence for undertaking detailed
research and development in solar photovoltaic and solar
thermal areas. In ‘addition, a National Solar Science
Fellowship Programme has been launched to focus on

research in cutting-edge technologies in solar energy.
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These actions of the Government would generate
adequate manpower pool for making the country one of
global leaders in solar energy.

[English]
Health Portal

730. SHRIMATI J. SHANTHA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

{a) whether the Government has outlined a
plan to strengthen delivery of healthcare facilities in the
country by setting up a health portal that will store and
disseminate ail necessary information pertaining to health

‘services;

(b) if so, the details thereof,

(c)  whether the said portal will include the details
of every disease and its treatment; ‘

(d) if so, the details thereof; and

(e) the extent to which the portal's operations have
succeeded in running health services for an?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):

_(a) and (b) The Ministry envisages use of Information and

Communications Technology (ICT) including health portal
to strengthen the delivery of health care and for improving
health -Iiteracy and awareness amongst the public. The
official website of the Ministry of Health and Family Welfare
at the Uniform Resource Locator (URL) http://mohfw.nic.in
disseminates information on varipus initiatives - of the
Ministry and programmes like National Rural Heailth
Mission, National Vector Borne Disease Control Programme
etc. The Ministry has also implemented a web based

" Health Management information System (HMIS) which

disseminates performance data on key indicators of
healthcare delivery. There is also a proposal for
development of a National Health Portal to provide health
care related information as a single point access for the
public. The details project report has been prepared.
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(¢) to (e) The website of the Ministry has the “Standard
Treatment Guidelines” for major diseases and the treatment

protocols, which was evolved in collaboration with the

World Health Organisation (WHQ). The information on the -

website of the Ministry is, avaiiable in the public domain
which can be accessed by both the health providers and
public at large. Further, the website has a link to HEALTHY-
INDIA WEBSITE maintained by Public Health Foundation

of India which provides information on healthy life style.
[Translation]

‘Income Tax Exemption to Christian
Institutions’

‘7731“ SHRI BHOOPENDRA SINGH: Will the Minister
of FINANCE be pleased to state:

(a) the criteria fixed for getting exemption from
Income Tax on donations and gifts received from various
sources by the Christian Missionaries and religious trusts
including Non-Governmental Organisations (NGOs) for

educational, religions and social works;

(b)  whether amendment is being made in the

guidelines in this regard;
(c) -if so, the details thereof;

(d) the names of those institutions of Madhy_a
Pradesh which have availed the said exemption during the

last three years, and

(e} the details of declared donations and gifts

received by the aforesaid institutions?

- THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) In order to
avail of exemption form income tax on donations and gifts
recelved, the charitable trusts and Non- Government

institutions are rtequired to register themselves under

Section 12AA of the Income Tax Act, 1961 with the

jurisdictional Commissioner of Income Tax or Director of
Income Tax (Exemptions) as the case may be. Further,
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such registration is- granted after examining the objects
of_.such institution and verifying that these objects
constitute a charitable purpose which is defined in Section
2(15) of the Income Tax Act, 1961. After registration,

the institutions or trusts are 'required to abide by the

conditions laid out in Section 11, 12 and 13 so as to
avail of the income tax exemption. Such institutions can
also seek approval under Section 10(23C) from the Chief
Commissioner of—lncome Tax or the Dlrector General of
Income Tax (Exemptions). in such a case, they are
required to abide by the:conditions laid down in Section
10(23C). '

(b) and (c) Currently the -Annual BUdge_t_ary exercise
2011 is under progress. Any decision of the Government
with regard to amendment in the provisions of the Income
Tax Act, 1961 will be known in the form of the Finance
Bill, 2011.

(d) Centralized data in respect of details of such
institutions of Madhya ‘Pradesh, which have availed the
said exemptions dunng last three years, is not maintained
by the Government. The mformatlon is bemg collected from
the field formations and to the extent possible shall be
laid on the Table of the House.

(e)  Separate details relating to donations and gifts
received by an institution are not declared in the Income
and Expenditure Statement fo be furnished with the returns
of income tax filed by the institution. '

Textile Training Centres -

732. SHR! NARANBHAI KACHHADIA: Will the Minister
of TEXTILES be pleased to state:

(a) the details of the Textile Training Centres’

functioning ‘in the country at present, State/UT-wise; ‘

(b) whether there is any proposal to open more
such centres in the country, '

(c) if so, whether proposals in this regard have

"been received from some State GovernmentS'\and Union

Territory -Administrations;

~
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(d) if so, the details thereof, State/UT-wise; and

(e) the financial and other assistance provided to
such centres duringveach of the last three years and the
current year, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) to (e)
The information is being collected and will be placed on
the Table of the House.

Rashtriya Arogya. Nidhi Scheme

733. SHRI BADRI RAM JAKHAR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Rashtriya Arogya Nidhi has been set
up for providing free medical facility to members of Below
Poverty Line families in which a provision of 1 : 2 ratio
of Central and State funding has been made;

(b) if so, the details thereof; and

(c) the outstanding amount of the Government's
share in Rashtriya Arogya Nidhi for Rajasthan and the
time by which it is likely to be provided?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI' AZAD): (a) and (b) Government of
India has created Rashtriya Arogya Nidhi (RAN) in 1997
0 provide financial assistance to the patients, living below
poverty line (.BPL), who are suffering from major life
threatening diseases, to receive medical treatment in
Government hospitals. Under the scheme of Rashtriya
Arogya Nidhi, the Central Government also provides Grant
in Aid to the State/Union Territories with legislature for
State lliness Assistance Funds set up by them to the extent
of 50% of their contribution of the State Funds.

_Thé contribution of the Central Government to the
State Fund is subject to a maximum of Rs. 5.00 crore
to States'.with Iérger'number and percentage of population
below the poverty line and maximum of Rs. 2. crore to
other States and UTs with legislatures, whichever is less
in a year subject to overall availability of resources.
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(c) An amount of Rs. 1t crore was last released
as Central assistance to the Government of Rajasthan
during 2007-08 under State lliness Assistance Fund.
Further funds could not be released to the Government
of Rajasthan as it has not fulfilied the following conditions
stipulated under the guidelines of the scheme:—

(i) Lists of beneficiaries alongwith the amount
sanctioned, hospital and the iliness for which
the funds were sanctioned are to be published
in a leading State level newspaper for public

knowledge.

(i)  The funds are to be kept in a separate bank
account in the name of State lliness Assistance

Fund/Society.

(i)  Beneficiaries under the scheme are to be
patients belonging to Below Poverty Line (BPL)
category only.

[English]

Practice of Prescribing Unnecessary
Drugs

734. SHRI KODIKKUNNIL SURESH: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government proposes to have any
mechanism to curb the growing practice of prescribing
unnecessary drugs to the patients and check the illegal
trade practices by the healthcare practitioners in the
country;

(b) if so, the details thereof; v

(c) whether the Union Government has consulted
all stakeholders including pharmaceutical industry asso-
ciations in this regard,

(d) if so, the details thereof; and

(e) the time by which such a mechanism is likely
to be put in place? '
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI),
(a) to (e) Though no specific cases of such practice being
followed by doctors have been reported, the Ministry of
Health and Family Welfare, in consultation with Medical
Council of India, has recently taken more stringent steps
to curb malpractices resorted to by the doctors by
amending the Indian Medicali Council (Professional
conduct, Etiquette and Ethics) Regulations, 2002, on
10.12.2009 which stipulates every physician should, as far
as possible, prescribe drugs with generic names and he/
she shall ensure that there is a rational prescription and
use of drugs. The Union Government has also directed
all Central Government Hospitals/Health Institutions to take
urgent steps and advise the medical practitioners of desist
from prescribing drugs for patients which are not required
by them.

Restructured Accelerated Power
Development and Reforms Programme

735. SHRI ARJUN CHARAN SETHI: Will the Minister
of POWER be pleased to state:

(a) the guidelines of the Restructured Accelerated
"Power Development and Reforms Programme (R-APDRP)
alongwith the specific objectives to achieve under the

scheme;

(b)  whether for efficiency improvements during the
Eleventh Five Year Plan the States and UTs have been

provided with incentive and ‘grants under the scheme; -

(c) if so, the details of the incentive and grants
provided to States/UTs during the above said period;
and

(d) the specific reasons that caused hindrance for

the State Government of Orissa from not receiving such

grants under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) Guidelines of
R-APDRP are given in the enclosed Statement.
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With the aim of reduce the AT&C losses upto 15%
in the cduntry and improvement in power distribution
sector, Government of India has launched the Restruc-
tured-Accelerated Power Development and Reforms
Programme (R-APDRP) dqring 11th Plan period. The focus
of R-APDRP is on actual demonstrable performance by
utilities in terms of sustained AT&C loss reduction.
Projects under the scheme are being taken ub in two
Parts. The activities to be covered under each part are

as follows:—

Part — A Preparation of Base-line data'for the project
area covering Consumer Indexing, GIS Mapping,
Metering of Distribution Transformers and Feeders,
and Automatic Data Logging for all Distribution
Transformers and Feeders and SCADA/DMS system
for being cities only. It will also include adoption of
IT applications for meter reading, billing and collection,
energy accounting and auditing, redressal of con-
sumer grievahces, establishment of [T enabled
consumer service centers etc.

Part-B Renovation, -modernibzation and strengthénihg
of 11 kV level Substations, T\ransforrhersfl' ransformer
Centers, Re-conductoring of lines at 11 kV. level and
below, Load Bifurcation, Load Balancing, HVDS,
installation of capacitor banks and mobile service
centre etcV. In exceptional cases, where sub-transmis-
sion" system is weak, strengthening at 33 kV or 66
kV levels may also be considered.

Initially 100% funds for Part-A and 25% (90% for
special category States) funds for Part-B projects shall
be provided through loan from the Government of
India. The balance funds for Part-B projects shall be
raised from financial institutions. The entire amount
of loan for Part-A projects shall be converted into grant
once the establishment of the required Base-line data
system is achieved and verified by an ;independént
agency “appointed by Ministry of Power. Upto 50%
(90% for special category States) of the project cost
of Part-B projects shall be converted into grant in five
equal tranches on achieving the 15% AT&C loss in
the project area on a sustainable basis for a period
of five years. In addition, utility level loss reduction
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(AT&C losses) @ 3% per annum for utilities with
baseline loss levels exceeding 30% and @ 1.5% for
Jtlities with baseline loss levels less than 30% have
to be achieved.

(b)  No, Madam. However, under the Part-B of Re-
structured Accelerated Power Development and Reforms
Programme (R-APDRP) for Xi Pian, the Government
proposes to incentivise the State Power Distribution Utilities
for reduction of AT&C losses to the extent of 15% in the
project area on sustainable basis for five years.

(c) The State power distribution utilities are in the
process' of award of works for execution of the sanctioned
projects. The  standard 'project completion cycle is 24
months and 36 months for Part-A and Parnt-B scheme
respe_ctiVer, the benefits achieved or the result will be
known on the completion of the projects.

(d) . As per the approved CCEA note of R-APDRP,
the participation of the private utilities in R-APDRP will
-be re-considered after a period of two years from the date
“of sanction of R-APDRP (i.e. 31.07.2008).

The proposal for parﬁcipétion of private utilities in
R-APDRP is under preparation for further consideration.

Statement

No. 14/04/2008-APDRP
_Government- of India
Ministry of Power

Shram Shakti Bhavan, Rafi Marg,
New Delhi, Dated: December 22nd, 2008

. QFFICE MEMORANDUM

Subject: Guidelin’es for Re-structured Accelerated
Power Development and Reforms Programme
(APDRP) during XI Plan

The Government has ar;proved the continuation of
Accelerated Power Development and Reforms Programme
(APDRP) d’uring the XI Five Year Plan with revised terms
‘and conditions as a Central Sector Scheme. '
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2.0 Scope of the Programme

" 2.1 The focus of the programme shall be on actual,

demonstrable performance in terms of sustained loss
reduction. Establishment of reliable and automated
systems for sustained collection of accurate base line
data, and the adoption of information Technology in
the areas of energy accounting will be necessary pre-
conditions before sanctioning any regular distribution
strengthening project. This will enable objective
evaluation of the performance of utilities before and
after implementation of the programme, and will
enforce internal accountability leading to pressure to
perform.

2.2 |t is proposed to cover urban areas — towns and cities
with population of more than 30,000 (10,000 in case
of special category States). In addition, in certain high-
load density rural areas with significant loads, works
of separation of agricultural feeders from domestic and
industrial ones, and of High Voltage Distribution
System (11kv) will also be taken up.

2.3 Towns/areas of which projects have been sanctioned
in. X Plan APDRP shall be considered for the X| Plan
only after either compietion or short closure of the
earlier sanctioned projects.

' 2.4 Projects under the scheme shall be taken up in Two

parts. Part-A shall include the projects for establish-
ment of baseline data and |T applications for energy
accounting/auditing and IT based consumer service
centers. Part-B shall include regular distribution
strengthening projects. The activities to be covered
under each part are as follows:—

Part-A: Preparation of Base-line data for the project
area covéring Consumer Indexing, GIS Mapping,
Metering of Distribution Transformers and Feeders,
and Automatic Data Logging for ‘all Distribution
Transformers ‘and Feeders. It would include Asset
mapping of the entire distribution network at and
below the 11 KV transformers and inciude the
Distribution Transformers and Feeders, Low Tension
lines, poles and other distribution network equibmem.
It will also include adoption of IT applications for
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meter reading, billing and collection; energy account-
ing and auditing; MIS; redressal of consumer
grievances; establishment of IT enabled consumer
service centers etc. The base line data and required
system shall be verified by an Independent agehcy
appointed by the Ministry of Power. The list of
works is only indicative.

SCADA/DMS system will be taken up separately in
later stage: '

e only after other activities have been taken up

3.0

4.0

and Baseline Data System is in place.
. In the project area heving
— population of more than 4 lacs and
— annual input ehergy of the order of 350 MU

Pant-B: Renovation, modernization and strengthening
of 11 kV level Substations, Transformers/Transformer
Centers, Re-conductoring of lines at 11 kV level and
below, Load Bifurcation, feeder separation, Load
Balancing, HVDS {11 kV), Aerial Bunched Conductoring
in dense areas, replacement of electrbmagnetic energy
meters with tamper proof electronics meters, installa-
tion of capacitor banks and mobile service centers etc.’
In exceptional cases, where sub-transmission system
is weak, strengthening at 33 kV or 66 kV levels may
also be considered.

Nodal Agency

Power Finance Corporation (PFC) would be the Nodal
agency for implementation of APDRP programme,
under guidance of Ministry of Power (MoP). PFC will
act as a single window service under APDRP and
will coordinate with agencies involved such as MoP,
APDRP Steering -Committee, Central Electricity Au-
thority (CEA),
Consultants for speedy and timely compiletion of

Financial Institutions and various

projects and thus assist the Utilities in achieving loss
reduction targets.

The modalities of formulating/implementing projects
under the programme are as under.—
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Project Formulation: The Utilities shall prepare
Detailed Project Reports (DPRs) in tWo_ Parts
(i.e. Part-A and Part-B) for each of the project
areas in order of priority. Utilities shall point the
IT Consultant through .bidding from the panel
of IT Consultants notified by the nodal agency/
MoP for preparing DPRs of Part-A projects. IT
consultants shall be empanelled by-' the nodal
agency/MoP after observing codal “formalities.
Utilities may also prepare DPRs for Part-A on
their own or through an IT consuitant. However,
hiring charges of the IT Consultant may be
included in the project cost .of Part-A only if
IT Consultant is from the. panel notified by the
nodal agency/MoP and same is appointed
through competitive bidding. DPRs for Part-A
shall be submitted by utilities along with an
undertaking indicating that the DPR is duly
vetted by the IT Consultant, if any, or else by‘
the utility. These DPRs shall be submitted to
PFC designated as Nodal Agency by Ministry
of Power to operationalise the programme.
These DPRs will be vetted, validated and
appraised techno-cominercially by PFC and will
further be submitted to the APDRP Steering
Committee for approval. Detailed guidelines for
formulation of projects shall be issued by
Ministry of Power form time to time.

Implementation: SEBs/State Utilities shall imple-
ment projects sanctioned under this programme
on turnkey basis by appointing the IT imple-
menting agency through the bidding process
only from the Panel of IT Implementing

. Agencies notified by the- nodal agency/MoP to

ensure quality and expeditious implementation.
IT Implementing agencies shall be empanélled
by the nodal agency/MoP after observing codal.
formalities. Detailed guidelines for implementa-
tion of projects shall be issued by Ministry of
Power from time to time. - h

Quadripartite Agreement: A Quadripartite Agree-
ment will be entered between SEBs/Utilities,
Gol, PFC and State Government to impler"nent
re-structured APDRP. Signing of Quadripartite
Agreement is prerequisite for release of funds
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under re-structured APDRP. The Ministry of
Power/PFC will monitor implementation of the
precedent conditions agreed to in the Quadri-
partite Agreement before releasing funds. If
considered necessary, Ministry of Power may
impose conditionalities for the implementation
of re-structured APDRP from time to time.

Proiect Funding Mechanism

Part-A: Initially 100% funds for the approved projects

shall be provided through loan from the Government

"of India with maximum 3 years moratorium on

repayment of principal and interest. The applicable
rate of interest and other Terms and Conditions will
be as notified by Gol from time to time. The loan
along with.interest thereon shall be converted into
the
system is achieved and verified by an independent

grant once the establishment of required
agency appointed by Ministry of Power (MoP)
through the Nodal Agency. No conversion to grant
will be made in case projects are not completed
within 3 years from the date of sanctioning of the
project. In such cases the concerned utility will have
The

project will be deemed to be completed on the

to bear full loan and interest repayment.
establishment of the required system duly verified
by an independent agency appointed by Ministry of

Power (MoP).

Part-B:" Initially upto 25% funds for the projects shall
be provided through loan from the Government of
India. The balance funds for Part-B projects shall
be raised from Financial Institutions (Fls) viz. PFC/
REC/multi-IateraI institutions and/or own resources.
For specfél category States (namely all North-Eastern
States, Sikkim, Uttarakhand, Himachal Pradesh and
Jammu and Kashmir), Gol loan for Part-B projects
will be upto 90%. However, the project-wise require-
ment of Gross Budgetary Support (GBS) will be
decided by the Steering Committee. !f the Distribution
Utilities achieve the target of 15% AT&C loss on
a sustained basis for a period of 5 years in the
project area and the project is completed within the
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time schedule fixed by the Steering Committee, which
shall in no case exceed five years from the date
of project approval, upto 50% (90% for special
category States) loan against Part-B projects will be
convertible into grant in equal tranches, every year
for 5 years starting one year after the year in which
the base-line data system (Part-A) of project area
concerned is established and verified by the inde-
pendent agency appointed by MoP. If the utility talls
to achieve or sustain the 15% AT&C loss target in
a particular year, that year's tranche of conversion

‘of loan to grant will be reduced in proportion to the

shortfall in achieving 15% Aggregate Technical and
Commercial (AT&C) loss target from the starting
base-line assessed figure. Loan from Gol shall be
converted into grant first. Loan from Fls shall be
converted into grant only after the conversion of full
Gol loan into grant. For the sanctioned period of
execution, there will be moratorium on repayment -of
principal and interest on the ‘loan from GBS. The
applicable rate of interest and other Terms and
Conditions will be as notified by Gol from time to
time. The loan from the F!s will be governed by the
respective terms of the Fis. Whenever the loan from
Fis will be converted into grant, interest and other
charges paid on the converted amount will also be
treated as érant and reimbursed to Utility. For the
loan and interest which could not be converted into
Qrant on account of not meeting the conditions of
conversion, the utility/State will have to bear the
balance burden of loan and interest repayment. The
Principal and Interest will be payable every three
month in maximum 40 equal instaliments in line with
PFC Lending procedure. lllustration is given through
a typical example at Annexure.

The sanction process and other formalities for
execution of Part-A and Part-B projects can be taken
up simultaneously except Part-B activities are likely
to start 3-6 months after the start of Part-A for making
arrangements of ring fencing for the project area and
verification of the starting figure of AT&C loss of the
project area by independent agency appointed by
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MoP with three billing cycle data. This may not be the utilities to reduce the over all project execution ..
necessary where ring fencing of the project area has cycle.
already been done by the State Utilities except for
the time required for verification of the starting figure 5.4 The following table will make the funding modalities
of AT&C loss of the project area. The would heip more clear.
Category of % of Project % of Project Remarks

States Cost as loan Cost as loan

through GBS ~from PFC/REC

form Gol Own/Other
Sources

Part-A Projects

All States 100 - Entire loan shall be converted into grant on completion
of project duly verified by Independent Agency appointed
by MoP '

Part-B Projects

Non-special category 25 75

Special category 90 10 " Upto 50% (90% for special category States) loan shall
be converted into grant in five annual tranches on
achieving 15% AT&C loss in the project area. lllustration
of loan conversion through Typical example is indicated
at Annexure.

6.0 Release/Disbursement of funds project area shall be furnished to the Indepen-

dent Agency for verifying the base (starting)
The release/disbursement of funds and detailed terms - :
figure of AT&C loss of the project area. Part-
and condition governing conversion of loan into grant . . . o
B projects will be taken up after verification of
shall be notified separately.
initial AT&C loss by MoP/nodal agency.

7.0 Third party evaluation ]
(b) The establishment of Base line Data System

7.1 Ministry of Power shall appoint Third Party Indepen- (i.e. completion of Part-A projects).

dent Agencies for following verification:
(c) Yearly AT&C loss figures of project areas and

(a) Base (starting) figure of AT&C loss of the State Power Utilities/Distribution Companies.
project area: The State power utility/distribution ‘
Company shall ring fence each identified project In addition to the above, evaluation of imple-
area at the beginning of the programme. Three mentation of the programme will also be done
billing cycle data of energy inflow and. putflow . by an independent agency as decided by the

and corresponding revenue collected for the Steering Committee.
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incentive Scheme for Utility Staff

In addition, there is provision in the scheme to
provide incentive for utility staff in towns where AT&C
loss levels are brought below 15%. Each distribution
company shall be required to implemented an
incentive vprogramme for utility employees of the
specific project area. Details of the incentive scheme
and the milestones/achievements that trigger incen-
tive payments shall be agreed to in the project
proposals presented by each utility. A maximum
amount equivalent to 2% of the annual grant
converted for Part-B project will be allocated for this
purpose additiong}!y, The utility'is expected to match
these funds_and disburse the total amount among

" its' employees according to a suitably devised

incentive’ scheme. Each utility must submit a duly

‘approved incentive scheme prior to seeking disburse-

ments under Part-B.

State Governments and distribution companies will
work with the concerned regulator to ensure that a
part of t'he'ﬁnancial benefits arising out of the AT&C
}pss reduction are also passed on to the consurhers

of the project area.

Eligibility Criteria for APDRP assistance

The Statés/Ut.iIitie_s 1will be required to:

(a) Constitute the State Electricity Regulatory
" Commission.

(b) Achieve the followinq target of AT&C loss
reduction at utility fevel (Based on State
Performance Report-PFC) every year starting
one year after the year in which first project
of Part-A is completed:

Utilities having AT&C loss above 30%: Reduc-
_tion' by 3% per year

Utilities having AT&C loss below 30%: Reduc-
tion by 1.5% per year
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{Non-achievement of cumulative targets at utility
level shall debar them for conversion of loans
(disbt;rsed) to grant during that year for Part-
B. However, the cumulative targets [No. of Yrs.
* 3% (or 1.5%)] if achieved earlier may make
the utility eligible for subsequent equivalent
years. Also, once a Utility achieves.15% AT&C
it will be eligible for subseqguent years automati-

cally).

(c) commit a time frame for introduction of

measures for better accountability at alt levels

in the project area;

(d) submit previous year's (as of 31st March) AT&C
loss figures of identified project area as verified

“by an independent agency appointed by
Ministry of Power (MoP) by 30th June annually;

(e) the independent agency (TPIEA) would initially
verify the input energy and corresporiding cash
collected for calculating AT&C losses. The same
shall be carried out at least for three billing
cycles and got verified by the independent
agency. The initial loss level will be the Baseline
for considering conversion of loan into grant for
Part-B projects. The following are the prereg-
uvisite conditions to compute and start Part-B

schemes:—

(i} All input -points are identified and
metered with downloadable meters for

energy inflow accounting in scheme area.

(ii) All outgoing feéders are to be metered

in substation with downloadable .meters.

(i)  Scheme area should be ring fenced i.e.
export and import meters for energy

accounting shall be ensured.

(iv)  besides segregating the rural load of the
scheme area -by ring fencing if not on

separate feeder.
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() devise a suitable incentive' scheme for staff
linking to achievements of 15% AT&C loss in
the. project area.

Apprbval and’ Monitofing Mechanism

A Starting Committee under Secrefary (Power)
comprising of representatives of Ministry of F'in'ance,
Planning Commission, Central Electricity Au-thorityv,
Power Fihance Corporation, Rural Electrification
Corporation, selected State Governments {on
one year rotation basis) and of Ministry of Power
wifl be ‘continued as earlier. The Steering
Committee will meet on 1st Monday of eVery month
or Tuesday (if Monday is a holiday) for initial period
and later as and when required. The Steering

Committee  will—

(a) Sanction projects, -including modification or
revision of estimates; Monitor and review the

implementation. of the Scheme;

(b) Approve panel of IT Consultant and T

Implementation Agencies;

(c) Approve the guidelines for operationalisation of
variohs components of the scheme: including
mechanism for payment .of fees to nodal
agency;

{(d) " Approve TPIE Agencies for verification and
validation of base-line data systems, for
verifying the fulfiiment of programme conditions
by utilities; -

(e) Approve conversion of loan into grant upon

fulfilment of the necessary conditions;

Distribution Reforms Committee (DRC) at the State
level under the Chairmanship of the Chief Secretary/
Principal Secretary/Secretary Power/Energy consti-
tuted by the State will continue to monitor the
Scheme at the State level. DRC will —

(a) Recommend the Project proposals of the
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. distribution companies to the Ministry of Power
after ensuring that all the required formalities

have been complied with;
(b) quitor the compliance to conditionalities;

(c) Monitor the achievement of milestones and

targets under the Scheme.

APDRP Assistance to Private Distribution Com-
panies

The assistance under APDRP would not be
applicable for private distribution companies. The
participation of the private .utilities in APDRP will be
considered after a period of two years from the issue

of sanction.

Implementation of the re-structured APDRP shall be

through web interface. The design, hoisting and

maintenance duﬁng the full implementation cycle of
the scheme of the web portal shall be the
responsibility of the Nodal Agency.

General terms and conditions for utilization of
funds

(@) The funds under the programme will be
provided to the State Power Ultility/Distribution
Company through PFC, the nodal agency.
Budget provision for the funds shall be made

annually.

(b) State Power Utility/Distribution Company receiv-
ing APDRP assistance will have to open a
separate account/sub-account head immedi-
ately, for separate accounting classification,
both on the receipt and expenditure side for
enabling prober audit certification including

escrow account in the bank.

(¢) The reduction of T&D losses as part of overall
AT&C losses would also enable to Utilities to
claim carbon credits for avoiding pbwer genera-
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tion (reducing CO, emission) under CDM
mechanism subject to necessary approvals.
The State utilities will be encouraged to take
advantage of CDM benefits for reducing the
cost of the scheme and making it financially
viable. A cell for facilitating the same shall be
created in the Nodal Agency.

(d) The loan under the programme through GBS
from Gol shail be subject to the Terms and
Conditions laid down by the Ministry of Finance/
Gol at the time of release. '

(e) Funds provided to the State Power Utility/
Distribution Company under APDRP cannot be
diverted for any other scheme or purpose.

() The State Governments/State Power Utilities
would be required to submit to PFC/MoP
monthly progress report in respect of progress
of execution of project, fund utilization, etc.

(g) State Governments and Utility will submit
Utilisation Certificates of the funds utilized in
a consistent format (format prescribed in the
GFR). Further, these will be mandatory while
seeking release of the next installment of funds.

14. This issues with the concurrence of Finance Branch
of the Ministry of Power vide their Dy. No. dated
11.2008.

(Kapil Mohan)

Director (Distribution)

To

Energy/Power Secretaries of all the State Govern-
. ments.

Chairman of State Electricity Boards/CMDs of State
Power Utilities '

Copy forwarded to:

1. Cabinet Secretariat (Shri K.L. Sharma, Director),
Rashtrapati Bhavan, New Delhi.
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2. Ministry of Finance, Department of Expenditure (Plan
Finance Division-11), North Block, New Delhi.

3. Ministry of Finance, Department of Economic Affairs,
North Block, New Delhi.

4. Planning Commission, Yojana Bhavan, New Delhi.

5.  Chairperson, Central Electricity Authority, R.K. Puram,
New Delhi.

6.  Finance/Budget Section, Ministry of Power, New
Delhi.

7. Controller of Accounts, Ministry of Power, New Delhi.

8. . Principal Director of Audit, Economic and Services
Ministries, AGCR Building, |.P. Estate, New Delhi.

9. C&MD, Power Finance Corporation, New Delhi.
10. C&MD, Rural Electrification Corporation, New Delhi.

1. 12th Finance Commission, Ministry of Finance,
Jawahar Vyapar Bhavan, New Delhi.

12. Department of Programme Implementation, Sardar
Patel Bhavan, New Delhi.

Copy to:

PS to Minister of Power/PS to Minister of State for Power

PS to. Secretary (Power)

PPS to Joint Secretary (Distt.)/PS to JS&FA.
Annexure
Typical Example

Take the examble of a distribution utility from a non-
special category State where starting AT&C loss figure of
a particular ring fenced project area is 60% at the start
of the programme duly verified by the MoP appointed
independent agency with the three billing data of energy
inflow -and oytflow and correspondihg revenue collection.
It the Part-A is established and verified by the independent
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agency appointed- by MoP in the year 2009-10 and
distribution utility achieves and sustains the 15% AT&C
loss level in the project area for a period of 5 years after
the period of one year i.e. 2009-10, one fifth of the
50% loan shall be converted into grant each year after
the year 2010-11 onwards. However, if this distribution
utility could only achieve AT&C loss figures of 30%, 40%,
30%, 15% and 20% in 1st, 2nd, 3rd, 4th and 5th year
respectively of the period in question, the year—Wise loan
conversion into .grant shall be as follows:—

1st year: (60-30)/(60-15) i.e. 2/3 of Annual

2010-11
tranche (1/5 of 50% loan i.e. 10% of project
cost) shall be-converted into grant.

2011-12  2nd year: (60-40)/(60-15) i.e. 4/9 of Annual
tranche (1/5 of 50% loan i.e. 10% of project
cost) shall be converted into grant.

201213  3rd year: (60-30)/(60-15) i.e. 2/3 of Annual
tranche (1/5 of 50% foan i.e. 10% of project
cost) shall be converted into grant.

2013-14  4th year: (60-15)/(60-15) i.e. full Anhual tranche
(1/5 of 50% loan i.e. 10% of project cost) shall
be converted into grant.

2014-15  5th year: (60-20)/(60-15) i.e. 8/9 of Annual
tranche (1/5 of 50% loan i.e. 10% of project
cost) shall be converted into grant.

[Translation]

Reduction in Land Ceiling

736. SHRIMATI USHA VERMA: Will the Minister of
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POWER be pleased to state:

(a) whether the Central Electricity authority pro-
poses to amend rules relating to land ceiling for setting

up of power projebts in the country;
(b) if so, the details thereof;

(¢) the details of the bublic and private sector
power projects which have been delayed due to non-
availability of adequate land, State-wise; and

(d) the shortage in power generation capacity due
to delay in commissioning of these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) and (b) Central
Electricity Authority (CEA) has not laid down any rule
relating to land ceiling for setting up of power projects
in the country. Land requirement is project and fuel specific
and, therefore, varies from project to project. However, with
a view lo optimize the utilization of land, CEA had reviewed
its earlier report of October, 2007 and came out with a
revised fepon titted “Review of Land Requirement for
Thermal Power Stations” In September,<2o10. wherein it
has fecommended reductidn in land for various categories
of thermal power stations. The report has been made
available to various Government agencies, utilities and
power plant developers to serve as a guidelines and is
only suggestive in nature.

(c) and (d) The details of the public and private sector
power projects targeted for commissioning during 11th
Plan, as per mid-term appraisal, which got delayed due
to non-availability of adequate land are as ‘under—

Sl.v . Project Name Sector State Land non-availability Capacity (MW)

No. ' : E

1 2 3 5 6
Central West Bengal Ash pond and raw water 2x500=1000

1. Durgapur Steel TPP DVC
~ Durgapur '
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1 2 3 5 6

2. Raghunathpur TPP DVC Central ‘West Bengal Rail and raw wéter corridor 2x600=1200
3. Koderma TPP DVC Central Jharkhand Raw  water pipeline 2x500=1000
4. Nabinagar TPP NTPC Central Bihar Plant area z.1x250=1000
5. Jallipa Kapurdi TPP Raj Private Rajasthan Lignite mining 8x135=1080

West Power Ltd. Barmer

[English]
Smart - Grids -

737. SHRI KHAGEN DAS: Will the Minister of POWER
be pleased' to state:

(a) whether the Government proposes to set up
smart grids by replacing the existing conventional grids

in the country;
(b) if so, the details thereof; and

() if not, the steps taken/being taken by the

Government to induct latest technologies in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (c) No, Madam,
there is no proposal to replace the existing conventional
girds in the country. However, Smart Grid in transmission‘
is being set up by inducting new technology in the Grid.
POWERGRID has taken a number of initiatives for
implementation of Smart Grid in transmission area. In
“Northern Region, a Smart Grid pilot project has already
been implemented involving Wide Area Measurement
System (WAMS). Smart Grid pilot projects are proposed
to be implemented in all the other Regions, i.e. WR, ER,
SR and NER Power Transmission Grid based on WAMS
technology. With experience gained with‘ pilot project,
WAMS technology shall be expanded to larger extent in
the Grid.

Further, Ministry of Power has set up a Smart Grid

Task Force under the Chairmanship of Shri Sam Pitroda,
advisor to Hon'ble Prime Minister. Further course of action
for technology depioyment may be initiated based on the

recommendations of Smart Grid Task Force.
[Translation]

World Heritage Sites, Temples and
Monuments

738. SHRI PASHUPATI NATH SINGH: Will the Minister

of TOURISM be pleased to state:

(@) the details of Centrally protected world heritage
sites, temples and monuments in the country, State-wise
including Jharkhand;

(b) the funds Sanctioned, released and utilized by
the State Governments during each of the last three years

and the current year so far;

(c) the number of tourists visited these sites and
the revenue earned therefrom during the said period;
and '

(d) the steps taken by the Government for the
beautification, maintenance and promotion of these sites

as tourist spots?

THE MINISTER OF STATE IN THE MINISTRY OF
TOURISM (SHR! SULTAN AHMED): -(a) The State-wise
list of Centrally Protected World Heritage Sites, temples

and monuments is given in. the enclosed Statement.
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There is no Centrally Protected World Heritage Site in
Jharkhand.

(b) The expenditure incurred during 2007-08 to
2009-10 for conservation of monuments including temples/
world heritage sites under Archaeological Survey of India
(ASl) are given below:—

Year Expenditure
(Rs. in lakhs)
2007-08 12886.19
2008-09 13498.60
2009-10 15300.43

(¢)  Number of tourists who visited world heritage
sites and the revenue eamed from them. during 2007 to

2010 are given below:—
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Year No. of Tourists Revenue Earned
{Rs. in Crores)

Indian Foreigner

2091906 64.71

2007 12407515

2008 1 5662661 | 2071129 66.84
2009 14284373 1743261 57.93
2010 17463970 2030639 71.22

(d) Conservation work of the monuments is a
continuous process. The conservation work at the centrally
protected monuments is taken up depending upon the
availability of resources and their need. Tourist amenities,
such as toilets, signage, drihking water facilities, etc. have
also been provided at alt the World Heritage Monuments

to attract more tourists.

Statement

List of World Heritage Sites in India under protection of.ASI

St Name of Site State
No.

1 2 3
Cultural Sites

1. Ajanta Caves (1983) .Maharagh'tra
2. Ellora Caves (1983) Mahara_shtr‘a

3. Ag;ra - Fort (1983)

4. Taj Mahal, (1983)

5. Sun Temple, Konarak (1984)

6. Group of Monuments at Mahabalipuram (1984)

7.  Churches and Convents of Goa (1986)

Uttar Pradesﬁ

" Uttar . Pradesh _ |
Ori#sa
Tamil Nadu

Goa
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8. Group of Temples, Khajuraho (1986) Madhya Pradesh
9.  Group of Monuments at Hampi (1986) Karnataka
10. Group of Monuments, Fatehpur Sikri (1986) Uttar Pradesh
11. Group of Temples, Pattadakal (1987) Karnataka
12. Elephanta Caves (1987) Maharashtra
13. Great Living Chola Temples at Thanjavur, Gangaikondacholapuram Tamil- Nadu

and Darasuram (1987 and 2004)
14. Budd}h'ist Monuments at Sanchi (1989) Madhya Pradesh
15. Humayun Tomb (1993) v Delhi
16. Qutub ‘Minar Complex (1993) Delhi
17. Prehistoric Rock Shelters of Bhimbetka (2003) Madhya Pradesh
18. Champaner-Pavagarh Archaeological Park (2004) Gujarat
19. Red Fort (2007). Delhi

Under Protection of Ministry of Railways

20.

21.

Natural Sites (Under Protection of Ministry of Environment and Forest)

Mountain Railway of India (Darjeeling (1999), Nilgiri (2005),
Kalka Shimla (2008)

Chhatrapati Shivaji Terminus (formerly Victoria Terminus) (2004)

Kaziranga National Park (1985)
Manas Wildlife Sanct;Jary (1985)
Keoladeq Natikmal Park (1985)

Sunderban National Park (1987)

Nanda Devi and Valley of Flowers National Parks (1988, 2005)

West Bengal, Tamil Nadu,

Himachal Pradesh

" Maharashtra

Assam
Assam
Rajasthan

West Bengal

Uttarakhand

“Source: Archaeological Survey of India (ASI)
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[English]
Public Financing for Healthcare

739. SHR! RAJAIAH SIRICILLA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a)  whether the Government proposes tc increase
public financing for healthcare particularly for primary
healthcare and regulate drug prices; ’

(b) if so, the details thereof; and

{c) the steps taken/proposed to be taken by the
Government to provide for universal heaith coverage in
the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) and (b) The Eleventh Five Year Plan (2007-2012) aims
at raising public health spending. In this direction, the
public expenditure on health sector, which inter-alia
includes primary healthcare, increased substantially over
the past few years. During the Eleventh Five Year Plan
(2007-08 to 2011~2012), the allo_catidn to health sector
for first four years (2007-08 to 2010-11) has increased
to Rs. 72431 crore as against an actual éxpenditure of
Rs. 36079 crore in the Tenth Five Year Plan (2002-03
to 2006-07).

Drug prices are being regulated and monitored by
the Government under the provisions of the Drug Prices

Control Order (DPCO) 1995. Under DPCO, the prices of,

74 bulkk drugs and the formulations containing any of
these scheduled drugs are controlled. National Pharma-
ceutical Pricing Authority (NPPA) fixes or revises prices
of scheduled drugs/formulations as per the DPCO 1995.
The NPPA also examines the movement in prices of non-
scheduled formulations regularly.

(c) The steps taken by Government to enhance
public heaith facilities in order to provide Universal Health

Coverage in the country inter-alia, include:—

PHALGUNA 6, 1932 (Saka)

to Questions 238

. Launching of National Rural Health Mission
with a view to provide accessible affordab|e,
accountable,' effective and quality healthcare
services especially to the poor and vulnerable
sections of the population. The Mission covers
the entire country. However, it has identified
18 States with weak public health indicators
and weak health infrastructure. for special
attention. These include all hilly and north-
eastern States amongst others.

U Implementation of programmes for control of
communicable and non-communicable diseases.

J Mainstreaming of indian Systems of Medicine
and Homeopathy.

U Making available specialized health care Ser-
vice through strengthening of hospitals.

] Increased public allocation for health
programmes. '
. Implementation of Universal Immunization

Programme (UIP) for prevention of diseases
like Diphtheria, Polio, Measles, Tuberculosis,

Tetanus etc.

National Mission for Enhanced
Energy Efficiency

740. SHRI MILIND DEORA: Will the Minister of
POWER be pleased to state: -

(a)  whether the Government has prepared an
implementation plan for National Mission for Enhanced
Energy Efficiency;

(b) if so, the details thereof;
(c) the aims and objectives of the Mission;

(d) the details of the quantifiable targets set under

the Mission; and
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(e) the proposed timeframe for launching of the

same?

THE MINISTER: OF STATE IN THE MINISTRY OF
POWER (SHRI- K.C. VENUGOPAL): (a) Yes, Madam.

(b) The implementation plan under the National

Mission for Enhanced Energy Efficiency (NMEEE) in-
cludes:—

(i) Perform Achieve and Trade (PAT): A market
based mechanism to enhance cost effective-
ness of improvements in Venergy efficiency
in energy-intensive large " industries which
facilitate energy saving certificates that could
be traded. '

(i)  Market Transformation for Enérgy Efficiency
(MTEE): Accelerating the shift to energy
efficient appliances in -~ designated sectors
through innovative measures to make the
products more “affordable.

(i)  Energy Efficiency Financing Platform (EEFP):
Creation of mechanisms that would help
finance demand side management programmes
in all sectors by capturing future energy
savings. ' ’

(iv) Framework for Energy Efficient Economic’

Development (FEEED): Developing fiscal in-
struments to promote ~energy efficiency. -

(c) The_ aims and objective of the Mission are
to:—

i) Create a demand for Energy Efficiency prod-
ucts, goods and services by spfeading ,a‘ware-
ness about the efficacy of these .products and
services, ainending Government policies and
programmes to incentivise energy efficiency,
prepare bankable projects to stimulate the
process, and offer appropriate incentives to
cost-effective improvements in energy efficiency
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in energy. intensive industries which facilitates
- cedification of energy savings that could be
traded. ' ‘

(ii) Create and promote energy efficiency financing
platform, set up the partial risk guarantée fund
and develop inhovative financial derivatives of
performance - contracts and - fiscal énd tax

incentives in this sector.

(i) Create and édopt‘ a robust and credible
monitoring and verification protocol to capture
energy ~ saving from all energy efﬁciency.
activities in a transparent manner.

(iv) . Ensure a’dequa’te‘ sug)my of enefgy-efficient
~products goods and services by creating a
“cadre of certified energy professionals; promot-
ing energy service companies (ESCOs), stan-
dards and labeling ofvend-_(:se équipmehté and
appliances; and preparing programmes to
Ieverégé international financing instruments
including the. Clean Development Mechanism
(CDM) to reduce ‘transaction c'dsts to attract

private investment.

(d) The implementation plan of NMEEE seeks
to upscale the efforts to create a market for energy
efficienby, which is estimated to be about Rs. 74000
crores. The Mission seeks to create a conducive
regulatory. and policy regime to fostér innovative and
sustainable busjness models to unlock this market. AsA
a result of implementing NMEEE, it is estimated that by
2013-14, about 23 Million Tonnes of Qil Equivalent
(MTOE) of fuel will be saved anndally and an avoided
capacity addition of over 19,000 MW is expected. It is

" also likely to result in a reduction of carbon emissions

by 98.55 million tonnes.

(é) The PAT mechanism vis scheduled to be
implemented from April, 2011. Other components of the
Mission like MTEE, EEFP and FEEED are also to be
operationalised in 2011/12. o
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Energy Parks

741. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of NEW AND RENEWABLE ENERGY be pleased

to state:

_ (a) the number of renewable energy parks_set up
by the Government in the country including Haryana
during the last one year, State-wise;

(b) the State-wise cost involved in the setting up
of these parks; and

(¢) the achievements so far made by these

parks?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) Ministry of
New andf ‘Renewable Energy (MNRE) has_ sanctioned
four State level Energy Parks during last one year.
These include two parks in the State of Himachal
Pradesh and one each in the States of Chhattisgarh and
Jammu and Kashmir. A State-level Energy Park has
already been set up at Gurgaon in Haryana State in
August, 2009.

(b) MNRE has sanctioned ¥ 1.85 crores for the
two Parks in Himachal Pradesh and ¥ 1.00 crore each
for Parks one™each in Chhattisgarh and Jammu and

Kashmir.

(ci The Energy Parks are promoted for creation
of awareness about the benefits of new and renewable
energy technologies and systems. The Parks already
completed have been useful in raising\ awareness in thesé

areas.

_ Dilution of Role of Market Regulator

742. SHRI K.R.G. REDDY: Will the Minister of -

‘FINANCE be pleased to state:

(a) whether the Union Government has any

proposal to dilute the role of market reguiator; and
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(b) if so, the details thereof and the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) "No,

Madam.
(b} Does not arise.
Standards of Health -

743. SHR! KISHANBHAI V. PATEL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleaséd to
state: '

(a) whether the Government has been working
towards the objectives of achieving higher standards of
health for general population of the country;

(b) if so, the details thereof;

(c) - the details of the steps taken by the Govern-
ment during 2010 to obtain its objectives; and’

(d) the details of the new initiatives taken by
the Government to obtain the -objectives at the

earliest?

THE MINISTER OF STATE IN THE MINISTR'Y. OF
HEALTH AND FAMILY WELFARE (SHR!I DINESH TRIVEDI):
(a) to (c) Yes. To achieve hiéher standards of he~alth for
people of the country, the- Government .has_"’launched -
National Rural Health Mission- (NRHM). The aim of the
Mission is to provide accessible, affordable and quality
healthcare to the rural po.pulation especially to
the 'vvulnerable sections. The Mission also -aims at
guaranteed service defivery at all health facilities and
quantifiable deiiverables for all national disease confréﬂ
programs. - o
~ To achieve the objecﬁves,'the Government has
suppoged the States/UTs in improving health care

infrastructure, augmenting human resources, Mobile Medi- -

' cal Units, emergency transport, Capacity Building, training,
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provision of drugs and equipments through NRHM. In
the financial year 2010-11 an amount of Rs. 7832.96
crores have been released to the States upto 31st
December, 2010 under NHRM for various activities. Under
NRHM nearly 8284 MBBS Doctors, 1572 Sbecialists, 9578
AYUSH Doctors, 26734 Staff Nurses, 53552 ANMs and
18272 Paramedics have been engaged by States on
contractual basis.

4

For focused attention to districts ha\)ing weak health
indicators and high concentration of vulnerable population,
264 High Focus Districts have been identified across the
country for supportive supervision and higher allocation
of funds to bridge criticalb gaps especially in infrastructure

and human resources.’

Government has approved a scheme for establishing
269 ANM/GNM schools in the districts which do not have
such facility in the public sector.

Under the programme Pradhan Mantri Swasthya
Suraksha Yojana (PMSSY) it has been decided to set
up six AIIMS like institutions and upgrading existing
13 medical college institution in the first phase, and two
AIIMS like institutions and upgradation of 6 more medical
college insfitutions in the second phase to provide
affordable tertiary health care services and quality medical
education in the country.

Basic Amenities in Safdarjung Hospital

744. SHRI. DANVE RAOSAHEB PATIL: Wil the
Minister of HEALTH AND FAMILY WELFARE be pleased
to. state:

(a) whether there is a shortage of basis amenities
like ward boys, wheel chairs and stretchers etc. for elderly
and obese patients in the Government hospitals including
Safdarjung hospital, New Delhi;

a

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be taken by
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the Government to improve the basic amenities in
Government hospitals including Safdarjung hospital, New
Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRi DINESH TRIVEDI):
(a) There is no shortage of basic amenities like ward
boys, wheel chairs and stretchers etc. for elderly and
obese patients in the Central Government hospitals
namely, Safdarjung Hospital, New Delhi, Dr. Ram
Manohar Lohia Hospital, New Delhi and Lady Hardingrl
Medicél v Coliege and Shrimati S.K. Hospital, New
Delhi.

(b) and (c) Does not arise.

Subsidy for Technology Upgradation
of -Small Powerlooms

745. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government proposes to provide
subsidy for technology upgradation of the small power-

looms;
(b) if so, the details thereof;

(c) the number of powerlooms units operating in
the country at present, State/ UT-wise; and

(d) the quantum of textiles produced from the
powerloom units during the last three years, State/UT-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMAT!{ PANABAKA LAKSHMI): (a) and (b)
Government is implementing 20% Credit Linked Capital
Subsidy under the Technology Upgradation Fund Scheme
since 6.11.2003 to help the decentralised powerlooms in
SSI sector only. The scheme has been renamed as 20%
Margin Money Subsidy Scheme since 1.4.2007. The
progress of the scheme is as under—
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(Amount of Rs. crore)

Application Received Sanctioned Disbursed
No. Amount No. Amount No. . Amount -
. (cost of (subsidy (subsidy
Machinery) amount) amount)
2003-04 004 0.48 004 0.10 004 00.10
2004-05 ' 323 8386 150 06.00 150 06.00
2005-06 564 201.03 368 23.00 368 - 23.00 .
2006-07 863 353.23 953 68.90 827 59.86
Against 0 ' 0 0 0 131 09.03
backlog of ’
2006-07
2007-08 470 184.09 436 35.92 436 35.92
2008-09 470 233.73 455 37.95 404 3248 -
2009-10 301 133.53 364 30.59 363 30.57
2010-11 (As 271 122.66 168 12.57 - 145 .10.83
on 31.01.11) ’
Total 3266 1312.61 2898 215.03 2828 ) 207.79
.The powerloom units are also availing the benefits Year ‘Production of fabrics in
of 5% interest reimbursement and 15% Margin Money " .
S powerloom sector in (
Subsidy under Technology Upgradation Fund Scheme ~ milion_sq. mtr
being implemented by the financial institutions/bank. : - :
(¢}  The number of powerlooms units in the country, 2007‘98 347_25
State-wise is given in the enclosed Statement. ' e
2008-09 33648
(d) Volume of production of powerloom industry is o
: ‘ -1 7
not maintained State-wise. However, the total production 2009-10(P) 3699 .
of powerloom industry for the country as a whole during 2010-11(P) 28460

the last three years is as follows:—
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Position of the State/Union Territory-wise Installation of Powerlooms as on 31.12.2010

Sl

Name of the Unitlooms reg. under Unitlooms covered under the Textiles (D&R) Updated position of No. of
No. State/Union the erstwhile Textiles Order 1992 and the Textiles (D&R) units/looms workers as
Territory (Control) Order A, Order, 1993 and T -(D&R) Order, 2001 - at the end
1986 ‘ ‘ ' of Month
Upto the Previous Added during the
Month Month
No. of No. of No. of No. of No. of No. of No. of No. of
Units Looms Units Looms Units Looms Units (3A Looms
+4A+5A) (3B+4B+5B)
.
1M (2) (3A) (3B) (4A) (4B) (5A) (5B) (6A) (6B) (7
L State
1. Andhra Pradesh 5656 37696 4463 7664 0 o ) 10119 45360 113400
2. Assam 261 2726 0] . Y 0 -0 261 2726 6815
3. Bihar 1439 2850 4 44 0 -0 1443 2894 7235
4. Goa 18 122 0 o] 0 (o] 18 122 305
5.  QGujarat 28167 257658 4080 65726 0 0 32247 323384 808460
6. Haryana 2647 9844 12 89 0 0] 2659 9933 24833
7. Himachal Pradesh 159 1302 23 159 0 0 182 1461 3653
8. Jammu and Kashmir 0 0 56 65 0 ‘ 0 56 65 163
9. Karnataka 21 146 61967 3440 19923 0 0 24586 81890 204725
10. Kerala 434 1971 239 833 o 0 673 2804 7010
11.

Madhya Pradesh

15106 32981 28607 79981 322 848 44035 113810 284525

VA {4
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(1) 2 (3A) (3B) (4A) (4B) (5A) (58) (6A) (68B) (7)
12. ~ Maharashtra 146749 472509 136479 687549 744 2976 283972 1163034 2907585
13. Orissa 754 3151 38 170 0 0 792 3321 8303
14. Punjab 3412 21618 249 2002 0 0] 3661 23620 59050
15. Rajasthan 3624 27793 411 6416 0 0] 4035 34209 85523
16. Tamil Nadu 56365 227135 22336 166862 115 903 78816 394900 987250
17. Uttar Pradesh 25028 65366 107 627 0 0 25135 65993 164983
18. West Bengal 806 4180 210 1769‘ 0 o] 1016 5949 14873
19. Delhi 124 1102 0 0 0 0 124 1102 '2755
20. Arunachal Pradesh, 0 0 0 o 0 0 0 0 0

Manipur, Mizoram,

Meghalaya, Nagaland,

Sikkim, Tripura
Il.  Union Territory
21. Chandigarh 11 42 0 o] 0 0 11 ' 42 105
22. Dadra and Nagar 17 444 21 518 0 0 38 962 2405

Haveli
23.  Puducherry 117 830 0 0 0 0 117 830 - 2075
24. Andaman and 0 0 0 0 0 0 0 0 0

Nicobar Islands,

Daman and Diu,

Lakshadweep

312040 1E+06 200775 1E+06 1181 4727 513996 2278411 5696028

Total -

6ve

suemSLY USHLM
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suonseny 0}
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[Translation]
Foreign Debt and Foreign Exchange

746. SHRI RAJIV RANJAN
SINGH . ALIAS LALAN SINGH:
DR. MURLI MANOHAR JOSHI:

Will the Minister of FINANCE be pleased to state:

(a)  whether foreign debt surpassed our total foreign
éxchangé in the country at September end during the
current- fiscal 2010-11; '

(b) if so, the details thereof;

(c) the details of omjr total foreign debt and total
foreign exchange in the country during the said period;
and ’

&

(d) the details of -increase/decrease in the said”

amounts in the comparison to that in April, 2010?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA}: (a) to (c) At
. end-September, 2010 India external debt stood at US$
'295,8 billion while (ndig’é foreign exchange reserves stood
at US$ 292.8 biliion.

The details of India’s external debt stock and foreign
exchange reserves over the period end-March, 2010 to
end-September, 2010 are shown in the Table below:—

Table: India’s External Debt and Foreign
Exchange Reserves

(US$ billion)
Period Foreign Exchange External Debt
: Reserves
End#Ma;i.'ch,' 2o1o. 279.0 262.3
End-Jufne, 2010 275.7 272.9

End-September, 2010 292.8 295.8

Sourcia:‘ Ministry of Finance and Reserve Bank of India.
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(d)” India’s foreign exchange reserves recorded an
increase of US$ 13.8 ‘billion during the period end-March,
2010 to end-September, 2010. India’'s external debt
increased by US$ 33.5 billion during the same period.

[English]
Agriculture Credit

747. SHRI NITYANANDA PRADHAN:
SHRI BAIJAYANT PANDA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has taken various
measures to improve the flow of agriculture credit to bring-
down interest rates on farm loans to help the farmers in
production and productivity and mitigating the distress of

farmers; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
F|NANéE (SHRI NAMO NARAIN MEENA): (a) and (b) To
ensure that farmers get the timely benefit of crop loans
from banks, the Government of India in June, 2004
announced for doubling the flow of credit to agriculture

~and allied activities in a period of three years commencing

from 2004-05 over the amount disbursed during the year
2003-04. This target was achieved in two years. Thereaftér,
the Government of India has been setting an annual target
for the flow of credit to the agriculture sector. The details
of targets and the achievement are as under:—

(Rs. crore)
Year Target Achievement
1 2 3
2003-04 - 86,981
2004-05 1,05,000 1,25,309
2005-06 1,41,000 1,80,486
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1 2 3
2006-07 1,75,000 2,29,400
2007-08 2,25,000 2,564,657
2008-09 2,80,000 3,01,682
2009-10 3,25,000 3,84,514
2010-11 3,75,000 2,60,446

*As on 30th November, 2010.

The Government of India and RBI have taken several
measures in order to ensure the proper availability of credit
to farmers_(including small and marginal farmers) through
banks. These include:—

. the Government of India, since 2006-07 is

providing an Interest Subvention to all Public

Sector Banks, Regional Rural Banks and
Cooperative Banks for short-term .crop loans
upto Rs. 3 lakh, so as to ensure that short-
term agriculture credit is available at 7% to
farmers. In 2010-11, an additional 2% interest
subvention is being provided to these farmers,
who repay their short-term crop loans timely.
Thus the short-term crop credit is available to
prompt payee farmers @ 5% p.a. for loans upto
Rs. 3 lakh.

U the Agriculturai Debt Waiver and Debt Relief
Scheme (ADWDRS), 2008 has de-clogged the
lines of credit that were clogged due to the debt
burden on the farmers. '

. banks have been advised to dispense with the
requirement of “no dues” certificates for small
loans upto Rs. 50,000 to small and marginal
farmers, share-croppers and the like and
instead obtain a self-declaration from the

borrower.

. banks (including RRBs), being advised that

to Questions 254

wherever there are difficulties in getting
certification from the local administration/
panchayati raj institutions regarding the cultiva-
tion of crops, etc., they may accept an affidavit
submitted by landiess labourers, share croppers
and oral lessees giving the occupational status
(i.e., details of land tiled/crop/ grown) for loans
upto Rs. 50,000.

\

. RBI has advised banks to waive margin/secitity
requirements for agricultural loans upto Rs.
1,00,000. o

Cultivation of Medicinal Plants

748. SHRI P.T. THOMAS: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the Government has taken any steps
to encourage the cultivation of medicinal plants in the
country; '

(b) if so, the details thereof;

(c) tHe funds allocated to the State Governments
for the purpose and utilized by them during each of the
last three years and the current year, State/UT-wise;

(d) -  whether any irregularities have been reported
in utilisation of the allocated fund; and

(e) if so, the details thereof alongwith the action
taken thereon?

THE MINISTER OF STATE IN THE MINISTRY
OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): (a) and (b) The National Medicinal
Plants Board (NMPB), Department of AYUSH has been
fmplementing a Centrally Sponsored Scheme of “National
Mission on Medicinal Plants” with a total outlay of Rs.
630 crores during the 11th Plan. The scheme aims
at supporting - market driven cultivation of prioritized
medicinal plants and is being implemented in a mission
mode for cultivation through growers, farmers, cultivators,
Growers Associations, Federations, Self-Help Groups,
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Corporates and Growers Co-operatives with backwarq
and forward linkages. The scheme is being implementéd
since 2008-09. Under the scheme financial support is
proVided for nursery; cultivation, post harvest manage-
ment, processing and value addition and management
- support. . '

The Board had also previously supported Contractual
- Farming under Central Sector scheme since 2002-03
- under which financial assistance was provided to farmers/
_'growers_ for cultivation of identified medicinal plants @ 30%
of total expenditure to.a maximum of Rs. 9.00.lakhs for
cultivation of prioritized medicinal -plants.

The Dep'anment of Agriculture and Cooperation also
launched a Centrally Sponsored .Scheme on 'National-
Hédiéulture Mission (NHM}) in the country, during the 10th
Pléh with effed‘ from 2005-06 for holistic development of
horticulture sector duly ensUring forward and backward

Iinkagés with the active participation of all the stake- -

holders. All the States and Union Territories were covered
under the Mission except ;he eight North Eastern States
including Sikkim and the States of Jammu and Kashmir,
Himachal Af’r'adesh and Uttarakhand which- had been
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-covered under the Horticulture Mission for North East and

Himalayan States (HMNEHS). The promotion of Medicinal
Plants was included as one of the component under NHM
since 2007-08. Funds were provided for cultivation of
Medicinal Plants @ 75% of the total cost subject to a
maximum of Rs. 11,250/- per ha. limited to 4 ha. per
beneficiary. In view of implementation of National Mission
on Medicinal Plants by NMPB the development of
medicinal plants has been excluded from National
Horticulture Mission Scheme since 2009-10.

(c) Information regarding the funds - allocated to
State Governments under Centrally Sponsored Scheme of
“National Mission on Medicinal Plants” since its implemen-
tation and utilized by them has been provided in the

_enclosed Statement-|.

Statement showing State-wise funds released and
utilized during the year 2007-08 and 2008-09 under the
Scheme of National Horticulture Mission (NHM) has been
provided in the enclosed Statement-ll.

(d) and (e) No irregularity was reported in utilization
of funds allocated to the State Government.

Sta_tement-l

(Rs. in lakhs)

Sl Name of the 2008-09 2009-10 2010-11
No. State .

Amount Amount Amount Amount Fund Amount

released utilized released utilized released utilized

for 10-11

rto 2 "3 4 5 6 7 8
1. ‘ Andhra Pradesh’ BT - QOQ.OO 638.1 7 700 388.78
2. Arunachal Pradesh - : - 281.56 273.56 36.12 3\6.12
3. -Assam 116.99 106.19 - - 332.80 211.50
4. Bihar 108.94 36.00 150.00 59.76- - 6.86
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1 2 | 3 4 5 6 7 8
5. Chhattisgarh - - 350.00 61.32 - 178.63
6. Gujarat’ ‘ - - 16135 0.00 - Nil
7. Himachal Pradesh - - - - 106.11 Nil
8. Haryana - - 175.70 24.86 - 7.71
9. Jammu and Kashm-ir - - 294.40 37.81 - Nil
10. Jharkhand - - 563.33 528.33 165.18 200.18
11. Karnataka : 381.25 296.00 10000 .  77.95 372.22 249.96
12, Kerala - 238.67 134.61 13125 _ 131.25 96.14 94.5
13. Madhya Pradesh 543.38 — . - 365.44 737.58 381.25
14. Maharashtra 239.04 224.39 - . - 196.79 196.12
15.  Manipur _ 368.00 £ 353.00 126.24 0.00 - Nil
16. Meghalaya - - - 306.60 304.88 68.5 65.17
17.  Mizoram 127.44 127.44 188.16 76.96 108.3 \ 108.3
18. Nagaland 128.57 128.49 265.78 265.77 © 165.88 161.23
19. Orissa - - 236.10 2312 166.69 166.69
20. Punjab ] - - 96 Nil
21  Rajasthan - - 169.80 112,06 100.00 26.86
22 Sikkim , - - s 366.10 161.10 0o 195.69
23. Uttar Pradesh - = 76000 36066 0 Nil
24. - Utiarakhand - - 414.11 402.05 A 280.98 Nil -
25. Tamil Nadu 682.88 608.31 300.00_ 232,511 805 664.20
26. West Bengal : - - 684.60 569.76 107;.54 ‘ Nil
Total , o 203516 2,014.43 692508 49154 4,641.83 3,359.75

Note: Some States have spent more than what they have received in particular year because of unspent balance they '
had from previous -years. In current year utilisation is going on and final utilisation of allocated fund for current
year and unspent balance of previous years shall be finalised after auditing and reconciliation after the closure

of the current financial year.
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Statement-li
(Rs. in lakhs)
Sl State 2007-08 2009-10 |
No. _ _ .
Approved -  Released Utilised Approved Released Utilised
Outlay Outlay

1. Andhra Pradesh 51.53 30.41 14.01 69.89 59.41 40.48
2. Bihar 56.25 47.82
3.  Chhattisgarh 45 19.13 65.00*
4. Goa 0.56' 0.27 0.14
5.  Gujarat 33.75 8.36 27.96* 39.38 33.37 32.34
6. Haryana 10.24 8.7 2.23 19.46 16.54 20.81*
7. Jharkhand 225 19.12
8. Karhataka. 24.2') 19.88 56.25 47.81 66.83*
9. Kerala 1.69 1.34 0.86 8.44 4.49 9.22*
1'0, Maharashtfa 34.62 25.35 7.18 6.1
11.  Orissa 28.12 16.26
12. Rajasthan 33.75 28.69 46.85* 33.75 19.12 13.44
13. Tamil Nadu 251.44 162.5? '199.42* 99 84.15 91.15*
14. Uttar Pradesh 157.54 133.91 139.83* 108.79 55.94 28.59

Total 627.50 435.47 565.89 413.00 368.00

431.43

*Expenditure incurred within the approved outlay be utilising funds from other components except Chhattisgarh and
Rajasthan who have also utilised funds within the overall Annual Action Plan for the year.

received funds from National Bank of Agriculture and Rural

L.oan from NABARD

Development (NABARD) for sustainable development of
agriculture, allied activities and Rural Infrastructure

749. SHRI ANAND PRAKASH. PARANJPE:

SHRI N. CHELUVARAYA SWAMY:

Development Fund;

Will the Minister of FINANCE be pleased to state: (b)
amount of crop loan requested by the Union Government

(a) whether the Government of Maharashtra has

2012,

if so, the details thereof alongwith the projected

of Maharashtra from the Government for the year 2011-
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(c) - whether the NABARD has provided assistance
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. 1 2 3
to States for development of horticulture sector;
' 2009-1 14
(d) if so, the details thereof for the last three years . 09-10 ® 802
and the current financial year, State-wise including 2010-11 (és on 315 257
Karnataka; 31.01.2011) ’ .

(e) the details of the funds available with the
NABARD for utilization/promotion of horticulture: and

) the other corrective steps taken/being taken by
the Government for promotion of horticulture/floriculture?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) National
Bank for Agricuiture and Rural Development (NABARD)
has reported the details of loans disbursed to the

(b) NABARD has reported the agency-wise Budget
allocated to State Cooperative Bahks (SCBs) and Regional
Rural Banks (RRBs) and the limit sanctioned and
disbursements made as on 18.02.2011 in respect of Short-
Term (Seasonal Agricultural Operation) of the State of
Maharashtra by NABARD as under.—

(Rs. in crore)

State-wise Refinance under Plantation and Horticulture

Government of Maharashtra under the Rural Infrastructure Agency Budget. Sanction Disbursement
Development Fund for construction of Bridges, new ason ason
irrigation projects and other rural infrastructure projects, 18.2.2011 18.2.2011
for the last three’ years (2007-08 to 2009-10) and the ' v
currenf financial year (upto January, 2011) as under— SCB 2180'@ 2180.80 2054.41
(Rs. in crore) RRBs 200.00 200.00 185.60
~ Year Sanctionr Disbursement Total 2380.80 2380.80 2240.01
1 2 3 (c) to (f) NABARD has sanctioned WAD! (small
: orchard — horticulture) projects in various States to Project
Cumulative (as on 6,937 4,900 Implementing Agencies (NGOs) exclusively for tribal
31.01.2011) of which beneficiaries from its Tribal Development Fund (TDF).
' ‘ o : Horticulture is included in the activities eligible for 100%
2007-08 1’9 4 524 refinance. The details of refinance provided by NABARD
2008-09 _ 1,123 874 to different States in this regard are given in the enclosed
Statement.
Statement

(Rs. in takh)
State/UT 2007-08 . 2(.:)08-09 2009-10 2010-11 (as on
31 Jan., 2011)
1 2 3 4 5
Chandigarh 0.00 0.00 0.00 0.00
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1 2 3 4 5
Delhi 0.00 0.00 0.00 0.00
Haryana 1415.18 3094.07 3803.11 4065.73
Himacha;l Pradesh 154.67 274.47 0.00 36.58
Jammu and Kashmir 0.00 0.00 0.00 0.00
Punjab 1097.53 752.89 1075.08 4507.90
Rajasthan 675.33 67.32 166.29 141.66
Arunachal Pradesh 0.00 0.00 5.82 0.00
Assam 94.83 395.79 51.67 0.00
Manipur 0.00 0.00 0.00 0.00
Meghaiaya 5.11 0.00 0.00 0.00
Mizoram 0.00 27.50 0.00 0.00
— Nagaland 10.00 126.94 29.64 0.00
Tripura 3.25 1.05 25.28 17.20
Sikkim 11.56 17.20 0.00 . 0.00
Bihar 39.78 0.00 12.09 0.00

" harkhand 199.10 0.00 0.00 0.00
Orissa 645.08 308.87 967.52 80.06
West Bengal 5861.75 5679.62 6340.25 12160.78
Andaman and  Nicobar 6.72 43.76 35.65 35.59
Islands
Madhya Pradesh 714.01 163.49 90.05 319.53
Chhattisgarh 1.63 225 - 158.31 26.59
‘Uttar Pradesh 6215.56 8341.68 8242.10 5223.99
Uttarakhand 74.60 3470 18.68 244.02




265 Written Answers PHALGUNA 6, 1932 (Saka) to Questions 266
1 2 3 4 5
Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 "
Guijarat 1061.39 277.46 728.89 | 3183.73
Goa, Daman and Diu 0.29 0.00 ' 0.00 0.00
Maharashtra 6329.63 1843.46 3575.19 | 1318.60
Andﬁra Pradesh 1147.67 26.03 2089.54 4293.35
Karnataka 6262.58 1211 9.6é 4279.73 6567.30
Lakshadweep 0.00 0.00 0.00 0.00
Kerala 1733.77 2807.82 1853.65 688.68
Puducherry 0.00 v 0.00 0.00 30.00
Tamil Nadu 431.71 1047.80 4191.77 9970.33
Total 34182.71 37453.78 37740.30 52911.81
[Translation] THE MINISTER OF STATE IN THE MINISTRY OF

Waiving off Interest on Loan

750. SHRI DATTA MEGHE:
SHRI MAROTRAO SAINUJI KOWASE:

Will the Minister of FINANCE be pleased to state:

(a) whether the main reason for increasing inci-
dents of suicide by the farmers is their inability to repay
loans;

(b) if so, the details thereof;

(c) - whether the Government of Maharashtra has
sent any proposal to the Government to compensate the
losses incurred by the farmers due to excessive rain and
other natural calamities and to write off the interest on

loans to such farmers for one year;

(dy if so, the details thereof, and

(e) the corrective steps taken/being taken by the
Government to provide adequate relief to such farmers?

FINANCE (SHRI NAMO NARAIN MEENA): (a) to (e) The
information is being collected and will be laid on the Table
of the House.

UN Anti-Corruption Treaty

751. SHRI RADHA MOHAN SINGH:
SHRI BHUDEO CHOUDHARY:

Will the Minister of FINANCE be pleased to state:

. (a) whether many persons associated with the
Government have made declaration to bring back black
money from foreign banks within 100 days;

(b) if so, the time by which action is likely to be
taken in this direction;

(c) whether the United Nations Anti-Corruption
Treaty has been ratified by India; and

(d) if so, the details thereof and if not, the reasons
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therefor and time by which the same.is likely to be ratified

and put into implementation? '

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) This
Ministry is not aware of any person associated with the

Government making declaration to bring back black money

from foreign banks within 100 days.

(b) Does not arise in view of reply to part (a)
above.

(c) and (d) The United Nations Convention against
Corruption has not been ratified so far. The mandatory
provisions of Convention are required to be made

compliant of the Convention before ratification. The due

diligence process has been initiated for this purpose,
However, no specific time frame is possible to be spelt
out for the legislative process involved.

[English] L

Powers of CAG .

752. SHRI J.M. AARON RASHID: Will the Minister of

FINANCE bé pieased to state:

(a) whether according to terms of powers and
duties of the Comptroller and Auditor General of India
(CAG) contemplated under Article 149 of the Constitution,
CAG has no powers to challenge the policy decisions taken

by Government;

(b) if so, whether Government has opened-in 2-
G spectrum issue that CAG has no duty or power to
challenge policy decision;

(c) if so, the details of the opinion;

(d)  whether Government pfoposes to take remedial
steps on the role and duties of the CAG' so that
intervention of CAG in the implementation of executive
policies of the Government are restricted; and

(e) if so, whether Government would also inquire
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into the leakage of CAG report and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) As
per Article 149 of the Constitution of India, the Comptrolier
and Auditor General of India (CAG) shall perform such
duties in relation to the accounts of the Union and of the
States and of- any other autﬁority or body as may be
prescribed by or under law made by Parliament and, until
provision in that behalf is so made, shall perform such
duties and exercise such powers in relation to the accéun_ts
of the Union and of the States as were conferred on or
exercised by the Auditor-General of India.

As stated by the Comptroller and Auditor General of
India (CAG) in his “Report No. 19 of 2010-11 for the year
ended March, 2010: Union Government (Civil) — Perfor-
mance Audit Report on the Issue of Licences and
Allocation of 2G Spectrum by the 'Department of
Telecommunications, Ministry of Communications and
Information Technology”, while it is Government’s preroga-

vt'ive to formulate the policies, examination of implemen-

tation of such policies is done by Comptrbller and Auditor
General of India.

(d) No, Sir.
(e) Does not arise.
Delisting of Companies

753. SHRI HARIBHAU JAWALE: Will the Minister of

FINANCE be pleased to- state:

(a) whether Government has accorded permission
to merge one Company with other sister concern Company »
or the interest vested in the acquire company by arbitrarily
increasing their share capital from single digit value to five
digit value per share and consolidated the equity share
in-to one block and if so, the details thereof and reasons
therefor for the last three years;

(b) the list of companies delisted” from Stock
exchanges within three months of merger for last three
years;
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(c)  whether the Government has put safeguards to
protect the interests of small investment in such cases;
and

(d) if so, the details thereof and the action
proposed by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Merger of
one company with other sister company is provided for
in Section 391 to 394 of the Companies- Act read with
relevant Company Court Rules 1959. Section 94(1)(a) of
the said Act permits a company to increase its share
capital by such amount as it thinks expedient, by issuing
new shares and to consolidate and divide all or any of
its shares of larger amount than its existing shares if the
Artides of Association provide for the same. In the first

case, the power is vested in the High Court under whose '

jurisdiction the registered office of the company is situated.
In the second case, the power is vested in the company
itself. Therefore, the Central Government permission is not
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required and no application is made to Central Govern-
ment.

(b) The list of companies delisted from Stock
exchanges after merger for last three years is given in
the enclosed Statement.

(¢) Under the provisions of the Securities and
Exchange Board of India (SEB!) Act, 1992, SEBI has been

- mandated to protect the interest of investors in securities.

(d)  With respect to protecting the interest of
investors in case of listed companies going through the
scheme of mergers/de-mergers etc., clause 24(f), 24(g)
and 24(h) of the Listing Agreement contains the relevant
provisions. It mandates that the scheme does not in any
way override, violate or circumscribe the provisions of
Securities Laws or the Stock Exchange requirements and
provides for disclosures which inter-alia include the
“Fairness opinion” obtained from an independent Merchant
banker on valuation of assets and shares done by valuer
of the companies.

Statement

List of the companies which went out of “Listing Framework” pursuant to scheme of merger/

de-merger efc. during the period from January 01, 2008 to February 22, 2011

Source: BSE and NSE

Sl Transferor Company Date of Exchange Transferee Company
No. suspension Ratio

1 2 3 4 5

1. Rain Calcining Limited 2-Jan.-08 2:7 ‘Rain Commodities Limited’

2. ETC Network Limited 4 Feb.-08 1:2 ETC Networks Limited

3.  Aristocrat Luggage Limited 8-Feb-08 1:2 V.L.P. .|ndustries Limited

4.  Jai Parabolic Springs Limited 14-Feb-08 1:2 Jamna Auto industries Limited
5. Godavari Fertilisers and Chemicals 15-Feb.-08

Limited

3:2 Coromandel International Limited
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1 2 3 4 5
6. Rane Brake Linings Limited 15-Féb.-08 75:100 Rane Holdings Limited
7. - Rane Engine Valves Limited 15-Feb.-08 56:100 Rane Holdings Limited
8.  Southern Iron and Steel Company 14-Mar.-08 1:2é JSW Steel Limited
Limited
9. - Centurion Bank of Punjab Limited 9-June-08 1.29 HDFC Bank Ltd.
10. SPL Polymers Limited 29-July-08 1:6 Supreme Petrochem Limited
11.  Milestone Organic Limited 20-Sep.-08 1:100 Bodal Chemicals Limited
12. Torrent Cables Limited 23-Oct.-08 1:1 Torrent Cables Limited (Formerly known
as Torrent Gujarat Biotech‘ Limited)
13. Gulshan Sugars and Chemicals 4-Nov.-08 1:06 Gulshan Polyols Limited
Limited | 4
14. Ashim investment Company Limited 21-Nov.-08 ’23:59 Bengal and Assam\Comp‘arly Limited
15.  Netfiier Finco Limited 21-Nov.-08 17:73 Bengal and Assam Company Limited
.16. Orient Information Technology 22-Dec.-08 100:275 IT Peop;le (india) Limited
Limited '
17. Cadila Heaithcare Limited 29-Dec.-08 4:15 Zydus Wellness Limited
18. Punjab Tractors Limited 25-Feb.-09 1.3:3 Mahindra and Mahindra Limited
19. Bongaigaon Refinery and 21-April-09 4:37 Indian Oil Corporatidn Limited
Petroéhémicals Limited
20. Aztecsoft Limited 23-June-09 2:11 Mind TreeJLimited -
21. Shaw Wallace and Co. Limited 10-July-09 4:17 United Spirits Limited J
22. Pentasoft Technbiogies Limited /14-Sep.-09 1:5 Pentam;dia Graphics Limited |
23. Reliance Petroleum Limitéd 25-Sep.-09 16:1 Fieliaﬁce Industries Limited
24. Bombay Paints Limited 8-Oct.-09 1 Grauer and Weil (India) Limited
25. Amrapali Developers Limited 18-Dec.-09 13:10 Amrapali Industries Limited
26. Titagarh Steels Limited 7-Jan.-10 1:36 Titagarh Wagons Limited
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1 2 3 4 5

27. Brabourne Enterprises Limited 3-Feb.-10 1:28 Summit Securities Limited (Formefly:
RPG ltochu Finance Limited)

28. CH! Investments Limited 3-Feb.-10 1:06 Summit Securities Limited (Formerly:
RPG ltochu Finance Limited)

29. Octave Investment Limited 3-Feb.-10 1:21 Summit Securities Limited (Formerly:

’ RPG Itochu Finance Limited) .

30. Summit Securities Limited 3-Feb.-10 1:16 Summit Securities Limited (Formerly:
RPG Itochu Finance Limited)

31. Spice Communications Limited 11-Mar.-10 45:100 Idea Cellular Limited

32. Ciba India Limited 17-Mar.-10 90:100 BASF India Limited ‘

33. RPG Cables Limited 16-April-10 1:20 KEC International Limited (Formerly
known as KEC Infrastructures Limited)

34. Parijat Trading Limited 13-May-10 10:1 Multilayer Films Pwvt. Limited

35. , Hyderabad Fiextech L.imited 9-June-10 1:45 Keerthi Industries Limited

36. Fem Care Pharma Limited 29-June-10 1:5 Dabur India Limited

37. Techno Electric and -Engineering 7-July-10 1:1 Techno Electric and’ Engineering Co.

Co. Limited Limited (Formerly known as Super Wind

Project Limited)

38. South Asian Petrochem Limited 15-July-10 1:10 Dhunseri Petrochem and Tea Limited

39. Samruddhi Cement Limited 24-Aug.-10 4:7 UtraTech Cement Limited

40. Solectron EMS India Limited 24-Aug:-10 2:3 Centum Electronics Limited

41. The Bank of Rajasthan Limited 24-Aug.-10 25:118 ICICt Bank Limited

42. Religare Technova Global Solutions 7-Sep.-10 1.03275:2 Religare Technova Limited o

Limited '

43. ETC NetWorks Limited 16-Sep.-10 10:11 Zee Entertainment Enterprises Limited

44. Elgi Finance Limited 21-Oct.-10 1:20 - Elgi Equipments, Limited

45, India foils Limited 25-Oct.-10 1:1285 Ess Dee .Aluminum Limited
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46. Reliance Natural Resources Limited 9-Nov.-10 1:4 Reliance Power Limited
47. Com‘pulink Systems Limited 25-Nov.-10 1:19 Glodyne Technoserve Limited
48. Mounteverest Trading and Investment 6-Dec.-10v 40:100 Monnet Ispat Limited
Limited
49. Bajaj Hindustan éugar and 30-Dec.-10 1:5 Bajaj Hindustan Limited
. Industries Limited |
- 50. RPG Transmission Limited 12-Feb.-08 4:9 ~ KEC International Limited
51. Treadsdirect Limited 11-Jar;.-11 1.4 Elgi Rubber International Limited

Mutual Funds

754. DR. KIRIT PREMJIBHAI SOLANKI: Will the
Minister of FINANCE be pleased to state: '

’

(a) whether there is constant fluctuation in Indian

Equiiy Industry;

(b) if so, the details thereof for the last three
months alongwith its: impact on Mutual Fund market;

(c) whether average Asset under Management
(AuM) is decreasing by more than §5%; =

(d) whether during October to December, 2010
there is’> decline in 5.3%,;

-

(e} if so, the details of loss in each mutual fund
company, and

4] the steps being taken to safeguard in interest
of investors? )

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and )
FI_uctuétion is inherent in the equity markets. During the
period November, 2010 to-January, 2011 fiuctuation in the
Sensex, measures as volatiiity, ranged between 0.85% and

1.23%. Over the same period, the Nifty volatility ranged .

between 0.87% to 1.23%. Fluctuations in the equity
markets affect the valuation of Assets under Management
(AUM). buring the period 31st October, 2010 to 31st
January, 2011. The AUM of equity oriented schemes
declined about 10% whereas the AUM under all schemes

rose by 7%.

(¢) During the 'period November, 2010 to January,
2011, the average AUM for equity schemes declined by
about 6.07% whereas average AUM under all schemes
increased by about 2.07%. '

(d) For the period October-December, 2010 there
has been a decline of 4.36% in the average AUM for equity
oriented schemes and a decline of 6.35% in the average
AUM for all schemes. »

(e) Fluctuations in equity market affect only the
valuation of AUM. The details.of decrease‘ in average AUM
for all échemés for the period October to December, 2010
is given in the enclosed,Statement.

K\)) Mutual Funds are regulated under the Secu-
rities and Exbhange Board of India (SEBI) (Mutual Funds)
Regulations 1996 and various cifculars issued thereunder.
These brotect the interests of the investors. |mp6nant
initiatives taken by ‘SEBI in the recent past in this regard
include the following:—
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. abolition of entry load; 1 9 3 - ' 4 5
. ensuring parity among all classe§ of unit 8. HSBC MF 4902402 453212 -391.90
holders for exis load; ‘ .
9. Shinsei MF 19790 © 8105  -116.85

. permitting units of mutual funds schemes to be’

transacted through vregistei’ed stock brokers of 10. JP Morgan MF  6,870.11 3,928.36 -2,941.75
recognized stock exchanges; o .
11. IM MF 6,685.11 6,208.99 -476.12

. ensuring prominent‘display of standard warning ) ' - v
of risk factors in audio visual and print media; 12. LIC MF . 20,191.87 16,399.41 -3,792.46
and B )
. 13. Morgan Stanley 2,38224 2,313.73 -68.51 _
e mandating system audit of mutual funds, MF ) ’
disclosure of annual reports and investor ' ' . o
. Lo - 14. Edelweiss MF - 227.51 19297 _ -34.54
_complaints received by mutual funds on their . i =
websites. ' 15. ICICI Prudential 68,078.00 64,227.56 -3,850.44
MF ' - ~ *

Statement

- ] T : : - "; . .
Details of decrease in average AUM across all 16. Reliance MF 105,820.16 98’075"?4 7’744'91

schemes for mutual funds companies during

, 17. SBI MF 42,037.54 41,43436 -603.18
the period October-December, 2_011' - N
' _ - 18. IDFC MF  18,566.97 16,406.82 - -2,160.15
Sl.  Mutual Fund Average AUM (Rupees crore) ‘ o i B o
No. i _ © 19. Bharti AXA MF 41838 39957 , -18.90
Oct.- Dec.-  Difference _ | o :
- - 20. Tata MF 22,012.44 19,190.99 -2,821.45
2010 2010 - o S
) T, s, 4 5 21. Taurus MF - 2,84373 2,381.40 - -462.32
1 Birla MF 60.044.99 5464479 -6300.20 22. Templeton MF  .41,791.15 37,670.62 -4,120.53
2. Baroda Pioneer 4,139.07 194740 -2,191.67  23. UTIMF  ©  67,684.60 6194078 -5743.82
MF 24. BNP Paribas 494524 481068 -134.56
3. Canara Robeco  7,814.27  7,386.71  -427.56 MF-

,ME " 25 Peerless MF 262673 2,188.96.. -437.77
4 LT MF - 356485  3017.07° 4778 6. 1DBI MF 242846 ~ 2,051.60- -376.86
5 Al MF ‘88042 869.60  -1082 27. Motilal Oswal 32355 28191  -4164
6. Sahara MF 58169 17857  -403112 MF A

k]

7. HDFC MF . 89,964.32 86,449.27 -3,515.05 - Total . 698,852.71 654,474.75 -44,377.95
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Disinvestment

755. SHR! K. SHIVAKUMAR ALIAS J.K. RITHEESH:
SHRI DEVJI M. PATEL:
SHR! GORAKH PRASAD JAISWAL:
SHR! S. ALAGIRI:
SHRI RAMESH RATHOD:
SHRI NARANBHAI KACHHADIA:

Will the Minister of FINANCE be pleased to state:

(a) the details of the present disinvestment policy

of the Government;

(b)  whether the Disinvestment Commission has
recommended for disinvestment of some of the Public
Sector Undertakings (PSUs) including profit making
PSUs;

(¢) if so, the names of such PSUs recommended
for disinvestment during the last three years alongwith the
names of the PSUs disinvested so far;

(d) the targets set for disinvestment and the

achievements made in this regard so far; and

(e) the measures taken by the Government to

“achieve the revenue target set through disinvestment?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The present

disinvestment policy of the Government is that.—

(i) Already listed profitable Central Public Sector
Enterprises (CPSEs) (not meeting mandatory
shareholding of 10 per cent) are to be made
complaint by ‘Offer for Sale’ by Government or
by thé CPSEs through issue of fresh shares
or a combination of both.

_ (i) Unlisted CPSEs with no accumulated losses
and having earned net profit in three preceding
consecutive year are to be listed.

(i)  Follow-on public offers would be considered
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taking into consideration the needs for capital
investment of CPSE, on a case by case basis,
and Government could simuitaneously or inde-
pendently offer a portion of its equity

shareholding.

(iv) In all cases of disinvestment, the Government
would retain at least 51 per cent equity and

the management control.

(v)  All cases of disinvestment are to be decided

on a case by case basis.

(vi) The Department of Disinvestment is to identify
' CPSEs in consultation with respective admin-
istrative Ministries and submit proposal to
Government in case requiring Offer for Sale of

Government equity.

(b) and {c) There has been no Disinvestment

Commission in existence during last three years.

(d) The Budget Estimates for disinvesiment pro-
ceeds are Rs. 40,000 crore for the year 2010-11.

(e) During the current financial year so far
Government has raised Rs. 22,144 crore from disinvest-
ment in SIVN Limited, Engineers India Limited, Coal India
Limited, Power Grid Corporation of India Limited, MOIL
Limited and Shipping Corporation of India Limited.
Disinvestment of 5 per cent paid-up equity capital of
Oil and Natural Gas Corporation Limited (ONGC),
Steel Authority of India Limited (SAIL) and Power
Finance Corporation Limited (PFC) ahd 10 per cent in
HCL out. of Government shareholding are under imple-
mentation. ’

Wind Power Generation

756. SHRI BAL KUMAR PATEL:
SHRI JAI PRAKASH AGARWAL.: {
SHRI BAIJAYANT PANDA:
DR. M. THAMBIDURAI:
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SHRIMATI JAYSHREEBEN PATEL:
SHRI RAM SINGH KASWAN:
SHR! M.B. RAJESH:

SHRI BHOOPENDRA SINGH:

Wilt the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@)  the details of the sites identified for setting up

wind power projects in the country;

(b}  whether the Union Government has received
proposals from various State Governments including Uttar
Pradesh and Madhya Pradesh for setting up wind power

projects in their States;

(c) if so, the details thereof and the action taken
thereon;

(d) the details of subsidy, financial incentives
provided to private developers to encourage setting up of

wind power projects; and

(e}  the details of the targets set and achievements
made in wind power generation in the country during the
last three years and the current year, year-wise and

State-wise?

THE MINISTER OF NEW AND RENEWABLE EN-
ERGY (DR. FAROOQ ABDULLAH): (a) 233 sites having
wind power density greater than 200 watt/m? have been
identified in the country which are considered suitable for
setting up wind power projects. The State-wise breakup
of sites is given in the enclosed Statement-I.

{b) and (c) Wind power development is taking place
in commercial mode with private sector investment.
The proposals for such projects are not to be submitted
to Union Government. As such Ministry has not received
any such proposal from Uttar Pradesh and Madhya
Pradesh.

(d) Government is promoting commercial wind

power projects through private sector investment in wind
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potential States by providing fiscal and promotionai-
incentives such as 80% accelerated depreciation,
concessional import duty on certain components of wind
electric generators, excise duty exemption, 10 years tax
holiday on income generated from wind power projects.
Loan is available from Indian Renewable Energy Devel-
opment Agency (IREDA) and other financial institutions.
Technical support including detailed wind resource
assessment to identify potential sites, is provided by the
Centre for Wind Energy Technology (C-WET), Chennai.
This apart, preferential tariff is being provided to increase
wind energy investment in the potential States Government
has announced a generation based incentive (GBI) under
which Rs. 0.50 per unit generated from wind power projects
is provided to the projects which do not avail accelerated
depreciation benefit.

(e)  The target for wind power programme are not
fixed State-wise. The total target and achievements during
last three years and the current year are given in the
enclosed Statement-Il. '

Statement-1

. State-wise wind Potential Locations

Sl States No. of Wind Potential
No. Sites

1 2 3

1. Tamil Nadu 45

2.  Guijarat 40

3. Orissa’ ' 6

4.  Maharashtra 39

5. Andhra Pradesh 32

6. Rajasthan 8

7.  Lakshadweep 8
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1 2 3
8. ° Karnataka 26
9. Kerala ’ - 17
10. Madhya Pradesh 7
11‘. West Bengal ' 1
12, Andaman and Nicobar 2
“-Islands
13. Uttarakhand 1
14, Jémn_\u and Kashmir ' 1

Total 233

Statement-Il

Year-wise Targets and Achievements

_ Year Target Achievement
(Mw) (MW)
2007-08 71500 , 1}663
2008-09 2000 , 1485
2009-10 2500 1565

2010-11 2000 1377
' (upto Jan., 2011)

" Cumulative so far 13184 MW

[Translation]
Shimla Summer Festival-2010

757. SHRI VIRENDER KASHYAP: Will the Minister of
TOURISM be pleased to state:;

(a)  whether the Himachal Pradesh Government had
requested the Union Government for early release of
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Rs. 5 lakh spent by it on organizing the Shimla Summer
Festival-2010 under the central' financial assistance-
scheme of the Ministry; and .

(b) if so, the current status thereof and the time
by which the said amount is likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
TOURISM (SHRI SULTAN AHMED): (a) and (b) Yes, Sir.
The proposal received from State Governmeqt of Himachal
Pradgsh for Shimla Summer Festival-2010 has already
been sanctioned with Central Financial Assistance of
ﬁs. 5.00 JakH and the entire amodnt of Rs. 5.00 lakh has

been released.
[English]
Allocation of Mines

758. SHRI GAJENDER SINGH RAJUKHEDI: Will the
Minister of MINES be  pleased to state:

(a) whether several steel manufacturers have

" been allocated mines by the Government in Orissa,

Jharkhand, Chhattisgarh, Goa and Karnataka during the
last one vear; '

(b) if so, the details thereof, company-wise alongwith
the area of mines allocated to them;

(c)  whether some private companies have failed to
set up steel plants even after three years of signing the
Memorandum of Understanding with the State/Union

Governments;
(d) if so, the names of such companies; and

(e} the action taken by the Government for delay
in setting up of steel plants?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI DINSHA PATEL): (a) to (e) Information
is being collected and will be laid on the Table of the
House.
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AYUSH Research Centres/Institutes

759. DR. P. VENUGOPAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the Government encourages and
provides support to research works under the Ayurveda,
Yoga and Naturopathy, Unani, Siddha and Homoeopathy
(AYUSH) systems of medicine in order to raise their
efficacy against various diseases;

{b) it so, the details thereof alongwith the funds
allocated and spent for the purpose during the last three
years and the current year;

{¢)  whether there is adequate number of AYUSH
Research Centres/institutes for carrying out such research
works in the country;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the steps taken/proposed by the Government
to set up more number of AYUSH Research Centres/
Institutes across the country, particularly in uncovered
areas?

THE MINISTER ‘OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! DINESH TRIVEDI):
(a) and (b) Yes. The Government encourage and provides
support to research work under the Ayurveda, Yoga and
Naturopathy, Unani, Siddha and Homoeopathy (AYUSH)
systems of medicine. Research is undertaken through
projects undertaken by the Councils under the Department
and through Extra-Mural Research Scheme through
agencies outside the Department.

Details of research work done by the Central Councils
are given in their Annual Reports. Till date, 161 Extra-
Mural Research projects have been undertaken, out
of which 65 have since been completed and 96 are

ongoing.

Funds budgeted and expenditure incurred for the
Central Research Councils of this Department, and through
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Extra-Mural research during the last 3 years and the
current year is as under—

(Rupees in crores)

Year Fund Allocated Expenditure
Central Extra Mural Central Extra Mural
Research Research Research  Research
Councils Scheme Councils ~ Scheme
2007-08 103.46 8.00 114.63 7.75
2008-09 124.38 7.00 184.96 3N
2009-10 270.12 5.50 266.46 3.96
2010-11 254.33 5.50 223.84 097 .
(upto (upto

21.2.2011) 21.2.2011)

(c) and (d) Yes. There are 91 research Centres
(including Research Council Hgrs.) located all over the
country.

(e) The Government is encouraging strengthening
and consolidation of Research Centres of Central
Research Councils. However, in the recent past some new
Research centres have been established or reopened on
which a decision is taken on case to case basis.

[Translation]

AlIMS like Institutes

760. SHRI BAIDYANATH PRASAD MAHATO:
SHRI PRABODH PANDA:

Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether the Union Government has received
proposals from various States to set up All iadia Institute

_of Medical Sciences (AIIMS) like institutes in their

réspective States including Patna district in Bihar and West

~-Medinipur district in West Bengal;
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(b) if so, the details thereof, State-wise;

{c) the reasons for delay in approval of these
Wprqjects; and :

(d) the time by which these proposals are likely
to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! DINESH TRIVED}):
(a) and (b) Under the first phase of Pradhan Mantri
Swasthya Suraksha Yojana (PMSSY), the Government of
India is setting up six AltMS-iike institutions, one each in
the States of Bihar (Patna), Chhattisgarh (Raipur), Madhya
" Pradesh (Bhopal), Orissa (Bhubaneshwar), Rajasthan
' (Jodhpur) and Uttarakhand (Rishikesh):

Cabinet approved, on 5.2.2009, setting up of AlIMS-
like institutions, one each in West Bengal and Uttar
Pradesh, in the second phase of PMSSY. There is no
proposal to set up an AlIMS-like institution in West
Medinipur District of West Bengal.

(c) and (d) Approval for the following six projects
has already been taken and construction has already
started. o ’

—_

Bhopal (Madhya Pradesh)
2. Bhubaneswar (Orissa)

3. Jodhpur (Rajasthan)

4. Patna (Bihar)

5. F.!aipur' (Chhattisgarh)

6. Rishikesh (Uttarakhand)

As far as setting up of AlIMS-like institutions in
West Bengal and Uttar Pradesh is concerned, site has
been identified at Raiganj, Uttar Dinajpur District, West
Bengal after a detailed discussion with the State
Government and Central team has already visited this site.

State Government has been requested to acquire land and
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hand over the site to Government of India for initiating
further action.

In the case of Uttar Pradesh, State Government is
yet to finalize the location.

Bofors Case in ITAT

761. SHRI BHUDEO CHOUDHARY: Will the Minister
of FINANCE be pleased to state: '

(a) whether the Bofors case is also lying in Income
Tax Appellate Tribunal (ITAT);

(b) if so, the details thereof and time since when '

the case is pending alongwith the reasons therefor;

(c) whether the Central Bureau.of Investigation
(CBl) has not taken this case seriously and filed the
closure report in the court about the foreign agents who
were accused of taking kickbacks in the aforesaid scam;
and

(d) if so, the details of efforts being made to

repatriate the accused in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM): (a) and (b) In
the case of Shri Hersh W Chaddha, legal heir of Late
Shri W.N. Chaddha, assessment orders of AY 1987-88 to
AY 1993-94 and 1995-96 to 1999-2000 were passed by
the Income Tax Department on the issue. of alleged
commission being received from M/s Bofors. The orders
were contested by the assessee before the Income Tax
Appellate Tribunal (ITAT) in the FY 2005-06. The ITAT has
disposed off the appeal of the assessee in favour of the

~ Department vide order dated 31.12.2010 after hearing both

the parties and have confirmed the addition to income on
account of commission payment.

(c) No, Madam. After conducting through investi-
gation, CBI had filed a charge sheet in the Bofors Case
on 22.10.1999 and a supplementary charge sheet on
9.10.2000 in the Court of Spl. Judge, Delhi against
S.K. Bhatnagar, W.N. Chaddha, Ottavio Quattrocchi, Martin
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Ardbo, M/s AB Bofors, S.P. Hinduja, G.P. Hinduja and
P.P. Hinduja for offences punishable, under sections
120-B IPC r/w section 420 IPC and section 5(2) read
with 5(1)(d) of the PC act 1947 and substantive offences
thereof alleging that an amount of SEK 323.42 million
was paid by M/s AB Bofors to its agents as commissions
which included SEK 50.46 million to Ottavio Quattrocchi
through M/s AE Services, SEK 192.16 million to W.N.
Chadha through M/s Svenska and SEK 80.80 million to
S.P. Hinduja, G.P. Hinduja and P.P. Hinduja through
M/s Mc Intyre Corporation Accused S.K. Bhatnagar, Win
Chadha and Martin Arbdo expired during the trial hence,
the case against them stands abated. The Delhi High
Court, vide its judgement dated 31.05.2005 dismissed the
proceedings against the accused Hinduja brothers and
M/s Kartongen Kemi Och Forvaltning (formerly
M/s AB Bofors). Attempts made to secure the presence
of Ottavio Quattrocchi from Malaysia and Argentina have

failed.

The Government, after considering all the facts and

circumstances of the case consented to withdraw court
case No. 2/2002 against Ottavio Quattrocchi. Pursuant to
this, an application for withdrawal of court case No. 2/
2002 against Ottavio Quattrocchi was filed in the trial court

of Chief Metropolitan Magistrate, Delhi by- Spl. Public

Prosecutor, CBI on 3.10.2009 under section 321 Cr.P.C.
The said application is pending consideration by the court
and next date of hearing is fixed on 4.03.2011 for orders
on the said application.

{d)  Not applicable in view of above.
[English]

Adverse effects of Mobile Phone/
Tower on Health

762. SHRIMAT! ANNU TANDON:
DR. KIRODI LAL MEENA:
PROF. RAMSHANKAR:

Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

PHALGUNA 6, 1932 (Saka)

to Questions 290

(a) whether the Government has taken note of the
various national and international studies which suggest
that mobile phones and towers have serious side effects
on health;

(b) if so, the details thereof;

(c) whether an inter-ministerial Commitiee consti- -
tuted to study the health hazards posed by mobile phones
and towers has since submitted its report,

(d) if so, the details thereof alongwith the findings
thereof; and

(e) the details of the recommendations made by
the said Committee alongwith the follow up action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY
OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): (a) and (b) There are no conclusive
data available' so far on this issue. The review of literature
does not establish conclusive evidence on the. safety
or risk or Radio Frequency Radiation (RFR) but
growing body of scientific evidence indicate towards the
bio-effects and adverse health affects of RFR which may
be possible. )

(c) to (e) An Inter-Ministeriai Committee constituted
by the Department of Telecommunication for study of
health hazards, environmental pollution and other epide-
miological studies due to Electro Magnetic Field (EMF)
radiations created by cell phone/cell phone towers. The

recommendations made by the said Committee are given

in the enclosed Staterhent. -

‘ Statement

Major Recommendations Report of Inter-Ministerial
Committee on EMF Radiation '

Mobile Handsets:

1. Adoption of SAR level for mobile handsets limited to
1.6 Watt/Kg, averaged over a 6 minutes period and
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taken over a volume containing a mass of 1 gram
of human tissue as per the FCC norms of United
States.

SAR value information is to be embossed and

displayed in the handset.

Information on SAR values for mobile handsets
should be readily available to the consumer at
the point of sale so that one can make sure of
the SAR value of the handset while buying a cell
phone.

Government may consider amendments in the Indian
Telegraph Act, 1885 and Rules notified under and
necessary legislations if any so that only mobile
handset satisfying radiation standards should
be permitted for import/manufacture or sold in the

country.

Mobile handset manufactured and sold in India or
Imported from other countries should be checked for
compliance of SAR limit and no handsets of
SAR value above the prescribed standard adopted
in india should be manufactured ot solid in the

country.

SAR data information of the mobile handsets should
be available on the manufacturer's web site and in

the manufacturer's handset's manual.

To bring awareness, the manufacturer's mobile

handset booklet should contain specified material.

t

THe RF “exposure limits in India may be lowered to
1/10th of the existing level keeping in view the data

submitted by COAI/AUSPI during presentation made

to the committee and trend adopted by other
developed countries.

To provide static continuous testing/measuring centers
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for online monitoring of radiation level at prominent
places in metro/cities and the data to be sent to the

central sever for information.

10. The mobile service providers should measure the
" radiation level of certain prominent places and display

it for information of the general public.

11. DOT should create a national data base with the
information of base stations.

12. Impose restrictions on installation of mobile towers
near high density residential areas, schools, play-
grounds and hospitals.

13. For the future expansion of telecom network in the
country use low power micro cell transmitters with in-
building solutions in place of the present trend of using
high power transmission over mobile towers/high rise

buildings.

14. It is recommended for use of hands free and ear
phone technologies such as blue tooth handsets and
ear phone so as to minimize the contact of head with
cell phone.

15. Department of Telecom may create a document
“Radio waves and safety in our daily life” indicating
various Do's and Don'ts related to mobile users
clarifying various myths regarding deployment and use

of radio waves.

Hydro Power Projects in North-
Eastern States

763. SHRI BADRUDDIN AJMAL: Will the Minister of
POWER be pleased to state:

(a) " the details of hydro power projects functional
and under-construction in the North-Eastern States in the

country, project-wise and State-wise;

(b) whether the Government has announced any
financial package for hydro power development in the
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North-Eastern States to achieve the goal of electnflcauon
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1 2 3
of all households in the reglon
North Eastern Region
{c) if so, the details thereof; and L T
' ' . Assam
(d) the details of funds sanctioned/released so far, _
State-wise? . ' 3. Koplh (NEEPCO) 200
THE MINISTER OF STATE IN THE MinisTRy ¢  Kfhandong (NEEPCO) 7
11 hydro electric projects (above 25 MW capacity) ' _
with an aggregate capacity of 1686 MW are in Langpi)
opération in the North Eastern Region (NER)' including
Sikk_im. The details are given in the enclosed Total (Assam) 378
Statement-l. In .addition, 12 hydro electric projects '
, Manipur
(above 25 MW capacity) w_i,th an aggregate capacity
of 5002 MW are presently under construction in 6. Loktak (NHPC) 105
NER including Sikkim. The details are given .in the '
Q_nclosed; Statement-1l. Total (Maniplur) 105
(b) to (d) vaernment';of .India has not announced “Meghalaya
any special financial package are hydro -power develop-
o . ° ’ y. P . P , 7. Umiam Umtru-IV 60
ment in the North Eastern States. The details of funds : . o
sanctioned . and released State-wise under Rajiv Gandhi 8. Kyrdahkulai 60
Grameen Vidyutikaran Yojana (RGGVY) for electrification ' v
of villages and to provide electric connection to- BPL S. .U_malm Stage-| 36
households in North Eastern States are given in the
: . Total (Meghalaya) 156
enclosed Statement-lll.
Statement-I Arunachal Pradesh
10. Ranganadi-l (NEEPCO) 405
Sl. - Name of the Project: 1.C. (MW) s '
No. ' Total (Arunachal Pradesh) 405
1. 2 | . 8- T
: Nagaland
Sikkim 11. Doyang (NEEPCO) 75
1. Rangit-lll (NHPC) 60 Total (Nagaland) 75
2. Teesta-V (NHPC) 510 Grand Total (NER) 1116
Total (Sikkim) ' 570 Grand Total (NER+Sibkki'm) 1686
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Statement-l

SIl.No. Name of the Project I.C. (MW) Implementing Agency
North Eastern Region
Arunachal .Pradesh
1. Subansiri Lower 2000 NHPC
2. Kameng 600 NEEPCO
3. Pare ‘110 NEEPCO

Total (Andhra Pradesh) 2710
Meghalaya
4. Myntdu 126 MeSEB

‘

5. “New Umtru 40 MeSEB

Total (Meghalaya) 166
Mizoram
6. Tuirial 60 NEEPCO

Total (Mizoram) 60

Grand Total (NER) 2936
Sikkim
7. Chujachen 99 M/s Gati Infrastructure Ltd.
8. Teesta-l! 1200 l&l/s Teesta Urja Lid.
9. Teesta-Vi 500 M/s Lanco Energy Pwt. Ltd.
10. Rangit-1V 120 M/s Jal Power Corporation Ltd.
1. Joréthang Loop 96 M/s Trans Energy Ltd.
12. Bhasmey 51 M/s Gati Infrastructure Ltd.

T:otal (Sikkim) 2066

Grand Total (NER+Sikiim) 5002
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Statement-lil

(Rs. in lakhs)

PHALGUNA 6, 1932 (Saka)

State Sanctioned cost Cumulative Funds

of projects taken  Released as on

up in Xth and 15.02.2011
Xith Plan

Arunachal Pradesh 92554.55 53134.49
Assam 218904.30 171803.73
Manipur 38003.39 21697.32
Meghalaya 44274.08 16403.71
Mizoram 26795.74 23824.31
Nagaland 25494.95 15356.57
Sikkim‘ 14890.?9 - 13237.98
Tripura 16854.51 10101.93
Total | 477772.51 325460.05

Shortage of Doctors and Para-Medical Staff

764. SHRI SANJAY DINA PATIL:
SHRIMATI DEEPA -DASMUNSI:
SHRI S. PAKKIRAPPA:

Will the Minister of HEALTH AND FAMILY WELFARE
he pleased to state:

(a)  whether there is shortage of doctors/specialist
and para-medical staff in Primary Health Centres/
Community Health Centres/Sub-Centres of the country;

(b) if so, the details thereof alongwith the reasons

therefor, State-wise/UT-wise and the steps taken/being
taken by the Government to meet the shortage;

(c) the number of sanctioned posts of doctors/
specialist doctors/lady doctors lying vacant in the above
said centres under National Rural Health Mission,

to Questions 298

(d) the steps taken by the Government to fill up
these vacant posts at the earliest;

(e) whether instances of absenteeism of the
doctors from the above said centres have come to the
notice of the Government; and

()] if so, the facts thereof and the action taken by
the Government in this regard? '

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) to (d) Yes. A Statement-| showing the shortage of
doctors/specialist and para-medical staff in Primary Health
Centres/Community Health Centres/Sub-Centres of the
country as per the Bulletin on Rural Health  Statistics in
india, 2009 is given is enclosed. A Statement-Il showing
the number of sanctioned posts of doctors/specialist
doctors/lady doctors lying vacant in the above said centres
is enclosed. '

Augmentation of human resources is one of the thrust
area under the National Rural Health Mission [NRHM].
Financial support is provided under NRHM for engagement
of staff on contractual basis. During meetings and review,
State Governments have been impressed upon to make
efforts to fill up the vacant posts on priority. Multi-skilling
of doctors to overcome the shortage of specialists,
provision of incentives to serve in rural areas, improved

- accommodation arrangements, measure to set up more

medical colleges, GNM Schools, ANM Schools to produce
more doctors and paramedics are some of the measures
taken to bridge the gap in human resources. Under NRHM,
the following staff has been appointed on contractual basis
across the country:~—

Sl Designation and No. of staff added
No. Place of Posting '

1 2 , 3

1. Specialists at CHCs 1572

2. General Duty Medical Officers 8284
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1 2 3 L 2 - 3
3. AYUSH Doctors 9578 " 6. Para Medics® - 18272
4. Staff Nu 26734 R ‘ -
Staff Nurses (e) and .(f) Specific report regarding large scale
5. ANM 53552 absenteeism of doctors has not been received from any
State. ' '
Statement-]
Shortfall of Doctors/SpeciaIists and Paramedical Staff (as on March, 2009)
State/UT Doctors “Specialists HW Health Health Radio- Pharmacists Lab Nhfse—
- (PHC)  (CHC)  (F)ANM Worker Assistants graphers at PHC Technician Midwife/
atsub- (M)at (M)at at CHCs and  at PHC  Staff
center SCs PHCs CHC and Nurse at
’ CHC PHC and
CHC
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh * -~ 188 * 16395 * o102 123 ,3N74 oo
Arunachal Pradesh 29. 167 ' - 452 . 436 '.116, 37 94 ~.-108 112
. _ , | _ S o N
Assam 500 290 4233 © NA NA 661 395 - *
Bihar 211 176 1507 . 7784 1142 55 1407 1711 . 841
Chhattisgarh : 431 440 . 2245 601 64 371 489 976
. - "
Goa . .6 . 36 19 . . . .
Gujarat 65 1048 1927 2390 - 326 147 407 576 322
Haryana 10 293 . 790 - 371 '~ 45 - 168 33
Himachal Pradesh 88 202 795 826 - 399 ‘36 - 249 367 58
Jammu and . 202 323 1448 = -301 21 . -+ 61 - 288
Kashmir - ’ . g
Jharkhand * 435 * 2025 ot 179 167 134 1250
Karnataka . 2308 4381 1535 294 464

605

1205  *
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1 2 3 4 5 6 7 8 9 10
Kerala * 11}0 * 1921 153 216 5 576 *
Madhya Pradesh 614 1087 | * 5324 1037 195 1157 1104 1655
Maharashtra . 1066 . 674 . 82 216 1364 .
'Manipur * 62 * 0 9 5 * * *
Meghalaya * 108 * 317 18 3 * 3 127
Mizoram ) 6 3 . . 3 1 13 29 .
Nagaland * 82 * 156 108. | 2n 31 . 42 *
brissa 413 5563 1049 51 43 1238 - 221 * 1322 2254
Punjab 45 262 * 846 * 51 * 24 *
Rajasthan * 870 * 8423 789 96 * * *
Sikkim * * * 14_ - 23 * 0 * *
Tamil Nadu 6 1024 199 5653 969 ’ 143 308 667 *
Tripura . 40 223 297 48 0o 31 37 -
Uttarakhand 1_1 3 181 * 1689 | 167 47 . .66 - 276 -356
Uttar Pradesh 1689 1 442- - 31 87‘ 18424 * - 382 - 2251 3120 3955
West Bengal * 1161 b 6275 1 36 | 108 | 163 - 922 *
Andaman and * 16 * 92 19 * : * * *
Nicobar Islands
Chandigarh o . . 12 0 . . .
Dadra and Nagar o 4 * 29 . 6 -0 0 0 *
Haveli N
Daman vand Diu * 7 * 10 0 1 * 1 4 ‘
Délhi' * 0 * 41 4 0 5 2 8
Lakshadweep * 12 4 1 4 " * * *
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1 2 3 4 5 6 7 8 9 10

Puducherry * 7 * 53 19 0 * * *

All India 3789 12263 12414 88483 9562 2553 8347 15244 12206

*Surplus . NA: Not Available Shortfall = required posts — In position

Requirement for Doctor is based on norm of one Doctor per PHC.

Requirement for Specialists is based on norm of four Specialists per CHC.

Requirement for ANM is based on norm of one ANM per each existing SC and PHC.

Requirement for HW(M) is based on norm of one HW(M) per each existing SC.

Requirement for HA(M) is based on norm of one HA(M) per each existing PHC.

Requirement for Radiographer is based .on norm of one Radiographer per each existing CHC.

Requirement for Pharmacists is based on norm of one Pharmacists per each PHC and CHC.

Requirement for Lab technician is based on norm of one Lab technician per each PHC and CHC.

Requirement for Nurse Midwife/SN is based on norms of one NM/SN per PHC and seven per CHC.

Statement-ll 1 2 3 4
Posts of Doctors at PHC and Specialists at CH
osts of Doctors a C and Specialists at CHC 9. Himachal Pradesh 62 NA
laying vacant (As on March, 2009) v
10. Jammu and Kashmir 224 243
S, State/UT MO Specialists :
1 2 3 4 12.  Kamataka 382 © 152
1. Andhra Pradesh 283 188 13. Kerala ~ * :
2. Arunachal Pradesh NA NA 14. Madhya Pradesh 614 257
3. Assam NA . NA " 15. Maharashtra . .
4.  Bihar 513 176 16.  Manipur 50 38
5.  Chhattisgarh 330 431 17.  Meghalaya 0 .
6. . Goa 2 0 18. Mizoram 6 0
7.  Gujarat 65 262 19. Nagaland * 2 '.
8. Haryana 187 94 20. Orissa 487 192 .




Rt

Bihar 'hural Livelihoods Project

305 Written Answers PHALGUNA 6, 1932 (Saka) to Questions 306
1 .2 3 4 1 2 3 4
21. Punjab 128 194 35. Puducherry 0 *
22. - Rajasthan 164 378 All India 5224 4026
23.  Sikkim 9 WB loan for Poverty Alleviation and HRD
. i ‘ Ty
24.  Tamil Nadu . ne2 0 765. SHRI K.C. SINGH ‘BABA’: Will the Minister of
) FINANCE be pleased to state:
25. Tripura . NA NA i -
. ' . (a)  whether the World Bank hasg provided any loan
26. Uttarakhand 155 181 . - S .
for projects pertaining to Poverty Alleviation and other
27 Uttar Pradesh » 842 Human Besource Deyelopment (HRD);
'28. West Bengal 370 367 - (b) if so, the details thergof, State-wise especially
_ . the State of Uttarakhand during each of the last three
29. Andaman and 1 .16 _years and current year till date; ’
Nicobar. Islands ) )
(c) the number of projects cleared and the amount
30. Chandigarh 0 * allocated/likely to be allocated for each of the projects by
: the World Bank; and '
~31. Dadra and Nagar 0 0 - - -
Haveli (d) the details of implementing agencies of the
projects, State-wise? '
32. Daman and Diu’ . * : o
~THE MINISTER OF STATE IN THE MINISTRY OF
33 Delhi 9 0 FINANCE (SHRI NAMO NARAIN MEENA): (a) Yes, Madam.
34 Lakshadweep . 4 (b) to (d) A list giving detailed information is enclosed
: as Statement. . - -
Statement
él. Name of Project Date of Amount Implementing Whether
No. ' Signing allocated agency . being
-(US & implemented
Million) - - : in
' “Uttarakhand
1 2. - 3 4 - 5 S-S
2007-08
< - . -
09.08.2007 63 Government of Bihar No .

N
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1 2 3 4 5 6
2. Vocational Training Improvement 102.11.2007 280 Ministry of Labour and Yes
Project Employment
2008-09
1. Second Elementary Education 14.08.2008 600 Ministry of Human Yes
Project (Sarva Shiksha Abhiyan Resources Development
Phase-Il) — Additional Financing 07.05.2010 750
2. Orissa Rural livelihoods Project 27.01.2008 82.4 Government of Orissa No
2009-10
1. Madhya Pradesh District Poverty 20.07.200¢ 100 Government of Madhya No
Initiatives Project-Phase-li Pradesh
2. Andhra Pradesh Rural Poverty 29.12.2009 100 Government of Andhra No
Reduction Project-Second Pradesh
Additional Financing
2010-11
1. Second Technical/Engineering 14.07.2010 300 Ministry of Human No
Education Quality Improvement Resources Development
Project
2. Additional Financing for Tamil 23.12.2010 154 Government of Tamil No
Nadu Empowerment and Nadu
Poverty Reduction Project
3. Rajasthan Rural Livelihoods Not yet 162.7 Government of Rajasthan No
Project signed
WB Board
has approved

on 11.1.2011

Survey for Exploration of Mineral

766. SHRI BHAKTA CHARAN DAS:
SHRI NARANBHAI KACHHADIA:

SHRI MAROTRAO SAINUJI KOWASE:

'SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

Will  the Minister of MINES be pleased to
state:

(a) whether the Government has conducted any
survey recently for exploration of various mineral re-
sources/iron ore reserves/mineable iron ore in various
parts of the country;
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(b) if so, the details and the outcome thereof: -

(c) the steps taken by the Government to
conserve the vast mineral resources of the country;
and

(d)  the details of iron ore mines in the public sector
and private sector alongwith the estimated quantity of
" reserves in each case?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHR! DINSHA PATEL): (a) and (b) Yes, Madam.
Geological Survey of India has conducted survey for
exploration of various mineral resources including iron ore
in various parts of the country recently. The details -of
the outcome of exploration carried out by GS! are as
follows:—

Mineral Outcome

1 2

Coal and Lignite 3420.98 million tonnes of coal esti-
mated from Brahamani Coal field,
Jharkhand and Mandi-Raigarh,
Tatapani-Ramkola, Hasdo-Arand and
East of Bisrampur Coalfields,

Chhattisgarh.

0.51 million tonnes of lignite assessed
from Bikaner, Rajasthan.

Gold Ore 3.10 million tonnes gold ore estimated
from- Sindauri East Block, Ranchi

district, Jharkhand. ) 4

’0.9946 million tonnes of gold ore
reported from Ajjanahalli Block-C,
Tumkur district, Karnataka.

1.62 million tonnes of gold ore
reported from Delwara West Block,

Bhukia area, Banswara district,

Rajasthan.

PHALGUNA 6, 1932 (Saka)
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1.932 million tonnes of gold ore
estimated from Gundelpara Block,
Bhukia gold prospect, Banswara dis-
trict, Rajasthan.

4.5 million tonnes of gold ore esti- -

mated from Bharkundi Block,

Dungarpur district, Rajasthan.

Limestone 235.28 million tonnes SMS grade
limestone and 336.07 million tofines
cement grade limestone estimated in

Miniyun ki Dhani, Rajasthan.

2.12 million tonnes of Copper esti-
mated in- Gangutana, Mahendragarh
district, Haryana.

Molybdenum 2.74 million tonnes Molybdenum

ore established in Velampatti,

Kaveripattinum district, Tamil Nadu'

A tentative resource of 12.68 million
tonnes of Molybdenum ore estab-
lished in Harur, in Dharmapuri district,"
Tamil Nadu.

Manganese Ore  0.07 million fonnes augmented in
Damurda (North) block, Kendujhar

district, Orissa.

fron Ore 4.61 million tonnes Iron ore estimated
’ ‘from Ghoraburhani block, Sundergarh

district, Orissa..

'(c) The Government of India has announced .the.
National Mineral Policy, 5008, which seeks to develop a
sustainable framework for optimum utilisation -of the
country’s natural mineral resources. The policy gives thrust
on exploitation of mineral resources in which the country

- is well endowed so that the needs of_dpmestic industry

are fully met keeping in mind both present and future
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needs, while at the same time exploiting the external 1 2 3
markets for such minerals. The Policy enunciates that
conservation of minerais shall be constrqed not in the Goa 71 0
restrictive sense of abstinence from consumption or
preservation for use in the distant future but, as a positive Jnarkhand . 15 -6
concept leading to augmentation of reserve base through
improvement in mining methods, beneficiation and utilisation Karnataka 87 5
of low grade ore and rejects and recovery of associated )
minerals. The Government has also revised the threshold Madhya Pradesh 6 , 0_
values for 12 mlnerals which would entail stacking and Maharashtra 11 | 1
utilisation of low grade ore. :
Orissa 58 v 14
(d) The details of iron ore Mines in the Public
Sector and Private Sector during 2008-10 isv detailed Rajasthan 1 0
below:—
Total 285 34
State Private Sector Public Sector
Mine Ownership Mine Ownership Total in both Sectors 319
L . 2 3 As -per the National Mineral Inventory prepared
. by Indian Bureau of Mines (IBM), the total resources
Andhra Pradesh 34 0 of iron ore (Haematite and Magnetite), State-wise and
Chhattisgarh 2 v 8 Sector-wise, as on 1.04.2005 are given in the enclosed
. Statement.
K
Statement
Leasehold-wise Reserves/Resources of Iron Ore [Heamatite] as on 1.4.2005 D
Unit: ‘000 tonnes
«~ State Reserves Remaining Resources Total Resources
Private Public Total Private Public Total Private Public  Total
1 ' 2 3 "4 6 7 8 . 9 10
Andhra Pradesh . 39596 © 0 39596 o 8136 47732 0 47732
' Chha&tisga{h 1388 759124 760512 78559 83047 5876 837683 843559
Goa 442543 - O 442543 184410 0 184410 626952 0 626952
“Jharkhand 214161 ,2280'2?2 . 2494423 196621 80000 - 276621 410772 2360272 2771044
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1 2 3 4 5 6 7 8 9 10
Karnataka 706031 228631 934662 239734 14309 254043 945765 242940 1188705
Madhya Pradesh 31764 0 31764 7149 0 7149 38913 0 38913
Maharashtra 13997 0 13997 7502 o 7502 21499 0 21499
Orissa 923958 1327819 2251777 863838 285511 1149349 1787796 1613330 3401126
Rajasthan 10813 0 10813 3636 0 3636 14449 0 14449
All India Total 2384241 4595846 6980087 1515514 | 45837'9 1973893 7 3899754 5054225 8953979
Leasehold-wise Reserves/Resources of Iron Ore [Magnetité] as on 1.4.2005
Unit: ‘000 tonnes
State Reserves Remaining Resources Total Resources
Private Public Total Private Public' Total Private  Public Total
Goa 50112 0 50112 20096 0 20096 70208 0 70208
~ Jharkhand 908 2483 3391 143 1431 1574 1051 3914 4965
Karnataka 0 0 0 0 426137 426137 0 v426137 426137
Maharashtra 89 532 621 0 0 0 89 532 621
Orissa 156 0 156 54 0 | 54 210 0 210
Rajasthan 4225 0 - 4225 568 0 568 4793 0 4793
All India Total 55490 58505 20861 427568 448429 76351 430583 506934

Constitution of Group on Black Money

~ 767. SHRI GURUDAS DASGUPTA:
SHRI NEERAJ SHEKHAR:
SHRI ANANTHA VENKATARAMI REDDY:
SHRI YASHVIR SINGH:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:

SHRI RAVINDRA KUMAR PANDEY:

SHRI MADHU GOUD YASKHI:

SHRIMATI JAYAPRADA:

SHRI P. LINGAM: .

SHRI BALKRISHNA KHANDERAO SHUKLA:

Will the Minister of FINANCE be pleased to state:

(a)  whether the Union Government have constituted
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two groups to look into different aspects of black money
to suggest measures to encourage tax evaders to disclose

- their unaccounted income voluntarily;
(b} if'so, the details thereof;

(c)  whether groups have submitted their reports to
the Government;

~(d) if so, the suggestions/recommendations made
"by each g'roup; and

(e) the action taken by the Union Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRi S.S. PALANIMANICKAM): (a) and (b) The

Government has decided to get a fresh study conducted
on unaccounted income/weaith both inside and outside the
country bringing out the nature of activities engendering
money laundering and its ramifications on national security.
The study will be conducted by designated nodal agency
with inputs from various ministries/departments;

The Government has also constituted a committee to
examine the feasibility of bringing a suitable scheme for
disclosure of information by persons about undisclosed

assets and income outside India.
(c) Reports are yet be submitted by the groups.

' (d) and (e) Does not arise in view of reply to part
(c) above.

Naphtha based Power Projects

768. SHRI HARIN- PATHAK: Will the Minister of

POWER be pleased to state:

(a) the number of power projects cleared/sanc-
tioned by the Government with Naphtha as feedstock
during the last three years and the current year, State-
wise,;

(b)  the total power generation in MW expected from
Naphtha based projects in the country;
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(c) the average power generation cost per units
from the said projects;

(d)  whether the Government proposes to import
Naphtha for the purpose;

(e) if so, the details thereof; and

f the annual foreign exchange likely to outgo

when all projects are commissioned?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHR! K.C. VENUGOPAL): (a) to (f) The
information is being collected and will be laid on the Table

of the House.’

[Translation]
Budgetary Allocation for Hospitals

769. SHRI KIRTI AZAD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the budgetary allocation for main
hospitals of Dethi has been curtailed; and

(b) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) and (b) In so far as the Central Government Hospitals
located in Delhi viz. Safdarjung Hospital, Dr. RML Hospital
and Lady Hardinge Medical College and Shrimati S.K.
Hospital are concerned, the budgetary allocation to these
hospitals have not been curtailed.

[English]
CGHS Medicines sold in Market

770. CHAUDHARY LAL SINGH:
SHRIMATI BOTCHA JHANSHI LAKSHMI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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{a)  whether the medicines meant to be supplied
under the Central Government Health Scheme (CGHS) are
being sold in the open market across the country,

{b) if so, the details thereof;

(c) the details of persons arrested for selling the
medicines in the open market during the last three years;

(d)  the total loss suffered by the exchequer; and

(e) the action taken/being taken by the Government
to check such practices in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) to (e) SIT Crime branch of Delhi Police arrested two
persons namely Shri Revti Prasad Sharma, Store Keeper,
Vivek Vihar and Shri Mithun Tyagi, Computer Operator,
CGHS Wellness Centre Yamuna Vihar on 5.12.2009 and
6.12.2009 respectively for investigation on the charges of
selling of stolen CGHS medicines in open market Delhi
Police found sufficient evidences to charge sheet the above
accused. Shri Revti Prasad Sharma, Store Keeper has

been suspended and the service of Shri Mithun Tyagi,

Computer Operator has been terminated. The matter is
" presently sub-judice. ' '

2. Crime Branch, Delhi Police has informed that it has
arrested one Shri Attar Singh, Pharmacist/Storekeeper in
CGHS dispensary Nanakpura in case FIR No. 23/11 dated
2.2.2011 under section 409/420/468/471/1208 IPC, P.S.
Crime Branch, Delhi on 03.02.2011. Further details have
not yet become available from the police authorities. Shri
Attar Singh is now under suspension in view of his being
under arrest for more than 48 hours.

Issues in Foreign Direct Investment

771. DR. PADMASINHA BAJIRAO PATIL: Will the
Minister of FINANCE be pleased to state:

(a) whether environment-sensitive policies are

hurting Foreign Direct Investment (FDY);

(by if so, the details thereof and reasons therefor;
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(c) whether persistent procedural delays, land
acquisition issues and availability of quality infrastructure
have added to the environment-related issues; and

(d) the Government's reaction thereto?

~ THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI- NAMO NARAIN MEENA). (a) to (d)
Department of Industrial Policy and Promotion, the nodal
department on the subject, has informed that they have
not conducted any study to assess the rq!e of
environmental issues on FDI inflows. To ensure that India
remains increasingly attractive and investor-friendly Gov-
ernment has put in place an investor-friendly policy on
FDI, under which FDI, upto 100%, is permitted on the
automatic route, in most sectors/activities. This policy is.
reviewed, on an ongoing basis, through a consultative
process and significant changes have been made in the
policy regime, in recent times. The Government also
plays an active role in investment promotion, through
dissemination of information about the investment climate
and opportunities in India and by advising prospective
investors about investment policies, procedures and
opportunities.

[Translation]
Treatment for Fatal Diseases

772. PROF. RAMSHANKAR:
SHRI DEEPENDER SINGH HOODA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has taken steps to
ensure treatment of patients suffering from’fatal diseases
and availability of drugs and diet to them;

(b) if so, the details thereof;

(c) whether the Government has taken any steps
for providing incentives and to make affordable expensive
procedures like cardiac surgeries to the rural and urban
poor in the country; and



319° Written Answers

(d) if so, the details thereof?‘

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) and (b) Yes. The National Rural Health Mission (NRHM)
has been launched by Government of India in 2005 to

support State/UT Governments to rejuvenate the health

system to provide duality and affordable health care
services to the rural population and to ensure treatment
of patients suffering from fatal diseases. Under the
Missio'n, funds are provided to States/UTs to strengthen
their health care service delivery system in rural areas.
This includes releases of funds for upgradation of district
hospitals, Sub- Divisional Hospitals, Community Health
Centres and other health facilities, procurement of drugs
and equipment and engaging manpower. 8284 Doctors
and 1572 Specialists have been added under NRHM to
ensure availability of health care services.

(c) and (d) Government has provided assistance to
States for upgradation of health facilities and engaging
»specialists to provide affordable treatment. Moreover, under
Pradhan Mantri Swasthya Suraksha Yojana (PMSSY)
Government setting up of 6 AIIMS like Institutions and
Upgradation of State Government Medical Colleges have
-been taken up to provide affordable health care in cases
involving expensive procedure. '

[English]
Welfare of Tribals by Mining Companies

773. SHRI S. ALAGIRL
SHRI YASHBANT LAGURI:

Wil ‘the Minister of MINES be pleased to state:

(a) whether the Government has iaid down any
provision for the welfare of tribal people whose lands have
been acquired by the Mining Companies; "

(b) if so, the details thereof;

{c) the number of cases of violation of these
provisions by the Mining Companies during each of
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the last three years and the current yeaf, State-wise;
and

(d) the action taken by the Government during
the above-said period against the . erring - Mining
Companies?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI DINSHA PATEL): (a) and (b) The Central
Government has enuncidted National Mineral Policy, 2008,
which seeks to develop a sustainable framework for
optimum utilisation of the country’s natural mineral
resources for the industrial growth in the country and at
the same time improving the life of people ‘Iiving in the
mining areas, which are generally located in the backward
and tribal regions of the country. The Mineral Policy also
enunciates that special case will be takeh to protect the
interest of host and indigenous (tribal) populations through
developing models of stakeholder interest based on
international best practice. The provisions of the applicable
Rehabilitation and Resettlement Policy will be followed for
the purpose.’

(c) and (d) Relief and Rehabilitation measures are
treated ‘as integral to conditions of grant of the lease and
since leases are granted by the State Govérnment,
violations are alsb dealt by the State Government, and
information in this regard is not centrally maintained.

[Translation]
Per Capita Loan Burden

774. SHR! JAI PRAKASH AGARWAL: Will the Minister
of FINANCE be pleased to state:

(a) the per capita loan burden in the country as
on date;

(b)  the amount paid as interest on the loan during

" the last three years and current financial year till date;

and

{c) the measures being taken by the Government
to minimize the same?
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THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRI NAMO NARAIN MEENA) (a) As per the
latest data’ available the per capita ‘loan in the country
which includes external debt, internal debt and other

liabilities including National Small Savings Fund and State |

Provident Fund etc., of the Union Government is T 33,257
as on March 31, 2011. '

(b) " The amount paid as interest on the loan during
the last three years and estlmates for 2010 11 are gnven

as under—
v(Amount in-? crore)
Year Interest payment
2007-08 1,71,030
2008-09 192204
2009-10 é,13,093*’ :
2010-11 2,48,664

.(Budget Estimates)

*Provisiona! Actual.

() The Central Government has been following a

comprehensive strategy to moderate growth in. public

" debt thr0ugh a policy of fiscal rectltude which mcludes Co

inter-alia, recourse to lower cost borrowmgs ‘emphasis on'v
. raising funds on concessronal terms and from less -
v expenswe soufces with Ionger maturities, momtonng short- .

term debt and encouraglng non-debt creating capital tlows

The Central Government has also set up a Mlddle Office .

in order to have prudent management of debt and to-bring
greater focus on carrying cost and secondary market

liquidity.
GDP Growth Rate

775. SHRI JAGDISH SHARMA:
DR. MURLI MANOHAR JOSHI:

Will the Minister of FINANCE be pleased to state:
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~(a) . whether the Reserve Bank of India has
conoucted 'afnationwidesurvey in December 2010 to find
out the annual growth rate in GDP;

.'(b) '_ if so, the annual growth rate in GDP on the

basis of the sald survey,

(c) - whether in the face of high inflation rate in the
country this growth in GDP can be considered as a sign

of satisfactory progress; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d) Yes,
Sir. ‘The Reserve Bank of India has conducted the
14th quarterly Survey of Professional Forecasters on major
macroeconomic mdncators mcludmg GDP in December,

2010, the results of which were released by the Reserve

" Bank on its websrte on February 2, 2011. Based. on the
-survey, the median real GDP growth rate forecast was

revised upwards to 8.7 per cent in 2010-11 from 8.5 per
cent.in the last survey, the results of which were released
on November 16, 2010. The higher forecast was driven
mainly ' by tncreased_ agricultural growth and growth'in
services. As set out in the Third Quartér Review of
Monetary Policy 2010-11, released on January 25, 2011,
the Reserve Bank’s_indicative projection of real GDP
growth for 201~O-1"1; |s 8.5 per centf with .an _upside bias.

‘Growth of the economy in real terms is measured by GDP

at factor cost at constant prlces (pnces that prevailed in

. the base year of the Natlonal Accounts) The base year -

of the current series of Natlonal Accounts is 2004-05.

[English]

Advisories on Tourism

776. SHRI PONNAM PRABHAKAR: Will the Minister
of TOURISM be pleased to state:

(a) ‘whether 'Canada and United States have
issued travel advisories to its citizens for travels to India;

and
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(b) if so, the details thereof and the reasons
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TOURISM (SHRI SULTAN AHMED): (a) and (b) Various
countries including Canada and United States issue travel
advisories from time to time, advising their citizens to avoid
travel or to take precautions while travel to any country
or its parts for various reasons.

Disposal of IT Refund Cases

777. SHRI ARVIND KUMAR CHAUDHARY: Will the
Minister of FINANCE be pleased to state:

(a) the number of cases for refund of income tax
for the financial year 2010-11 received by the Income Tax
Department during June to December, 2010 and the
number out of these disposed of so far till date:

(b)  whether these cases are being disposed of
quickly and timely by the Department;

(c) if not, the reasons therefor and the steps taken/
being taken by the Government for their early disposal;
and

(d) the time by which all such cases are likely to
be disposed of?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Information
in the format as asked for is not centrally maintained and
therefore, information about pending refund cases received
during June to December, 2010 cannot be submitted.

{b) and (c) It is the endéavour of the Department to
issue the refunds on priority basis. Returns filed are
processed sequentially and refund computed (if any) is
issued immediately. However, at times delays may be
caused due to following reasons:—

(i) Difficulty in verification -of taxes paid or
deducted, due to data mismatch;

(i) wrong quoting of PAN by the assessee in the

return of income;
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(i)  illegible recording of address in the retum of
income by the assessee,

(iv)  non-reporting of the newraltered address by the
assessee to the AQ; and

(v) incorrect particulars about the bank account.

For the prompt issuance of pending refund claims,
the Income Tax Department has taken the following
measures:—

(i) Promoting E-filing of the returns of speedy
processing.

(i) Centralized Processing Centre (CPC) at
Bengaluru has been set up for processing of
E-filed returns of the entire country and
manually filed returns of Karnataka and Goa
Region.

(i)  Steps to set up two more such CPCs at
Manesar and Pune are underway.

(iv)  Through Citizens' Charter and other press
releases issued by the Department, tax payers
are requested to carefully mention the relevant
particulars in return of income, and especially
to avoid the common deficiencies as mentioned
above. '

(v) Mandatory quoting of deductee PAN in the
quarterly statement of TDS filed by the
deductors.

(vi)  To achieve compliance of the reporting of PAN,
a new Section 206AA has been inserted by the
Finance (No. 2) Act, 2009 w.ef. 01.04.2010
requiring deductees to furnish their PAN to the
deductors, failing which rate of deduction of tax
shall be at higher rate.

(vii) . Facility of viewing the Tax Credit Statement in
Form 26AS is' made available to tax payers so
that they can verify the TDS details before filing
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the return of incdme and take proper steps with
the deductor(s) to rectify mistakes, if any.

(viii) Guidelines have been issued by CBDT to field
formations to process refund cases on priority
basis.

(ix) To expedite faster issue of refunds, Refund
Banker Scheme has been extended to whoie
of India. '

(d) Statutory time limit to process the return of
income is with reference to their receipt in the Financial
Year. According to the provisions of the Income Tax Act,
1961, the return received during the Financial Year 2010-
11 can be processed upto.31st March, 2012. Guidelines
have been issued by CBDT to process all returns and
issue refunds expeditiously.

[Translation]
Breast Cancer

778. SHRIMATI MEENA SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the incidence of breast cancer has
increased alarmingly and a large number of deaths take
place due to this disease across the country;

(b) if so, the details thereof, State/UT-wise;

(c)  whether the Indian Council of Medical Research
' (ICMR) and the Cancer and Research Institute, Anmedabad
have prepared any report in this regard;

(d) if so, the details thereof; and

(e) the corrective measures taken or proposed by
the Government to contain the disease and set up modern
and affordable medical facilities in the hospitals for such

patients?

THE MINISTER OF STATE IN THE MINISTRY OF
_ HEALTH AND FAMILY WELFARE (SHR! S.
GANDHISELVAN): (a) and (b) According to Indian Council
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of Medical Research (ICMR) there is a significant increase
in the incidence of breast cancer in various . urban
Population Breast Cancer Registries at Bengaluru, Bhopal,
Chennai, Delhi and Mumbai for the 24 year period
1982-2005. The estimated number of deaths due to breast
cancer in the country during last three years, State/
UT-wise is given in the enclosed Statement.

(¢) and (d)-National Cancer Registry Programme of
Indian Council of Medical Research is periodically
publishing various repohs related to cancer incidence and
mortality. The relevant recent reports are “Time Trends in
Cancer Incidence Rates (1982-2005): and “Three Year
Report of Population Based Cancer Registries 2006-08."
Gujarat Cancer -and Research Institute, Ahmedabad has
not prepared any report in this regard.

() The Government has recently launched a
comprehensive National Programme for Prevention and
Control of Cancer, Diabetes, Cardiovascular Diseases and
Stroke (NPCDCS). The new programme envisages
implementation in 100 districts of 21 States.

The Central Government is supplementing the efforts
of the State Governments by focusing on early detection
of Cancer, health education, creating awareness. Aware-
ness campaign is also carried out through print and
electronic media.

This Ministry has - recognized 27 Regional Cancer
Centres under the National Cancer Control Programme in
various States/UTs for carrying out research activity and
providing cost effective treatment to the poor and needy
cancer patients. g '

Statement

. Estimated Mbnélity Cases by States —
India — Breast Cancer

State/UT 2007 2008 2009 2010
q 2 . 3 4 5
Jammu and Kashmir 476 484 492 501
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1 2 3 4 5 1 ' 2 3 4 5
Himachal Pradesh 298 303 307 312 Dadra and Nagar 12 13 15 16
v Haveli ’
Punjab 1151 . 1173 1196 1219 ) .
Maharashtra 5199 4858 4959 5064
Chandigarh 44 45 46 48 . :
Andhra Pradesh 3704 3756 3809 3863
Uttarakhand 427 436 446 455 .
' Lakshadweep 3 3 3 3
Haryana 1035 1061 1088 1118 '
: Kerala 15671 1586 1602 1618
Delhi 720 749 779 810 '
: Tamil Nadu 0 0 0 0
Rajasthan 2868 2943 3019 3097 .
' Puducherry - - 50 51 52 53"
Uttar Pradesh 8256 8459 8668 8882
Bihar 4192 4208 4406 4518 Andaman and LA
e Nicobar Islands
Sikkim 27 - 28 290 30 v .
‘ . Total : 48170 48765 49800 50821
Arunachal Pradesh 56 58 61 63 - :
: . i Figures of Mumbai PBCR (2006-08) were taken to
Nagaland M7 . 123 129 136 represent the respective States.
Manipur 108 1107 111 114 Engishy
Mizoram 46 47 49 49 Takeover of Food Company
Tripura 154 157 159 162 779. SHRI GAJANAN D. BABAR:
' _ ‘ SHRI ADHALRAO PATIL SHIVAJI:-
? ) Meghalaya 122 126 129 133 SHRI ANANDRAO ADSUL:
“Assam - 1301 1326 1350 1376 Will the Minister of FINANCE be pleased to state:
West Bengal 3887 3955 4025 - 4095 (a) whether the  Union Govérnment has initiated
. _ o ' enquiry into alleged tax evasion and flouting of ‘buyout
Jharkhand 1374 1408 1444 1479 norms in-the takeover of a food company in India by a
- United States based food company;
.- Orissa 1799 1828 1857 1885 . _
' ‘ (b) if so, the details thereof and number of such
Chhattisgarh 1063 1073 1094 1116 v ) ) )
. type of cases came into the notices of the Union
Madhya Pradesh 2080 3045 3112 3179 Government during the last three years;
Gujarat 2479 2529 9580 2632 (c)  whether there is any proposal to investigate all
such cases;
Daman and Diu 7 7 8 8

(d) if so, the defaills thereof: and
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(e} if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): {a) and (b) The
Government has initiated enquiry to ascertain the factual
details of the acquisition.of a food company ‘by a United
States based food company which has inter-alia resulted
into change in control and ownership of the Indian
subsidiaries. The focus is to examine if there is any tax
liability arising out of this abquisitioh in lndia.

(c) to (e) Cross-border mergers and acquisitions
having revenue implications in India are ménitored in order
to undertake suitable action in accordance with the law,
as and when necessary. '

Funds for Development of Power Sector

" 780. SHRI K.P. DHANAPALAN: Will the Minister of »

PHALGUNA 6, 1932 (Saka)

to Questions 330

(a) the funds allocated by the Union Government:
for the development of power sector in the country
including Kerala during the last three years and the current
years; v

(b)  whether the funds allocated havé been utilized
by the State Governments particularly, the Government of
Kerala;

{c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHR! K.C. VENUGOPAL): (a) to (d) The details
of funds allocated by Planning Commission for the
development of power sector to States includihg Kerala
in their Annual Plans for the last three years and the

current year and its utilization are given in the enclosed

106.52

'POWER be pleased to state: Statement,
Statement
Sl State/UTs 2007-08 2067-08 2008-09 ' 2008-’09 2009-10 2009-10 2010-11
No. (Appd.) (Actual) (Appd.) - Anticipated - (Appd.)  Anticipated .  (Appd.)
' ~ Expenditure Expenditure
1 2 3 4 6 ) 7 _ 8 ) 9
1. Andhra Pradesh 257.19 | 44.54 389.72 16.26 170.00 170.(;6 . 487.50 .‘
2. Arunachal Pradesh 84.87 115.68 255.51 216.25 218‘.30 _ 218.30 268.53
3. Assam 398.19 430.26 416.97 26383 17264 1?2.64 - 389.39
4. Bihar 832.88 265.16 774.47 563.84 859.45 . 859.45 1675.13
5. Chhattisgarh 91.10 0110 5042 .97.89 196.60 T 19660 245;59_
6. Goa. N 124.00 | 12083 142290 184.97 i56.5‘2_ ©156.52 180.00
7. Guijarat - 602.61 597.11 813.67 | 786.78 888.67 8?8.67 1735.0_0‘
8. Haryana 840.00 851.41 862.13 857.62 1392.0.0_ 1392.60 - g48067
BN . : ‘
9. '~ Himachal Pradesh 1563.50 322.80 25441 359.50 350.50 35_0.00
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1 2 3 4 5 6 7 8 9
10. Jammu and Kashmir 1017.26 1017.26 1096.14 1140.11 517.05 517.05 434.79
1. _Jhérkhand 902.53 476.85 700.00 299.86 725.00 725.00 770.47
12. Karnataka 2098.61 2047;78 2410.73 3258.73 3615.48 3615.48 3352.38
13. Kerala 996.43 543.75 914.35 ;91 13 975.06 975.06 1047.00
14. Madhya Pradesh 1639.72 1145.31 1619.78 1456.41 1338.57 1338.57 163499 |
. ) .
15. Maharashtra 1916.55 920.54 1431.00 1300.00 2465.33 2465.33 2601.64
16. Manipur 87.73 139.49 120.00 | 72.87 170:00 170.00 130.30
17. Meghalaya . 331.24 232.93 425.93 ~380.58 550.00 550.00 607.01
18. Mizoram 79.53 67.00 67.50 49.79 68.50 68.50 73.50-
19. Nagaland .78.49 41.74 104.28 41.74 74.00 - 74.00 5491
20. Orissa 595.78 323.19 750.21- » 370.33 1874.17 1874.17 " 990.00
21. Punjab . 1057.00 1535.26 2200.00 1924.51 2593.00 2583.00 3300.00
22. Rajasthan 5107.00 5686.63 6196.68 6044.60 7483.00 7483.00 12433.00
23. Sikkim 54.00 36.66 71.00 99.00 47.87 47.67 55.74
24. Tamil Nadu 1011.00 2291.28 2162.23 2514.54 12525.70 2525.70 2721.62
25. Tripura | 103.00 59”.53 98.05 62.21 26.01 . 26.01 64.72
26. Uttar Pradesh 3175.95 4551.82 §370.70 5993.30 5627.11 5627.‘11 4301.27
27. Uttarakhand 383.31 38254 499.81 223.19 455.75 455.75 412.74
28. West Bengal 1627.50 '1724.00‘ 2048.73 1583.44 ;’881.40 ~1881.40 1543.58
Sub-Total (States) 25546.97 25555.26 - 32315.10 B 30848.21 - 47541;;47

Refund Banker Scheme

FINANCE be pleased to state:

(a)

781. DR. MANDA JAGANNATH: Will the Minister of

whether the Government proposes to expedite

the Income Tax refund process ahd has launched a refund

(b)
beneficiaries therefrom till date;

banker scheme;

if so, ;the details thereof and the number of
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(¢) whether the Governmernt proposes to open
more centralized processing centres in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRi S.S. PALANIMANICKAM): (a) and (b) Yes,
Madam. A refund Banker Scheme was launched on pilot
basis in 2007. Refund Banker project is a system driven
process for generation, issue, dispatch/credit of refunds
and enables efficient and safe deliver of Income Tax
refunds. It involves a third party (State Bank of India) into
the physical issue or credit of refunds, so as to make

the process speedy and transparent.

Refund Banker Scheme has been extended to non-
corporate taxpayers all over the country since 2.8.2010.
It has reduced refund delivery time, which now ranges
from 1 to 3 days from the date of determination of refund.
Total number of refunds issued under Refund Banker
Scheme till 31st January, 2011 is 63.69 lacs.

(c) and (d) Yes, Madam. The Centralized Processing
Centre (CPC) at' Bengaluru is fully operational. Continuing
with the endeavour of capacity augmentation, the Income
Tax Department is setting up two more CPCs at Manesar
and Pune. A fourth CPC facility is also planned.

[Translation]
Sexual Harassment of Patients

782. SHRI VISHWA MOHAN KUMAR:
SHRI K.D. DESHMUKH:

Wili the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a)  whether incidences regarding sexual harass-
ment of patients in All India Institute of Medical Sciences
and other medical institutes have been reported during
the last three years and current yeéar;

{b) if s0, the details thereof, hospital-wise and year-

wise;
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{c) the effective steps taken by the Government to
check such incidents and penalize erring doctors and other
employees;

(d) whether the Government proposes to provide
counselling, assistance and compensation to victimized
patients and also to set up grievance redressal cell for
the said victims in hospitals; and

(e) if so, the details thereof alongwith the further
steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRNEDI):
(a) to (e) Yes. In so far as All India Institute of Medical
Sciences (AlIMS), New Delhi is concerned one complaint
from a lady patient against one medical oOfficer, an
employee of Delhi Tapedik Unnmulan Samiti, posted at
DOT Centre of AlIMS was received in the year 2010. The
said complaint was required into by the Committee for
addressing complaints of harassment of women at AlIMS.
Since the medical officer concerned was an employees
of Dethi Tapedik Unnmutan Samiti, ihe report of the
committee has been sent to the Director, Delhi Tapedik
Unnmulan Samiti for taking action against him with the
direction that he may also be withdrawn frdm the institute.
Simiiarly, another complaint has been received in the year
2011 alleging sexual abuse of a minor child by a senior
resident in the Department of Neurosurgery, AlIMS. The
matter has been required and based on the inquiry report,

the Sénior Residency of the concerned Doctor has been

terminated.

As regard other medical institutions like Jawaharlal
Institute of Postgraduate Medical Education and Research,
Puducherry, Lady Hardinge Medical College and Shrimati
S.K. Hospital, New Delhi, Safdarjung Hospital, New Delhi,
Regional Institute of Medical Sciences, Imphal, NEIGRIHMS,
Shillong etc., no such complaints have been received

during last three years.

Stern action is taken against the erring doctors and
employees such matters.
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. [English]
Nursing Schodls and Colleges

783. SHRi D.V. SADANANDA GOWDA:
SHRI KUNVARJIBHAI MOHANBHAI BAVALIA:

Will in Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there is a shortage of trained nurses
in the country; ’

(b) if so, the details thereof alongwith the total
‘number of nursing  diploma schools, nursing degree
schools -and nursing colleges functioning in the country
and the number of seats therein, State/UT-wise.

(¢) whether the Government proposes. to -opén
- more such nursing institutions  to meet the . shortage. of

trained nurses;
(dy -~ if so, the details thereof, State/UT-wise;

(e} whether the Government has also received
proposals from various States Governmevnts for setting up
of 'such institutions and creation 6vaent|>'e for Excellence
at various places including Surat, Rajkot, Amreli -and

- Sundra Nagar in Gujarat; and

() if so, the details thereof alongwith the present
status of such proposals, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI 8.
GANDHISELVAN): (a) As per Bajaj Committee recommen-
dation of Nursing Staffing Norms, 10.43 lakhs nurses
would be required by 2012. With the existing training
capacity 6.84 lakhs nurses are expected to be trained by
2012. However, the position of nurses in Central
Government Hoébital is satisfactory.

(b)  Details are given in the encloéed Staternent-1.

‘(c)-and (d) It has been decided to establish 132
Auxiliary Nurse Midwifery (ANM) schools at the rate of
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Rs. 5.00 crores per ANM school and 137 Genéral Nursing
an'd Midwifery (GNM) schools at the rate of Rs. 10.00
crores per GNM school in those districts of 23 high focus
States which are not having'_ ANM and GNM training
Schools. State-wise details of districts is given ‘in the
enclosed  Statement-Ii. '

(e) and (f) Proposals from the Siéte Government has
been received for opening ANM schools, GNM schools
and Centre of Excellence. The scheme for setiing up

- Centre of Excellence is-not yet approved. There_ is no

proposal/DPR received from the State Government for
se'tting'up of Centre of. Excellence in Surat, Rajkot, Amreli
and "Sundra Nagar. State-wise detail of - districts where
funds have been released :is given in the enclosed
Statement-1ll. -

Statement-|

Distribution of General Nurse and Midwifery (GNM)
Institutions Re_cognizéd by Indian Nursing Council

sl - State. | No. of Schools  Total Seats
\No.. | o '

1 2 v i 4
1. Andaman and - T 20
Nicobar Islands '

2. Andhra Pradesh . 247 10542
3.' Arunachal Pradesh = 2 . 60 :
4. Assam 18 504
5. th;? ‘. , 0 '436
6. Chhattisgarh | 9  ese
7. Dadra and Nagar 1 ) ‘20

H;aveli
8 Dehi s s

9. Goa ' 2 70
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1 2 3 4 Distribution of B.SC. (Nursing) Institutions
Recognised by Indian Nursing Council
10. Gujarat 62 2295
Sl State No. of Schools  Total Seats
11. Haryana ] 42 1670 No. =
12. Himachal Pradesh 29 1150 1 2 - : 3 4
13. Jammu and Kashmir 8 390 1. Andhra Pradesh’ 215 11131
14. Jharkhand 18 605
2. Assam 6 300
15. Karnataka 532 24222 ’ - ’
. 3. - Chandigarh 1 o 60
16. Kerala 221 6294 ,
' 4. Chhattisgarh 40 1890
17. Madhya Pradesh 121 4940 )
» 5. Delhi 12 530
18. Maharashtra 103 2909 _ v
' - 6. Goa 3 a 130
19. Manipur 7 220 '
’ 7. Gujarat - 29 - 1325
20. Meghalaya 7 180
8. Haryana 21 975
21. Mizoram 5 140 ’
: 9. Himachal Pradesh : 1 . 490
22. Nagaland 1 20 ‘ -
< 10. Jammu and Kashmir 4 155
23. Orissa _ a7 ) 1660 _
11. Jharkhand - ' 4 180
24. Puducherry 1 50 . : _ -
12. Karnataka 321 . 16763
25. Punjab 156 7823 ’
26. Rajasthan 156 7105 13. Kerala 105 o %6
27, Sikkim ‘ 1 60 14. Madhya Pradesh 96 4845
" 28. Tamil ‘Nadu . 180 4970 = 15. Maharashtra 76 3440
29. Tripura 3 90 16. Manipur 4 © 160
30. Uttar Pradesh 135 6380 17. Meghalaya 2 50
31. Uttarakhand ~ ~ - 9 . 345 18. Mizoram 2 63
32. West Bengal 46 ~ 1591 19. o;isga 14 670

Total . 2205 88202 20. Puducherry ‘ 11 - "~ 815
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1 2 3 4 1 3
21. Punjab 86 3990 9. Tawang
22. Rajasthan 128 5376 10. Tirap
23. Sikkim v 2 160 11. Upper Siang
24. Tamit Nadu 141 7230 12. Upper Subansiri
Tripura 1 60 13. West Kameng
26. Uttar Pradesh 30 1420 14. West Siang
27. Uttarakhand 7 330 3. Assam 1. Baksa
28. West Bengal 15 635 o Bongaig'aon
Total 1387 68858 3. Udalguri
i Statement-il 4. Bihar 1. Aurangabad
Locations for setting up of ANM/GNM Schools 2. Banka
Si. States Name of the Districts 3. Buwar
No. 4, Jamui
! 2 8 5. Jehanabad
1. Andarﬁan' and 1. S. Andaman 6. Kaimur (Bhabua)
Nicobar Islands
2. Nicobar 7. Khagaria
2. Arunachal Pradesh 1. Anjaw 8. Lakhisarai
2. Changlang 9. Nawada ’
3. Upper Dibang Valley 10. Saran
 4. East Kameng 11. Sheikhpura
5. Kurung Kurney * 12. Sheohar
6. Lohit 13. Siwan
7. Lower Dibang Valley 14. Supaul
8. Lower Subansiri 15. Vaishali
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1 2 1 2 3
5. Chhattisgarh 1. Bijapur 9. Jharkhand 1. Chatra
2. Dantewada 2. Godda
3. Janjgir-Champa 3. :Gumla
4. Kanker 4. Jamtara-
5. Kawardha 5. khunti
6. Korba 6. Latehar
7. Korea 7. Pakur
8. Mahasamund 8. Ramghat
9. Narayanur 9: Sahibgan;
6. Haryana 1. PaIWaI_ 10. Seraikela
7. Himachal Pradesh 1. Kinnaur 10. Madhya Pradesh 1. Anuppur
»2. Lahaul and Spiti 2. Alirajpur
8. Jammu and Kashmir 1. Bandipora 3.. | Ashoknaga_r
2. Budgam 4. Burhanpur
3. Ganderbai 5 Dindori
4. Kargil 6. Harda
5. Kishtwar 7. Neemuch
6. Kulgam 8. Rewa
7. Pulwama 9. Shajapur
8. Bar;lban 10. 'Sheopur
9. Reasi F11. Singrauli
10. Samba 12. Umaria -
11. Shopian 11. Maharéshtra 1. Bandra Suburban
- 12. Udhampur 2. Hingoli
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1 2 3 1 2 3

12. Manipur Bishnupur 16. Qrissa 1. Boudh
'Chandel 2.. Nabaréﬁgapur
Senapati 3. Subarnapur
Tamenglong 17. Puducherry 1. Mahe
Thoubal 2. Yanam
Ukhrul 18. Punjab 1. Rupnagar

13. Meghalaya East Garo Hills 19. Rajasthan 1. Baran
Ri Bhoi 2. Pfatapgarh
South Garo Hills 20. Sikkim 1. East Sikkim
West Khasi Hills 2. West Sikkim

14. Mizoram Champhai 3. North Sikki'm
Kolasib 4. South Sikkim
Lawngtlai 21, Tripura 1. Dhalai
Mamit 22. Uttar Pradesh 1. Ambedkar Nagar
éaiha 2. ;\uraiya
Serchhip B 3. Balrampur

15. Nagaland Dimapur 4. Budaun
Kiphire 5. Bulandshahr
Longleng ' 6. Chandauli.
Mon 7. Farrukhabad
Peren - 8. Firozabad
Phek . 9. Hardoi
Wokha 10. Mahamaya Nagar
Zunheboto 1. Jalaun
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1 2 3 . 1 2 3
12 Jyoti‘ba Phule Nagar | 24. Siddharthﬁagar
13. Kannaju 25. Sonbhadra
14. Kanpur Dehat 26. Unnao.'
15. Kanshiram 23. Uttarakhand 1. Bageshwar
16. Kz;ushambi 2. Chamoli
17. Kushinagar 3. Champawat
18. Lalitpur 4. Haridwar
19. Maharajganj 5. Nainital
20. Mahoba 6. Pithoragarh
21. Sant Kabir-Nagar' 7. Rudraprayag
22, Sant Révidas Nagar 8. Tehri Garhwal -
" 23. Shravasti 9. Uttarkashi

Statement-lll

State-wise list of schools where funds have been released

Sk Name of the State Districts approved for Districts approved for
No. ANM School GNM School
1 2 3 4
1. Bihar (i) Nawada (i) Banka
(i) Khgaria (ii) Séran
(iii) Jamui (iii) Buxer
(iv)  Lakhisarai (iv)  Sheikhpura
(v) Aurangabad (v) Jehanabad

(vi) Siwan
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1 2 3 4
(viy  Kaimur
(viii)  Supaul
(ix) Sheohar
2. Orissa () Subarnapur (i) Navrangpur
(ii) Boudh
3. Rajasthan (i) Pratapgarh (i) Baran
4, Uttarakhand 0] Bagheshwar ) Nainital
(ii) Champawat (i) Chamoli
(iii) Uttarkashi (iii) Pithoragarh
(iv) Tehri (iv) Haridwar
(v) Rudraprayag
5. Jammu and Kashmir i) Bandipur (i) Kuigam
(i) Budgam (ii) Pulwama
(iii) Kargil (iii} Shopian
(iv) Kishtwar (iv) Samba
(vy  Ramban (v)  Udhampur
(vi) Reasi
6. Sikkim (i) East Sikkim
(i) West Sikkim
7. Haryan;d (i) Palwat
8. Manipur (i) Bishampur
(ii) Thoubal
iii} Chandel
(iv) | Senapati
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1 2 4
v) Tamebglong
(vi) Ukhrul
9. Arpnache;l Pradesh (i) Lohit (i) Upper Subansiri
(i) West Siang
(iii) Tawang
10. Chhattisgarh (i) Kawardha i) Kanker
(i) Bijapur (i) Dantewada
(iii) Narayanur (iii} Kort;a
(iv) Korea
(v) Mahasamund
(vi) Janjgir-Champa
11, Puducherry (i) Mahe

(i) Yanam

Elimination of Kala-azar

784. SHRI DUSHYANT SINGH:
SHRI K. SUGUMAR:

SHRI DHARMENDRA YADAV:
SHRI ANANDRAO ADSUL:
SHRI GAJANAN D. BABAR:

SHRI ADHALRAO PATIL SHIVAJL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) thé number of cases of Kala-azar reported and
the number of deaths occurred therefrom in the country
during each of the last three years and the current year
so far, State/UT-wise;

(b)  whether the Government had fixed any target
to eliminate Kala-azar in the year 2010;

(c) if so, the details thereof alongwith the extent
to which the said target have been achieved in eliminating
the disease, State/UT-wise;

(d) whether the Government has revised the said
target;

(e) if so, the details thereof alongwith the reasons
therefor; and '

(i the fresh measures taken/proposed by the

Government to eliminate Kala-azar in the country,
particularly in areas where the incidences of the disease

are high?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! DINESH TRIVEDI):
(a) to (f) State/UT-wise number of reported cases and
deaths due to Kala-azar during last three years is given
in the enclosed Statement.
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National Health Policy, 2002 envisaged the target
- for Kala-azar elimination i.e. less than one case per
10,000 population at sub-district level by 2010. In 2008,
319 blocks out of 514 blocks endemic for Kala-azar
in 4 endemic States have achieved the target. The

target for Kala-azar elimination has now been revised

to 2015.

Kala-azar is a vector borne disease and its elimination
form the community depends on various environmental,
socio-economic and health systems related factors, and,
therefore, it requires a muiti-sectoral approach. Moreover,
the most effective tools of Kala-azar elimination i.e. Rapid
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Diagnostic Tests and Oral Drug Miltefosine have recently
been scaled up and their impact will be visible only after
some time. '

-

- The Government of India is providing technical and
financial support under National Vector Borne Disease
Control Programme (NVBDCP) for achieving Kala-azar
elimination in the four Kala-azar endemic States. As part
of this assistance, Rapid Diagnostic Kits (RDK) and anti-

' Kala-azar drugs are adequately supplied and trained

personnei at the State, District and Sub-District level have
been provided for better monitoring and supervision of
Kala-azar elimination programme.

Statement

~ State-wise reported Kala-azar Cases and Deaths in the Country

-8, State . 2008

2009 2010 (Provisional)

No. . =

‘ Casgs Deaths Cases Deaths Cases Deaths

1. Bihar 28489 142 20519 80 22756 88
2. Jharkhand 3690 5 2875 12 1305 5
3. West B;Egal 1286 3 756 0 1254 4
4. Uttar Pradesh 26 0 17 1 12 0
5. Utarakhand o 0 2 0 1 0
6. Dehit - 34 0 12 0 33 0
7. Gujarat* - 0 0 0 0 0 0
8.  Assam ' 98 0 26 0 12 "0
9. Sikkim : 4 1 5 0 3 0
© 10. Madhya Pradesh 1 0 0 0 0 ]
11, Himachal Pradesh 0 0 0 0 6 1
Total . 33598 151 24212 93 28382 . 98

“Imported.
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Money Trail of Spectrum Allocation Scam

~ 785. SHRI NEERAJ SHEKHAR:
SHRI YASHVIR SINGH:
'SHRIMATI JAYAPRADA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Enforcement Directorate probing
the money trail of spectrum allocation scam, has traced
an investment of Rs. 206 crore to a TV channel of South
India; '

(b) if so, the details thereof;

(c)  whether money was routed through a tax haven
and parked in a fisheries firm in Maharashtra and Mumbai
based event management company before being diverted
to a TV channel; '

(d) if so, the details thereof;

(e) ~whether First Information Report (FIR) has been
filed against _fhe"guilty persons in this regard; and:

" (f) -if so, the details thereof and if not, the reasons
alongwith--other action taken in this regard?

THIE MINISTER OF STATE .IN THE MINISTRY OF

FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (f) The

investigations being made by the Directorate of Enforce-
ment under Foreign Exchange Management -Act, 1999
(FEMA) and Prevention of Money Laundering Act, 2002
(PMLA) in the 2G Spectrum Scam 'are in progress.

[Translation]
NIFT Centres

786. KUMARI SAROJ PAND_EY: Will the' Minister of
TEXTILES be pleased to state:

(a) the details of the National Institute of Fashion
Technology (NIFT) centres functioning in the country at
present, location-wise; ‘

(b) the types of goufses offered by the Institute
alongwith new courses proposed to be started by it;

{c) the funds provided for functioning and mainte-
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nance of these centres during each of the last three years

" and the current year, centre-wise;

(d) whether the Union Government has received
proposals from the State Govémments and Uﬁion Territory '
Administrations for opening of new centres of NIFT at their
cities/towns;

(e) if so, the details and present status thereof
alongwith the new centres proposed to be opened, State/

‘UT-wise; and

(f) the measures taken by the Union Government
for the development and modernisation of NIFT?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILE (SHRIMATI PANABAKA LAKSHMI): (a) The
details of various centres of National Institute of Fashion
Technology (NIFT) functioning at present in the country
are as under—: :

(1) . Bengaluru (Karnataka);

(é) Bhopal (Madhya Pradesh);
(3) Bhubaneswar (drissa);

(4)  Chennai (Tamil Nadu);

(5) | Gandhinagar ~(Gujarait);

(6) Hyderabad (Andhra Pradesh);
(7 Jodhpqr | (Rajasthan);

(8) Kangra (Himachal Pradesh);
(9) Kannur (Keralla)v:

(10) Kolkata'(West Bengalj;

(11) Mumbai (Maharashtra);

(12) New Delhi |

(13) Patna (Bihar);

(14) Rae Bareli (Uttar Pradesh); and
(15) Shillong (Meghalaya).

(b)  The details of programmes/courses offered by
NIFT are as under—
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(i) Regular Programmes
Ph.D. ' Post Graduate Under Graduate
Bachelor of Design Bachelor of Fashion
Technology
Ph.D. Programme in Design, e Master of Fashion e Fashion Design e Apparel Production
Management and Technology Management e Accessory Design
for Textiles, Fashion Apparel e Master of Fashion e Textile Design
and Life style Industries Technology e  Knitwear Design

e Master of Design

e  Fashion
Communications
e lLeather Design.

(i)

Certificates Programmes for Continuing
Education ‘

Certificate Programmes of one year duration

Fashion and Clothing Technology

Fashion Integration and Marketing Application
for Textiles '

Fashion Retail Management

Garment Export Merchandising Management
Clothing Production Technology

Footwear Designing and Production Technology
Fashion Knitwear and Production Technology
Fashion Integration for Apparel Industry
Jewellery Design and Handicraft Technology

Garment Production Technology and Apparel
Design

Fashion Accessory and Handicraft Development
Comﬁuter Application in Fashion Industry

Pattern Marking of Hi Fashion Garments

L "Textile Development for Fashion

. Entrepreneurship Development in Fashion

Leather Accessories
Certificate Programme of six months duration

K Design and Pattern Marking for Ethnic

Apparel

. Industrial Pattern Making

. Fashion Art and lliustration

. Surface Design and Product Styling for Home
Fashion '

. Leather Goods Designing and Production
Technology

. Fashion Brand Management

. Fashion Photography

LR Visual Merchandising
. Creative Fashion Styling
. Creative Pattern Making

. Woven Fabric Development for Fashion
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. Apparel Costing and Fashion Merchandising
Management

. Paper Craft and Printing Technology

There is no new programme/course proposed to be
started.

(¢) The details of Revenue Expenditure incurred by

. Introduction. to Deéign and Fashion each Centre in the last 3 years and current :year are as
. Fast Track Apparel Design undér— '
(Rs. in crqre)

Sl NIFT Centre 2007-08 2608-09 2009-10 2010-11

No. ' (upto Dec., 2010)
1. .Delhi , 11.22 12.65 15.52 . 8.48

2. Mumbai | 501 7.37 9.63  5.51

3. Kokata : 5.90 7.89 | 19.20 5.08

4. Chennai 5.73 7.91 9.03 5.13

5. Bangalore , 494 6.94 8.62 6.65

6. Gandhinagar . '5.95 7.82 9.09 5.42 

7. Hyderabad 5.24 7.17 9.03 5.53

8. - Rae Bareli ' 2.03 2.61 3.32 ' 2.67

9. Bhopal - Centres were : 1.88 2.84 2.50

started in 2008 |

10. Kannur » . 0.77 1.50 . 1.21

1. Patna ' 1.35 241 1,56

12. Shillong 0.86 2.44 ; 1.36

13. Kangra - _ 'Centre waé started in 2009 2.06 : ) 2.59

14.  Bhubaneswar | Centres were started in 2010 0.32

15. Jodhpur | 0.41

(d) Yes, Madam.

(e) The policy dated 16th April, 2007 regarding
setting up of new NIFT centres inter-alia envisages

providing- of minimum 10 acres of land free of cost and

grants of Rs. 43.65 crores for setting up of a NIFT Centre
in a Metro location and Rs. 58.65 crores in a Non-Metro
iocatio’_n by the State Government concerned. Under this
policy proposals have been received from the State '
Governments of Jharkhand, Tripura, Gujarat, Mizoram,
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Chhattisgarh, Haryana, Assam, Punjab and Jammu and
Kashmir. A proposal has also been received from the
Government of Tamil Nadu for the opening .of Specialty
Centre of NIFT at Coimbatore, The power to abprove new
centres is vested with the Board of Governors (BOG) of
NIFT. In 2010, the BOG has approved proposals for the
establishment of the following centres:—

1. NIFT Centre at Ompara, Budgam in Jammu and
Kashmir. :

2. NIFT Specially Centre at Coimbatore, Tamil
Nadu.

The BOG in its meeting dated 12th April, 2010
observed that the policy dated 16th April, 2007 may be
revised and placed before it.

(f) The Union Government has released Rs. 59.99
crores in 2008-09, Rs. 109.39 crores in 2009-10 and Rs.
98 crores in 2010-11 for upgradation of existing NIFT
Centres for implementation of reservation for Other
Backward Class students. Under Block Grant Scheme,
No. 10 crores each have been released during 2008-09,
2009-10 and 2010-11 as Grants in Aid to NIFT. Besides,
Rs. 9 crores were released in 2007-08 and Rs. 11.76 crore
in 2008-09 for NIFT Centre, Rae Bareli. Under the
development of North Eastern Region, Rs. 6.50 crores
were released in 2008-09 and Rs. 27.25 crores in 2009-
10 for NIFT Centre, Shillong.

[English]
'D'e-recognition of Medical Colleges

787. SHRI JAGDAMBIKA PAL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to ‘state:

(a) the procedures being followed by the Medicai
Council of India (MCI) before recognizing medical colleges
in the country; ‘ '

{b)  whether the MCI has recently de-recognized
certain medical colleges and issued notices to some other
medical colleges in the country, particularly in Uttar
Pradesh;

(c) if so, the details of such colleges in Government
and private sector, separately, State/UT-wise;
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(d) the reasons for de-recognizing these medical

- colleges alongwith the procedure of evaluation foliowed

before their derecognition; and

(e) the steps taken/proposed to improve the
conditions of these medical colleges and restore their
recognition? ‘

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) Medical colleges are recognized as per the provisions
of Indian Medical Council (IMC) Act, 1956 and the
Regulations made thereunder. Recognition of a medical
college is considered when the first batch of MBBS
students appears in the final university examination. For
this purpose, the Medical Council of India (MCl) inspects
the medical colleges to assess the standards of
examination and facilities available at the college as per
the minimum standard requirement as prescribed in
Medical Council of India Regulations, 1999. Based on the
recommendations of the Council, the Central Government
recognizes and notifies particular medical qualification
being awarded to the students of that medical college
under Section-11(2) of IMC Act, 1956.

(b) to (e) During the period from December, 2009 to
March, 2010, MCI had issued show cause notices for
withdrawal of recognition to 15 medical colleges in view
of gross deficiencies. However, Central Government has
not de-recognized any medical college recently.

[Translation]
Spurious and Sub-standard Drugs

788. SHRI SAJJAN VERMA:
SHRI C.R. PATIL:
SHRIMATI BOTCHA JHANSI LAKSHMI:
DR. BALIRAM:
SHRIMATI RAMA DEVI:
SHRI VARUN GANDHI:
DR. SANJAY SINGH:
SHRI ANJANKUMAR M. YADAV:
SHRI IJYARAJ SINGH:
SHRI A. SAMPATH:
SHRI SAMEER BHUJBAL:
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Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether a large number of spurious and
substandard drugs have been recovered across the
country;

(b) if so, the value of drugs seized, the companies
and persons found guilty for their involvement in this illegal
act and the action initiated/taken against them during the
last three years and the current year, State/UT-wise;

(c) whether the Government proposes to create

awareness among the people about spurious and

substandard drugs and make stringent rules and regula-
tions to control the menace; '

(d) if so, the details thereof and if not, the reasons
therefor; and

(e} the further measures taken/proposed by the
Government to detect and check the menace of spurious
and substandard drugs in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) and (b) Statements-l to V containing details of the
cases of drugs found spurious/not of standard quality by
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the drugs control authorities of the States/Union Territories
number of samples tested, number of samples declared
not of standard quality, number of samples declared
spurious/adulterated, number of prosecutions launched,
number of cases decided, number of persons arrested,
value of drugs seized, etc. as received from them
enclosed.

(c) to (e} A Whistle Blower Scheme has been initiated
by the Government to encourage vigilant public partici-
pation in the detection of movement of spurious drugs in
the country. Under this policy the informers are suitably

_rewarded for providing concrete information to the

regulatory authorities in respect of movement of spurious
drugs. The Drugs and Cosmetics Act, 1940 has aiso been
amended by the Drugs and Cosmetics (Amendment) Act.
2008 providing for more stringent penalties fbr manutac-
ture/trade of spurious -and adulterated drugs. Certain
offences have been made cognizable and non-bailable.
The provision for setting up of special courts for dealing
with drugs-related offences has also been made. The
Central Drugs Standard Control Organisation (CDSCO)
has also been strengthened. An effort has been made
to strengthen the Central drugs testing laboratories both
in terms of manpower and equipments. The State/UT
Governments have also been asked to strengthen their
drug control departments and drugs testing laboratories
for effective enforcement of legal provisions.

Statement-| ) .

No. of Samples tested, No. of Samples declared not of Standard Quality, No. of Samples declared Spurious,
No. of Prosecution Launched, and No. of cases decided, No. of persons arrested and approximate value
of drugs seized during last four years as per the feedback available from the States

Si. Year No. of No. of No: of No. of No. of No. of Approximate
. No. (April to drugs drugs drugs prosecution cases (as bersons value of
March) sémples samples samples launched for mentioned arrested drugs
tested declared not declared manufacturing, in the ’ seized
of standard spurious/ sale and earlier (in Rs.)
quality adulterated distribution column)
' of spurious/ decided
adulterated
drugs
1 2 3 4 5 6 7 8 9
1. 2007-08 39117 2429 77 120 54 122 13598000
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1 -2 3 4 5 6 7 8 ' 9
2. 2008-09 45145 2597 157 220 11 133 157403667
3. 2009-10 39248 1942 117 138 6 147 100752807
4-  2010-11 . 36070 1779 71 61 2 360 49888601

{trom April, '

2010-

December,

2010)

Statement-l

No. of Samples tested, No. of Samples declared not of Standard Quality, No. of Samples declared Spurious,
No. of Prosecution Launched, and No. of cases decided, No. of persons arrested and approximate ’
value ‘of drugs seized during 2007-08 as per the feedback available from the States

sl States/UTs No. of No. of No. of No. of - No. of No. of = Approximate
No. drugs drugs drugs prosecution cases persons value of
samples samples samples " launched for decided . arrested drugs
. tested  declared not declared manufacturing, (as seized
of standard spurious/ sale and mentioned (in Rs.)
quality  adulterated distribution in the
of spurious/ earlier
adulterated  column)
drugs
1 2 - 3 4 5 6 7 8 9
1. Andhra Pradesh 3962 - 82 5 . 1 1 ' Nil 2,50,000
2. Arunachal Pradesh Nil Nil Nil Nil Nil Nil Nit
3. Assam . 237 21 Nil Nil Nil Nil - Nil
4. Bihar 1471 . 36 © 7 Nil ~ Nil Nil Nil Nil
5. Goa 164 T3 Nil Nil Nil Nil "Nl
6. Guijarat 1984 269 4 ) 5 Nil Nil 14,000
7. Haryana 1913 108 o 27 43 2 Nil
8. Himachal Pradesh 623 - 4 - Nil Nil Nil Nil . Nil 7

9. Jammu and Kashmir 696 39 Nil 9 Nil Nil - 4,10,000
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1 2 3 4 5 6 7 8 9
10. Karnataka 3094 224 01{vet) 24 Nil Nil 13,24,000
11. Kerala 4228 é22 ‘ Nil Nil Nil Ni|. Nil
12. Madhya Pradesh 1848 59 Nil 1 Nil Nil Nil
13. Maharashtra 7038 ° 633 20 Nil Nil 37 Nil
14. Manipur —_ — Nil Nil Nil Nil Nil
15. Mggha|aya 276 4 Nil Ni Nil Nil Nil
16. Mizoram 4 Nit Nil Nil 4 Nil Nil
17. Nagaland 46 Nil ~ Nil Nil Nil Nil Nil
18. Orissa 1133 77 7 6 Nil 4 Nil
19. Punjab 914 30 6 4 1 Nil Nil
20. ﬁ_ajasthan 1805 126 2 2 Nil Nil Nil
21. Sikkim 20 Nit Nil Nil Nil Nil Nil |
22. Tamii Nadu 1988 260 2 Nil Ni! Nil Nil
23. Tripura 381 14 Nil Nil Nil Nil Nil
24. Uttar Pradesh 3548 74 16 28 4 64 7,00,000
25. West Bengal 855 66 7 1 Nil 7 1,10,000,00
26. Puducherry Nil Nil Nil Nil Nil Nil Nil
27. Andaman and Nil Nil Nil Nil Nil Nil Nil
Nicobar Islands
28. Chandigarh 90 2 Nil Nil 1 Nil Nl
29. Delhi 52 4 2 2 Nil 8 Nil
30. Dadra and Nagar 19 1 Nil Nil Nit Nil Nil
Haveli - |
31. Daman and Diu 41 1 Nil Nil Nil Nil Nil
Lakshadweep Nil Nil Nil » Nil Nil Nil Nil

32,
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1 2 3 4 5. 6 7 8 9
33. Chhattisgarh . 283 31 2 Nil Nil Nil Nil
34. Jharkhand . 131 9 4 —_— — —_ —_
35', Uttarakhand . 273 -1. Nil Nil Nit Nil Nil ._
Total 39117 2429 77 120 54 122 1,35,98,000
Stétement-lll

No. of Samples tested, No. of Samples declared not of Standard Quality, No. of Samples declared Spurious,
No. of Prosecution Launched, and No. of cases decided, No. of persons arrested and approximate
value of drugs seized during 2008-09 as per the feedback available from the States

No. of

sl. States/UTs No. of No. of No.vof No. -of 'No. of Approximate
No. drugs drugs drugs  prosecution cases (as persons “value of
samples samples - samples launched for mentioned arrested . drugs
tested declared not declared manufacturing, in the seized
of standard  spurious/ sale and earlier (in Rs.)
quality adulterated  distribution column)
ot $purious/  decided
adulterated
drugs

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 4839 145 6 21 Nil NIl .1,97,59,000
2. Arunachal Pradesh 200 Nil Nil Nil Nil Nil Nil
3. Assam 277 15 ~ Nil Nil Nil Nil Nil
4. Bihar 4372 53 40 69 Nil .33 Nit
5. Goa 434 19 Nil - Nil ~Nil Nil Nil
6. Guijarat 1837 296 8 3 Nil Nil 5,92,800
7. Haryana 2517 159 7 1 Nil 1 - 6,31,43,550
8. Himachal Pradesh 77 12 Nil Nil Nil Nil Nil
9. J&mmu and Kashmir 921 33 1 19 Nil Nil 14,75,309

3311 240 Nil 6 Nil 1 © 2,04,800

10. Karnataka
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1 2 3 4 5 6 7 8 9
11. Kerala \ 4866 40 40 44 5 NI 61,365
12. Madhya Pradesh 2183 69 Nil | Nil Nil i Nl
13. Maharashtra 7060 583 16 9 Nil 13 96,25,000
14. Manipur 26 1 Nil Nil Nil Nil Nil
15. Meghalaya 42 3 Nit — Nil NIl . —
16. Mizoram 156 Nl Nil Nt " Nil Nl Nil
17. Nagaland 147 Nil Nil Nil Nil Nil il
18. Orissa 1969 47 2 1 Nil Nil Nil
19. Punjab 922 71 2 Nil Nil ~Nil 31778212
20. Rajasthan 1622 113 7 o — 7 .. 76505
>21. Sikkim 20 N Nil Nil il il Nl
22, Tamil Nadu 2543 423 Nil 6 1 N Nil
23. Tripua 497 8 4 1 NE Nl - Nil
24. Uttar Pradesh 1489 133 17 9 — 67 18210126
25. West Bengal 899 62 3 8 Nil 5 1,20,00,000
26. Puducherry Nil Nil Nil Nit Nil Nil Nil
27. Andaman and NNl Nil Nil | Nil Nil - Nil

Nicobar Islands

28." Chandigarh - A Nil Nil Nil NE N

29. Delhi 588 28 3 40 5 . 6 4,'(7,000 |

30. Dadra and Nagar 7 1 - Nif Nil Nil Nit | - Nil
Haveli o

31. Daman and Diu 47 Nl Nil it Nil Y Nil

32. Lakshadweep — Nil Nil » Nil Nil Nil ~ Nil
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1 2 3 4 5 6 7 8 9
33. Chhattisgarh 67 1 Nil Nil Nil Nil Nil
34. Jharkhand 383 38 1 2 Nil Nil Nil
35. Uttarakhand 120 3 Nil Nit Nil Nit Nil
Total 45145 2597 157 220 11 133 15,74,03,667
Statement-1IV

Information on the details of persons/companies involved in manufacture, sale and

distribution of spurious drugs (2009-10)

sl States No. of No. of No. of No. of No. of No. of Approximate
No. drugs samples drugs prosecution cases (as persons value of

samples declared samples launched for mentioned arrested drugs

tested not declared manufacturing, in the seized

, of standard  spurious/ sale and earlier (in Rs.)
quality adulterated  distribution column)
of spurious/  decided
aduiterated
drugs

1 2 3 4 5 6 7 8 9
1. .Andhra Pradesh 4647 97 1 1 Nil Nil 5,73,46,568
2. Arunachal Pradesh Nil Nil Nil Nil Nit Nil Nil
' (report

on 32

samples

awaited)
3. Assam , 549 22 Nil Nil Nil Nil Nil
4. Binar 2955 48 27 4 Nil 26
5. Goa 656 19 Nil Nil Nil . Nil Nil
6. Gujarat 373 56 2 Nil Nil Nil Nil
7. Haryana 1517 36 8 10 Nil 1 30,000
8. Himachal Pradesh - 953 16 Nil Nil Nil il Nil
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1 2 3 4 5 - 6 7 8 9

9. Jammu and Kashmir 1245 36 1 | 5 : Nil Nil Nil
10. Karnataka A 3100 156 Nil Nil - Nil Nil Nil
11. Kerala 4506 169 Nl i 27 6 Nil 198,000

3 épurious,
24 NSQ)
12. Madhya Pradesh | 477 . 22 Nil . Nil Nil ’ Nil - Nil
13. Maharashtra 5877 378 9 9 Nil _ 9  1,3260,300
14. Manipur Nil Nil Nil Nil ~Nil Nil Nil
15. Meghalaya 1 1 Nil Prosecution Nil R Nil Nil
initiated

16. Mizoram 75 2 . Nil Nil Nil Nil Nil
17. Nagaland 4 Nil Nil Nil Nil - Nl . Nil
18. Orissa 1657 25 ' 1 Nil A Nil ‘Nil Nil -
19. Punjab : 1968 112 1 Nil " Nl Nil Nit
20. Rajasthan 1194 | 87 17 . Nil | Nil 7 \ 2,567,239
21. Sikkim 4\ Nil Nil Nil ~Nil Ni Nit
22. Tamil j\laduv 3770 419 3 2 Nil - 8 . 1,.50,00_0
23, Tripwa 32 20 Nil SNl N N Nil-
24. Uttar Pradesh 1403 - . 88 27 57 ‘.Nilv 109 1,62',46.,360
25. .West Bengél ' 1040 - | . _11 9 : Ni,l ‘ 8. }75,00,000
2. Puduchery NI Ni o Ni N | Nl NE Nil
27. Andaman and ' Nil Nil o Nilb N Nil ' Ni! " Nil '"‘Nil

Nicobar Islands
28. Chandigarh 113 3 Nil Nil NIl ¢ Ni Nil

29. Delhi 539 2 6 2 Nil 5 245000
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1 2 3 4 5 6 7 8 9
30. Dadra and Nagar 10 Nit 1 1 Investigation Nil 55,00,000
Haveli is in
progress
under the
D&C Rules,
meanwhile the
manufacturing
license
has been
suspended
31. Daman and Diu 51 Nil Nil © Nil Nil Nit Nil
32. Lakshadweep Nil Nil Nil Nil Nil Nil Nit
33, Chhattisgam 26 11 Nil Nil Nil Nil Nil
34. Jharkhand 186 36 2 1 Nil Nil 19,340
35. Uttarakhand - Nil Nil Nil Nil Nil Nit
Total 39248 1942 117 138 6 147 10,07,52,807
Statement-V
Information on the details of persons/companies involved in manufacture, sale and
distribution of spurious drugs from April, 2010 to December, 2010
Sl States No. of No. of No. of No. of No. of No. of  Approximate
No. drugs samples drugs prosecution cases (as persons value of
samples declared samples launched for mentioned arrested drugs
tested not declared manufacturing, in the seized
of standard  spurious/ sale and earlier (in Rs.)
quality adulterated  distribution column)
of spurious/  decided
adulterated
drugs
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 3086 48 1 1 Nil Nil 23,08,613
2. Arunachal Pradesh Nil Nil Nil - Nil Nil Ni Nil
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1 2 3 4 5 6 7 8 9
3. Assam 553 45 1 1 Nil Nl 95,872
4. Bihar . 1738 54 7 32 ©Nil 21 | 2,260,000
5. Goa 506 21 Nil Nil Nil Nil Nil
6. Guijarat 3704 238 3 Nil Nil Nil Nil
7. Haryana 1825 56 1 1 Nil Nif Nil
8. Himachal Pradesh 807 9 Nit Nil Nil Nil 2.30,906
9. Jammu and Kashmir 1046 33 3 4 Nit “ Nil 12,07,610
adulterated .
10. Karnataka 2648 90 1 2 Nil 4 17,07,177
11. Kerala 2573 113 Nil 1 Nil Nil Nil
12. Madhya Pradesh 1355 45 Nil Nil Nil Nit Nil
13. Maharashtra 4989 331 19 Procecution Nil 2 6,50,000
' ordered |
Investigation
in progress
14. Manipur Nil Nit Nil Nil © Nl N‘il Nit
15. Meghalaya 1 1 Nil 1 Nil Nil Nil
16. Mizoram 61 _ 2 Nil 7 Nil Nil Nil 9,10,000
17. Nagaland : 51 7 Nil ~ Nl NiIv » Ni Nil
18. Orissa 2121 86 Nil Nil Nil - Nil Nil.
19. Punjab 2723 61 Nil Nil Nil Nil Nil
20. Rajasthan 1619 89 4 -4 Nil Nil 42,560
21. Sikkim_ 9 2 Nil Nil N.A. NIl Nil
22. Tamil Nadu ‘ 2385 205 2 4. Nil 33 1,35,000

23. Tripura 425 13 Nil Nii Nil Nit Nil
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1 2 3 4 5 6 7 8 9
24. Uttar Pradesh 842 131 26 9 Nil 295  3,69,51,112
25. West Bengal 62 26 Nil il Nil Nil Nil
26. Puducherry ., Nil Nil Nil Nil Nil Nil Nil
27. Andaman and 11 5 Nif Nit Nil Nit 1,64,794
Nicobar Islands |
28. Chandigarh 34 2 Nil Nil Nil Nil Nil
29. Delhi 438 17 2 1 Nil 3 3§,ooo
30. Dadra and Nagar 10 Nil ’1 1 1 2 55,00,000
Haveli
31. Daman and Diu 46 1 Nil Nil Nil Nit Nil
32. Lakshadweep Nil Nil Nil Nil Nil Nil Nil
33. Chhattisgarh 117 38 Nil il Nil Nil Nil
34. Jharkhand 206 10 Nil il Nil Nil 6,60,750
35. Uttarakhand 79 Nil Nil Nil 1 Nil Nil
Total 36070 1779 71 61 2 360  4,98,88,601
[English] (d) it so, the details thereof?

Soft Agricultural Loans

789. SHRI PRABODH PANDA: Will the Minister of
FINANCE be pleased to state:

(a) whether the mass dharnas demanding soft
agricultural loans from Nationalised banks were organized
by the All India Kisan Sabha frem 27 January to 29
January, 2011 in West Bengal;

. (b) if so, the details thereof:

" {c)

demands; and

whether the Government has accepted their

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) United Bank
of India, the State Level Banker's Committee (SLBC),
Convener for the State of West Bengal has reported that
they have not received any report of dharnas by the All
India Kisan Sabha from 27 January to 29 January, 2011
in West Bengal demanding soft agricultural loans from
Nationalised Banks.

(b) to (d) Does not arise.
Housing Loan Scam

790. SHRIMATI BOTCHA JHANS! LAKSHMI:
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SHRI RUDRAMADHAB RAY:

SHRI HANSRAJ G. AHIR:

SHRI EKNATH MAHADEO GAIKWAD:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR

SHRI MADHU GOUD YASKHI:

SHRI KIRTI AZAD:

Will the Minister of FINANCE be pleased to
state:

(@)  whether the Government has noticed housing
loan scam in certain banks and other financial institutions

including LIC housing finance company;

(b) if so, the details thereof and the reasons
therefor alongwith the amount involved therein, bank-wise

and institution-wise;

{c} the action taken against the érring officials/

persons; and

(d)  the other remedial measures taken/being taken
by the Government to recover such housing loan and to

keep a check on such scams?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) In
a bribery case, the Central Bureau of Investigation (CBI)
had arrested the Chief Executive Officer, LIC Housing
Finance. Ltd. (LIC HFL); Secretary (Investment), LIC;
General Manager, Bank of India; Director, (Chartered
Accountant), Central Bank of India; DGM, Punjab National
Bank; Chairman and Managing Director and fwo other
officials of a Mumbéi based private financial services
company on November 24, 2010. The CBI had alleged
that senior officials of various Banks and financial
institutions namely, Bank of India, Centrali Bank of India,

Punjab National Bank, LIC and LIC HFL were receiVing -

illegal gratifications for facilitating large scale. corporate

loans and other facilities.

LIC has informed that project cases were examined \
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thoroughly and that all systems and procedure are found
to be in place. No irregularity in sanction of loan was
obsen)ed and documentation has been done as per norms
and security value is adequate. There is no home loan
scam at LIC Housing Finance Ltd.

()  The disciplinary authority of LIC had placed Shri
R.R. Nair, CEO, LIC HFL under suspension w.e.f.
25.11.2010 pending investigation by CBI.

(d)  The RBI had undertaken quick scrutiny in some -
banks to examine if the reasons for corruption could be
attribute to systemic issues i.e. risk to ;the system
independent of the bribery case and “, éﬁsence of
proper internal controls had provided opportunities for
bribery. Accordingly, scrutinies of borrowal accounts of the
groups whiéh were under the CBI scanner were
undertaken at Punjab National Bank (PNB), Central Bank
of India (Central Bank) and Bank of lndia (BOI)., The
outcome of the preliminary scrutiny did not reveal my
systémic risl{ and {acuna in the loan sanctioning system
and the relative internal control system of serious nature
requiring immediate specific supervisory of regulatory

interventions.

Supply of Substandard Medicines/
Injections to Hospitals

791. SHRI VILAS MUTTEMWAR: Will the Minister of

"HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of cases of supply of substandard
medicines/injections to hospitals of Delhi as well as to
the various dispensaries of Central Government
Health Scheme that have come to notice during the last

five years;

(o) the names of the companies which have

supplied the substandard medicines/injectioris;

(c) the .quantity of the substandard medicines/
injections supplied to the patients and the quantity of the
stocks returned back to the companies; and
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(d) - the action taken by the Government against the
pérsons found responsible for the same?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) to (d) In so far as the Central Government Hospitals
in Delhi are concerned, no complaint of supply of
substandard medicine/injections. have come to notice
during the last five years in respect of Safdarjung Hospital
and Lady Hardinge Medical College and its associated
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injections have been reported from Dr. Ram Manohar
Lohia Hospital as per details are given in the enclosed

Statement.

As far as CGHS Dispensaries are concerned,
one case was reported in respect of such medicine
supplied by M/s Unichem Lab. Ltd., during surprise
inspection. 2,40,000 Tablets were supplied Various steps
were taken by the Government which includes suspension

of use of the Medicines, information Drug Controller,

hospital.
Delhi, about the same and seeking explanation from the
However, cases of supply of substandard medicines/ firms. '
Statement

Years Name of the Company

Name of Medicine Issue to Returned to
| Patients firm
2005-06 Nil Nil Nil N
2006-07 M/s Triton Medical Services Peritoneal Dialysis Fluid 01 299
Pvt. Ltd.
72007-08 M/s Jackson Lab ‘Sodium Bicarbonate | Nit 2250
M/s Daffobills Sodium Bicarbonate Nil 4800
2008-69 Ws IPPL through CMSD Tab Ibruprofen (400 mg) 79000 71000
'M/s Jackson Lab Inj. Sodium Bicarbonate : 2700 4100 (lying
in store)
M/s Jackson Lab Inj. Pantaperazole - 3842 5558
M/s >Unius Pharmaceutical ‘ Ini. Pantaperazole Nil 1760
M/s Jackson Laboratories Inj. Ligonocaine + Adrenecline Nil 1000
30 ml. 30
M/s Jackson Jackson inj. Sodabicarbonate Nil 10250
Laboratories
2009-10 Nil Nil Nit Nil
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[Translation]
Incentives fbr Capacity Addition of Power

792. SHRI RAM SINGH KASWAN:
SHRI ARJUN -CHARAN SETHLI:

Will the Minister of POWER be pleased to
state: *

{a)  whether -incentives are being provided by the
Union Government to increase the capacity addition of
power to meet the shortage of power in energy deficit
States particularly Orissa; '

(by - if so, the details thereof;

(c) the total funds allocated by the Government to
State Governments of Rajasthan and Orissa for develop-
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(d) whether the funds allocated has been utilized
by these States; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) and (b) There is
no central scheme to fund or incentivize generating
capacity addition in the States. However, CERC tariff
regulations provide for an additional return of 0.5% over
and above 15.5% return on equity in case of projects
commissioned on or after 1st April, 2009, if such projects
are completed within the specified time line.

(c) to (e) The details of total fund allocated and its
utilization for the last three Annual Plans in the States
of Rajasthan and Orissa by the Planning Commission are

ment of power sector; as under:—
| | (Rs. crore)
State 2008-09 2009-10 2010-11
Approved Actual Approved Actual/RE Approved Anticipated
Rajasthan 619668 © 6044.60 7483.00 7763.24 12433.00 9933-00
Orissa 750.21 370.33 1874.17 - 1874.17 1246.94 N.A. -

Financial Requirement for Power Projects

793. SHRIMAT!I SUMITRA MAHAJAN:
SHRI ANAND PRAKASH PARANJPE:

© Wil th'e‘ Minister of POWER be pleased to state:

' (av)v.yb whether the Government has made any
asseésment of the financial requirement for power projects
proposed to be set up in the Twelfth Five Year Plan;

by if so,»the details thereof aldngwith the ways and '

means by which the Government proposes to raise/meet
the necessary finance; .- o '

() whether the Government has fixed any targets
for power gen_er_ation in -the Twevlfvth Five Year Plan;

(d) if so, the details thereof;

(6) whether the Government has identified places
for setting up of power projects in the above-said period;
and

) if 'so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to {f) Planning
Commission is in-the process of finalizing its approach
paper for the 12th Five Year Plan. It has also to set-up

a Working - Group on. ‘power sector and finalize its
composition and terms of reference. The: Working Group S

will deliberate upon various issues in the 4power sector

including size and details of the capacity addition
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programme and financial requirements for power projects
during the 12th Five Year Plan.

IMR due to Malnutrition

794. SHRI PREMCHAND GUDDU: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a)  whether the Infant Mortality Rate (IMR) caused
by malnutrition has risen in the country;

(b) if so, the details thereof including the number
of deaths of children occurred due to malnutrition during
the last three years and the current year, State-wise
inciuding Madhya Pradesh; and

(c) the steps taken/proposed to deal with the
problem of malnutrition?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) No. Malnutrition is not a major cause of death in infants
but contributes to mortality and morbidity by reducing
resistance to infections. As per data available from
Registrar General of India, for the period 2001-2003, 2%
of infant deaths were due to nutritional deficiencies.

As per the Sample Registration System, Registrar
General of India, the Infant Mortality Rate has been
declining over last three years from 55 per thousand live
births (2007) to 50 per thousand live births (2009).

(b} Does not arise.

(¢) The Government of India has been implement-
ing several intervention programmes to prevent and control
malnutrition among infants and children especially in
vulnerable groups. The programmes are as follows:—

1. Integrated Child Development Services
(ICDS): The scheme is implemented by Ministry
of Women and Chid Development to improve
the nutritional and health status of children in
the -age-group 0-6 years. Scheme provides
nutritional supplementation through take home
ration and cooked food, health education, and
growth monitoring of children under 6 years of
age.
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2. Under the Reproductive and Child Health
Programme, Ministry of Health and Family
Welfare provide micro-nutrient supplementation
in the form of Iron and Folic Acid for prevention
and control of anemia, and Vitamin A’ Syrup
and Zinc.

3. Use of lodised salt is promoted under the
National lodine Deficiency Control Programme.

4. Promotion of infant and young child feeding
practices which include exclusive breastteeding
for first six months, introducing age-appropriate
and safe complementary foods at six months
of age, and continuing breastfeeding for upto
two years or beyond, is undertaken by various
cadres of health/outreach workers including
ASHAs, ANMs and AWWs.

5. Mother and Child Protection cards have
recently been introduced both under NRHM
and ICDS for regular growth monitoring and wili
help in detecting growth faitering at an early
stage.

6. For management for children with severe
. malnutrition, Nutrition Rebhabilitation Centres
(NRCs) are established in States, especially in

High Focus Districts. '

7. Villages Health and Nutrition Days are orga-
nized under National Rural Health Mission
every month to provide nutritional counseling
and preventative health services at the
Aanganwadi Centres through ANMs, ASHAs
and AWWs.

[English]
Renewable Purchase Obligations

795. SHRIMAT! SUPRIYA SULE:
DR. SANJEEV GANESH NAIK:

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:
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(a) whether to make the purchase of renewable
energy attractive to power distribution companies, the
Central Eleétricity Regulatory Commission (CERC) has
introduced source-specific tariffs for the purchases of
renewable energy, which are obligatory and known as
renewable purchase obligations (RPOs);

- (b) if so,  whether currently, the State Electricity
Boards, in order to meet their renewable purchase
" obligations, procure energy from sources such as wind
power and small hydro at the CERC notified tariff,

() if so, whether the need for having a source-
specific tariff is being felt as the energy from solar sources
would be higher than other renewable sources;

{d) if so, whether to enable other States to meet
their obligated clean energy requirement the RPOs
mechanism has been introduced; and

(e) if so, the extent to which it has helped to clear
more demand from power distribution companies?

THE MINISTER OF NEW AND RENEWABLE ENERGY
(DR. FAROOQ ABDULLAH): (a) In accordance with powers
conferred under the Electricity Act, 2003, the CERC has
notified CERC (Terms and conditions for tariff determination
from renewable energy sources) Regulations, 2009 dated
'16.9.2009. As per the said Regulation the CERC has
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determined source specific tariff (Wind, Small Hydro,
Biomass, non-fossil fuel co-generation, Solar PV and Solar
Thermal) for the year 2009-10, 2010-11 and 2011-12.

As regards renewable purchase obligation (RPO), it
is the responsibility of the State Electricity Regulatory
Commissions (SERCs) as per section 86(1)(e) of the Act,
to specify percentage to be purchased from renewable
energy sources by the obligated entities.

(b) The State Electricity Boards (SEB) or distribu-
tion Utilities, as the case may be, procure renewable
energy power in order to meet renewable purchase

. obligation at a tariff fixed by the State Electricity Regulatory

Commission SERC and generally from source available
within the State.

{c} The capital cost and operational efficiencies
vary across different RE technologies. There is, therefore,
a need for fixation of tariff RE Source/technology-wise.

(d) and (e) Fixation of Renewable Purchase Obliga-
tions (RPO) is the function of the "State Electricity
Regulatory - Commission (SERCs) under section 86(1)(e)
of the Electricity Act. RPOs fixed by the SERCs are given
in the enclosed Statement. The actual achievement of RPO
in the country during FY 2010 is- reported to be about
4% of the tot_al energy consumption.

Statement

'Details of Renewablé Power Purchase obligation (RPO) specified by various State
Electricity Regulatory Commissions (SERCs) '

RPO/REC Regulation

Sl. State Renewable Energy FY FY FY FY FY
No. : Source 11-12 12-13 13-14 14-15 15-16
1 2 ’ 3 5 6 7 8 9
1. Gujarat ) © Wind 4.50% 5.00% 5.50% .

RPO/REC Regulation Solar 0.25% 0.50% 1.00%

No. 3 of 2010 others 0.25% 0.50% 0.50%

dt. 17.4.2010

Total 6% 7%




391 Written Answers FEBRUARY 25, 2011 to Questions 392
1 2 3 4 5 6 7 8 9
2. Maharashtra Solar 0.25% 0.25% 0.25% 0.50% 0.50% 0.50%
RPO/REC Regulation
No. 3 of 2010 Non-solar 5.75% 6.75% 7.75% 8.50% 8.50% 8.50%
dt. 7.6.2010
Total 6% 7% 8% 9% 9% 9%
3. Uttarakhand Solar 0.25% 0.50% 1.00%
RPO/REC Regulation
dated 17.8.2010 Non-solar 3.75% 4.50% 5.00%
Total 4% 5% 6%
4.  Manipur Solar 0.25% 0.25% 0.25%
RPO/REC Regulation
dated 5.5.2010 Non-solar 1.75% 2.75% 4.75%
Total 2.00% 3.00% 5.00%
5. Mizoram Solar 0.25% 0.25% 0.25%
RPO/REC Regulation
dated 5.5.2010 Non-solar 4.75% 5.75% 6.75%
Total 5% 6% 7%
6. Uttar Pradesh Solar 025%  050%  1.00%
REC/RPO Regulation
dated 17.8.2010 Non-solar 3.75% 4.50% 5.00%
Total 4% 5% 6%
7. Goa and Union Solar 0.25% 0.30% 0.40%
Territories Draft _ _
Non-solar 0.75% 1.70% 2.60%
Total 1% 2% 3%
8. Jharkhand Solar 0.25%  0.50% 1%
Regulation _
dated 31.7.2010 Non-solar 1.75% 2.50% 3.00%
- Total 2% 3?/0 4%
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1 2 3 4 5 6 7 8 9
9. Himacha!l Pradesh Solar 0% 0.10%  0.10%
Regutation
dated 26.5.2010 Non-solar 10% 11% 12%
Total 10% 11.10% 12.10%
10. Kerala Solar 0.25% 0.25% 0.25% 0.25% 0.25% 0.25%
Final REC/RPO
Regulation Non-solar 2.75% ‘3.05% 3.35% 3.65% 3.95% 4.25%
dated. 23.11.2010 '
Total 3% 3.30% 3.60% 3.90% 4.20% 4.50%
11. Bihar Solar 0.25% 0.50% 0.75% 1.00% 1.25%
Final REC/RPO ' '
Regulation
dated 16.11.2010
Total 1.50% 2.50% 4% 4.50% 5%
12. Orissa Solar 0.00% 0.10% 0.15% 0.20% 0.25% 0.30%
Non-Solar 1.00% 1.20% 1.40% 1.60% 1.80% 2.00%
Cogen 3.50% 3.70% 3.95% 4.20% 4.45% 4.70%
Total 4.5% 5.00% 5.50% 6.00% 6.50% 7.00%
13. Rajasthan Solar 100 MW (excl.
Final Regulations capacity under
GBI scheme)
Wind 6.75% 7.50%
Biomass 1.75% 2.00%
Total - 8.50% 9.50%
14. Madhya Pradesh Solar 0.00% 0.40% 0.60% 0.80% 1.00%
Final dated 9.11.2011 Non-solar 0.80% 2.10% 3.40% 4.70% 6.00%
Total 0.80% 250%- 4.00% 5.50% 7.00%
15. Assam Solar 0.05% 0.10% 0.15% 0.20% 0.25%
Draft REC/RPO
Total 1.40% 2.80% 4.20% 5.60% 7%

Regulation 30.6.2010
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1 2 3 a 5 6 7 8 9
16. Haryana Draft Solar 0.25% 0.50%  0.75% 1.00%  1.25% 1.50%
Total 1.00%  1.50% 2% 2% ° 2.50%
17. Tripura Solar 0.10% 0.10% 0.10%
REC/RPO Draft Regulation
Dated 9.11.2009
Total 1.00% 1.00%  2.00%
18. Jammu and Kashmir Total 1% 3% 5%
Draft REC/RPO Regulation
dated 14.5.2010
19. Tamil Nadu 14%
20. Punjab Draft 2% 231%  2.49% 268% 2.85%  2.99%
21. Chhattisgarh Draft Solar 0.25% 0.25% 0.25%
‘ Biomass 375%  375%  3.75%
SHP/wind 1.00% 125%  1.50%
Total 5.00% 525%  5.50%
22. Meghalaya Solar 0.20% 0.30% 0.40%
Wind 0.10% 0.15%  0.20%
Others 0.20% 0.30%  0.40%
_ Totai 0.50% 0.75%  1.00%
_ 23. Karnataka Draft Solar 0.25%  0.25%  0.25%
BESCOM, 10% "10% 10%
MESCOM, ’
CESCOM
GESCOM, 7% 7% 7%
HESCOM, -
Huker
24. Dethi 1%
25. Andhra Pradesh 5%
26. West Bengal 29% 3% 5% 6% 7% 8%
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Power Plant at Piparwar

796. SHRI INDER SINGH NAMDHARI: Will the
Minister of POWER be pleased to state:

(@)  whether the time limit fixed for the generation
of electricity from power project at Piparwar in Jharkhand
has already expired;

(b) if so, the reasons for the inordinate defay in
commissioning of the power project; and

{c) the corrective measures taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (c) A site is yet
to be identified with consensus amongst all stakeholders
for setting up of the proposed power project by NTPC
at Piparwar in Jharkhand.

Consultations have been going on amongst
the stakeholders on firming up a site for the

project.
[Translation]
Increase in Fees for Treatment

797. SHRI RAMESH BAIS:
SHRI NEERAJ SHEKHAR:
SHRI YASHVIR SINGH:
DR. BHOLA SINGH:
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SHRIMATI JAYAPRADA:
SHRI GOPINATH MUNDE:
SHRI 8.S. RAMASUBBU:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the All India Institute of Medical
Sciences (AIIMS) has hiked or proposes to hike the
charges for treatment;

(b) if so, the details thereof and the reasons
therefor;

(c)  whether the said move would adversely affect
the poor patients and goes against the findings of the

Arjun Sengupta Commission;

(d) if so, whether it has been opposed by the
Progressive Medical and Scientist Forum and other
employees forum; and

(e) if so, the details thereof and the corrective steps
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE {SHRI DINESH
TRIVEDI): (a) and (b) The Govérning Body of AIIMS
has approved the proposal to increase private ward
room rent and diet charges for private ward hospitalized
patients. However, the revision has yet not been
implemented. The existing and revised charges are given
below:—

Private Ward Room Rent

Existing charges

Proposed charges

Rs. 200/- (admission charges one time)
Rs. 1700/- (For a class/deluxe room)

Rs. 1100/- (for B class/ordinary room)

Revised rates include admission charges
Rs. 3000/- (for a class/deluxe room)

Rs. 2000/- (for B class/Ordinary room)
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Diet Charges

Existing charges

Revised rate '

Rs. 100/- (for patients-optional)

Rs. 200/- (for patients-optional)

Rs. 200/ - (for patients-optional)
Rs. 300/- (for patients-optional)

if specifically required.

(c) to (e) No, as the proposed charges will be
implemented for private ward patients only, poor patients
will continue to get treatment as at present.

[English]
Shortage of Vaccines

798. SHRI ABDUL RAHMAN:
SHRI P. KUMAR:
SHRI C. SIVASAMI:
SHRI S.S. RAMASUBBU:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a)  whether there is a shortage of vaccines under
the Universal Immunization Programme causing price rise
in the country, '

{b) if so, the details thereof,

{c) the steps taken/proposed to ensure adequate
supply of vaccines at affordable prices in the country;

(d) whether the three vaccine producing units in
Kasauli, Chennai and Coonoor have restarted producing
vaccines after revoking their suspension in the country,

(e) if so, the details thereof; and

] the follow up action taken/proposed by the
Government on various recommendations of the committee
to look into the matter of the closure of said vaccine
producing units including granting them autonomous
status?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHFfI DINESH TRIVEDI):
(a) and (b) No. At present there are no reports of shortage
of vaccines under the Universal immunization Programme
(UIP) in the country.

(¢) To meet the requirement of vaccines, procure-
ment is made from Public Sector Undenakings (PSUs) as
well private sector units through a competitive bidding

process.

' (d) and (e) The three vaccine producing units have
initiated vaccine manufacturing process. CRI, Kasauli and
Pll, Coonoor have initiated process for hahufacturing DPT
vaccines while BCG, Guindy has initiated production
process for BCG Vaccine. ' '

{f On the recommendation of the Javid Chaudhary
Committee, the Central Government, in exercise of its
power, revoked the éuspension of the licenses of these
institutes vide Order dated 26.2.2010. Suspension was
revoked with the condition that the units be made fully
compliant with the GMP standards within 3 years from the
date of issue of the order. These institutes were also
ordered vide earlier order dated 12.2.2010 to dispose-of
existing stocks of both finished products as well as raw
material and to ensure that prior épproval of the Competent
Authority is obtained to the effect that finished products
and raw material for preparation of vaccine are fit for
human consumption.

Further, the Ministry has accepted, inter-alia, the
recommendation made by the Committee for making CRI,
Kasauli autonomous by registering it as non-profit
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company under section 25 of the Companies Act, 1956
or under the Societies Registration Act, 1860. PII Coonoor
is already an autonomous organisation.

Quality of Polio Drops

799. SHRIMATI! J. HELEN DAVIDSON: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the polio drops vaccine for polio
immunisation programme are being supplied to hospitals
" after proper testing by the Government;

(b) if so, the details thereof;

(c)' ‘whether any case of supply of inferior quality

of this vaccine has been detected in the recent past; and

(d). if so, the details thereof and the action taken

in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) and (b) After an in-house testing of all batches of polio
vaccines by the manufacturers, vaccines samples from the
batches are sent for a pre-release quality check to the
National Regulatory Authority Laboratory located at the
Central Drugs Laboratory (CDL), Kasauli, Himachal
Pradesh. The vacéines_ are supplied to States/Union
Territories (UTs) for further distribution to hospitals only
after they are cleared at the quality check.

(c) No.

(d) Question does not arise in view of the reply

to part (c) above.
[Translation] - ~

Restriction of Loans from Foreign
Countries

800. SHRIMATI DEEPA DASMUNSI: Will the Minister
of FINANCE be pleased to state:

(a) whether the Govérhment has imposed restric-
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tions on the amount of loan borrowed by local companies

from foreign countries;

(b) if so, the details thereof including the reasons

therefor;

(c) whether the experts are of the opinion that it
is not possible to control the inflationary pressure and

steep appreciation of rupee with this measure; and

(d) if so, the details thereof and the reaction of the

Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Corporates including local companies incorporated under
the companies Act, are free to access foreign currency
loans/External Commercial Borrowings (ECB) from‘ over-
seas both under “automatic and approval route for
permissible end-uses in terms of extant EQB'p(‘)Iicy. The

maximum amount of ECB that can'be raised by én eligible

~ borrower/corporate at a time is US$ 500 million equivalent

during a financial year under the automatic route. ECB
in excess of US$ 500 million is considered by RBI under
the approval route. The ECB policy is framed by the
Government in consultation with the Reserve Bank of India

for prudent external debt management.

(c) and (d) No, Sir. The rupee exchange rate is a
function of supply and demand balance in the domestic
foreign'exchange market and the extent of intervention by
the Reserve Bank of India (RBI), if any, to stabilize the
exchange rate. The monthly average exchange rate of the
Rupee depreciéted against the US do|l'arv from ¥ 44.50
per US dollar in April, 2010 fo ¥ 45.39 per‘. US dollar in -
January, 2011. ' ’ ‘

The' link between capital inflows and inflation is
primarily dependent on. the extent of _central - bank
intervention, the liquidity conditions prevailing in the market
and the measures taken, if any, to sterilize excess liquidity.
It will not be accurate to suggest that capital inflows in
debf accounts would invariably lead to higher inflation.

’
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Solar Power Generation

801. SHRI' ANANTH KUMAR:
SHRI BAIJAYANT PANDA:
SHRI! C.R. PATIL:
SHR! M.B. RAJESH:
SHRI GANESH SINGH:
SHRI HAMDULLAH SAYEED:
SHRI RAM SINGH KASWAN:
SHRI HANSRAJ G. AHIR:
SHRI MAHENDRASINH P. CHAUHAN:

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

) (a) the quantum of solar power generation alongwith
the potential of solar power being utilized in the country
at present, State/UT-wise,

(b) the details of targets set and achievements
made so far in solar power generation under the
Jawaharlal Nehru National Solar Mission, State/UT-
wise;

{c) the total budgetary allocation for implementation
of the Mission in the country alongwith the tax exemptions/
subsidies/incentives being provided to solar power indus-
tries under the Mission;

(d) whether the targets fixed for off-grid solar
applications and roof-top generation under Phase-| of the
Mission are insufficient to meet the basic needs of the
rural people;

(e) if so, whether the Government proposes to
increase the targets so as to benefit a large number of
peopie; and . '

H if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE EN-
ERGY (DR. FAROOQ ABDULLAH): (a) and (b) A target
‘to set up 1,100 MW of grid connected solar power plants
by March, 2013 has been fixed for the first phase of the
Jawaharlal Nehru National Solar Mission. During 2010-11
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a total of 802 MW capacity projects have been allotted
so far under the Mission. About 30 MW capacity grid
connection solar power plants have been set up in the
country. A State/UT-wise list of grid solar power projects
commissioned so far is given in the enclosed Statement.

(¢} A budget of Rs. 4,337 crore has been approved
for the activities covered under the first phase of the
Jawaharlal Nehru National Solar Mission. In addition, grid
solar power projects are also eligible for concessional
customs and excise duties. Capital subsidy and/or loan
at 5% annual interest rates to certain category of users
of solar energy systems are available.

(d) Against the over all target of 2,000 MW off-
grid solar applications and 20 million solar thermal collector
area by 2022, a target to set up 200 MW capacity of
off-grid solar projects and 7 million square metre solar
thermal collectors by March, 2013 has been fixed for the
first phase of the Mission. There is no proposal under
consideration to enhance this target.

(e) and (f) Do not arise.
Statement

State-wise list of Grid Solar Power Projects
(As on 31.1.2011)

Si. State/UT

Capacity (kWP)

No.

1 2 3

1. Andhra Pradesh 100

2. Arunachal Pradesh 25

3.  Gujarat 5000

4."; Karnataka 6000

5. Kerala 25

6. Madhya Pradesh 100
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1 2 3
7.  Maharashtra 1000
8. Punjab 2325
9. Rajasthan 4950
10.  Tamil Nadu 5050
11. Uttar Pradesh 375
12. Uttarakhand 50
13. West Bengal 1150
14. Andaman and Nicobar © 100
" islands '
15. Delhi 2142
16. Lakshadweep 750 .
17.  Puducherry 25
18. | Others “ fQO
Total ‘ 29957

Coal-based Power Projects

802. SHRI MANISH TEWARI: Will the Minister of
POWER be pleased to state:

(a) the number of coal-based power plants cur-
rently under implementation in public and private sectors
across the country;

- (b) the total cumulative capacity likely to be added
to the energy grid on corﬁpletion;

(c)  whether the bulk of the energy deficit in India

is- during the peak hours of the day;

(d) if so, whether the coal-based power plants that

are being constructed all over the country are only suitable

for base load of the grid;
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(e) if so, the reaction of the Government thereon;

1] whether in the event of all blants are’
commissioned the country may likely to have surplus base
load capacity, rendering most of the coal-based power
plants operating at sub-optimal annual load factors,
resulting in economic loss to the country; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (g) 43 coal
based power plants with estimated total capacity of 26878
MW are currently under implementation in public and
private sectors across the country for likely benefits during

‘remaining period of the 11th Plan. A capacity of 32512

MW including thermal capacity of 27711 MW has been.
commissioned till 31.01.2011 during the 11th Plan. Despite
this, peak and energy shqrtéges in the country during the
current financial year (Apri'10 to January'11) are still high
at 11.1% and 8.6%, respectively. Moredver, demand for
power has been growing at CAGR of 6.4% over the last
three years.

It is true that most of the coal based power plants
are being planned as base load stations. However, in view
of continuing energyv and peaking shortages in the country,
it is unlikely that on commissioning of the aforesaid coal
based. capacities the country would have substantial
surplus base load capacity on a continuing basis, and PLF
of these stations is unlikely fo fall in any substantial
manner by the end of the Eleventh Plan.

Global Trade

803. SHRI PRADEEP MAJHI:
SHRI KISHANBHAI V. PATEL:

Will the Minister of FINANCE be pleased to.
state:

(a) whether Union Authorised Economic bperators
based on the World Customs Organization’'s SAFE
Framework of Standards to secure and facilitate global ‘
trade;'
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if so, whether the Government has received any

(b)

suggestions on the said draft scheme;

if so, the details thereof and suggestion

{c)

received therefrom, agency/entity-wise; and

the time by which the Government proposes to

(d)

finalize the said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) Yes,
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Madam. A draft scheme on Authorised Economic
Operators based on the World Customs Organization's
SAFE Framework of Standards has been formulated by
the Government and suggestions of various stakeholders
have been received.

(c)

detailed in the enclosed Statement.

Suggestions received agency/entity-wise are

(d)

scheme is likely to be finalised soon.-

Suggestion received are being examined and

Statement

Sl.
No.

Agencies/Entity

Response/Comments

3

1. DHL Express India Pwvt. Ltd.
New Express Termina! IGl

Airport, New Delhi

AEO programme. should be voluntary without penalties or
discrimination against current operating practices of companies
that choose not to take part.

There shouid be a specific category for express delivery service

providers and tangible benefits provided (a) all goods not

selected for inspection from the advance data should be released
for delivery upon arrival. For the shipments selected for

inspection, a time frame should be prescribed; (b) provision for

deferred duty payments, post audit and manifest based Customs
clearance based on low data elements; and (c) reduced
examination are inspection on shipments upto a specified
value.

All shipments carried by an AEO accredited company should
be treated equally.

Whether AEQ status will only'cover the legal entity of the
applicant and will not automatically apply to a group of
companies or there is no provision to grant AEQ status to
specific site of the applicant needs clarification.

Advisable to have clear understanding with civil aviation security
to recognize AEOQ certification to avoid duplication of certification
process. AEQ entity should get automatic ‘Regulated agents’
status by fulfilling the lay down criteria’s.
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] Accredited companies should have an appointed single point
of contact with the customs administration. '

. There should be recognition and acceptance of other relevant
international standards, for example ICAQ, Regulated Agents
certification, ISO, TAPA etc.

2. HCL Technologies Ltd. A-37/38 . Frequency of examination with reference to reduced examination
Sector 16, Noida and inspection needs to be ‘clarified.

e _The process to claim benefits should be simple and non-
discretionary. '

. The applicant should be given an opportunity of being heard
before his application is rejected. '

. Compliance records of current Company Directors and Company
Secretary limited to the period not exceeding three years should
be taken into account.

. Errors by third party professionals like Chartered Accountants,
Company Secretaries, Advocates should not be made a ground
for applicant'’s non-compliance.

] Only uncontested/undisputed outstanding claims be considered
as outstanding claims.

3.  KPMG, Building No. 10, 8th Floor, . Suggested benefits for importers:
Tower B, DLF Cyber City,
Phase-Il, Gurgaon ~ - (i), . Faster completion of Special Valuation Branch proceedings

in case of related party imports.

(i)  Automatic reference to SVB for importer if having ihpoﬂs
at more than one port or transfer of related party valuation
enquiry to where the registered office of the importer is
Iocated.

(i) Faster finalization of provisional assessment and

associated refunds.

(iv) No Bank Guarantee/Bond to be  furnished in case of
provisional assessment, clearance to be permitted on an
Undertaking.
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(v)

(vi)

(vii)

(viii)

(ix)

(xi)

Concessional/lower interest rate in case differential
Customs duty is payable on finalization of Bills of Entry.

Clerical amendments in Bills of Entry and other import
documents be allowed on priority and in time bound
manner.

Refund of Additional Duty of Customs of 4% should be
fast tracked.

Provisional release of goods be allowed even in case of
dispute relating to classification, duty -rate, etc. after
issuance of a speaking order.

Refund of Customs duty on account of subsequent
furnishing of eligible documents for claiming exemption’
should be granted to the importer and such importer should
be allowed provisional assessment facility.

interest free period shouid be increased from 90 days or
AEO status holder should be charged a reduced interest
for storing goods-beyond a maximum permitted period.

ACP registrants should be given the option of automatically
moving to AEO Scheme subject to audit after 6 months
or due weightage of their current status should be given.

. Suggested benefits for exporters:

(i

(i)

(iif)

(iv)

v)

Faster processing ,of export benefits claim like Duty
Drawback, etc.

Facility and documentation for re-import and re-export of
goods should be made easier.

Amendment/conversion of Shipping Bill should be allowed
to claim export benefit (e.g. duty drawback) for past
exports with intimation to the concerned Commissioner.

Registration of licenses/documents for exports should be
faster and process of issuance of Export Obligation
Discharge Certificate for closure of licenses obtained under
Foreigin Trade Policy should be expedited and made time
bound.

Interface between DGFT and Customs for license

verification and documents registration should be faster.
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(vi)

Requirement of Bank Guarantee/Bond in relation to Export
incentive Scheme under FTP shouid be waived.

. Othef suggested benefits:

i)

(ii) -

(i)

(iv)

v

(vi)

(vii)

(viii)

(ix)

(x)

Approval process for in-bond manutfacturing including re-
packing, etc. be fast tracked.

Simultaneous renewal of Warehousing License and
Warehousing period be allowed.

MOT and other charges should be reduced for Warehouse
Owners. '

Coordinator/facilitator should be appointed for. periodic
interaction with AEO status holders and to act as a single
point of contract for any support/assistance and follow up.

‘Show Cause Notice should be issued only with specific

permission of Chief Commissioner of Customs and after
exhausting the consultation mode facilitated by the AEO
contract officer.

Application for AEO should be field online followed by hard
copy submission with enclosures.

Acknowledgment and deficiencies, if any, should be
communicated on line.

Self-assessment from covering validation parameters
under Customs Law, Excise, Service Tax, etc. should be
filed along with the apptication.

Timelines should be specified for each step and status
on completion of each State should be timely updated.

in case of any issue or rejection automatically consultation
should be scheduled with the applicant and a commu-
nication sent through e-mail.

. ISO/PAS 17712 standard seal should be considered.

. Incentive through the manufacturer/exporter or importer should
be considered for adhering to standards of conveyance security.

. Issues with AEO status of CFS/ICD, transporters, etc. should
not impact AEO status of importer/exporter.
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Philips Electronics India Ltd.,
8th Floor, 9-B, DLF Cyber
Phase-3, Gurgaon

Microsoft Corporation (India)

Pvt. Ltd., 9th Floor, Tower ADIF
Cyber Green, DLF Cyber City,
Sector 25A, Gurgaon

Mr. Akshey Gupta, Delhi Customs
Clearing Agents Association,
New Delhi

_ Shri K.S. Ghai, Senior Adviser
Taxation, Confederation of Indian
Industry, 23 Instituﬁonai Area,
Lodi Road, New Delhi

Ensuring total supply chain security would be needed to ensure
mutual recognition arrangement with other trading countries.

Grant of AEO status for 3 years period and revalidation
thereafter should be considered. The review can be undertaken

~ through on-line interaction followed by consultation and on-site

detailed audit.

Whether benefit of periodical duty payment refers to advance
duty payment or duty payment on post clearance need to be
clarified.

Unique AEO No. should be valid for all ports.

Benefits listed appear to be lesser than those currently avdilable
under existing Accredited Clients Programme.

Proof that the business has its own accounts for eligibility of
AEO status may need to be clarified.

A program of initial training of the officers managing the AEO
program though the WCO may be considered.

The proposed period of 90 days for granting an AEO certification
is reasonable.

While examining the compliance record due weightage should
be given to the fact, as to whether a case against the applicant
pertains to a matter of interpretation or is based on an outright
violation of the law.

Eligibility criteria should be more specific and should include. that the

applicant must have been in business for last 8 years; should have

unblemished track record; should be income tax payee of more than

Rs. 1,00,000/- for the last 4 years; should be a service tax payee,

if- applicable, and should be the owner of at least one commercial

space in an authorised commercial area for more than 3 years, having
market value of at least 30 lakhs, being used in the business. The
applicant should also furnish a bank guarantee of Rs. 5 lakhs.

Time period say 3 or 5 years should be specified for convictions.

Previous compliance record of employees currently engaged
should be ‘"looked into, if considered necessary.
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8.  Shri Ashwini Aggarwal, Executive
Director, Manufacturers Association
for Information Technology, PHD
House, 4th Floor, Opp. Asian
Games Village, New Delhi

9.  Deloitte Touche Tohmatsu India
Pvt. Litd., 264-65, Vaswani Chambers,
Dr. Annie Besant Road, Worli,
Mumbai

For first two years, frequency of review would be one year and

thereafter it would be once in 3 years.

Criteria for getting AEO status appears too stringent. The stress
should be making the procedure easier to get the status and
strict action in case of default

Any errors by third parties would reflect upon the applicants
compliance subject to-his having taken due diligence to (i) make
such third party is aware of his standards and (i) that systems
are in place to immediately identify any problems.

Detailed criteria and conditions explaining what is expected from
the operators in view of AEO certification should be published;

Economic operato}s should be requested/obliged to fulfil a self-
assessment exercise to make sure they comply with the criteria
and attach the self-assessment results to the application;

There shouid be an audit methodology in place;

- AEO certifications should distinguish: only customs, only safety

and security and a combination of both;

Serious/major infringements that prevent obtaining a certificate
or would result in suspension/revocation of a certificate should
be defined; ’

Involvement: of .independent auditors that execute some tasks
of the authorities (e.g. on safety and security issues) should
be provided for.

Facilitations should be defined and applied from the moment
of granting the centificate. A risk profile related to the AEO
certification should be defined, providing for reduced controls
and other benefits.

Possible extension of the 90 days period within such certificate
must be issued should be provided for.

Data base of all AEO certified companies should be made.

. Bilateral acceptance of respective accreditation schemes should

be discussed by Customs.

Customs may provide for e-learning course on AEO and
preparation of self-assessment exetcise.
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Duty Evasion on Drugs

804. DR. BALIRAM:
SHRI GHANSHYAM ANURAG!:

Will the Minister of FINANCE be pleased to state:

(a) the item-wise amount of duty on drugs evaded
by pharmaceutical companies during each of the last three
years commissionerate-wise, company-wise alongwith
amounts outstanding thereby during the same period; and

(b) the sleps taken by the Union Government for
speedy recovery of the dues and timely collection of the
duties in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b)
Information is being collected and will be laid on the Table

of the House.
lllicit outflows from the Country

805. SHRI RAMESH RATHOD: Will the Minister of
FINANCE be pleased to state:

(a) whether trade liberalization provided more
opportunities to related and unrelated companies to under
or over invoice trade leading to illicit outflow of money;
and

(b) if so, the steps being taken or proposed to be
taken to strengthen institutions and governance to curtail
capital flight?

THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRI S.S. PALANIMANICKAM): (a) Substantial-

growth in cross border trade and investment as a result
of economic liberalization does have an effect over illicit
transfer of income and capital from developing countries,

including India, by way of over/under invoicing.

(b)  The strategy to curtail illicit outflow of money
through trade mispricing consists of the following

measures.—
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Policy measures:

1. A robust Transfer Pricing Legislation has been
put in place in the Income Tax Act, 1961.

2. General Anti-Avoidance (Rules (GAAR) and
Controlled Foreign Company Rules (CFC) have
been introduced in the Direct Tax Code
Bill.

3. Exchange of Information through Double Taxa-
tion Avoidance, Agreement (DTAA) and Tax
Information Exchange Agreement (TIEA) have
been strengthened.

Administrative measures:

1. Foreign Tax Division of Ministry of Finance has
been strengthened.

2. 10 Income Tax Overseas Units have been
created.

3. Special attention is given to capacity building
of officers posted in Directorate of International
Taxation and Transfer Priciﬁg through intensive
training.

4. Special posting policy has been fdrmulated for
officers of Directorate of international Taxation
and Transfer Pricing in order to ensure that the
best talent in this field is available.

5. India is actively taking part in all international
forums like G-20, Global Forum, OEDD, UN etc.

[Translation]
Suicides by Weavers

806. SHRI RAMKISHUN: Wil the Minister of
TEXTILES be pleased to state:

(a) whether suicides are being committed by
weavers due to economic hardships in various parts of
the country;
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(b) it so, the details thereof:

(c)  whether the Government proposes to provide
subsidised power and other incentives to weavers for
saving the industry from the verge of closure;

(d) if so, the details thereof; and

(e} - the measures taken by the Government to
improve the pathetic condition of weavers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and (b)
In the curent 'calendgr year i.e. 2011, no State
Government except Government of Andhra Pradesh has
to weavers
community. The Government of Andhra Pradesh has

reported suicide of persons belonging

reported 8 suicide cases.of the persons belonging to

weavers community (both handloom and powerloom) in the
current calendar year due to family disturbance, financial
and other domestic problems.

{c) to (e) At present there is no proposal in this
Ministry of provide subsidiiedb power to handloom weavers
because this falls in the domain of State Governments.
in any case, handioom weaving as an activity does not
use power-driven machinery. The Government of india is
implementing various schemes all over the country to
enhance production, productivity and efficiency of the
handloom sector and to enhance the income and socio-
economic status of the weavers by upgrading their skill
and providing infrastructural input and marketing suppott.
During the 11th Five Year Plan, the following schemes
are being implemented for the over development of
handloom weavers:—

1. Integrated Handlooms Development Scheme
(IHDS)

2. Handloom Weavers’ Comprehensive Welfare
Scheme "

3. Marketing and Export Promotion Scheme
(MEPS)

4, Mill Gate Price Scheme
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5. Diversified Handloom Development Scheme

In addition to the above schemes; Comprehensive
Handloom Cluster Development Scheme (CHCDS) has
. been introduced in 2008-09 with an objective to empower
handloom weavers and build their capacity to enhance
competitiveness of their products in the domestic as well
as global market in a sustainable and reliant manner. The
scheme covers clearly identifiable geographical locations
with at least 25,000 looms in which Government of India's -
financial support would be upto Rs. 70 crore. Four such
Mega Handloom Clusters have been sanctioned so far at
Varanasi (Uttar Pradesh), Sivasagar (Assam), Virudhunagar
(Tamil Nadu) and Murshidabad (West Bengal).

Family Welfare Centres

807. SHRI MAHESH JOSHI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a)  the number of Family Welfare Centres being run
in the country as on date particularly in the rural areas
of Rajasthan, State-wise;

(b}  whether the Government intends to set up more
such centres in the country particularly in rural and tribal
areas of the country including Rajasthan;

{c) it so, the details thereof, State-wise;

(d) the amount of fund allocated to various States
for the maintenance of these Family Welfare Centres
during the last three years, year-wise;

(e} whether the allocated funds are adequate for
this purpose; and

f) if not, the reasons therefor and the corrective
measures taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) A State-wise statement showing the number
of Family Welfare Centres i.e., Sub-Centres, [SCs], Primary
Health Centres [PHCs] and Community Health Centres
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[CHCs] being run in the country including rural areas of
Rajasthan as per the Bulletin on Rural Health Statistics
in India, 2009 is given in the enclosed Statement.

(b) and (c) The health centres are set up on the basis
of population norms, case/work load and distance. Based
on these norms, all State/UT Government incorporate their
requirements in their annual Programme Implementation
Plan [PIPs] under National Rural Health Mission [NRHM]
as per their felt needs and priorities.

(d) to (f) For major repair/renovations, the State/UT
Governments incorporate their requirement of funds in their
annual PIPs under NRHM. For routine maintenance,
Annual Maintenance Grant [AMG] is released to various
‘heaith facilities as per following norms:—

Sl.  Name of Health Amount of AMG

No. Faqility (in Rs.)

1. SC 10,000

2. PHC | so,obo

3. CHC 1,00,000
Statement

Number of Sub-Centers, PHCs and CHCs

Functioning
Sl State/UT As on March, 2009
No.
Sub PHCs CHCs-
Centre
1 2 3 4 5

1. Andhra Pradesh ' 12522 1570 167
2. Arunachal Pradesh 592 116 44
3. Assam 4592 844 108
4, _ Bihar 8858 1776 70

5.  Chhattisgarh 4776 715 144
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1 2 3 4 5
6. Goa 171 19 5
7.  Gujarat 7274 1084 281
8. Haryana 2465 437 93
9. Himachal Pradesh 2071 449 73
10. Jammu and Kashmir 1907 375 85
11.  Jharkhand 3947 321 194
12. Karnataka 8143 2193 324
13.  Kerala' 4575 697 226
14. Madhya Pradesh 8869 - 1155 333
15. Maharashtra 10579 1816 376
16. Manipur 420 72 16
17. Meghalaya 401 105 28
18. Mizoram 370 57 9
19. Nagaland 397 123 21
20. Orissa 6688 1279 231
21. Punjab 2950 394 129
22 Bajasthan 10951 1503 367
23.  Sikkim 7 s 0
24. Tamil Nadu 8706 1277 256
25. Tripura 579 76 11
26. Uttarakhand 1765 239 56
27. Uttar Pradesh 20521 3690 515
28. West Bengal 10356 | 922 334
29. Andaman and Nicobar 114 19 4

Islands
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1 2 v 3 4 5
30. Chandigarh 16 0 2
31. Dadra and Nagar 38 6‘ 1
Haveli ’
32. Daman and Diu 26 2 | 2
33. Delni 41 '8 | 0
34. Lakshadweeb 14 4 3
35. Puducherry 53 24 3
All India . 145894 ‘ 4510

23391

Note: 'There is a reduction in number of Sub-Centres and
PHCs in Kerala due to Standardization of Health
Institutions during 2009 as reported by the State.

[English]
Reduction of Expenditure

808. SHRI N.S.V. CHITTHAN: Wili the Minister of
FINANCE be pleased to state:

. (@) the details of the measures adopted by the
Union Government to reduce the Government expenditure
and downsizing the Government;

(b)  whether the Government has also issued some
directions to the various Ministries and State Governments
in this regard;

(c) if so, the details thereof, and

(d) the other steps taken by the Government to
control the fiscal deficit? '

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c)
"Expenditure of the Ministries of the Central Government
is ‘controlled 'in accordance with Budgetary provisions
approved by Parliament. Guidelines are laid down in
General Financial Rules, 2005 for keeping standards of
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financial propriety and prudence in expenditure manage-
ment. The Government also issues instructions from time
to time for effecting economy in.expenditure of Central
Government or for downsizing.

(d) The medium term objective of the Government
is to revert to the path of fiscal consolidation with emphasis
on structural fiscal reforms. With improvement in prevailing
economic conditions, the process of fiscal consolidation is
back on track in the year 2010-11. From 6.3 per cent of
GDP in 2009-10, fiscal deficit has been projected in BE
2010-11 at 5.5 per cent. This is due to the gradual
withdrawal from the fiscal stimulus measures announced
in 2008-09 and 2009-10.

Preterm Birth

809. SHRI S.R. JEYADURAI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Preterm Birth (PTB) is the major
determinant of early childhood mortality and morbidity and
is one of the leading cause of neonatal mortality;

(b) if so, whether the Union Government has any
estimate about the Preterm Birth taking placein the country
during the last three years;

(c) if so, the details thereof, State-wise and year-
wise;

(d)  whether the Indian Council of Medical Research
has started any research in this direction to find out the
causes of Preterm Birth; and

() if so, the details thereof?

'THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! DINESH TRIVEDI):
(a) Yes. As per Child Health Epidemiology Reference
Group of WHO and UNICEF (2008), preterm birth
complications account for 12% of global causes of child
deaths. '

(b)  As per information available from State of India’s
newborns 2004 by National Neonatal Forum, the incidence
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of preterm births in India is estimated between 11-14% of
the total births.

{c) The State-wise and year-wise data is not
maintained by M/o HFW.

(d) and (e) Yes. The following studies have been taken
up by the Indian Council of Medical Research:—

1. Study to evaluate the clinical, uitra-sonographic
and laboratory predictors of preterm labor.

2. Study to compare biomarkers like fetal fibro-
nectin with insulin growth factor binding protein-
1 (IGFBP-1) to predict preterm birth in women
with threatened preterm labor.

3 A multi-centric study at 20 sites to study the

prevalence of preterm births in teenage

pregnancy.
[Translation]
Losses of Banks

810. SHRIMATI RAMA DEVI:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of FINANCE be pleased to state:

(a)  whether public sector banks including Syndicate
Bank has incurred losses worth crores of rupeeé after
investing money in mutual funds and stock market during
the last three years and the current financial year,;

(b) if so, the details thereof, bank-wise;

{¢)  whether the Government has fixed responsibility
for such losses;

(d) if not, the reasons therefor and the reaction of
the Government thereto; and

(e)  the corrective steps taken by the Government
in this regard?

FEBRUARY 25, 2011
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FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Banks invest in mutual funds and stock markets as part
of their investment policy and business strategy. Beserve
Bank of India (RBI) has informed that none of the Public
Sector Banks (PSBs) incurred loss on account of securities
trading (which includes profit/loss on investment of money
in Mutual Funds and stock market) during the financial
years .2007-08, 2008-09, 2009-10, except for Punjab and
Sind Bank which had incurred loss to the extent of Rs.
13 crore during the yeaf 2007-08.

(c) to (e) RBI had observed that banks’ investments
in stocks/Mutual Funds (MFs) have risen significantly
during last few years as they find investments in stocks/
MFs as an attractive avenue to earn high returns
particularly when they have surplus liquidity. Banks’
investments in MFs are of two types: investment in equity
oriented MF and investment in Debt oriented MFs. In terms
of extant guidelines, the aggregate exposure of a bank (on
solo basis) to the capital markets in all forms (both fund
based and non-fund based) should not exceed 40 per cent
of its net worth, as on March 31 of the previous year. Within
this overall ceiling, the bank’s direct investment in shares,
covertible bonds/debentures,
mutual funds and all exposures to Venture Capitai Funds
(VCFs) [both registered and unregistered] should not
exceed 20 per cent of its net worth. The above-mentioned

units of equity-oriented

ceilings are the maximum permissible and a bank’s Board
of Directors is free to adopt a lower ceiling for the bank,
keeping in view its overalfl risk profile and corporate
strategy. Banks are required to adhere to the ceilings on

~ an ongoing basis.

On the request of RBI, most of the Schedule
Commercial Banks have informed that they have taken
necessary steps to act as self-regulators and place Board
approved limits on their exposure to debt-oriented MFs.

[English]
Healthcare Facilities for BPL Families

811. SHRI KALIKESH NARAYAN SINGH DEOQ: Will the
Ministe_r of HEALTH AND FAMILY WELFARE be pleased
to state:



429 ' Written Answers

(a) whether the Government has established
Rashtriya Arogya Nidhi for healthcare facilities for Below
Paverty Line (BPL) families:

(b) it so, the details thereof;

{c) whether the number of BPL families have
received treatment under Centrally sponsored scheme
during the last three years and current year, State-wise
particularly in the State of Orissa;

(d)  whether the Government is planning to provide
additional Central assistance for healthcare for BPL families
in Orivssa;

(e) if so, the details thereof, and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) The Government of India has created Rashtriya Arogya
Nidhi (RAN) in 1997 to provide financial assistance to the
patients, living below poverty line (BPL), who are suffering
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from major life threatening diseases, to receive medical
treatment in Government hospitals.

(b}  Under the scheme of Rashtriya Arogya Nidhi,
the Central Government also provides Grant in Aid to the
States/Union Territories with legislature for State lliness
Assistance Funds set up by them to the extent of 50%
of their contribution of the State Funds.

The contribution of the Central Government to
the State Fund is subject to a maximum of Rs. 5.00
crore to States with larger number and percentage of
population below the poverty line and maximum of Rs. 2
crore to other States and UTs with legislatures, whichever
is less, in a year subject to overall availability of resources.

{c)} Information regarding the number of BPL
patients who have been provided with financial assi\stance
directly from the Central fund (Rashtriya Arogya Nidhi) is
given in the enclosed Statement. -

(d) to () Government of Orissa has not yet set up
the State lliness Assistance Fund. It has been requested
to set up the Fund expeditiousty.

Statement

BPL patients who have been provided with financial assistance from Rashtriya Arogya Nidhi

2008-09

Year 2007-08 2009410 2010-11

| (as on 21.2.11)

State/UT No. of patients No. of patients No. of patients No. of patients
1 2 3 4 5
Uttar Pradesh 100 116 104 95
West Bengal 03 04 - 06 08
Jammu and Kashmir 02 02 04 » 12
Delhi 21 18 19 28
 Madnya Pradesh 06 06 05 04
Bihar 41 57 . 40 ,_ 40
Rajasthan | 07 - ' 06 - 07
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1 2 3 4 5

Orissa 06 05 05 03
Haryana 13 ’ 25 : 15 18
Uttarakhand 03 11 06 08
Himachal Pradesh 01 - 02 02
Jharkhand - 05 | 01 02
Chhattisgarh - - 02 -
Punjab - - - 01
Chandigarh - - - -
Gujarat - - _ ~
Mabharashtra - - - -
Karnataka - - - -

- Tamil Nadu 01 01 | - -
Kerala - o1 . R -
Andhra Pradesh - - - -
Manipur 03 06 | - 03
Assam 05 02 - 01
Tripur; | - - - -
Sikkim ~ - _ ‘01
Arunachal Pradesh - - 01 ) -
UT of Nagar Haveli - - - -
Total 212 59 216 209

[Translation] (@  whether the National Thermal Power Corpora-

NTPC Power Project

812. SHRI SURENDRA SINGH NAGAR: Will the

Minister of POWER be pleased to state:

tion Limited (NTPC) has signed any Memorandum
of Understanding (MoU) with Uttar Pradesh Vidyut
Utpadan .Nigam Limited (UPRVUNL) for setting up of a
coal-based power unit of 1320 MW at Meja in Uttar

Pradesh; - ' |
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(b) if so, the details thereof;

(c)  whether the supply order for equipment required
for the project has been placed by the NTPC;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the time by which the project is likely to be
commissioned?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHR! K.C. VENUGOPAL): (a) and (b) Yes,
Madam. NTPC Limited has signed a MoU with Uttar
Pradesh Rajya Vidyut Utpadan Nigam Limited (UPRVUNL)
on 22.11.2007 for setting up jointly a 2x660 Mw (1320
Mw) coal based thermal power plant a Meja in Uttar
Pradesh.

The joint venture company has been incorporated as
“Meja Urja Nigam Pvt. Ltd. (MUNPL) on 02.04.2008 with
each having 50% equity.

{c) and (d) Leiter of intent (Lol) for the turbine

Generator Package has been issued to JSW-Toshiba on,

27.01.2011.

Techno-commercial bid for the Steam Generator
Package has been opened on 25.08.2010. Price bid for
this package has been rescheduled in view of a writ
petition filed by Ansaldo Caldaie Boilers India Pvt. Ltd.
in the Hon'ble High Court of Delhi. ’

() The project is envisaged fo come up during
12th Plan.

[English]
Investment of EPFO Fund

813. SHRI KAUSHALENDRA KUMAR: Will the
Minister of FINANCE be pleased to state:

(a) whether the Finance Ministry has attended
meetings with the_National Board of Trustee of Employees
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Provident Fund Organisation (EPFO) for the investment
of rupees fifteen thousand crores of EPFO fund in capital

investment;

(b) if so, the details thereof and the action taken
by the Government in this -regard till date;

()  whether the Ministry has taken any initiative
from financial consultancy services for this capital
investment to protect the interests of subscribers/small
investors and also of employees of such organizations/

companiés; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA) (a) to (d) The
information is being collected and will be laid on the Table

of the House.
Deaths due to Negligence in Hospitals

814. SHRI RADHE MOHAN SINGH: Wil the Mihister__
of HEALTH AND FAMILY WELFARE be pleased to state:

{a) whether some cases of the death of patients
due to negligence of doctors have been reported in

Government hospitals; -

(b) if so, the details thereof during the last three
years, hospital-wise and year-wise; and

(c) the corrective measures taken by the Govern-

ment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR!I DINESH
TRIVEDI): (a) to (c) Health being a State subject, such
information is not maintained centrally. However, as far
as Central Government ﬁospitals; namely Safdarjung
Hospital, Dr. Ram Manohar Lohia Hospital and L.H.M.C.
and Associated Hospitals are concerned, no case of death
of patient due to negligence of doctors have been
established during the last three years.
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Research Extension Centres to Promote
Sericulture

815. SHRI GANESHRAO NAGORAO DUDHGAONKAR:
Will the Minister of TEXTILES be pleased to state:

(a) whether the Central Silk Board has set up
" research extension centres to provide assistance to the
farmers engaged in sericuiture;

(b) if so, the details thereof, State-wise; and

(c) the details of financial assistance and other
facilities provided to the farmers to promote sericulture
during each of the last three years and current year, State/
UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and (b)
Yes, Madam. The Central Silk Board has established 81
Research Extension Centres (RECs) including 19 sub-units
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ot RECs in different parts of the country for extending
research and development support to the farmers engaged
in sericulture activities mainly to propogate the new
technologies. Details of RECs (State-wise) indicating the
number of units and its location of establishment have
been furnished in the enclosed Statement-Il.

(c) In order to promote sericulture in the country,
Government of India through Central Silkk Board (CSB) is
implementing a Centrally Sponsored Scheme viz. “Catalytic
Development Programme” (CDP) in collaboration with
State sericulture departments in different States. Under this
scheme, financial assistance is provided to the stakehold-
ers of silk industry in the country through the respective
State Governments.

Year-wise details of assistaﬁce made available to
State under CDP in the country during the last three years
(2007-08 to 2009-10) and current year 2010-11 are
furnished in the enclosed Statement-|l.

Statement-|

. State-wise list of Research Extension Centers (RECs)/Sub-Units of RECs

Sl - State No. of Units Location of the Units
No.
1 2 3 4
1. Kamataka " REC 3 Madiwala, Bidaraguppe, Chitradurga
Sub-Units 6 Shimoga, Maddur, Bidar, Koppal, Kanakapura, Kinkanahalili
2. Andhra Pradesh REC 6 Venkatagiri Kota, Rayachoty, Madaksira, Vikarabad, Eluru,
Bhadarachalam '
Sub-Units 1 Penukonda
3. Tamil Nadu REC -5 Krishnagiri, Samayanallur, Hosur, Gobichettipalayam,
’ Udumalpet
Sub-Units 2 Vaniyambadi, -Srivilliputhur
4. West Ben’gal - REC 4 Bagmara (Mothabari) Nabagram, Purulia, Coochbehar




437

Written Answers

PHALGUNA 6, 1932 (Saka)

to Questions

438

10.
11.

12.

13.
14.

15.

16.
17.
18.
19.
20.
21,

22.

Jammu and Kashmir
Kerala
Maharashtra

Gujarat

Madhya Pradgsh'
Ori.ssa

Rajasthan

Uttar Pradesh

Himachal Pradesh
Punjab

Assam

Meghalaya
Manipur‘ '
Mizoram
Tri;;ura
Nagaland
Sikkim

Chhattisgarh

REC

Sub-Units

REC

Sub-Unit
REC
Sub-Unit
REC
REC
REC
REC

REC

Sub-Unit

REC

. REC

REC
Sub-Unit
REC
REC
REC
REC
REC
REC

REC

1

1.

N

Y.K. Pora, Barnoti, Nowshera

Tral, Bandipora, Tikri
Palakkad

Kalpetta (Wayanad)

Amravati, Parbhani, Baramati, l\iasik

Aurangabad
Navasari
Hosangabad, Katghora

Deoghora, Bangriposi-

Fatehnagar

Robertsganj, Jhansi, Gonda, Chutmalpur, Gorékhpur,

Fatehpur

Bhadrasi

Palampur, Una, Duttanagar

Sujanpur

Umarangsu, Diphu, Lakhimpur, Mongoldoi

Kokfajhar

Shillong, ‘ Tura
Imphal, Yaikonpao
Aizwal : ~

Agartala

- Dimapur, Kikruma

Rangpo

Singhanpur
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1 2 3 4
23.  Uttarakhand REC 3 Gopeshwar, Bageswar, Udhamsingh Nagar
24, Jhérkhand REC 3 Maheshpurraj, Gumala, Hatgamaria
Sub-Units 2 | Rajmabhal, Bhandra
25. Haryana Sub-Unit 1 Panchakula
Total 81 (RECs = 62 and Sub-Units=19)
Statement-il

Statement indicatihg the status of State-wise funds.released during 2007-08, 2008-09,
2009-10 and 2010-11 (upto Jan., 2011)

(Rs. in Lakhs)

Sl State. Funds released during
No.-

2007-08 - 2008-09 2009-10 2010-11 Total funds
(upto released
January, 2011)

1 2 o 3 4 5 6 7

1. Kamataka | 1015.22 1876.63 2306.76 2684.94 7883.55
2 Tamil Nadu 745.20 95448  911.88 1644.65 4256.21
3.  Jammu and Kashmir 18185 316.07 1089.25 1706.22 3293.39
4. Andhra Pradesh | 979.88 1554.84 1073 16 1127.90 4735.78
5.  West Bengal : 102.04 273.32 869.55 751.02 1995.93
6.  Maharashtra 95.21 2001t 295.82 515.08 1106.22
7. Madhya Pradesh 173.85 518.95 430.25 929.79 2052.85
8. Orissa 63.70 - 75.18 566.64 622.85 1328.37
9.  Bihar . 0.00 4390 171.35 395.81 611.06

<10, Uttar Pradesh 321.01. 413.98 : 611.70 684.76 2031.46
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1 2 3 4 5 6 7
11.  Kerala 87.33 147.30 87.40 123.36 445.39
12.  Punjab 26.63 42.54 69.17
13.  Haryana 9.00 19.83 28.83
14.  Himachal Pradesh 53.93 165.63 158.94 279.57 658.07
15.  Guijarat 0.00 32.57 0.00 32.57
16.  Chhattisgarh 344.07 378.22 469.59 184.90 1376.78
17.  Jharkhand 43.60 255.70 1066.22 2023.88 3389.41
18.  Uttarakhand 143.02 208.72 423.39 882.48 -1 657.60
Total for States other 4349.91 7442.24 10540.91 14619.58 36952.64
than NE (A)
NE States
19.  Sikkim 50.04 32.29 69.09 1 19.1 1 270.53
20. Assam | (*) 1891.52 590.46 1614.93 2299.88 6396.79
21.  Arunachal Pradesh 220.40 113.83 287.13 243.11 806.46
22.  Manipur 594.59 89.97 324.78 481.17 1490.51
23. Meghalaya 74.81 267.14 302.37 553.14 1197.46
24. Mizoram 249.10 230.29 349.46 694.51 1523.36
25. Nagaland 217.11 163.32 540.54 348.33 1269.29
26.  Tripura 434.13 144.62 377.04 687.51 1643.30
-Total for NE States (B) 3731.70. 1631.91 3865.34 5426.29 14655.71
Total (A+B) 8081.61 9074.15 14406.25 20046.34 51608.35.

(**) includes amount spent/released in respect of Bodoland Territorial Council (BTC), Kokrgjar (Assam)..

[English]

Funds to NGOs

816. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of TRIBAL AFFAIRS be pleased to state:

whether the Union Government provides funds

to Non-Governmental Organisations (NGOs) engaged in

of tribals;

carrying out Centrally sponsored schemes for the weifare
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(b) if so, the funds sanctioned, released and

utilised by these NGOs during each of the last three years

and the current year so far, State-wise including

Maharashtra;

whether the Union Government

()

mechanism to monitor the progress of these NGOs;

has any

(d)

if so, the details thereof; and

(e)  the number of blacklisted NGOs during the said
period?

¢

THE MINISTER OF STATE iIN THE MINISTRY OF
TRIBAL AFF;\IJHS (SHRI MAHADEO SINGH KHANDELA):
(a) The Ministry of Tribal Affairs does not provide
to Non-Governmental (NGOs)

funds Organizations

for carrying out Centrally Sponsored Schemes for the:

welfare of tribals. However, funds are provided to NGOs

working for the welfare of tribal under the Central Sector

Scheme.

(b)  The details of State-wise funds sanctioned and

FEBRUARY 25, 2011
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released to NGOs under various schemes are given in
the enclosed Statements-| to V attached to the reply to
this Question.

(c) and (d) The projects are monitored through the
following:—

(i) Mandétory annual inspection by District authori-

ties.

(i) Scrutiny of proposals by Multi-disciplinary State
Level Committee for Voluntary Efforts every

year.

(ii)  Field Inspection by Ministry Officials while _going

on tour to States/UT

(iv) Besides the above, the Ministry has engaged

a professional .agency for the concurrent
monitoring of NGO run projects.

(e)  The Ministry of Tribal Affairs has not blacklisted

any NGO during the last three years.

Statement-|

Details of funds sanctioned and released to NGOs under the Scheme of Grant-in-Aid to

Voluntary organisations working for the Welfare of STs

{Amount in Rs.)

2010-11 (as on

Sl. Name of the State 2007-08 2008-09 2009-10
No. ' (31.01.2011)
1 2 3 .4 B 6
1. Andhra Pradesh 11714947 34869430 25664946 7335768

- 2. Andaman and Nicobar ' 129862 0 437670 145890

‘Islands

3. Arunachal Pradesh 32323123 39000724 56824832 46179826
4. Assam 8528239 7410352 9673291 6129056

444 -
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1 2 3 4 5 6

5. Chhattisgarh 5525073 5665458 9585522 9191165
6. Gujarat 9984702 9340961 9867645 11875213
7. Himachal Pradesh 10647178 5830980 19927693 15027497
8. Jharkhand. 30931284 34770146 49608752 26362727
9. Jammu and Kashmir 4688784 64.75300 4502614 5250440
10. Karnataka 23939751 29457942 12704778 17815555
11, Kerala 7931184 2631493 10305421 16877235
12.  Madhya Pradesh 12019004 12618418 11419529 16265854
13.  Maharashtra 18180864 16812490 20541763 12116804
14.  Manipur 14574143 11655267 14829900 33083681
15.  Meghalaya 33609920 54663155 49119045 29874643
16.  Mizoram 1481700 4085899 2824526 0

17.  Nagaland 2664860 383039 1557734 3360016
18.  Orissa 46808482 44719210 61402124 45012053
19.  Rajasthan 4753171 3250350 4684707 4453425
20.  Sikkim 2959851 2074320 ‘ 11283346 3261488
21.  Tamil Nadu 2050787 11395605 6759317 3173440
22.  Tripura 549000 1445765 6584729 4874370
23.  Uttarakhand 6925937 6507175 4492593 10980993
24.  Uttar Pradesh 6040844 2798363 1808293 4477205
25.  West Bengal 40380351 54938998 58196059 52656538
26.  Delhi 649731 3199160 893745 972198

Grand Total 339992772 396000000 465500574 380753080

Grants are released to NGOs only after having received the Utiiization Certificate for the previous year's grant.
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Details of funds sanctioned and released to NGOs under the Scheme of Strengthening

Education among ST Girls in Low Literacy Districts

(Amount in Rs.)

Sl State 2007-08 2008-09 2009-10 2010-11 (as on
No. (31.01.2011)
1. Andhra Pradesh 143421195 192984110 175274250 0
2. Arunachal Pradesh 0 375000 2204200 0
3. Chhattisgarh 1606000 39A1 3218 2893762 1 7l45720
4. Gujarat 0 40565600 3792905 4150773
5. Jharkhand 450000 375000 1134600 2335999
6.  Kamataka 18016000 0 0 0
7. Madhya Pradesh 8102067 39525509 11423289 46076406
8. Maharashtra 1392200 0 2770400 2193600
9. Orissa 15925469 119365986 123882951 10079348
10.  Rajasthan 4918269 4892577 11623643 8500847
1. West Bengal 3668800 0 0 0

Total 197500000 401997000 335000000 75082693

Grants are released to NGOs only after having received the Utilization Certificate for the previous year's grant.

Statement-ili

Details of funds sanctioned and released to Private Coaching Institutions under the

Scheme of Coaching for Scheduled Tribes

(Amount in Rs.)

Sl Name of the 2007-08 2008-09 2009-10 2010-11 (as on
No.’ State (31.01.2011)

1 2 3 4 5 6

1. Chhattisgarh 2800000 7276000 4141000 0
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1 2 3 4 5 6

2. Jharkhand 0 0 2565000 2620000

3. Manipur 0 0 620000 2100000

4. Madhya Pradesh 3300000 6384000 8686000 5372000

5.  Orissa 1020000 2283000 932000 1280000

6 Rajasthan | 3000000 5939000 5953000 1316000

7. Tripura 0 0 900000 0

8.  West Bengal 0 0 900000 230000

9. Dehi ' 2879000 4206000 5303000 281000
Grand Total 12999000 26088000 30000000 13199000

Grants are released to NGOs only after having received the Utilization Certificate for the previous year's grant.
Statement-1V

Details of funds sanctioned and released to NGOs under the Scheme of
Vocational Training in Tribal Areas

(Amount in Rs.)

Sl.  Name of the 2007-08 2008:09 2009-10 2010-11 (as on
No. - State (31.01.2011)

1 2 3 4 5 6

1. Assam - 4446000 4206000 . 5400000 3120000

2 Chhattisgarh . 402571 . 0 » 0 » 0

3. Gujarat 2431500 405000 0o - 0

4. Karnataka 1911750 1398000 1940000 1108000

5.  Madhya Pradesh 4147500 2820000 0 3120000

6. Maharashtra 1386000 0 0 0

7..  Meghalaya 1078473 1398000 3288000 - 0
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8. Nagaland 2484766 4512000 9372000 0
9. Tamil Nadu 4211440 ] 0 0
Grand Total 22500000 20000000 7348000

14739000

Grants are released to NGOs only after having received the Utilization Certificate for the previous years grant.

Details of funds sanctioned and released to NGOs under the Scheme of

Statement-V

Development of Primitive Groups (PTGs)

(Amount in Rs.)

Sl Name of the 2007-08 2008-09 2009-10 2010-11 (as on-

No. State (31.01.2011)

1. Andaman and Nicobar 14900000 .0 0 18400000
Islands

2. Chhattisgarh 195100 0 1758900 533000

3. Jharkhand 23936660 23197900 27203100 18678800

4 Karnataka 0 1927500 2047400 0

5. Madhya Pradesh 4458200 0 0 0

6.  Maharashtra 4977600 0 2819400 0

7. Tamil Nadu 6921700 5287000 6166300v 7758100
Total 54389200 30412400 39995100 45369900

Grants are released to NGOs only after having received the Utilization Certificate for the previous year's grant.

Fake Currency in the NE States

817. SHRI RAMEN DEKA: Will the Minister of

FINANCE be pleased to state:

(a)

North Eastern States; and

whether fake currencies are in circulation in

(b) if so, the steps taken/being taken by the

Government to prevent its circulations?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Yes, Madam.

(b) The steps taken by the Government to curb
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circulation of FICN in the country include stepping up of -

vigilance by the Border Security Force "and Custom
authorities to prevent smuggling of fake notes; dissemina-
tion of information on security features through print and
electronic media and formation of Forged Note Vigilance
Cells in all the Head Offices of the banks. Additional
security features have also been incorporated in the bank
notes in 2005 to make counterfeiting very difficult. To
strengthen the security of bank notes further, incorporation
of latest security featurvesé is underway. A High Level
Committee headed by the Union Home Secretary
comprising officials from Central agencies and other senior
police officials has been constituted to monitor and draw
a comprehensive strategy to combat FICN. Similar bodies
have also been set up in the States. In addition,
Government of India have nominated the Central Bureau
of Investigation as the Nodal Agency to monitor
investigation of fake currency note cases. The RBI has also
strengthened the mechanism for detection of counterfeit
notes by the Banks.

‘Use of Antibiotics

818. -SHRI VARUN GANDHI:
SHRI BAIJAYANT PANDA:
SHRI S.S. RAMASUBBU:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the existing policy/guidelines to curb the
indiscriminate use of antibiotics in the country;

(b) whether the Task Force constituted for the
purpose has since submitted its report;

(c) if so, the details of the recommendations made
thereby and the follow up action ‘taken thereon;

(d) if not, the time by which recommendations are
likely to be submitted by the said Committee; ‘and

(e) the steps taken/proposed by the Government
to encourage the pharmaceutical companies to take up
the research and development works in antibiotics?

PHALGUNA 6, 1932 (Saka)

to Questions 454

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) Antibiotics are included in Schedule-H of the Drugs
and Cosmetics Rules, 1945 and are, therefore, required
to be sold only on the prescription of a Registered Medical
Practitioner.

(b) and (c) Yes. In its voluminous report, the Task Force
has, inter-alia, recommended a separate schedule of drugs
to be introduced under the Drugs and Cosmetics Rules
to exclusively regulate sale. of antibiotics, introduction of
a system of colour coding of 3rd generation antibiotics
and all newer molecules like Carbapenem, types of
surveillances to be done for antimicrobial resistance,
conducting a étudy on prescription patterns, setting up of
an Antibiotic Management Team (AMT) will experts from
different clinical and pharmaceutical streams, conducting
environmental ' surveillance as an interface between
veterinary, industrial and human health, etc.

(d) Does not arise.

() Government encourages overall research in all
areas of pharmaceuticals, especially in respect of diseases
affecting the poor and disadvantaged classes of society
and promotion of generic drugs so as to make available
to them quality medicines at affordable prices.

[Translation]
" Disinvestment of Companies

819. DR. BHOLA SINGH: Wil the Minister of POWER
be pleased to state:

(@) the details of power companies disinvested
during the last three years and the current year,

{b) - whether due to disinvestment of power com-
panies the stake of the Government is reducing day-by-
day; and-

(¢} if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (c) The details
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of Power Companies disinvested during the last three

years including current year are as under.—

(i) Government of India had disinvested 5% of paid
up equity share capital of Government equity
in NTPC through ‘Further Public Offer (FPO)
on 18.02.2010. After this FPO, the Government
of India holding in the Company has come
down to 84.5% of the equity from 89.5%.

(i) In National Hydroelectric Power Corporation Ltd.
(NHPC), Government of India disinvested its
holding in the year 2009-10 to the extent of
5% of pre-issue paid up capital through initial
public offer in the month of August, 2009. As
a result of disinvestment by 5% of Government
of India and 10% fresh issue of pre-issued paid
ub capital by the Company at the time of 1PO
in the month of August, 2009, the current
holding of Government of India is 86.36%.

(i)  Powergrid Corporation of India Ltd. (PGCIL)
had come out with Initial Public Offer (IPO) in
2007-08 comprising fresh issue of 10% of paid
up capital and Offer for Sale (disinvestment) by
Government of India of 5% of paid-up capital

after which Government of India stake was:

reduced from 100% to 86.36%.

Subsequently, in November, 2010 PGCIL had
come up with Follow-On Public Offer (FPO),
comprising fresh issue of 10% of paid up capitai
and offer for sale (disinvestment) by Govern-

ment of India of 10% of paid-up capital out of

its existing equity holding after which its stake
has been reduced to 69.42%.

(iv) Rural Electrification Corporation (REC) had
come up with ‘Initial Public Offer (IPO) in
February, 2008 by way of fresh issue of 10%
paid up capital and an offer for sale of 10%
of existing paid up capital held by the
Government of India in the Company. As a
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result of this IPO, the Government holding in
the Company reduced from 100% to 81.82%.

Subsequently, the Company came up with
Follow-on Public offer (FPO) comprising fresh
issue of 15% of existing paid up capital and
Offer for Sale of 5% of the existing paid up
capital held by the Government of India in
February, 2010. As a result of this FPO, the
Government holding in the Company has come
down to 66.80%.

(v) In so far as Satluj Jal Vidyut Nigam (SJVN)
is concerned the Government of India disinvested
10.03% of paid-up equity capital in May, 2010.
As a result of disinvestment, the pre-issue
holding percentage of Government of India in
SVJUN Ltd. of 74.50% has been reduced to
64.47%. '

[English]
Infant Mortality Rate

820. SHRI VIKRAMBHAI ARJANBHAI MADAM:
SHRI GAJANAN D. BABAR:
SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a)  whether the Infant Morality Rate (IMR) in the’
country has come down as compared to 2008 and 2005;

(b) if so, the details thereof; '

(c) the State-wise latest data of IMR released by
the Registrar-General of India in its Sample Registration
System; '

{(d) the names of the States who have registered
three points decline in 2009; and

(e) the steps taken by the Government to
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implement the National Rural Health Mission (NRHM)
effectively to reduce the IMR?

THE MINISTER OF STATE IN THE MINISTRY OF

HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVED!):
(a) Yes. '

(b) "In 2005, IMR was 58 which drop back down
to 53 per thousand live births in 2008 and as per latest
data of Sample registration system (SRS 2009), it has
further come down to 50. -

(c) Statement.

(d)  Andhra Pradesh, Assam, Bihar, Chhattisgarh,
Madhya
Pradesh, Orissa, Punjab, Rajasthan, Tamil Nadu, Tripura

Haryana, Jammu and Kashmir, Karnataka,
Uttar Pradesh, Uttarakhand Andaman and Nicobar Islands,
Chandigarh, Daman and Diu, Lakshadweep, Puducherry

have shown three or more- points decline in 2009.

(e)  Under the Reproductive and _Child Health (RCH)
— component of the National Rural Health Mission, the
following interventions are taken up to reduce infant

mortality:—

(i) Establishment of Sick New Born Care Units at
District Hospitals, newborn stabilization Units at

Conimunity Health Centres (CHCs) and New.

Born Care corners at 24x7 Primary Health
Centres (PHCs) to provide new born and child
care services.

4
(i) Navjaat Shishu Suraksha Karyakram (NSSK),
a programme for training health care providers
on basic newborn care and resuscitation.

(iiiy  Integrated Management of Neonatal and Child-
hood lliness (IMNCI) and Facility Based
Integrate Managemenraf\ﬂeénatal and Child-
hood llinesses (F-IMNCI).

(iv)  Early detection and appropriate management of
~Diarrhoea disease and Acute Respiratory

Infections.
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Immunisation against six vaccine preventable
diseases. '

Improving Infant and young child feeding

practices including breastfeeding promotion.

Establishment of Nutritional Rehabilitation Cen-
tres to address severe and acute malnutrition.

Vitamin A supplementation and lron and Folic
Acid supplementation.

Statement

State-wise data on Infant mortality rate as per

Sample registration system (SRS) 2009

Sl States/UTs IMR (SRS 2009)
. Ng.

1 2 3
India 50
Bigger States

1. Andhra Pradesh 49

2.  Assam. ‘ 61

3. Bihar _ 52

4, éhhattisgarh 54

5.  Delhi 33

6. Gujarat ’ | 48

7. Haryana . 51

8. Jammu and Kashmir 45

9. Jharkhand | ' 44

10. Karnataka , 4

11.

Kerala o 12
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1 2 3 1 2 3
12. Madhya Pradesh 67 5. Lakshadweep 25
13. Maharashtra 31 6.  Puducherry | 22
14. Orissa 6s [Translation]
15. Punjab 38
- Population Growth
16. Rajasthan - 59 '
’ 821. -SHRI REWAT!I RAMAN SINGH:
17.  Tamil Nadu 28 SHRI ANAND PRAKASH PARANJPE:
: SHRI NAVEEN JINDAL:
18. Uttar Pradesh 63 SHRI S.S. RAMASUBBU:
19. West Bengal 33 ' SHRI HAMDULLAH SAYEED:
Smaller States Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state: '
1. . Arunachal Pradesh 32 .
(@)  whether the Government has taken note of the
2. Goa 11 report released by the United Nations Population Fund -
3. Himachal Pradesh 45 (_UNFPA) which states that India will be the most populous
) country in coming 40 years; .
4, Manipur 16 : ‘
(b) if so, the details alongwith the facts
5. Meghalaya - 59 thereof:
6. Mizoram 36 (c)  the current population in the country along with
7. Nagaland 26 the rate of its growth during the last three years and the
current year, State/Union. Territory-wise;
8.  Sikkim 34 o : _
(d)  whether the Government has revised the target
9.  Tripura 31 for population stabilization in the country;
10. . Uttarakhand 41 (e) if so, the details thereof and the reasons
' . therefor; and - o '
Union Territories
1. Andaman and Nicobar o7 {f) the plan chalked out to stabilize the population
Islands in -the country?
2. Chandigarh 25 THE MINISTER OF STATE N THE’MINl_STRY OF
) HEALTH AND FAMILY WELFARE (SHRI DlNESH_ TRIVEDI):
3. .Dadra and Nagar Haveli 37 (a) and (b) No such report has been shéred by the United
' Nations Population Fund (UNFPA) with- Ministry of Health,
4. Daman and Diu 24

and Family Welfare (MOHFW).
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(c)  The projected population for, State and UTs for
the period 2008-2010 are given in the enclosed Statement.

(d) No.
(e) Does not arise.

® In order to scale up efforts for population
stabilization and more specifically meet the substantial
unmet the various initiatives

need, taken by the

Government includes introduction of National Family
Planning Insurance Scheme (NEPIS) to compensate
steritization - acceptors for failures, complications ‘and
deaths and indemnity insurance cover to doctors;
enhancement of compensation packages for sterilization;
promotion of 1UD-380A intensively as a spacing method
because of its longevity; encouraging fixed-place family
planning services and increasing the basket of choice by
systematically and carefully introducing new and effective

contraceptives in the programme.
Statement

Table Showing Projected Population during the
year 2008-2010 State/UT's-wise

{In 000"
States/UTs 2008 2009 2010
1 2 3 4
Andhra Pradesh 82,375 83,178 83,964
Arunachal Pradesh 1,198 1,212 1,227
Assam 29,435 29,814 30,191
Andaman and 449 . 465 480
Nicobar Islands
Bihar .I 93,633 95,026 96,389
Chhattisgarh 23,269 23,600 23,929
Chandigarh 1,227 1,297 1,368
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1 2 3 4

Daman and Diu 238 248 .259
Dadra and Nagar 299 318 337
Haveli

Delhi . 16,955 17,437 17,935
Goa 1,696 1,855 1714
Gujérat 56,626 57,454 58,232
Haryana 24,171 24597 25,020
‘Himachal Pradesh 6,595 -6,662 6,728
Jammu and Kashmir 11,257 11,414 11,568
Jharkhand’ 30,181 30,611 31,040
Karnataka | 57,550 . 58,181 58,804
Kerala 33,802 34,063 34,317
Laks.hadweep 74 . 75 75
Madhya Pradesh 68,737 69,897 71,050
Maharashtra 107,972 109,553 111,118
Manipur 2,364 é;sga 2,421
Meghalaya 2,530 2,560 2,591
Mizoram 970 981 993
Nagaland 2,1}1 2,197 2,é23
Qrissa_ 39,656 - 40,025 40,389
Puducherry 1,240 1,267 1,331
Punjab 26,722 .27,048 27,368
Raja#than 64,634 © 65,650 66,750
Sikkim 591 | 598 665




463 Written Answers

1 2 3 4
Tamit Nadu 66,106 66,566 67,012
Tripura 3,491 3,532 3,574
Uttar Pradesh 190,254 193,763 197,271
Uttarakhand 9,511 9,656 9,800
West Bengal 86,995 87,839 88,669
Al India 1,144,734 1,160,813 1,176,742

Source: Report of the Technicalk Group on Population
Projections, May, 2006.

Taxes on Corporates

822. SHRI ASHOK KUMAR RAWAT: Will the Minister
of FINANCE be pleased to state:

(a)  the amount of Income Tax and Corporate Tax
due on big industrial houses and multinational companies
respectively;

(b) the action taken to recover the same;

(c) whether the Government proposes to make
amendments in law to root out delay in recovery of this
amount; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No sepa-
rate database regarding the Outstanding demand against
big industrial houses and multinational companies as a
separate category or class is maintained.

(b) Apart form the statutory measures taken for
recovery of outstanding tax dues as prescribed under the
income Tax Act, 1961 unciuding attachment of bank
account, attachment and sale of immovable property etc.),
the following special measures are also being taken to

expedite recovery of direct tax arrears:—
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(i) Monitoring of all outstanding arrears ‘above
Rs. 10 crore by CBDT alongwith the Directorate
of Income Tax (Recovery).

(ii) Identification of cases involving substantial
amount pending before Commissioners (Ap-
peal) and ITAT and requesting these authorities
to dispose off such appeals early so that the
amount can be collected during current financial

year itself.

(i)  Assessing Officers have been directed to focus
on the recdvery of outstanding demand spe-
cifically during the last quarter of ihe financial

_ year.

(c) and (d) The Budgetary exercise of the Current
Financial Year 2011-12 is under progress and the proposal,
if any, will be reflected in the Finance Bill, 2011.

Development of Tribals

823. SHRI YASHBANT LAGURI:
SHRI MANSUKH BHAI D. VASAVA:
SHRI GANESH SINGH:
SHRI OM PRAKASH YADAV: |
DR. KRUPARANI KILLI:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the Supreme Court of India has
expressed concern recently over the plight of the tribal
population in the country;

(b) if so, the details and the fgaction of the
Government thereto; and ‘

(c) the number of tribal people/families benefited
through the Government's programmes during each of the
last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH ;KHANDELA):
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(a) The Ministry of Tribal Affairs has not come across any
report regarding the Supreme. Court of India expressing
concern over the plight of the tribal population in the
country.

(b) in view of the reply to part (a) above, this
question does not arise.

(¢)  The Ministry of Tribal Affairs implement severél
Central Sector/Centrally Sponsored schemes/programmes
for‘thé socio-economic development of the tribal people

in the country. These schemes/programmes are imple-

mented 'thrbugh the State/lUT Governments who identify

the individual 'projécts/schemes for utilization of the funds
released by the Ministry and to ensure that the benefits
" of these schemes/programmes reach the targeted areas/
people. The data regarding the number of tribal people/
families benefited through the schemes/programmes of the

Ministry is not maintained.
[English] - S .
Infected -Blood Transfusion

824. SHRI NAVEEN JINDAL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether cases of infected blood transfusion
including administration of HIV infected blood to human
_beings by some blood banks have been reported in the

country,

(b) if so, the details thereof during the last three
'years alongwith the action t_aken against the culprits;

(c) the measures taken/proposed to check the

recurrence. of such activities;

(d) .wh'ether the Government proposes to compen-

sate the victims of such infected blood transfusion; and

(e) if so, the details thereof?

Py

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
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(a) As per reports received from States, there are no
reported deaths of children/persons due to transfusion of
infected blood in the country. '

(b) Does not arise. _

(c) - Under the existing pfovisions-to Drugs and
Cosmetics Act, each unit of blood and blood products is
mandatorily tested for HIV, Hepatitis B, Hepatitis -C.'Syphilié
and Malaria and only blood units free from these infections
and used for transfusion pur;;oses. Before blood donatidn,
every donors physically examined and a Donor Reterral
Form is filled to ensure that only safe donors donate blood
in licensed blood banks in the country. -

fd) Does ndt arisé.
(e) boes not arisé.
[Translation]
- Fake Docto;rsb.:

825. SHRI SUDARSHAN BHAGAT: .
SHRI SYED SHAHNAWAZ HUSSAIN:"

Will the Minister of HEALTH AND FAMILY: WELFARE
be pleased to state: - .

(@) whether a large number of fake doctors or
quacks are operating in the Indian Medical System
resulting in deaths of lakhs of people in the country;

(b) if so, the estimated number of such fake
doctors/quacks present in the country;

(c) the number of fake doctors/quacks identified
during the-last three years and the current year alongwith
the action taken against them; . -

(d)  whether the Government preposes to formulate
a separate law in view of the inadequacy of the present
provisions to check the activities of such fake doctors/

‘ quabks; and

-~

(e) . if so, the details thereof and if net, the reasons

therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF

HEALTH AND FAMILY WELFARE (SHRI DINESH

TRIVEDI): (a) to (c)_He_aIth falls on the concurrent list of

the Constitution of India. And State Governments are

empowered to monitor and take action against unqualified

medical p'ractitioners. The data relating to unqualified

medical practitioners is not centrally maintained.

(d) and (e} So far as modern system of Allopathic
Medicine is concerned, the indian Medical Council Act,
1956 prohibits a person other than a medical practitioner
enrolled on a State Medical Register to practice medicine
in the State. Punishment of imprisonment or a term which
may extend to. one year or with a fine which may extend
to Rs. 1,000 or both is also prescribed. For Indian
systems of medicine, Indian Medicine Central Council Act,
1970 provides that no person other than a practitioner of
Indian medicine who possesses a recognized medical
qualification and is enrolied on a State Register or the
Central Register of Indian-Medicine shall practice in Indian
medicine in any State. Further, the Act provides that any
person who acts in contravention of this provision shall
be punished with imprisonment or a term which may
exiend to‘ one year or with é fine which may extend to
Rs. 1,000/- or with both.

Supply of Electricity

826. SHRI PREMDAS: Will the Minister of POWER
be pleased to state:

(a) whether the Government has formulated any
scheme to provide electricity to the areas adjoining the
National Thermal Power Corporation projects;

(b) if so, the details thereof; and

(c) the time by which the scheme is likely to be
implemented fully in the country?

. THE MINISTER OF STATE IN THE MINISTRY OF
POV\(!ER (SHR!I K.C. VENUGOPAL): (a) and (b) Yes,
Madam. The Government has formulated a scheme for
supply of reliable power to the rural house hold of the
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villages within radius of 5 km. of power stations set up
by Central Public Sector Undertakings (CPSUs).

Details of the scheme are given in the enclosed
Statement.

NTPC, as a CPSU is also mandated to implement
the above scheme.

()  NTPC has submitted detailed Project Report for
13 projects to the State Governments for sanction under
the scheme. NTPC is also engaged in preparation of
Detailed Project Report for 16 other projects. implemen-
tation will start soon after completion of procedural
formalities. '

Statement

No. 44/7/2010-RE
"~ Government of India
Ministry of Power
Shram Shakti Bhawan, Rafi Marg,
| New Delhi - 110001 |
Telephone No. 23715507; Fax No. 23717519

Dated the 27th April, 2016'
To |
1. Chief Secretaries of ali States.
2. Secretary (Power/Energy) of all States.
3. Chairman of all States Utilties.

4. Chairman and Managing Director, REC, SCOPE
Complex, New Delhi.

Subject: Provision of supply of electricity in 5 km.
area around Central Power Plants.

Sir,

I am directed to say that the Hon'ble Union Minister
of Power had mentioned in the Parliament on 21.07.2009
that the Government of India is considering supplying of
reliable power supply to the rural household of the villages
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within radius of 5 km. of Power Stations set up by Central
Public Sector Undertakings (CPSUs).

2. In pursuance of the announcement made by the
Hon'ble Minister, several rounds of meetings have been
held to formulate modalities of implementation of the
proposed policy initiative. These meetings were held on
5.8.2009, 18.8:2009, 16.12.2009, 5.3.2010 and 29.3.2010.
In these meetings, representative of the State Govern-
ments, representatives from CEA, Powergrid, NTPC and
NHPC had given their valuable inputs.

3. Based on the discussions held in the above mentioned
meetings, it has been decided that the features of the
scheme will be as given in the Annex-l.

4. It is requested that contents of the scheme may be
‘brought to the notice of all concerned and necessary action
may be taken for the implementation of the proposed policy
initiatives for supplying of reliable power to the rural house
hold of the villages within the radius of 4 km. of power
stations set up by CPSUs.

Yours faithfully,
(Devender Singh)
Joint Secretary to the
Government of India
Tel: 2371 0199

Copy to:

1. Prime Minister's Office, South Block, New
Delhi.

2. Cabinet Cabinet
Rashtrapati Bhavan, New Delhi.

Secretary, Secretariat,

3. Ministry of Finance, Department of Expenditure
(Plan Finance), New Delhi.

. 4 Chaitman, Central"EIectricity Authority, R.K.
Puram, New Delhi.

5 Secretary, Planning Commission, New Delhi.

6.  Secretary, Ministry of Non-Conventional Energy
Sources, New Delhi. ’
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7. Secretary, Ministry of Rural Development, Krishi
Bhavan, New Delhi.

8. Secretary, Department of Panchayati Raj, New
Delhi.

9. Secretary, Ministry of Programme Impleménta-
tion, New Delhi-

10. Department of Development of North Eastern
Region, New Delhi.

11, CMDs to NHPC, NTPC, Powergrid, DVC.

12.  PS to Secretary(P), PSO to SS(P)/PPS to
AS(GBP). ‘

13.  All JSs/All Directors/DS in the Ministry of Power.

Scheme for Provision of supply of electricity in
5 km. area around Central Power Plants

Coverage of the scheme: The schéme will cover all
existing and upcoming power plants of CPSUs. The
cost of the scheme will be borne by the CPSU to
which the plant belongs. This cost will be booked by
the CPSU under the project cost.

Agency for Implementation and O&M: Tre scheme
shall be implemented by the CPSUs around their
plants, who will supplement the existing infrastructure
of the DISCOM to the extent required to operationalize
the scheme. However, State Utility will have an
obligation in respect of providing data,. clearances,
access and space in their existing substations for
making the impiementations bossible in an effecztive
manner by the CPSU. A nodal officer of the State
utility shalt be identified for this purpose.

After completion of the infrastructure in the selected
villages, it shall be haded over to the State uti_lny for =
operation and maintenance. )

Power Supply to the area: CPSU and State utility -
will make an assessment of the power reduirement

of the area: The assessed amount of power will be
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made available/allocated to the State utility from the
Central Government unallocated quota over and
above the allocated quota from the plant to feed the
power to the electrified village under the scheme.
Under the scheme, electricity shall be supplied only
for the purpose of households. A growth rate of 3%
per annum shall be considered for calculating the
the area in future and

power requirement of

accordingly the alibcation shall be increased on yearly

, i
basis.

Electricity shall be supplied by the utility for minimum
6 to 8 hours on daily basis to these villages.

The extra allocated electricity for supplying to the
villages, under the scheme, wili be at the same rate
as for the normal allocated supply from the power
plant to the State utility.

Wherever the grid extension is not techno economi-
cally viable or feasible alternative solutions including
DDG may be considered.

Scope of the scheme: Under the scheme, all revenue
villages and habitations, irrespective of their popula-
tion, within 5 km. radius from the power house of
CPSUs shall be eligible for electrification. In case a
village/habitation falls partially inside the 5 km. radius,
the same shall also be fully covered under the scheme.

At least one 11 kV radial feedér, if it does not already
exist, will be provided by the CPSU for the area from
the nearest existing substation of the State ultility.

Singie phase transformers of adequate capacity, with
do-in loadable meters/AMRs, shall be provided in the
villages/habitations for supplying electricity to the
households and public places. The capacity of thé
transformers shall be sufficient to cater to the present
load of all the households and public places and also

" to meet the expected growth for five years. The meters

will have the fability to: record timings/duration of power

'supply through the transformers.
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CPSUs will provide free

connections to BPL households. LED bulbs shall be

single lamp electricity
provided with connections to BPL households. Supply
of LED bulbs by CPSUs will be a one time affair.
Electricity connections to other households will be
provided by the State utility in accordance with the

existing provisions of their polices.

The electricity connections shall be provided with
aerial bunched cables (ABC).

Eiectricity connections to IP Sets may be provided by
the State utility from the same 11 kV feeder(s).
However, the same shall be from the separate
transformers with suitable meters so that energy
accounting for supply to households and agriculture
can be separately maintained. Similarly, ‘supply tb
other establishments, industry, etc. shall be from
separate transformers with proper meters. Transform-
ers, feeders, meters etc'.' for this purpose shall be
provided by the State utility at their expense.

Implementation of the scheme

A tripartite agreement- will be sigﬁed by State
Government, State Utility and the concerned CPSU
for impleméntation of the scheme. The agreement will

clearly define the responsibility of each party.

State Utility will - prepare a list of villages and
habitations in the area within 5 km. radius from the
power house of CPSUs. An assessment of electricity
requirement for househoids will also be made by them.
The list of villages and habitations, power requirement

etc. shail then be handed over to CPSU.

The existing infrastructure in the identified area shall
be GIS mapped by the CPSU and required
modifications” for implementing the scheme shall be
identified and marked on the maps/drawings and

" detailed project report (DPR) shall be finalized by

CPSU
approved by the State Government. List of BPL

in association with the State Utility and
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households shall be supplied by the State Utility/
district administration for providing electricity connec-
tions by the CPSU. In case, no electricity infrastructure
exists in the area, new infrastructure as per the scope
of the scheme shall be created by the CPSU following
the above procedures in association with State Utility

and State Government.

On sanction of DPR by the State, CPSU will take
up implementation of the scheme and complete the
work within 12 months of DPR sanction and will hand
over the created infrastructure to the State utility for
operation and maintenance. Appropriate Commission
shal! consider the expenditure incurred by the CPSUs
for implementation of the scheme for the purpose of
determining the tariff of CPSU generating station. O&M
of the infrastructure will be the responsibility of the

State Utility at their own expenses.

The assessed/additional allocated amount of electricity
will be fed by the CPSU in the State grid. An AMI
will be installed at the injection point. State utility will

supply that amount of electricity from the local

substation to the designated villages. The utility will -

keep the correct accounting of the supplied electricity
to the villages through proper metering of feeder,
transformers and consumers. For this purpose AMI
will be installed on feeder-and transformers. The
consumers will be provided with electronic meters as
per CEA regulations. The regLilar review of the
allocated and supplied electricity will be done by
CPSU and the Utility and MIS shall be sent to the
Ministry of Power on quarterly t;asis by the CPSU.
In case the actual supplied electricity to the area is
more or less than the allocated electricity, the

allocation will be reviewed for subsequent months.

Tariff for power supply: The tariff, as decided by
the SERC for other villages, shall be applicable for
this area. State Utility will take the meter reading of
all the consumers, issue bills and collect the tariff as

in normal cases.
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7. Monitoring of the scheme: The implementation and
operation of the scheme will be monitored by the
concerned CPSU and the Ministry of Power.

Price Rise in Housing Sector

827. DR. SANJAY SINGH:
SHRI IJYARAJ SINGH:

Will the Minister of FINANCE be pleased to state:

(a)  whether the National Housing Bank has taken .
any steps to keep a check on the price rise in housing
sector due to shortage of urban housing in the country;

(b) if so, the detaiis thereof and if not, the reasons
therefor;

(c) whether the poor people are deprived of
housing facility due to such price rise in the housing sector;

(d) if so, the details thereof;, and

(e) the remedial measures taken/being takén by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
National Housing Bank (NHB) has taken various initiatives
for ensuring that price rise in housing sector due to
shortage of urban housing has least impact on the low
and moderate income groups:—

Refinance window

e _ Cumulatively, till end of financial year 2009-10,
around Rs. 60,000 crore has been disbursed
which largely focus on low and moderate

income housing.

° NHB’s refinance policy provides for interest rate
concession upto 50 bps for individual housing

loans upto ¥ 5 lakhs.

° NHB extends refinance at low rates under
the Rural Housing Fund (RHF) in respect
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of housing loans in rural areas to people
belonging to weaker sections. The concession

in upto 3-t0 4%
Project finance window

e - Cumulatively, till end of the December 31, 2010,
the Bank has sanctioned 436 projects having
project cost of T 6408.71 crore with loan
component of ¥ 4627.96 crore. So far the Bank
has disbursed ¥ 1811.61 crore as project

finance.

. Under the Housing Microfinance Programme .

{HMF), ¥ 91.32 crore has been sanctioned to
28 Microfinance Institutions in 10 States
covering 17895 housing units located in both
urban and rural areas. The beneficiaries include

low income households.

(c) to (e} Government has further initiated the following

measures to make housing affordable to the poor.

(i) ~-The National Urban Housing and Habitat Policy
(NUHHP) 2007 has been framed for facilitation
of housing to the Economically Weaker Sec-
tions (EWS) and Low Income Groups (LIG).

(i) Under the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM), so far 15,60,102
houses have been sanctioned and Central
Share of Rs. 20787.90 crores committed.

(iii) . The ‘Interest Subsidy Scheme for Housing the
Urban Poor (ISHUP) provides for interest
" subsidy on loans to the Economically Weaker
Sections (EWS) and Low Income Group (LIG)
as part of credit-enablement measures for
construction/acquisition of houses and avail
5% subsidy in interest payment for‘loans upto
Rs. 1 lakh.

(iv)  The scheme of Affordable Housing in Partner-
ship launched in 2009 with an outlay of
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Rs. 5000 crores, for construction of 1 miilion
houses for EWS/LIG/Middle Income Group
{MIG) with at least 25% for EWS Category.

(v) Scheme of 1% interest Subvention in respect .
of individual housing loans upto Rs. 10 lakh,
provided the cost of unit does not exceed.
Rs. 20 lakh, has been extended upto 31.3.2011.

Fund Allocated under NRHM

828. SHRI RAM SUNDAR DAS:
SHRI JITENDER SINGH MALIK:
SHRI BHISMA SHANKER AL/AS KUSHAL
TIWARI:
SHRIMATI J. SHANTHA:

Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) the funds allocated and utilized by the State
Governments under the National Rural Health Mission
(NRHM) during the last three years and current year,

State-wise/ UT-wise;

(b  whether the Government has received any
complaints regarding misutilization of funds provided under

the said scheme; and

{c) if so, the details thereof and the aE:tion taken

by the Government in this regard, State-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NAB! AZAD): (a) A Statement showing
the Allocation, Release and Expenditure under National
Rural Health Mission during the Financial Years 2007-08
to 2010-11 (ﬁpto 31st December, 2010) is enclosed.

(b) and (c) No formal complaint has been received
from any of the States/UTs regarding misutilization of funds
under the NRHM. The Ministry constantly monitors the
utilization of funds through Financial Monitoring Reports
and the annual statutory Audit Reports.
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Allocation, Release and Expenditure under NRHM for the F.Ys. 2007-08 to 2010-11 (upto 31.12.2010)

(Rs. in Crores)

Si. States/UTs 2007-08 2008-09 2009-10 2010-11
No.
Allocation  Release Exp.  Allocation Release Exp. Allocation Release Exp.  Allocation Release Exp.
(upto (upto
31.12.10) 31.12.10)
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andaman and 5.60 13.01 9.01 10.71 12.56 12.76 16.98 13.98 20.16 20.36 9.29 9.44
Nicobar Islands
2. Andhra Pradesh 628.43 608.94 505.18 663.37 638.73 700.13 717.87 707.86 770.31 816.38 584.40 355.92
3. Arunachal 47.99 44.50 47.62 43.95 36.51 57.69 51.17 57.33 66.51 54.15 44.77 33.39
Pradesh
4. Assam 637.84 602.15 547.47 63894  606.89 698.32 907.26 813.75 762.11 85463 488.08  443.68
5. Bihar 590.66 350.24 42325 777.70 821.18 783.19 861.54 648.77 79898 1001 02 577.27 461.51
6. Chandigarh 6.48 6.45 4.11 8.04 5.31 6.47 9.99 9.44 7.79 11.21 . 1.83 5.31
7. Chhattisgarh 222.60 190.85 197.77 269.35 249.72 ~ 162.12 293.26 261.64 239.06 336.14  222.98 147.87
‘8. Dadra and 3.08 2.36 2.85 345 3.28 3.86, 4.41 401 4.58 5.05 3.79 '3.39
Nagar Haveli , »
'9. Daman and Diu 2.79 1.98 2.43 3.07 - 2.60 2.4 370 3.95 3.46 405 - 1.68 1.81 .
10. Delhi 77.73 55.‘31.‘ 51.06 100.37 99.62 55.68 122.22 83.03 73.69 136.68 94.99 42.00

Ly

SIeMSUY ueLUM

(exes) ze61 ‘9 YNNOIVHJ

suonseny 0}

8Ly



1M

12

1 2 3 4 5 6 8 9 10 13 14
11. Goa y11.71 5.07 6.92 13.52 14.09 8.8§ 13.1:1 12.42 18.46 17.02 11175' 12.31
12. Gujarat 369.20 394.93 306.81 414.07 342.81 495.43 465‘92 499.91 628.98 526.91 468.99 337.30
13. Haryana 137.25 115.79 98.57 166._20 165.02  187.73 180.30 188.42 335.53‘: 205.25 197.55 » 128.86
14. Himachal 67.32 52.41 56.55 77.74 64.2i 94.84 97.40 97.97 167.28 110.54 98.99 86.58
Pradesh | -
15. Jémmu and 87.0é 160.45 75.27 102.24 76.48 111,94 135.52. 130.64 153.94 153.85 126.42 91.41
Kashmir ‘ .

16. Jharkhand 266.54 159.15 124.99 294.00 247.27 299.30 350.39 178.89 194.49 400.13 263.24 189.24
17. Karnataka 393.94 297.32 275.29 461.83 437.84 = 42894 505.30 436.47 663.89 552.0é 508.92 \452.98
18. Kerala 236.40 293.86 144.03 253.61 222.88 331.20 285.57 237.62 383.46 310.05 219.91 227.67
19. Lakshadweep 1.79 1.08 ' 0.62 2.13 1.22 2.18 2.25 . 1.80 ‘ 2.84 2.28 1.25 290
20. Madhya Pradesh 689.95 617.09 645.70 609.02 707.88 . 686.97 707.17 604.79 745.50 757.82 583.05 520.25
21. Maharashtra 603.58 672.52 550.76 779.15 587.43 873.15 861.36 959.32 103599 976.00 604.68 625.62
22. Manipur 65.91 49.27 40.99 66.34 56.58 . 62.06 90.55 81.45 63.03 86.49 50.55 37.01
23. Meghalaya 6i.26 43.64 32.70 65.48 44.76 51.27 85.88 79.77 74.88 83:88 31.14 41.28
24. Mizoram 37.46 v 32.67. 56.22 40.24 37.44 54.26 50.70 49.87 58.86‘\ 53.30 28.15. 29.00
25. Nagaland 55.20 44.75 43745 57.96 '56.23 57.65 78.38 73.86 64.34 76.36 49.13 41.66
26. Orissa 383.52 387.16 295.07 392.88 388.05 334.05 458.96 470.18 645.31 493.55 459.27 370.94
27. Puducherry 9.41 4.71 7.14 11.31 E:>.12’ 7.29 11.67 16.59 13.2'1 ) 14.16 V 11.68 10.24

6% .
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1 2 3 4 5 6 7 8 9 - 10 11 12 13 14
28. Punjab 161.69  107.84 11164 18589 183.03  190.08 42'10.00 22170 23908 24676 20176  153.68
29. Rajasthan 571.89  660.90  537.65 59653 798.15 . 909.16  633.31 | :7'26.15, 997.11 742.85 58554  670.74
30. Sikkim 17.49 34.27 13.39 21.44 19.88 56.62  26.95 ;2492 '35.77, 26.60 23.22° 14.48
31. Tamil Nadu 430.31 54656 39274  515.70 501.60 - 53442 56940 60580 69640  661.17 52002 52840
32. Tripura 8562  79.04 3828  88.32 77.58 68.73 12528 11176  80.61 .1.23.76 74;95 - 43.93
33. Uttar Pradesh 132509  1258.77 956..4'7 1727.59 147491 154606 1870.38 1956.50 é212.4o 2097.;2 174111 1131.62
34. Uttarakhand 91.33 89.20 7274  100.16  98.44 132.48 11823  130.81 14162  129.39 = 123.16 " 119.17
35. West Bengal 54473 52523 33533  £39.93 53979 56375  679.28 72016 72232 77250 62414  461.38

‘Grand Total 8928.85 '8508.87 701’0.0.7 10192.23 96é5.09 10565.1.0 11601.67 1122453 1312195 12857.44 9636.77 7832.96

(exes) 2e6L ‘'@ VNNOIVHd

Note: Expenditure Figurés for 2009-10 and 2010-11 are pfovisionaL
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Licentiate Medical Courses

829. SHRI KABINDRA PURKAYASTHA: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a)  whether the Medical Council of India (MCl) has
stopped all the licentiate courses and instead proposed/
started a two years and a three.and half year courses
at par with MBBS;

{b) if so, the details thereof alongwith the number
of medical schools upgraded into medical colleges for the
purpose;

(c) the rationale behind such a move; and

{d) the manner in which such move is likely to
safeguard the status for doctors when nurses and
pharmacists take more time to be awarded the degree?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) to (d) In 6rder meet the shortage of doctors and stop
practice by unqualified medical professionals in rural areas
of the country, the Medical council of India proposed to
introduce a short-term rural medical course, viz. Bachelor
of Rural Health Care, which will be of 3-years duration with
6-months of internship and is proposed to be taught in the
District Hospitals and is especially designed for those who
have completed their schooling and passed their qualifying
examination from notified rural areas of the district. These
professionals will be posted at the Sub-Centres. This will

FEBRUARY 25, 2011

to Questions - 484

be a different cadre of medical professionals and not

combarable with MBBS doctors.
[Translation]
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